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LOK SABHA DEBATES 

LOK SABHA 

Friday, lJtJcembsr ~ 2OfJtVAgrBhsyB178 12, 1926 (Sa/rs) 

The L,,* Ssbhll met lit ElBvtm of tINJ Clock. 

[MA. SPEAKER in ths Chllir) 

ORAL ANSWERS TO QUESTIONS 

MR. SPEAKER: Shri Vljoy Krishna, Question No. 41. 

[English] 

Food for Work Programme 
+ 

*41. SHRI VIJOY KRISHNA: 
SHRI SHRINIWAS DADASAHEB PATIL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether a new comprehensive food-for-work 
programme has been launched to provide at least 100 
days employment to all able bodied persons In rural areas; 

(b) if so, the salient features of the programme and 
the steps being taken for its effective implementation; 

(c) whether the food for work programme has been 
extended to 150 most backward districts In various States; 

(d) if so, the details thereof, State-wise; and 

(e) the details of additional funds required by and 
proposed to be provided to each of such districts, State-
wise? 

/Tl'llnslsfion] 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (e) A Statement 
is laid on the Table of the House. 

(a) A new poverty alleviation programme, National 
Food for Work Programme (NFFWP) has *n launched 
from the month of November 2004 in 150 most backward 

Districts of the Country to generate supplementary wage 
employment with food security. All the States except 
Goa have been covered under the programme. The 
programme is open to all rural poor who are in need of 
wage employment and desire to do manual and unskilled 
work. 

(b) The salient features of the programme are; (i) it 
is being implemented as a 100% Centrally Sponsored 
Scheme, (ii) foodgrains are also provided to the States 
free of cost, (iii) the transportation cost, handling charges, 
and taxes on foodgrains are the responsibility of the 
States, (iv) works to be taken up under the programme 
In accordance with the Five Year Perspective Plan, (v) 
Collector will be the nodal officer for preparation of the 
Perspective Plan and programme implementation, (vi) 
wages to workers shall not be less than notified Minimum 
Wages, (vII) wages to be paid through a mix of cash 
and foodgrains, and (viii) focus of the programme will be 
on works relating to water conservation, drought proofing 
(including afforestationltree plantation), land development, 
flood-controVprotection (including drainage In waterlogged 
areas) and rural connectivity In terms of all-weather roads. 

For effective implementation of the programme, apart 
from periodical reporting on quantitative and qualitative 
aspects of the programme, a number of steps have been 
taken Kke SChedule of periodic inspection of wor1<s by 
State, district, sub-divisional and block level officers, 
mandatory constitution of monitoring committees of local 
people when the work is taken up, the Panchayat 
concemed will have the right to inspect and review the 
progress of any work under the Scheme in its jurisdiction, 
100% verification of works by the independent agencies 
under the District Level Monitoring scheme of the Ministry, 
mandatory physical and financial audit by the Local Fund 
Audit or by the Chartered Accountants at the end of 
financial year of each District. 

(0) to (e) The programme has been Introduced in 
the identified 150 most backward Districts of the Country. 
All the States have been covered except Goa. Under the 
programme an amount of Rs. 2020 crore along with 20 
lakh tonnes of foodgrains have been allocated during the 
current financial year is. 2004-05. The details of State-
wise Districts identified with allocation of resources for 
the current year is at Annexure. 
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Anntlxm. 

AlIocgtion under NafiotNtl Food for Wont' Programme dut/ng 2O(}4·05 

Foodgrains in Metric T onnes 

51.No. Name of the State No. Name of the Funds· Wheat Rice Total 
Districts (Rs. in lakhs) Foodgralns 

2 3 4 5 6 7 8 

1. Andhra Pradesh (8) 1. Adilabad 2245.09 0 22053 22053 

2. Mahbubnagar 1974.18 0 19394 19394 

3. Rangareddy 1548.94 0 15217 15217 

4. Khammam 1721.39 0 16911 16911 

5. Warangal 1819.46 0 17874 17874 

6. Nalgonda 1481.21 0 14553 14553 

7. Anantpur 1036.42 0 10182 10182 

8. Cudappah 939.39 0 9229 9229 

2. Arunachal Pradesh (1) 1. Upper Subansiri 127.16 0 1249 1249 

1. Assam (5) 1. Kokrajhar : 3307.40 0 32490 32490 

2. North Cachar Hills 1571.34 0 15437 15437 

3. Kerbl Anglong 2573.51 0 25282 25282 

4. Ohemaji 1837.03 0 18047 18047 

5. North Lakhlmpur 1804.60 0 1n28 1n28 

Bihar (15) 1. Ararla 1151.04 0 11309 11309 

2. Vaiahall 2227.76 0 21886 21886 

3. Gaya 2927.88 0 28764 28764 

4. Madhubani 1999.16 0 19639 19639 

5. Muzaffarpur 2239.00 0 21996 21996 

6. Nawadah 1675.66 0 16462 16462 

7. Samastipur 2144.08 0 21063 21063 

8. Sheohar 1176.64 0 11558 11568 

9. Katih., 1781.84 0 17506 17506 

10. Jamui 1873.64 0 18406 18406 

11. Lakhisarai 1500.17 0 14738 14738 
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2 3 4 5 6 7 8 

12. Monghyr 1511.41 0 14849 14849 

13. Pumaa 1302.18 0 12793 12793 

14. Supaul 1968.56 0 19340 19340 

15. ·Oarbhanga 2124.72 0 20874 20874 

5. Chhattiegarh (10) 1 Baster 1457.06 0 14314 14314 

2. Oantewade 1097.20 0 10n9 10779 

3. Kanker 932.32 0 9169 9159 

4. Koria 945.73 0 9291 9291 

5. Sarguja 1612.14 0 15837 15837 

6. Jaspur 1009.79 0 9919 9919 

7. Dhamatri 667.12 0 6654 6554 

8. Ralgam 1060.35 0 10418 10418 

9. Bltaspur 1183.35 0 11626 11626 

10. Rajnandgaon 1134.73 0 11148 11148 

G. Gujara! (6) 1. Oangs 699.27 0 6873 6873 

2. Dohad 942.10 0 9262 9262 

3. Panch Mahala 857.89 0 8433 8433 

4. Sabarkantha 669.37 0 6580 6580 

6. Namade 411.27 0 4044 4044 

6. Banaskantha 595.12 0 5860 5860 

7. Haryana(1) 1. Mohindergam 294.67 2894 0 2894 

6. Himachal Pradesh .(1) 1. Chamba 317.63 1386 1735 3121 

9. Jammu & Kashmir (2) 1. Ooda 280.00 1491 1259 2750 

2. Kupwara 236.56 0 2324 2324 

10. Jharkhand (14} 1. Saraikela 1194.55 3409 8328 11737 

2. Slnghbhum West 2339.80 6555 16432 22987 

3. Godda 1778.03 5012 12455 17467 

4. Simdega 1268;35 3538 8826 12363 

5. Gumla 1912.27 5398 13389 18787 

6. Chatra 1823.21 5143 12781 17924 



7 Ora/ AnswtJlS DECEMBER 3, 2004 8 

2 3 4 5 6 7 8 

7. Garhwa 2324.60 6553 16285 22838 

8. Palamau 2212.42 6298 15436 21734 

9. Latehar 1246.80 3451 8797 12248 

10. Lohardagga 1183.34 3278 8149 11427 

11. Dumka 2005.82 5657 14049 19706 

12. Jamtara 895.97 2522 6279 8801 

13. SahebgenJ 1700.95 4795 11916 16711 

14. Pakur 1758.27 4951 12323 17274 

11. Kamataka (3) 1. Chltradurga 1093.01 2147 8591 10738 

2. Davanagere 1032.28 2029 8113 10142 

3. Bidar 932.14 1832 7326 9158 

12. Kerala (1) 1. Waynad 571.84 1873 3745 5618 

13. Madhya Pradesh (15) 1. Jhabua 2035.47 0 19997 19997 

2. Mandie 1186.83 743 10916 11659 

3. Umaria 827.76 1512 6619 8131 

4. Shahdol 1371.01 1265 12205 13470 

5. Barwani 1342.09 11533 1652 13185 

6. Khargone 1314.99 12919 0 12919 

7. Shivpuri 716.25 7037 0 7037 

8. Sidhl 1248.96 3195 9075 12270 

9. Tlkamgarh 611.98 4791 1221 6012 

10. Balaghat 874.42 1594 6996 8590 

11. Chattarpur 683.85 5393 1326 6719 

12. Betul 1208.57 9358 2509 11867 

13. Khandwa 1140.83 9606 1803 11209 

14. Seopur 319.81 2735 406 3141 

15. Dhar 1639.27 16104 0 16104 

14. Maharaahtra (11) 1. Gadchiroli 1212.18 2742 9167 11909 

2. Gondya 1240.30 2795 9285 12080 

3. Chandrapur 1739.55 3933 13156 17089 
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2 3 4 5 6 7 8 

4. Dhule 1275.80 8018 4516 12534 

5. Nandurbar 1709.23 3866 12925 16791 

6. Hingoli 1267.91 10275 2183 12458 

7. Nanded 1813.19 14693 3121 17814 

8. Aurangabad 921.38 7468 1585 9053 

9. Ahmednagar 1614.13 13081 2n8 15859 

10. Yawatmal 226.82 14215 8005 22220 

11. Bhandara 1139.18 2575 8616 11191 

15. Manipur (1) 1. Tamelong 266.06 0 2614 2614 

16. Meghalaya (1) 1. South Garo Hills 362.46 0 3562 3562 

17. Mizoram (1) 1. Siaha 63.66 0 626 626 

18. Nagaland (1) 1. Mon 303.72 1492 1492 2984 

19. Orissa (18) 1. Koraput 1784.62 0 17533 17533 

2. Malkangiri 1347.50 0 13237 13237 

3. Nabarangpur 1744.50 0 17139 17139 

4. Rayagada 1593.93 0 15715 15715 

5. Mayurbhanj 2517.13 0 24731 24731 

6. Sundergarh 1792.79 0 17612 17612 

7. Keon/har 1670.29 0 16408 16408 

8. Phulbani 1250.76 0 12288 12288 

9. Boudh n1.47 0 7579 7579 

10. Nuapada 1034.59 0 10165 10165 

11. Kalahandi 1453.34 0 14282 14282 

12. Sambalpur 933.73 0 9172 9172 

13. Ganjam 1528.88 0 15020 15020 

14. Oeogarh 583.00 0 5727 5727 

15. Jh8l"8uguda 686.12 0 6741 6741 

18. Sonepur 657.80 0 6484 6464 

17. Bolanglr 1103.23 0 10838 10838 

18. Ohenikanal 835.86 0 8212 8212 
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2 3 4 5 6 7 8 

20. Punjab (1) 1. Hoshlarpur 748.65 7356 0 7356 

21. Rajasthan (5) 1. Banswara 1248.35 8841 0 8841 

2. Oungarpur 842.15 8272 0 8272 

3. Udaipur 1147.48 11271 0 11271 

4. Sirohi 405.05 3979 0 3979 

5. Karauli 397.56 3906 0 3906 

22. Sikkim (1) 1. North Sikkim 210.42 0 2068 2068 

23. Tamil Nadu (4) 1. Tiruvannamalai 1443.54 0 14181 14181 

2. South ArcotlCuddalor 1167.53 0 11471 11471 

3. Villupuram 1595.86 0 15679 15679 

4. Nagapattinam 863.64 0 8484 8484 

24. Tripura (1) 1. Ohalai 1028.60 0 10105 10105 

25. Uttaranchal (2) 1. Champawat 223.67 2197 0 2197 

2. Tehri Gamwal 837.00 2754 5467 8221 

26. Uttar Pradesh (15) 1. Sonbhadra 2295.10 0 22542 22542 

2. Unnao 2625.13 25785 0 25785 

3. RaebareH 2882.60 28312 0 28312 

4. Sltapur 3262.20 32041 0 32041 

5. Hardoi 2832.43 27820 0 27820 

6. Fatehpur 1880.43 18469 0 18469 

7. Lalitpur 689.32 6nO 0 6nO 

8. Lakhimpur Kheri 2083.76 20467 0 20467 

9. Banda 932.17 9156 0 9156 

10. Chltrakoot 585.11 5747 0 5747 

11. Mlrzapur 1n9.94 0 17482 17482 

12. Kushinagar 1781.00 0 17492 17492 

13. Mahoba 414.73 4662 0 4662 

14. Hamirpur 897.31 6850 0 8850 

16. Barabanki 2767.61 27184 0 27184 
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2 3 4 5 6 7 8 

27. West Bengal (6) 1. Purutia 3838.74 0 37715 37716 

2. Maida 1425.30 0 14002 14002 

3. West Midnapur 2346.74 0 23059 23059 

4. Bankura 1773.46 0 17421 17421 

5. WestINorth Dinajpur 1329.09 0 13058 13058 

6. Murshidabad 1253.27 0 12313 12313 

Total 201900.00 514991 1485009 2000000 

"Rs. One crore have been kept for other expenditure e.g. lEe, HRD n other administrative expenses at the MInistry level. 

SHRI VIJOY KRtSHNA: Mr. Speaker, Sir. food for 
work programme has been launched keeping In view 
poverty alleviation and food security. Drought affected 
areas would to be given priority under this programme. 
The Hon. Minister is aware that a big area of Bihar 
particularly, Mokama, Badhaiya. Taal araa of Fatuha in 
central Bihar is drought affected. I want to know from the 
han. Minister whether he proposes to Include Patna. 
Aurangabad and Nalanda in the list of those districts? 
He has done a good job by including Nawada and Gaya 
districts in the said Ust. My first supplementary question 
is whether he would include said districts in the list. My 
second supplementary question is .... 

MR. SPEAKER: One by one. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker. 
Sir. it was our commitment in the Common Minimum 
Pr()gramme to implement Food for Work programme 
immediately regarding which scheme has been formulated 
and 150 districts have been identified from all over the 
country on the basis of three criteria namely the 
percentage of scheduled castes and scheduled tribes. 
agriculture productivity per labour and minimum wage rate 
and· also the districts that- have been selected for National 
Labour Development Scheme and in consultation with 
the Planning Commission on the basis of the those 
criteria. 150 districts have been identified for this purpose. 
The han. Member wants that certain other districts that 
have been affected by drought should also be selected, 
as a very large area of the country is in the grip of 
drought. all the members would like to get their district to 
be included in the list but as of now the Prime Minister 
has initiated the scheme from Andhra Pradesh on the 
birth day of Pandit Jawahar La! Nehru on 14th November 

for 150 districts that have been selected on the basis of 
fixed criteria and the Prime Minister has provided 2 arore 
rupees for each district. A perspective plan has to be 
formulated for five years under the scheme and this task 
has to be done in the first phase. Besides. we have 
promised an employment guarantee law. That is why as 
a stop gap arrangement we have started this Food for 
Work Programme which was our commitment and we 
would decide about the districts that have been mentioned 
by the Hon. Members after 88888slng the situation. 

SHRI VIJOY KRISHNA: My pointed question was 
whether Patna. Aurangabad. Nalanda and Jehanabad 
would be included in the list or not as Gaya and Nawada 
have been included. These districts are mora suitable to 
be included in the list than Gaya and Nawada. That is 
why I think the hon. Minister is evading the question. My 
second question. .., (Interruptions) 

MR. SPEAKER: Second is not allowed. 

SHRI V1JOY KRISHNA: My second supplementary 
question is whether person nominated by hen. MPs. and 
MLAs would be included in the Vigilance Committees of 
the lower tier as vigilance committees are to be set up 
at various levels? 

DR. RAGHUVANSH PRASAD SINGH: Vigilance 
Committee. that Is, District Monitoring and Vigilance 
Committee has been constituted and we have sent the 
intimation to some States and some other States are yet 
to be informed. For the overall vigilance and as per your 
suggestions and with your cooperation we are going to 
interact. With the hon. Members from Lok Sabha and 
Rajya Sabha of all the States so that everyone could be 
apprised of the progress. 
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SHRI ANANT GUDHE: State Government does not 
recognise Vigilance Committee. ." (InMnuptions) 

/English} 

MR. SPEAKER: What is this? I have not called you. 
Let us have some sense of discipline. 

... (InttlmJp/ions) 

MR. SPEAKER: Please sit down. I will not allow 
this. Do not make it a circus. 

... (Inttlnuptions) 

MR. SPEAKER: You must sit down. I have not 
allowed you, so many hon. Members wish to put 
supplementaries. Do not waste the time. 

/Translation} 

DR. RAGHUVANSH PRASAD SINGH: That 
Committee has been constituted for strict vigilance at 
every level and a nine member Committee of the 
beneficiaries would be constituted which would have one 
scheduled castes member and one female member 
essentially and if a retired personnel Is residing in that 
area then there is a provision to Include him also. There 
was a provision for social audit but it has not been defined 
well but to maintain proper vigilance and transparency 
and to ensure that targetted people may get the benefit, 
provision for people's participation has also been made. 

Our hon. Members from Lok Sabha and Rajya Sabha 
have enough rights to monitor at every level. Vigilance 
Committees have been constituted at four levels itl. 
Panchayat level, block level, district level and State level. 
It is the responsibility of the Committee to see that the 
money being spent in the name of the poor shoutd reach 
them. ... (Interruptions) 

{English} 

SHRI SHRINIWAS DA'DASAHEB PATiL: Mr. Speaker, 
Sir. thank you very much for allowing me to ask the 
supplementary. We have heard about the criteria by which 
the di&tricts have been selected. I would like to know 
from the Government whether the title would be a little 
bit relaxed to include some other parts also. 

In Maharashtra, Ahmadnagar has been included into 
this. I thank the hon. Minister for this. But districts like 
Beed and Sholapur, which are mor~ affected by drought. 

... (Intsrruptions) 

SHRI RAMDAS ATHAWALE: Include Pandharpur 
alsol 

SHRI SHRINIWAS DADASAHEB PATIL: He always 
thinks of Pandharpur, Pandharpur is in Sholapur. 

Sholapur and Beed districts have been more affected 
by drought. I would like to know whether some relaxation 
could be applied there ... (Inft1rruptions) 

MR. SPEAKER: No whispering here. 

SHRI SHRINIWAS DADASAHEB PATIL: If that is 
done, the Government of India would do justice to those 
districts also. 

Sir, five kilograms of foodgraln is being given per 
day per p8l'8On. If two or three persons are working in 
a family of five, the foodgraln, which comes to that family 
is around 15 kilograms. That is not enough to meet the 
domestic and other demands for that family. I would like 
to know whether some financial consideration would be 
given so that their financial component is raiaed. I would 
also like to know when would it be given If the 
Government takes a decision in this regard. 

/Trsns¥JtionJ 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, hon. Member has expressed his deSire to include 
one more district but districts have been selected on the 
basis of certain criteria and State Governments too were 
consulted. It was done with their consent ... (Inftlrruptions) 

/English] 

MR. SPEAKER: I will not permit that. You will not 
be able to serve yourself or your' people. 

... (Inttlrruph'ons) 

/Trsnslation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, 150 districts have been selected under this 
programme. Employment Guarantee Act is in the pipeline. 
... (Intsrruptions) 

(English) 

MR. SPEAKER: Such an important issue Is being 
dlscU8Md and even the Minister Is being Interrupted, the 
Chair is being interrupted. This is such an Important issue. 

... (Inft",,,pllons) 
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(T fRf1SI8llon} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, hon. Member has raised the issue of foodgra/ns. We 
have to provide fooclgralns as well as cash to the workers. 
We have made a provision that the labourers should be 
gillen wages as per the Minimum Wages Act being 
implemented in the State but at times, food grains are 
nol available. So we have made a provision that if 
foodgrains are not available then cash would be given. 
Cash and foodgrains both would be provided to the 
labourers. The quantity of foodgrains might be Increased 
but a minumum amount of Rs. 25 should be provided 
compulsorily. Apart from five kg. foodgralns, minimum 
wages, should also be given. 

SHRI VIRENDRA KUMAR: Mr. Speaker, Sir, Minister 
has stated in his reply that a new poverty alleviation 
programme i.s. Food for Work is being launched In 150 
most backward districts of the country from November, 
2004. I want to ask one thing very clearly whether 
programmes initiated by the erstwhile governments have 
been discontinued or relaunched with a different name? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, it is a misconception that a new programme Is being 
launched after winding up any programme. The 
'Sampoorna Gramin Rozgar Yojana, i.s. SGRY has 
already been implemented. Funds to the tune of As. 4500 
crore and 50 thousand tonnes of foodgralns have been 
allocated for it. Besides, 'Food for Work' programme has 
been implemented wherein Rs. 2020 crore and 20 lakh 
lonnes of foodgrains would be given to the poor. 
Ambitious and poor oriented programme like 'Food for 
Work' have been implemented to check the migration of 
the hardworking labour force of the rural areas to the 
urban areas in search of employment so that the 
development of the poor and villages may take place. 

(English} 

SHRI CHANDRA SEKHAR SAHU: Just now the hon. 
Minister has told that they have selected 150 districts all 
over the country as per the criteria he has mentioned. In 
my constituency, Gajapathi district is the most backward 
district of Orissa. They have left out this district. So, I 
just request the Minister, through you, to include this 
Gajapathi district because it is coming under the criteria 
of most backward area which he has already mentioned, 
and there are more Scheduled Caste and Scheduled Tribe 
people. Drought is also there. So I request the Minister 
just to include Gajapathi district. 

MR. SPEAKER: He has given the criteria. Are you 
considering his district? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, maximum districts i.s. 18 districts of Orlesa have 
been identified in the country on the basis of the criteria. 
Hon. Member says that one of the districts has been left 
out. How can it be considered right now? 

(Eng/Ish} 

SHRIMATI C.S. SUJATHA: I want to know whether 
the allocation of fund to this scheme will adversely affect 
the funding of the other SGRY scheme. What Is the role 
of Panchayati Raj Institution tor Implementing this scheme? 

[Tmnsllllion} 

DR. RAGHUVANSH PRASAD SINGH: In three tier 
system a perspective plan has to be formulated by holding 
consultation at all the three levels ,:s. District Panchayat 
Council, Block Panchayat Samltl and Gram Panchayat. 
We itend to formulate a perspective plan for the all round 
development of villages and Implement it phaaewlse. 

[English} 

MR. SPEAKER: Who will prepare the perspective 
plan? 

[Tmnslah'on} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, consultation with panchayats has to be sought and 
even the suggestions of experts can be sought for 
formulating perspective plan. An allocation of Rs. 10 lakh 
per district has been made for the perspective plan. The 
State Government have been given autonomy for 
implementation of the scheme. 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, hon. 
Minister is very competent and is doing a commendable 
job. I want to congratulate him for it. However I don't 
know why he is so inconsiderate to Bihar. It was 
repeatedly mentioned in the House that the entire north 
Bihar is reeling under the fury of floods and the south 
Bihar is facing drought. As has been mentioned right 
now by Shri Vijoy Krishna that Patna, Aurangabad and 
Nalanda and also Sheohar have been facing floods. I' 
am very happy that he did mention about these places 
and I would like to praise him for doing so. However I 
would also like to mention that western and eastem 
Champaran, Sitamarhi and Madhubani are facing the fury 
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of floods causing destruction every year. 60 percent 
labourers migrate to cities every year. I would like to 
know the reasons for not covering these areas under the 
scheme despite this. The hon. Minister should atleast 
give an assurance to consider this matter. 

MR. SPEAKER: Say that it would be considered 
seriously. 

DR. RAGHUVANSH PRASAD SINGH: Sir, a district 
is chosen on the basis of definite criteria. Hon. Member 
is saying Bihar has been affected both by floods and 
drought, it is true. I personally know that flood causes 
destruction in Bihar every year. A~east twenty districts 
are affected by flood as well as 20 districts by drought 
this year. The Union Govemment has provided special 
assistance from NCF under both the items of drought 
and floods. About 1 lakh 84 thousand tonnes of foodgrains 
have been allocated for flood affected and 2 lakh tonnes 
for drought affected. 

I have given suggestion to the State Govemment 
that loodgrains be provided to those districts that have 
not been covered under the 'Food for Work' programme 
and have been provided assistance from NCF under the 
items of flood and drought. The money granted from 
NCF will act as the cash component for providing 
loodgratns so that the districts other than those covered 
under Food for Work programme will not face any scarcity. 

SHRI RAGHUNATH JHA: Then consider it. 
... (Interruptions) 

(English! 

MR. SPEAKER:' Mr. Minister, if you think you have 
completed the answer, sit down. 

Now, han. Members, at least 50 hon. Members wish 
to put Supplementary questions. I am trying to pick at 
least one hon. Member from each party. Please co-
operate. Within one hour, I cannot accommodate all 40 
Members. I am trying to give every party some 
opportunity. If you all ple~~ put a pointed question, the 
hon. Minister would give a pointed reply. 

... (Intsnup/ions) 

MR. SPEAKER: Mr. Panda, why are you wasting the 
time of the House? Nothing would be recorded. 

... (Interruptions) • 

. Not recorded. 

SHRI B. MAHT AB: The new poverty alleviation 
programme, the National Food-for-Work Programme which 
has been launched, as the hon. Minister said, from 14th 
November, is not a new programme. This programme 
hae been there since 19n. I think, the hon. Minister is 
aware that aince the day the Janata Party Govemment 
came to power, the food-for-work programme has been 
continuing under different names. 

The baaic problems which I would like to raise 
through you and the main problema which have been 
noticed in the· implementation of this programme are 
difficulties In timely, regular and adequate supply of food 
grains in deficit areas, which delays payment of wages; 
and logistics problems in movement of food gralnl 
because that lies with the State Govemments. 

MR. SPEAKER: Please put a painted question. 

SHRI B. MAHT AB: What steps have been taken to 
overcome these problems? 

Secondly, in addition to what my learned friend from 
Berhampur has stated, in Orissa, the KBK districts, which 
comprIee eight di8trIct8, are ainNldy covered 100 per cent, 
sponsored by the Central Govemment schemel. They 
have inc:luded those eight districts. In that respect Ori8sa 
has not got more. Rather, more districts are lying there 
which satisfy the three criteria he has mentioned. So, I 
would like to know whether any more districts would be 
included after these 150 districts; and, if so, when . 

MR. SPEAKER: He wants to know whether any more 
districts would be added. You may answer that part. 

{TrsnsIstion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, there is no scope of Including any other district right 
now. Inter change of districts, if any suggested by the 
State Govemment, can be conSidered. 

[English! 

MR. SPEAKER: Mr. Mahtab, he has answered . 

... (Intsnuptions) 

{TI1II1SI8/ion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, we 
have also sent the slip . 

, 
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SHRI GURUDAS DASGUPTA: Mr. Speaker, Sir, we 
congratulate the Government for launching this 
programme. . .. (InttIfTUpiions) 

(English) 

MR. SPEAKER: Please come to the question. 

(Trans/atlon) 

SHRI GURUDAS DASGUPTA: However, I would like 
to know whether the Govemment propose to implement 
this programme throughout the country and also how 
much expenditure is likely to be Incurred on the 
programme and the sources from which these funds will 
be mobilised? 

DR. RAGHUVANSH PRASAD SINGH: 'Food for 
Work' programme is being implemented. Our Minister of 
Finance is sitting here. The funds for this financial year 
have already been utilised. Now wait for the next budget. 

MR. SPEAKER: 
more allocation is made. 

More work would be done if 

DR. RAGHUVANSH PRASAD SINGH: It is a poor 
oriented ;:»rogramme and this Government is for the poor 
and rural India and for the hardworking rural labourer 
and the suppressed and it is working for their welfare. 

(EI1.QlishJ 

MR. SPEAKER: I believe, the hon'ble Minister of 
Finance is suitably impressed by your eloquence. 

Shri Prabhunath Singh. Please put a brief and pointed 
supplementary . 

(TranslatIon) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I will 
ask my question in three parts (a), (b) and (c). 

(English/ 

MR. SPEAKER: You have come to the House after 
three days. Therefore, I am allowing you. 

(TranslatIon) 

SHRI PRABHUNATH SINGH: Mr. Speaker. Sir, I am 
surprised to listen to the reply given by the hon'ble 
Minister as the questions used to be put up by the hon. 

Minister before becoming Minister were quite different from 
his reply given today . ... (Inlfllmlpllontl) 

MR. SPEAKER: Please ask the question. 

SHRI PRABHUNATH SINGH: If you interrupt me, I 
will not be able to ask question, please do not Interrupt 
me. 

(English) 

MR. SPEAKER: Shri Prabhunath Singh, Please come 
to the question. 

... (Intenuptions) 

MR. SPEAKER: Shrl Prabhunath Singh, yuo are all 
doing very well today. Please cooperate. 

... (Interruptions) 

(Translation} 

SHRI PRABHUNATH SINGH: I would like to know 
about the scheme providing employment for hundred days . 
... (Interruptions) 

MR. SPEAKER: This is not the thing. This question 
is related to Food for Work programme. Ramdas ji, you 
please sit down. 

'" (Interruptions) 

(EnglishJ 

MR. SPEAKER: Except the speech of the hon. 
Member whom I have called, no other Member's speech 
will go on record. 

... (Interruptions)' 

(Translation) 

SHAI PRABHUNATH SINGH: Mr. Speaker, Sir, it has 
been assured for providing hundred days employment In 
this scheme and the SC population Is In majority In the 
districts that have been selected for this. I would like to 
submit that the districts of Chhapra, Siwan and Gopal 
Ganj have Lalu ji's supporter and half of the districts are 
affected by flood occurring every year and reat half by 
the drought. Were those districts not selected by the 

'Not recorded. 
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Govemment due to difference of opinion with Lalu J? 
Will those districts beaelected H there is no difference of 
opinion with him? The hon. Minister should clarify whether 
the Government will do partiality with the people of those 
districts merely on account of difference of opinion? Along 
with this the Government should also clarify whether there 
is corruption in utiHsation of the fund for the scheme as 
the statement of Minister was published in newspapers 
of Bihar. If so, what action is being taken by the 
Government to stop such irregularities. 

{English} 

MR. SPEAKER: Mr. Minister, reply only to the 
question on 'district'. 

... (Interruptions) 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir. the districts have not been selected on the basis of 
affection, altercation and love. They have beens8lected 
on the basis of certain criteria. Statewise only those 150 
districts have been selected which met criteria. If he says 
about dispute, altercation and irregularities then. 
.,. (Interruptions) 

{English} 

MR. SPEAK~~: That will not be recorded. Nothing 
will go on record. 

... (Interruptions)' 

(Translation) 

DR. RAGHUVANSH PRASAD SINGH: They have 
assured me that they would not allow any irregularities. 
... (Interruptions) If they want then there will be no 
irregularities. So everything will function smoothly. 
... (Interruptions) 

/English} 

MR. SPEAKER: I want everybody's cooperation. The 
House should run properly. The House may run properly. 

... (1nI8n'Uptions) 

[f'rIlQSlation} 

MR. SPEAKER: I/yas Azmi ji, do you want to ask 
anything? 

• Not recorded 

SHRilL YAS AZMI: Mr. Speaker, Sir, I would like to 
know from the hon. Minister that while Raebareli, Unnaon, 
Hardoi. Sltapur districts under Lucknow division have been 
included but why only Lucknow and Lakhimpur have been 
left out? What is the criteria of selection. While Lakhimpur 
is most backward from the point of view of development. 
So, I would like to know as to what is the criteria adopted 
by the Government for selection and what is the reason 
for non-inclusion of Lakhimpur? ... (Interruptions) 

/Eng/isII} 

MR. SPEAKER: Mr. Minister, the hon. Member is 
asking about the same thing, that is criteria. You may 
say that you will consider it. 

... (Interruptions) 

(TranslaNon} 

DR. RAGHUVANSH PRASAD SINGH: Backwardness 
is the main criterion, however, it may be possible that 
the district would not have met the criterion so, that has 
not been included. ... (InfBrruptions) 

/English} 

SHRI E. PONNUSWAMY: I would like to know from 
the hon. Minister as to what is the yardstick to determine 
the backwardness of a district in India. In one State, 
they have given 18 districts and in Tamil Nadu it is only 
four districts. Why? 

Secondly, the rice supplied is inadequate and the 
people who were issued coupons for the work done by 
the district authorities are waiting for the stock which has 
not reached. The backward districts like Dharmapuri, 
Krishnagiri. Thiruvarur and the districts concerning the 
cauvery belt have not been included in the list of 
backward districts. The people of Tamil Nadu eat only 
boiled rice and not raw rice. The supply is inadequate. 
I checked up with the district authorities and they have 
not received the stock as yet. The monitoring system of 
this work has not been done satisfactorily. So, what are 
the steps taken by the Govemment to monitor the system 
of work and what is the yardstick to determine the BPL 
people? There are lots of machineries involved in this 
Instead of people for whom It is meant. So, I, would like 
to know from the hon. Minister as to what steps are 
taken to mitigate all these grievahces and sufferings . 
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(Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the details about the criteria have been given. The 
reply regarding criteria has already been given. As far 
the second question is concerned, action is being taken 
in this regard. It is monitored by the District Monitoring 
and Vigilance Committee and may be the report in this 
regard has not yet reached the hon'ble Member. The 
raport will be delivered to him within two-three days. I 
would like to have the cooperation of the Member in that 
regard. I want that it should be monitored at every level 
so that all the works retated to the rural development 
could be completed, 

(English) 

MR. SPEAKER: Merely asking why my district is not 
included will not help. 

... (Interruptions) 

(TransMtkm} 

~YRI SUKHDEV SINGH DHINDSA: Mr. Speaker, Sir, 
several hon'ble Members have raised objections that many 
backward districts have been left out. I would like to 
know from the hon'ble Minister whether the Government 
propose to review the criteria for inclusion in the light of 
suggestions given by the hon'ble Members so that the 
districts which could not be included can be included in 
that? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, in first phase 150 districts have been included. As 
far the districts which could not be included are 
concerned, the Government will explore possibility as to 
what can be done to include them in next year's scheme. 

(English} 

MR. SPEAKER: Thank you, a brief question and a 
brief answer. 

(Translation) 

SHRI MOHAN SINGH: Mr. Speaker, Sir, the reply of 
my question has been given. Uttar Pradesh is the biggest 
State of the country. From the point of view of poverty 
too it is the poorest State as near1y sevtln crore people 
01 the State are living below poverty line. 

[English} 

MR. SPEAKER: I think we have covered all the 
points. 

(TMnslIlfionJ 

SHRI MOHAN SINGH: As far the criteria adopted tor 
the selection of the districts is concemed, Uttar Pradesh 
fared worst vis-a-vis other States. Highest number of poor 
persons reside in this State and also there are highest 
number of backward districts. However, as per the 
population, the least number of persons have been 
covered. Whether the Govemment propose to review the 
criteria and relax it so that more districts may be covered? 
Besides this the second part of my question is regarding 
the criterion of minimum dally wages. There Is State-wise 
variation in it. While in some State minimum wage per 
day is Rs. 75 and in some other States It Is Rs. 52 or 
Rs. 58 per day. I feel that It is discrimination with the 
poor. Whether the Government of India propose to send 
any guidelines to all States to bring uniformity in minimum 
wages to poor people all over the country. 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, every State has its own minimum wages Act. 
According to that Act every State fix minimum wages for 
their labourers. In Kerala minimum wages per day Is 
Rs. 100 while in Punjab-Haryana it is about Rs. 80-85 
and in North Eastern States it Is only Rs. 40-45. Every 
State has Its own laws in this regard. It is not the 
responsibility of our Ministry to introduce uniform minimum 
wage Act, it can be done by the labour department. At 
least we can ensure that the minimum wages prescribed 
in States should be given to labourers working there. We 
do not want to interfere in the functioning of the states. 

SHRI ANANT GANGARAM GEETE: Mr. Speaker, Sir, 
hon. Minister has said in his reply that under the 
'Sampoorna Gramin Rojgar Yojana' of the then 
government, people living below poverty line were given 
50 percent foodgrains and 50 percent cash for 
employment and this is being done even now. I want to 
know from the hon. Minister as to how much foodgrains 
and money have been allotted under this scheme during 
the last six months. 

DR. RAGHUVANSH PRASAD SINGH: SGRY Is stili 
being implemented. We have sent around 2600 arore 



27 Oral AnSW61S DECEMBER 3, 2004 to Ouest ions 28 

rupees to the States out of 4500 crore rupees. Similarly, 
50 lakh tonnes of foodgrains were allocl;lted out of which 
al,.."ost 25 ,akh tunne has been sent to the affected States. 
Thus, we have made all possible efforts. 'Food for Work' 
programme is an additional effort. It would be implemented 
on the basis of poverty. 

IEnglish} 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
for every supplementary, the answer of the hon. Minister 
is 'based on the criteria'. The previous Govemment had 
extended this programme throughout the country and not 
restricted to any district. The answer of the hon. Minister 
mentions ' ... to generate supplementary wage employment 
with food security'. There is no regular emplOyment. For 
example, in Andhra Pradesh, since five years we are 
facing drought. In our State the scheme is restricted to 
eight districts. What about the other districts? What about 
the poor people in the other districts? This scheme is 
not extended to them. 

MR. SPEAKER: Similar question is being asked by 
every han. Member. How can it be? 

SHRI KINJARAPU YERRANNAIDU: Sir, this is a 
similar question. My question to the hon. Minister through 
you is: wi!' this Government extend the national food-for-
work programme to other areas also not restricting to 
150 districts? If you need employment, you have to 
provide foodgrains to cater to the needs of the people. 

MR. SPEAKER: Mr. Yerrannaidu, he has answered 
it 

SHRI KINJARAPU YERRANNAIDU: By restricting to 
1 50 districts the Government is not providing food-for-
work programme to the entire country. The previous NDA 
Government extended it to the whole country. Foodgrains 
are available in each district administration. 

MR. SPEAKER: Please do not repeat it. 

/Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, Sampoorna Gramin Rojgar Yojans has been 
implemented all over the country but Food for Work 
Programme has been launched in only selected districts. 
There are four months to go in this year. When the new 
year comes we will consider this pbint. 

/English} 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, for 
example. . .. (Inf8rrupfions) 

MR. SPEAKER: No. 

. .. (InftJnupt;OI1$) 

SHRI KINJARAPU YERRANNAIOU: Mr. Speaker, 
Sir, this is a very important thing . ... (Intsnvpfions) Hon. 
Speaker, in my district and in your district, there is a 
need for employment. They are not providing the food 
grains. How can district administration meet the 
requirement? 

MR. SPEAKER: Shri Yerrannaidu, this is not a 
debate. 

... (Inf8nuptions) 

MR. SPEAKER: Do you wish to add anything? No. 

... (Inf8rruph'onsj 

MR~ SPEAKER: Just see how many parties are here 
in this House. 

... (InftJnuptions) 

SHRI BIR SINGH MAHATO: Sir, regarding this 
programme, OM has become the nodal agency for the 
scheme, as he has stated. Panchayats are not given 
due consideration and are not involved in consultation. I 
would like to know whether the Minister will change the 
guideline or give another guideline so that due importance 
is given to panchayats. There is no mention in the 
guidelines about the role of the elected representatives 
like MLAs, MPs, etc. 

MR. SPEAKER: He has already answer this. 

(Trans/a/ion} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, this provision is there in the guidelines and State 
Govemments can get it implemented. Through any agency 
of there choice after holding consultations at all the three 
levels including Panchayati Raj. This prol(isoin is also 
there that members of Zila Panchayat would monitor it 
and it would be implemented with their advice. 
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/Englishj 

MR. SPEAKER: Shrl S. Ravichandran. 

... (Interruptions) 

MR. SPEAKER: This is his maiden question. Please 
do not interrupt. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: There should be 
a Half-an-Hour Discussion. 

MR. SPEAKER: You give notice. What do you want 
me to do? 

SHRI RAVICHANDRAN SIPPIPARAI: Respected 
Speaker, Sir, I would like to know from the hon. Minister 
whether he wifi implement the programme taluka-wise 
rather than district-wise. By that, we can cover more 
areas. 

MR. SPEAKER: You have put the question very well. 

This is his maiden supplementary, you should 
cmetully give the answer. He has asked whether you will 
do it taluka-wise instead of district-wise. 

/Translationj 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, it would be implemented in all the talukas of the 
districts also where it has been implemented. 

(English} 

MR. SPEAKER: Very good. 

SHRI RAVICHANDRAN SIPPIPARAI: No, Sir. By that, 
we can select randomly more areas, 

Employment Guarantee Scheme 

+ 
'42. SHRI MILIND DEORA: 

SHRI PRABODH PANDA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government is implementing Its 
promise for "Employment Guarantee Scheme"; 

(b) if so, the details thereof; 

(c) whether the Government is creating a "non-
lapsable National Employment Guarantee Fund" and 
propose to levy job guarantee tax; 

(d) if so, the details thereof; 

(8) whether the State Governments are alIo expected 
to come up with their share of revenues to fund the 
scheme; 

(f) whether existing schemes for employment would 
be merged in it; and 

(g) If so, the details thereof? 

{Tmnslationj 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (g) The proposal 
to enact a Central Legislation for the National Rural 
Employment Guarantee Act, which aims to enhance 
livelihood security to poor households in rural areas by 
providing atleast 100 days of guaranteed wage 
employment to every poor household whose adult 
members volunteer to do unskilled manual labour, is under 
consideration of the Government. 

[English} 

SHRI MILIND DEORA: Sir, at the outset, I would 
like you to allow me to congratulate the Govemment for 
the scheme, which was, I think, long overdue. Coming 
from an urban area, from Mumbai, I think, the scheme 
will go a long way in not just empowering the rural 
economy, but actually reducing the strain on urban 
infrastructure, a problem lot of cities fa~e. 

Sir, initially the programme will be implemented In 
150 districts and later extended to the rest of the country. 
How many new jobs wUI we be creating in the first 160 
districts, and more specifically, what kind of durable assets 
will we be creating that can provide sustainable 
employment opportunities for many of the needy people 
in the country? 

[Trans/ation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, hon. Member's main question is related to 
Employment Guarantee Act. We are seriously considering 
the draft that has been prepared in this regard and we 
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are to introduce it in the House in the current session 
itself. It would be brought before the House and Its 
implementation would depend on the opinion of the 
House. 

The hon. Member's second question is related to 
Food for Work Programme. This programme is not meant 
for implementation in urban areas. It is for the rural areas 
and it is meant for poor persons and labourers in the 
villages. There can be a separate programme for Mumbai 
and it can be considered separately. 

/English] 

SHRI MILIND DEORA: Sir, I think, the hon. Minister 
misunderstood my question. I was not talking about 
extending the programme to Mumbai. But I would certainly 
like to come back to the previous question. What will 
happen to the Food-for-Work Programme? Will it be 
merged into the Employment Guarantee Scheme? WHI 
that programme be totally scrapped or will both the 
programmes run concurrently? 

MR. SPEAKER: Hon. Minister, will these programmes 
run concurrently or will one of them be abolished? 

/Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, Food for Wo'rk Programme would be included in the 
Employment Guarant&e Act when it is introduced. 

/English] 

SHRI PRABODH PANDA: Sir, what I would like to 
know from the hon. Minister is this. Is 100 days 
employment B guarantee of employment for a person? 
Out of 365 days, you are contemplating to provide 
employment only for 100 days. Are you contemplating to 
enhance It to a minimum of 200 days or not? This is my 
first question to the hon. M.inister. 

MR. SPEAKER: You can ask only one question. 

SHRI PRABODH PANDA: Sir, parts (c) to (f) of the 
main Question were not answered by the hon. Minister. 

MR. SPEAKER: Very well. You can put only one 
question. 

/Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, earlier hon. Member was with us and he used to 
handle the correspondence work. He must have read .. 
National Common Minimum Programme. It is written right 
on top of the programme that we would give a guarantee 
of 100 days of employment to a single person from each 
poor family. Whatever the hon. Member is asking now is 
additional. Labourers can work elsewhere also but we 
are giving a guarantee of 100 days of employment and 
we have said this is the Common Minimum Programme. 

So far as the issue of giving employment for 200 
days Is concerned. At present we can not consider it but 
our government sticks to the stand of giving employment 
for 100 days. The economists are giving their opinion as 
to how and when it could be made possible. But our 
govemment has courage and win power and we would 
enact the Act to provide employment to poor persons 
and Implement it. 

/English] 

MR. SPEAKER: Shri Pradeep Gandhi. 

... (IntefTtlptlons) 

MR. SPEAKER: Hon. Members, these are very 
important Issues. Luckily, they have come up during the 
Question Hour. Let these issues be discussed in the 
right manner. Shri Pradeep Gandhi~ kindly put your 
question to the hon. Minister. 

/Translation] 

SHRI PRADEEP GANDHI: Mr. Speaker, Sir, as has 
been told just now that the Food for Work Programme 
would be merged with it. Mr. Speaker, Sir, lakhs of people 
throughout the country migrate either traditionally or in 
search of employment. The people from Chhattlsgarh 
migrate to States like Jammu and Kashmir, Haryana and 
Uttar Pradesh in search of employment. I would like to 
know whether the Government propose to create 
employment opportunities in these areas so that the 
migration to these areas could be checked. Whether the 
Govemment propose to enact punitive proviSions to check 
migration. Despite if the migration continues, what steps 
are proposed to be taken by the Govemment to punish 
the people found guilty of engaging labourers? 

DR. RAC3HUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, Government have not considered enactihg any such 
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law that seeks to check the migration of people in search 
of employment. We have made a provision to oreate 
adequate employment opportunities in the rural areas itself 
so as to check migration but migration would not be 
checked by enacting any law in this regard. 

SHRI RAMDAS ATHAWALE: The Government 
propose to provide 100 day's employment for the people 
living in rural areas. However, the responsibility of 
providing employment to the educated youth lies on the 
shoulders of the Government also. I would like to know 
whether the Government propose to provide employment 
to 8 crore educated youth in the country within five years 
and if it fails to provide employment opportunity to these 
people. whether the Government would provide 
unemployment allowance of Rs. 3000 per annum to them. 
I would like to know from the hon. Minister of Finance 
who is sitting here whether or not the Government are 
considering the proposal of providing unemployment 
allowance of Rs. 3000 per year. 

(English) 

MR. SPEAKER: This question does not arise from 
the Question that Is before the House right now. Mr. 
Minister do you want to reply to his Question? 

(Translalion) 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, our Job is to remove unemployment and we have 
devised a large scale programme to achieve our objective. 
Under the programme, unemployed youth, women and 
people belonging to Scheduled Castes would be provided 
training on large scale under the SGR scheme and it 
would be based on bank linkage and production of goods 
would be started by providing loan and subsidy through 
the banks and the arrangement would be made for selling 
these goods in the domestic as well as international 
markets. This would help do away with unemployment 
which in turn would alleviate poverty and ensure the 
development of rural areas and in this way India would 
become a leading nation in the world. 

MOHO. SALIM: Mr. Speaker, Sir, Hon. Minister has 
made it easy for me to ask my question. He has 
increased the scope of my query. In regard to the 
proposed Employment Guarantee Scheme in rural areas 
he has himself mentioned that unless the employment 
opportunities are created, this programme would not be 
successful. Hon. Minister of Finance is sitting beside him. 
If we look at the credit deposit set of banks,it would be 

revealed that in every districts especially in rural areas, 
credit flow is not encouraging. Hon. Minister was talking 
about agriculture credit but there is a need to create a 
credit absorption capacity in rural areas for enabUng those 
unemployed youth to wot1< in agro based industries who 
are not directly engaged in agriculture directly and also 
to maintain credit flow. He intends to provide 100 day's 
employment under the Employment Guarantee Scheme. 
Centre is also seeking the assistance of State Govemment 
in implementing the scheme but he had promised in the 
Common Minimum Programme that the Union Government 
will provide this. This is not the Common Minimum 
Programme of the State Government. In original as well 
as supplementary question it has been asked whether 
he is going to create a National Employment Guarantee 
Fund. He did not reply to it. He has said about giving 
matching grants to the State Govemmant. It is on account 
of this that most of the rural development schemes are 
not implemented there. Hon. Minister hails from Bihar 
and he knows that most of the State Govemments are 
not in a position to contribute. in such a scenerio how 
can be give guarantee of employment even though the 
name of the scheme is Employment Guarantee Scheme. 
How do you guarantee this? 

DR. RAGHUVANSH PRASAD SINGH: When this BUI 
is presented the opinion of all the hon. Members would 
be sought on it. As far having consultation with the State 
Govemments is concerned. it was decided in the co-
ordination Committee that firstly it be brought in the House 
and later on this Bill would be referred to the Committee 
on your instructions and then the suggestion and opinion 
of the State Government will be sought. How we are 
passing burden to the State Govemment. 

(English) 

MR. SPEAKER: Welcome, Mr. Ajit Jogi. Please put 
your supplementary. 

(Translalion) 

SHRI AJIT JOGI: Mr. Speaker, Sir, Employment 
Guarantee scheme has been successfully running in 
Maharashtra for the iast several years. Hence I would 
like to know from the hon. Minister as to whether he 
propose to include the saiient features of Employment 
Guarantee Scheme of Maharashtra in the EGS Act 
proposed to be introduced in the House. For example, if 
some of the villagers demand conectively from the 
Govemment to provide employment, the Government are 
bound to provide the employment. It has also been stated 
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there that permanent asset structure based work should 
be undertaken. A separate case has been imposed in 
Maharashtra tor the implementation of his scheme. I would 
like to know from the hon. Minister whether some of the 
salient teatures ot the EGS Act in Maharashtra would be 
Included in the Act proposed to be introduced in the 
House? \ would turther Hke to know whether the other 
employment oriented schemes being implemented In rural 
areas will be merged with the Employment Guarantee 
Scheme and this scheme would be extended to all the 
States to run it successfully on the lines of Maharashtra? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, Employment Guarantee Act is in force in Maharashtra 
for the last several years. We have tried to leam from 
the problems being faced In the implementation of the 
said scheme. The present BiU has been prepared after 
intense deliberation. Hon. Members will be free to express 
their opinions once it is presented in the House. 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, NDA 
Governmont had also promised to introduce the 
Employment Guarantee Scheme in this session as it was 
Included In their priorities. It is true that the entire 
expenditure of this scheme will be borne by the Union 
Government and it is proposed to be implemented initially 
in 150 districts. Panchayats will play very important role 
III its implementation. Though this BiH is proposed to be 
introduced in this winter Session Itsolf, no consultation 
has been held with the State Governments. 

Mr. Speaker, Sir, through you I would like to know 
from the han. Minister whether he does not consider it 
IIE'cessary to consult With the State Governments before 
introducing it. If not" by when he would hold consultation 
with the State Governments? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir. Union Government is ready to hold consultation with 
the State Government. The Government had even fixed 
the date for holding deleberation with the Chief Minister 
of all States in order to arrive at consensus of fixing the 
date for its implementation and to consider over its draft 
but it was decided in the 'CO-ordination Committee set up 
under the CMP of the UPA Government that the said 
Act be introduced in the same Session. If there is a 
nced to consult the State Governments it would certainly 
be done. 

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, I 
would like to know from the hon. Minister as to whether 
the Government propose to change the present definition 

of Employment under the Employment Guarantee Scheme 
which is to create physical infrastructure? Whether the 
Government propose to include the works of the persons 
engaged in Aanganwadi, schools, mid-day meal scheme 
or in various immunisation programmes in the new 
definition of employment as defined under the EGS? 
Whether the works IikA digging of ponds or ditches would 
also be provided to the women? I would like to know 
whether social services and works that does not faU under 
the definition of creation of physical infrastructure would 
also be included in the new definition of employment? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the draft of the Act has the scope for including every 
word for definition. The opinion of all the hon. Members 
will be sought as to what is to be added or deleted 
when it is introduced in the House. 

/English} 

MR. SPEAKER: Let us wait for the Bill. 

SHRI CHENGARA SURENDRAN: Does the 
Govemment have any plan to form a National Youth 
Fund to provide funds for employment and self-
employment programmes? What are the specific 
programmes and projects involved in the Employment 
Guarantee Scheme? 

MR. SPEAKER: That will come after the law is 
framed. 

(Translation! 

Is· there any special programme for youth? 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, the hon. Members should give their opinion and 
suggestions for providing employment to the unemployed 
youth or for old people when the Bill Is put forth for 
intense deliberation. 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, I would like to know from the hon. Minister whether 
the Government would consider the proposal of providing 
employment to the landless labourers under Employment 
Guarantee Scheme keeping in view the fact that the 
landless labourers have migrated from Bihar especially 
from Poorvanchal areas on a large acale. 21 lakh 
labourers have migrated from Bihar alone that is affecting 
the agriculture production adversely. National Labour 
Commission was also set up in this regard. I would like 
to know ,rom the hon. Minister whether th~ Govemment 
are considering the strategy to check this' migration? 
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DR. RAGHUVANSH PRASAD SiNGH: Mr. Speaker, 
Sir, this law Is being formulated to check this migration. 
When this law comes into force, the migration from 
villages will be checked and the people will get the 
employment in the villages itself. 

/Eng/ish} 

SHRI SRAHMANANDA PANDA: Hon. Speaker, Sir, 
will the Minister for Rural Development be pleased to 
state whether the Government is going to create a Non-
Lapsable National Employment Guarantee Fund? Does 
the Government propose to levy job guarantee tax? 

(Translation} 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, we will think about as to what provisions can be 
made when the Bill in this regard is introduced. 

/English} 

MR. SPEAKER: Take these as suggestions. 

Shri J.M. Aaron Rashid. He is a new Member and 
this is his maiden question. Shri Rashid, please be specific 
in your question. 

SHRI J.M. AARON RASHID: Mr. Speaker, Sir, in 
Tamil Nadu, many districts were reeling under drought 
conditions. After the UPA sarkar assumed power, rains 
have come. All the districts in the southem part of the 
State are still in drought. Under the food-for-work 
programme, work is being done with bulldozers and JCSs. 
I brought this to the notice of the District Collector. 

MR. SPEAKER: What is you question? 

SHRI J.M. AARON RASHID: My question is, what 
criteria is the Government going to follow ... 

MR. SPEAKER: That wilt appear in the Bill. 

SHRI J.M. AARON RASHID: Has any age criteria 
been fixed for the youth, men and women who are 
selected under the Food-for-Work Programme? 

/Translation} 

MR. SPEAKER: The question is not related to Food 
for Work Programme. 

/English} 

SHRI J.M. AARON RASHID: Why not extend the 
time to 150 days? This is a good scheme for the country. 

MR. SPEAKER: He said that he is considering 
extending the time up to 365 days. 

SHRI J.M. AARON RASHID: It will be good for the 
backward districts and drought-hit areas. 

(Trans/ation} 

MR. SPEAKER: Say that it would be considered. 

DR. RAGHUVANSH PRASAD SINGH: Hon. Member 
is asking for adults. All the men and women above 18 
years would get employment under it. Besides, he has 
also mentioned about drought. Tamilnadu has been given 
assistance from NCF separately to combat the drought 
problem. 

/Eng/ish] 

SHRI P. MOHAN: Firstly, I would like to seek a 
clarification from the hon. Minister. 

MR. SPEAKER: No clarification plell88. You can only 
put a question. 

SHRI P. MOHAN: Is the Food-for-Work Programme 
for human beings or machinery? Because at present, in 
Tamil Nadu, in general, and in my district, in particular 
under the Food for Work Programme in the dally wage 
allowance along with the food has been fixed at the rate 
of only Rs. 54. 

MR. SPEAKER: This question is on Employment 
Guarantee Scheme. 

SHRI P. MOHAN: Since the amount is very meagre, 
rural people are not coming forward to take up the work 
under this Programme. Hence, machinery is used in Tamil 
Nadu, in general, and In my district, in particular. This 
destroys the very purpose of the Food-for-Work 
Programme. So, I would like to know from the hon. 
Minister whether the Government has any proposal to 
increase the arQount or foodgrains under this Programme. 

(Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, it Is clearly mentioned in the guidelines that neither 
machine nor contractor would be employed in It. It will 
involve labour intensive work and use of any machine 
will not be made there. Hon. member is complaining about 
the inadequate amount of minimum wage under the 
scheme. The fixing of the minimum wages 18 the work of 
the State Govemments. We cannot do anything in this 
regard. 
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(Englishj 

MR. SPEAKER: Question No. 43. 

Shri Balasaheb Vikhe Patil-not present 

Shri Kirip Chaliha-not present. 

Loss Making Banks 
+ 

'44. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of FINANCE be pleesed to state: 

(a) the details of public sector banks/nationalised 
banks which have incurred losses during each of the last 
two years; 

(b) the reasons therefor; 

(c) the reaction of the Govemment thereon alongwith 
the measures taken/proposed to be taken by the 
Government to make these banks profitable and 
competitive in global arena; 

(d) whether consolidation of banking sector can help 
in achieving GOP target rate; and 

(e) if so, the details thereof? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (e) A statement is laid on the 
Table of the House. 

Stsltlmllnl 

(a) No public sector bank has incurred losses in the 
last two years. 

(b) Does not arise. 

(c) The steps taken by Govemment to improve the 
functioning and profitabitity of the Nationalised Banks 
include enactment of law for effective recovery of Non-
Performing Assets; deregulation of Interest rates; 
introduction of prudential norms; reduction In StaMory 
Liquidity Ratio and Cash Reserve Ratio; and 
encouragement to Information Technology, Organizational 
Restructuring. improvement in human resource 
management and customer service, diversification In lines 
of business. etc. 

(d) and (e) Consolidation would allow economics of 
scale in terms of footprint, manpower and other resources. 
Having Indian Banks of a larger size would enable them 
to face competition arising from internationalization of the 
economy. Larger size also entails better management of 
risk. Small and weak banks pose systemic risks with 
their low capital adequacy ratio and high NPAs. 
Consolidation is a timely response to augment efficiency 
which would lead to income generation and add to GOP 
of the country. 

SHRI ADHIR CHOWDHURY: Sir, it is a good news 
that no public sector bank has incurred losses in the last 
two years. However. it is often reported that the deposit 
has been declining. However, credit flow is witnessing a 
strong Signal. Bankers are worried about loan recovery 
and asset growth. In such a scenario, I would like to 
know whether the Govemment is pondering over FDI 
inflow in the public sector banks and also whether the 
Government is pursuing vigorously Basel-II norms BS to 
how to make the public sector banks competitive in the 
global arena. 

SHRI P. CHIDAMBARAM: Public sector banks have 
become stronger and more competitive in the last few 
years. Our effort is to make them even stronger and 
even more competitive. Various suggestions are 
considered from time to time to make them stronger and 
competitive. One of the suggestions is. of course, 
consolidation. But. Sir. I cannot give any final answer 
because these Bre suggestions under consideration. 

SHRI ADHIR CHOWDHURY: May I know from the 
hon. Minister whether the Govemment is considering any 
overall reforms in the banking sector? How much amount 
has so far accumulated as NPAs? 

Bankers are often reluctant to offer additional credit 
to the clients out of fear of non-recovery of loans. What 
is the capital-asset ratio and asset-liability ratio. which is 
persisting at present? 

SHRI P. CHIDAMBARAM: NPAs are declining. This 
is not a new phenomenon. As banks have become 
stronger and more competitive, both the gross and net 
NPAs have declined in the past four or five years. We 
will continue to make efforts to see that NPAs are brought 
down. 

As far as banking reform is concemed. that is a 
larger question. Yesterday, this was debated briefly and 
I promise that In the Budget Session, YI8 will bring a 
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comprehensive amendment to the Banking Regulation Act. 
I think, these are matters under consideration. Members 
will have to wait for the Bill to be introduced in the 
Budget Session. 

SHRI ADHIR CHOWDHURY: What is the total sum 
of NPA? ... (Interruptions) 

SHRI NIKHIL KUMAR: I have seen the answer laid 
on the Table of the House. I wish to compliment the 
Finance Minister for the answer given regarding steps 
taken to improve the performance of the banks. We are 
interested in improving the performance of the banks. 
There is one little point that bothers me. Only recently, 
there has been an agreement signed with employees' 
union to raise their wages by nearly 13.6 per cent. 
Whatever we read in the newspapers did not mention if 
this agreement had also a decision to reduce the cost of 
running the banks or of down-sizing the staff strength. I 
request the hon. Finance Minister to kindly clarify If the 
competitive ability of the PSU banks will be affected by 
this agreement. I would also like to know whether tt.ere 
is any proposal by the Govemment to reduce the staff 
strength and whether the unions have been consulted 
about bringing any improvement in the performance by 
reducing the staff strength. 

SHRI P. CHIDAMBARAM: I think, it is only fair to 
say that both management and the union have cooperated 
in bringing about this agreement. So, I compliment both 
the management and the union for arriving at a wage 
settlement for the next three years. Govemment does 
not give any direction to a bank to reduce the manpower. 
As part of the restructuring of a bank, if the management 
of the bank wishes to introduce the voluntary retirement 
scheme. it is free to do so. Banks have done so in the 
past and employees may volunteer to take advantage of 
that scheme. In the present wage settlement, some 
management issues have also been negotiated. And let 
me compliment the union, they have cooperated and they 
have also signed on the management issues. There are 
labour issues; there are management issues. All issues 
have been resolved to the satisfaction of both sides. I 
think, as the House, we should compliment both sides 
for reaching this wage settlement. 

[Translation} 

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, I 
would like to draw the attention of the hon. Minister 

towards the banks in the co-operative sector. Co-operative 
is a system based on socialistic principles in which wetfare 
factor is implied. Eariier co-operative banks were provided 
with more facilities vis-a-vis the nationalised banks and 
private sector banks but now It seems that these facilities 
are being curtailed. Hence I would like to know from the 
hon. Minister whether the Government intend to promote 
the private sector and public sector banks by neglecting 
the basic tenets of cooperative in future or whether the 
Government propose to implement a scheme so as to 
support and encourage the co-operative sector? 

{English] 

SHRI P. CHIDAMBARAM: Sir, the cooperative 
banking system is in a very poor state. All of us know 
that. 

12.00 hrs. 

We have provided Valdyanathan Committee to give 
us the recommendations on short-term credit. The larger 
question of how to bring about single control system over 
co-operative banks is engaging the attention of the 
Govemment and the RBI. This will be part of the banking 
regulations reforms. But let me say that unless the State 
Govemments gird their loins and deal with this matter, 
the Central Government alone cannot deal with the rather 
poor state of co-operative banks. The State Govemment 
must also pay attention to the state of affairs in co-
operative banks. 

WRITTEN ANSWERS TO QUESTIONS 

Inflation Rata 

·43. SHRI BALASAHEB VIKHE PATIL: 
SHRI KIRIP CHALlHA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there has been continuous rise in inflation 
rate; 

(b) If so, the details thereof during each of the last 
two years; 

(c) whether recent hike in fuel prices has pushed 
inflation up by 0.7% during first week of November, 
2004; 
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(d) if so, the steps taken by the Govemment to 
absolve the common man from increase in fuel prices 
and its consequent effects; and 

(e) the other steps being taken by the Govemment 
to bring down the rate of inflation and to check the prices 
rise? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The current year 20()4..05 
started with an inflation rate (in terms of point-to-point 
Wholesale Price Index) of 4.5 per cent on April 3, 2004. 
Since then, it had an upward trend until August 28, 2004, 
when it reached 8.7 per cent compared to 4.1 per cent 
a year ago. However, it has come down to 7.3 per cent 
at the 33rd week ended on November 13, 2004. 

The monthly average rates of inflation in terms of 
the Wholesale Price Index (WPI) for the last two years 
are given below: 

A verage inflation rate based on WPI (bus 1993-94) 

(in per cent) 

Year 2002-03 2003-04 2004-05 

Apr. 1.5 6.6 4.5 

May 1.6 6.5 5.0 

Jan. 2.4 5.4 6.7 

July 2.8 4.6 7.6 

Aug. 3.3 3.9 8.5 

Sep. 3.5 4.9 7.8· 

Oct. 3.1 5.1 7.3· 

Nov. 3.4 5.4 

Dec. 3.3 5.8 

Jan. 4.2 6.5 

Feb. 5.3 6.1 

Mar. 6.0 ' . 4.8 

Average 3.4 5.5 
• Provisional. 

(c) Yes, Sir. The Increase In the Int\a\lon rate In the 
firsl week of November 2004 by 0.7 per cent was mainly 
contributed by an increase in the WPI of fuels related 

group. The inflation increased from 7.1 per cent on 
October 30, 2004 to 7.8 per cent on November 6, 2004 
as a result of an increase in the prices of petrol, diesel 
and LPG with effect from the midnight of November 4, 
2004. Besides, as on November 6, 2004, four items viz. 
minerals, coal, petroleum products and metal group with 
weights of 17.5% in the WPI accounted for 64% of overall 
inflation. There has been a hardening of international 
prices of these commodities due to a surge of global 
demand. Therefore, a major part of our inflation can be 
said to be imported. On the other hand, despite deficient 
rainfall, food prices (in both primary and manufactured 
groups) have registered lower inflation than other items. 
Since food items have larger weights in the Consumer 
Price Index (CPI) for Industrial Workers than in WPI, CPI 
inflation has been lower than WPI inflation. The CPI 
inflation stood at 4.6% in October 2004 compared with 
the average WPI inflation at 7.3% in October 2004. 

(d) and (e) Containment of inflation remains high on 
the agenda of the government. Anti-inflationary policies 
of the Govemment include strict fiscal and monetary 
discipline, rationalisation of excise and import duties of 
essential commodities so that there is no undue burden 
on the poor, effective supply-demand management of 
sensitive items through liberal tariff and trade policies, 
and strengthening the public distribution system. Specific 
measures taken by the government to contain inflation 
include the following: 

• On June 15, 2004, government reduced excise 
duties on selected petroleum products to keep 
their domestic retail prices in check in the face 
of rising international prices 6f oil. Excise duty 
on petrol was reduced from 30 per cent to 
26 per cent, that on high speed diesel from 
14 per cent to 11 per cent and that on liquefied 
petroleum gas (LPG) from 16 per cent to 8 per 
cent. 

• On August 18, 2004, govemment reduced further 
excise and customs duties on selected petroleum 
products. Customs duty on petrol, diesel, LPG 
and kerosene were reduced by 5 per cent each, 
while excise duty was reduced by 3 per cent 
each for petrol and diesel and by 4 per cent for 
kerosene. 

• On August 20, 2004, govemment reduced 
customs duties on non-alloy steel and ships for 
breaking \0 5 per cent trom 10 and 15 per cent 
respectively in order to check high inflation in 
metals and metal products. Melting scrap of iron 
and steel was fully exempted from Gustoms duty. 
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• To check the liquidity overhang In the system, 
the Reserve Bank of India (RBI), on September 
11. 2004. hiked the cash reserve ratio (CRR), 
to be maintained by banks, by 50 basis points 
to 5 per cent of their demand and time liabilities. 

• In a bid to control the prices of edible oils and 
make its availability easy, the government on 
September 16, 2004 cut tariff values on many 
vegetable oils by around $50 a metric ton. 

• In its Mid-Term Review of the Annual Policy 
Statement for 2004·05 announced on October 
26, 2004, the RBt hiked the reverse repo rate 
Ue. the interest rate paid on bank funds placed 
with the RBI against government paper) by 25 
basis points to 4.75 per cent. 

• As there was a fall in the international prices of 
crude oil. oil companies reduced the prices of 
petrol by up to Rs. 1.26 per litre with effect 
from November 15, 2004. 

Trade Policy Pertaining to Farm Sector 

"45. SHRI PRABHUNATH SINGH: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has recently announced 
its five years trade policy; 

(b) it so, focus of the trade policy pertaining to farm 
sector in the country; 

(c) the expectations with regard to country's share in 
the world exports on the introduction of new trade policy 
and the manner in which the projected target of world 
share is proposed to be achieved; 

(11) the sectors identified for employment generation 
and export promotion; and 

(e) the new incentives proposed for the export 
oriented units to boost the exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The fiM comprehensive, Integrated 
Foreign Trade Policy 2004·09 was announced on 31st 
August, 2004. 

(b) The Policy has identified Agriculture as a Special 
Focus Initiative Sector. A number of incentives including 
.:l Vishesh Krishi Upaj Yojana have been included. 

(c) One of the objectives of the new Foreign Trade 
Policy is to double the percentage share of global 
merchandise trade within the next five years. The 
objectives are proposed to be achieved by adopting 
strategies as outlined in chapter 1 of the Foreign Trade 
Policy. 

(d) With a view to doubling our percentage share of 
global trade within 5 years and expanding employment 
opportunities, especielly in semi urban and rural areas, 
certain special focus initiatives have been identified for 
the agriculture, handlooms, handicraft, gems & jewellery 
and leather sectors. Government Is making concerted 
efforts to promote exports in these sdrs by specific 
sectoral strategies, which shall be notified from time to 
time. 

(e) SOrTIe of the new Incentives announced tor Export 
Oriented Units (EOUs) in the Foreign Trade Policy are: 

1. EOUs shall be exempted from Service Tax in 
proportion to their exported goods and services. 

2. EOUs shall be permitted to retain 1 00% of 
export earnings in EEFC accounts. 

3. Income Tax benefits on plant and machinery 
shall be extended to DT A units which convert 
to EOUs. 

4. Import of capital goods shall be on self· 
certification basis for EOUs. 

5. For EOUs engaged in Textile & Garmentl 
manufacture, leftover materials and fabrics upto 
2% of elF value or quantity of import ahaU be 
allowed to be disposed of on payment of duty 
on transaction value only. 

6. Minimum investment criteria shall not apply to 
Brass Hardware and Hand-made Jewellery EOUs 
(this facility already exists for Handicrafts, 
Agriculture, Floriculture, Aquaculture, Animal 
Huabandry, IT and ServiCes sectora). 

[TnmsIaIionJ 

Self Employment In Rurat A ..... 

·46. SHRI HARISHCHANDRA CHAVAN: 
SHAI RAJNARAYAN BUOHOLIYA: 

WiI\ the Min\ster 01 RUR"-l OEVElOf'MENi be 
pleased to state: 



47 Wntten Answers DECEMBER 3, 2004 to Questions 48 

(a) whether the Government is formulating any 
scheme to promote self employment schemes in rural 
areas; 

(b) If so, the details thereof; 

(c) the amount of funds allocated by the Govemment 
for implementing this scheme during the last two years; 
and 

(d) the steps taken/belng taken by the Govemment 
10 remove unnecessary barriers created by public sector 
banks in providing loan for seH employment in rural areas? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) Sir, the Ministry of 
Rural Development is implementing the Swamjayanti Gram 
Swarozgar Yojana (SGSY) 88 an integrated programme 
to create self employment opportunities for the rural poor 
households launched with effect from 1 st April, 1999 
following restructuring of the erstwhile Integrated Rural 
Development Programme (IRDP) and allied schemes. 

(b) The objective of the SGSY is to bring the assisted 
poor families above the poverty line by organizing them 
into Self Help Groups, building their capacity through 
training and provision of income-generating assets through 
a mix of bank credit and Government subsidy. The 
assisted families (Swarozgaris) may be Individuals or 
Groups (Self Help Groups) from families living below the 
poverty line. Howe~er, the scheme lays emphasis on the 
Group approach and development of activity clusters by 
selecting about 10 key activities per block. The 
Programme is being implemented in rural areas of all the 
States/UTs (except Delhi and Chandigarh). 

(c) The funds allocated for implementation of SGSY 
during the last two years are as under:-

(Rs. in crore) 

Year Central Allocation 

2002-2003 710.00 

2003-2004 800.00 

(d) A four-tier comprehensive co-ordination mechanism 
at Central, State, District and Block levels Is in place to 
coordinate between different agehcies responsible for 

implementation of the programme. To sort out the issues 
relating to banks, senior executives of the banks 
have been made the members of the Committees at all 
levels. 

The Central Level Coordination Committee meets 
once in six months to review and ensure effective 
implementation of the programme. The Committee also 
looks into the issues relating to credit assistance such as 
delay in sanction and disbursement of loans by the banks. 
in its last meeting, held on 18th June 2004, it was decided 
that all loan proposals sponsored by the blocks/ORDAs 
will be sanctioned by the banks within 15 days and not 
iater than one month of the receipt of the proposals. 

At the instance of the Ministry, instructions have been 
issued by RBI, NABARD and IBA to the Chief Executivesl 
MDs of banks to monitor the scheme at their own level 
to achieve the targets fixed under the SGSY scheme. 

{English} 

Irregularities In Global Trust Bank 

'47. SHRI GURUDAS DASGUPTA: 
PROF. CHANDER KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether there has been failUre on the part of 
RBI to prevent irregularities committed by the management 
of Global Trust Bank; 

(b) if so, the details thereof; 

(c) whether the GTB shares manipulators had done 
insider trading with Mauritius based overseas corporate 
body that led to a loss of over Rs. 36 crore to small 
investors; 

(d) if so, whether any enquiry has been initiated by 
the Govemment to investigate insider trading; 

(e) if so, the outcome thereof and the action taken 
by the Government against the guilty persons; 

(f) whether the Members of Parliament have 
requested the Govemment to refund of Rs. 36 crore to 
20,000 small investors who bought two crore shares of 
GTB prior to the moratorium imposed by the RBI: and 
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(g) if so, the response of the Government thereto 
and step taken by the Government thereon? 

THE MINISTER OF FINANCE (SHRI P. 
('~IDAMBARAM): (a) No, Sir. 

(b) Does not arise. 

(c) to (e) On the basis of certain reports indicating 
a sudden spurt in transaction in shares of erstwhile Global 
Trust Bank (GTB) before the moratorium was announced 
on 25th July, 2004, an investigation by SEBI was ordered. 
Enquiry revealed that two Overseas Corporate Bodies 
(OCBs) namely Far East Investment Corporation Umlted 
and European Investment Ltd. based in Mauritius, started 
selling their shares from 17th June, 2004, This was done 
after they became eligible to trade in the shares of GTB 
on June 12, 2004. Together, they sold 95 lakh shares till 
19th July, 2004. The main findings of SEBI are:-

(i) The analysis of the data and information of GTB 
scrip does not suggest that the sales by the 
concerned persons were based on any 
information about the likely announcement of 
moratorium by Government/RBI or the likely 
swap ratio and there are no evidences to 
suggest that they were in possession of the price 
sensitive information. 

(ii) During the pre-moratorium period, the purchasers 
were widespread and no concentrated purchases 
could be observed except twocJients namely 
Suman Goyal, a resident of Ludhiana, and Ramji 
Mehrotra a resident of Kanpur, who purchased 
599016 and 575000 shares, respectively. The 

analysis did not reveal any common set of 
purchasers and sellers during the period. 

(iii) During the post moratorium period, the 
purchasers and sellers were widespread and no 
concentrated purchased could be observed with 
few exceptions. No adverse findings could be 
observed on the above transaction. During ~he 
post moratorium period the prices of the scrip 
of GTB had fallen to a negligible level of about 
Rs. 2/-. 

(f) and (g) Several representations were received from 
different quarters including Members of Parliament 
expressing concem on the fate of investors' Pd depositors 
of erstwhile GTB after the moratorium wa"S imposed. A 
scheme of amalgamation was notHied by the Government 
on 13th August 2004, which clearly laid down provisions 
protecting the interests of shareholders and depositors. 
The issue has aleo been debated threadbare in the Lok 
Sabha on 01.12.2004 and necessary clarifications have 
been provided. 

Loan to Customers In Rural Areas 

*48. SHRI SUKDEO PASWAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the reasons for not providing loans 
to customers in rural areas In the country by nationalised 
banks; 

(b) whether there is wide difference between deposits 
and advances in most of the nationalised banks in rural 
areas; 

(c) if so, the details and reasons therefor; and 

(d) the steps taken by the Government to rectify the 
disparity for the grant of loans/advances to the customers! 
farmers in rural areas through nationalized banks? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) The Public Sector Banks do lend 
to customers throughout the country including rural areas 
for various purposes including agriculture, small scale 
industry, Government sponsored programmes etc. 

(b) and (c) As at the end of March, 2004 the total 
deposits and advances of Public Sector Banks in rural 
areas stood at Rs. 147182 crores and Rs. 63419 eror., 
respectively. The comparatively low level of credit 
deployed in rural areas is attributable to several factors 
including J)OOr infraetructural facilities, low capital formation 
in agriculture, crash in prices of certain agricultural 
commodities like coffee, rubber etc. overhang of non-
performing asseta, poor acceas of rural induatr'" to 
technology. martwta etc. 
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(d) Several measures have been taken by the 
Government/RBI to increase institutional finance to 
agriculture and aHied activities. These measures include 
implementation of Special Agriculture Credit Plan (SACP), 
opening of Specialized Agriculture Finance Branches, 
introduction of Kisan Credit Cards, mandated lending 
under priority sector and setting up of Rural Infrastructure 
Development Fund (RIDF) with NABARD. Besides, a new 
agriCUlture credit package has been announced by the 
Government on 18th June, 2004 to double the flow of 
credit to agriculture and allied activities in the next three 
years and to increase the flow of credit by 30 percent 
during 2004-05. 

Textlte Export 

-49. SHRI BHARTRUHARI MAHTAB: 
SHRI K.C. PALANISAMY: 

Will the Minister of TEXTILES be pleased 10 state: 

(a) the value of textile exports during each of the 
last three years; 

(b) the percentage of decline/increase during the 
above period and the reasons therefor; 

(c) if so, the reasons therefor; 

(d) whether the industry has sought certain incentives 
from the Government to check dip in textile export due 
10 ever-Changing global scenario; 

(e) if 50, the details thereof; 

(f) whether the Government is aware about selective 
clampdown of Chinese textiles import by US 
Administration; 

(t;) if so, the details thereof; 

(11) whether Indian exporters of teKtites will be 
benefited by this selective clampdown; and 

(i) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) As per available Directorate General 
of Commerce Intelligence & Statistics (DGCI&S) data, the 
textile exports during the last three years i.e. 2001-02, 
2002-03 and 2003-04 have been as giVen below: 

Year 

(Value in US$ Million) 

Textile Exports 0;. increase! 
decrease 
over the 

previous year 

April 2001-March 2002 

April 2oo2-March 2003 

10764.7 

12412.7 

-10.6% 

15.3% 

April 2oo3-March 2004 13159.5 6.0% 

The decline during the year 2001-02 was mainly due 
to the general recession in the world market and stiff 
competition from low cost supplying countries. 

(d) and (e) Suggestions have been received from 
time to time from the Trade for enhancing the 
competitiveness of Indian textile industry and accelerated 
growth in textile export. These suggestions inter-s/is 
include reforms in labour laws, availability of adequate 
infrastructure facilities, reduction In transaction cost, 
flexibiiity in trade policy provisions, refund of local taxes 
and duties suffered on the inputs of export products, 
increased export incentives, providing level playing field, 
exemption from Income Tax, procedural changes for 
exporter friendly trade policy and hassle free system, etc. 

(f) Yes, Sir. 

(g) The United States has established an import limit 
for certain textile and clothing products imported from 
China. The products covered include. 

(i) Cotton, Wool and Man-made Fibre socks in 
category 3321432 and 632 

(ii) Knit Fabric, Category 222 

(iii) Brassieres and Other Body Supporting Garments, 
Category 349/649 

(iv) Cotton and Man-made Fibre Dressing Gowns 
and Robes 

The details of some of the product category and the 
import limits specified by US on certain categories of 
products from China as part of textile safeguard 

\ 

mechanism are as under: 
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Name of the product Duration of import limit Details of the import limit 

Cotton, Wool, and Man·made Fibre 29 October 2004- 42,433,990 dozen pairs 
Socks in category 3321432 and 632 28 October 2005 

Knit Fabric, Category 222 24 December 2003· 9,664,477 kilograms 
23 December 2004 

Brassieres and Other Body 24 December 2003· 16,828,971 dozen 
Supporting Garments, Category 349/649 23 December 2004 

Cotton and Man-made Fibre 24 December 2003- 4,094,382 dozen 
Dressing Gowns and Robes 23 December 2004 

(h) and (i) It is too early to evaluate the extent of 
benefits likely to accrue to Indian exporters on account 
of US safeguard action against import from China. 

Abolition of Textile Quota Regime 

*50. SHRI K. SUBBARAYAN: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government plan to take up the 
matter regarding dismantling of quota regime in the 
international market; 

(b) if so, the likely impact thereof on indigenous 
textile industry and the cotton growers; and 

(c) the steps taken/proposed to be taken by the 
Government to make the indigenous textile and cotton 
industry worthy to compete in the world market? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Presently, the exports of textiles to certain 
developed countries (e.g. US; member countries of EU; 
Canada) is governed by the Agreement on Textiles and 
Clothing (ATC) contained in the Final Act of the Uruguay 
Round negotiations of the GAIT. As per ATC, these 
developed countries can restrain our textile and clothing 
exports to a certain levels till 31st December 2004. From 
1 st January 2005, all quotas on international textile trade 
would be phased out and textile sector will fully integrate 
into the GAIT discipline of World Trade Organiaatlon 
(WTO). Government's stand in the WTO has been that 
the quota regime in the international textile trade should 
be dismantled as per ATC. 

(b) The liberalized trading regime would rU'ln In 
increased international trade in textiles thus providing 
greater export opportunities for the indigenous textile 
industry. At the same time it will expose the domestic 

industry to increased competttion in the intf'mational 
markeL SlmUarly, the dismantling of textile quotas may 
also result in Increased demand for cotton and provide 
greater market opportunities to the cotton growers. 
However, Its likely impact on cotton growers would depend 
on the global supply and demand position of the cotton 
crop. 

(c) To strengthen domestic textile industry, Including 
cotton. industry, for meeting the growing global competition, 
the following important announcements have been made 
in .the Union Budget 2004-05: 

• Except for mandatory excise duty on polyester 
fUament yearn including texturjsed yarn, synthetic 
and artificial fibres and synthetic and artificial 
filament yams, the whole value addition chain 
including cotton textile and cotton clothing items 
have been given excise exemption option. 

• Additional Excise Duty on Textil •• & Textile 
Articles (AT&T) and Additional Excise Duty 
(Goods of Special Importance) Act have been 
abolished. 

• Basic customs duty on various textile machinery 
and spare parts has been reduced to 5%. 

Beside, Government has been taking a number of 
steps from time to time to provide an enabling 
environment for the Indian textile industry including cotton 
industry to meet the emerging global competition. Some 
of the Important initlativea taken are: 

(i) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1.4.1999 to facilitate the modemlsation and 
upgrada.~ion of the sector. 
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(Ii) To improve the productivity and quality of cotton, 
Govemment has launched Technology Mission 
on Cotton (TMC). The Mission comprises four 
Mini-Missions, which are being jointly 
implemented by the Ministry of Agriculture and 
Ministry of Textiles. One of the important 
ingredients of the Mission is cotton proceaaing 
facilities by upgrading/modernizing the existing 
ginning and pressing facilities and setting up of 
new market yards/improvement of existing market 
yards. 

(Iii) The Government has launched a centrally 
sponsored scheme titled "Apparel Park for Export 
Scheme" for imparting focused thrust tor setting 
up of apparel manufacturing units of intemational 
standards at potential growth centres to give fillip 
to exports. 

(iv) For upgrading Infrastructure facilities at Important 
telCtile cemrea, a scheme titled "Textile C~lntre 

Infrastructure Development Scheme" (TCIDS) has 
been launched. 

Amount Allocated for Rural Development Schemel 

*51. SHRI DALPAT SINGH PARSTE: 
SHRI SUSHIL KUMAR MODI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the amount allocated and utilized for Rural 
Development under· different Schemes during each of the 
last three years, State-wise; 

(b) the target fixed and achievements made during 
the above period, State-wise particularly in Maharashtra 
and Chhattisgarh; 

(c) the schemes formulated, targets fixed and amount 
allocated for rural development programme during the 
remaining part of Tenth Five Year Plan period; 

(d) whether the Government has received any 
complaint regarding diversion of funds by the States; 

(e) if so, the details thereof; and 

(f) the action taken thereon? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) to (f) State-wise 
funds allocated and utilized under different schemes of 
the Ministry' of Rural Development during the last- three 
years (i.e. from 2001-02, 2002-03 and 2003-04) are given 
in Statements I, II and III enclosed. 

No target is fixed for the Schemes except for . Indira 
Aweas Yojana (lAY). A Statement showing target fixed 
and achievement made during the last three years (i.e. 
from 2001-02, 2002-03 and 2003-(4) under Indira /tcwa815 
Yojana (lAY) is given in Statement-IV enclosed. 

The Schemes formulated for the remaining period of 
the Tenth Plan period are the following: 

(a) SampoomaGramin Rozgar Yojana (SGRY) 

(b) Swamjayantl Gram Swarozgar Yojana (SGSY) 

(c) Indira Awaas Yojana (lAY) 

(d) Pradhan Mantri Gram Sadak Yojana (PMGSY) 

(e) Accelerated Rural Water Supply Programme 
(ARWSP) 

(f) Total Sanitation Campaign (TSC) 

(g) Swajaldhara 

(h) Drought Prone Areas Programme (DPAP) 

(i) Desert Development Programme (DDP) 

0) Integrated Wasteland Development Programme 
(IWDP) 

(k) National Food 'or Work Programme 

Government have received some reports about 
diversion of funds in States like Andhra Pradesh, 
Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Goa, 
Gujarat, Jammu & Kashmir, Kamataka, Madhya Pradesh, 
Maharashtra, Manipur, Mizoram, Orissa, Pondicherry, 
Tamil Nadu and West Bengal regarding Swarnjayanti 
Gram Swarozgar Yojana (SGSY), DRDA Administration 
and Employment Assurance Scheme (EAS) during 1999 
to 2002. Instructions have been issued to all concerned 
to strictly follow the guidelines of each scheme so that 
there will not be any diversion of funds. ' 
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Sl8t"",.nt-l 2 3 4 

State-wise Total Allocation and Funds Utilised Under 
Va~ Rural Development Schemes During 2001·2002 27. Uttaranchal 25025.21 20792.80 

28. west Bengal 82n7.89 58928.48 
(As. In Lakhs) • 

29. Andaman and Nlcobar 1405.45 1233.88 
SI.No. State Name Total Total Islands 

Allocation Expenditure 30. Chandlgarh 17.60 7.13 

2 3 4 31. Dadra and Nagar Haveli 584.71 148.05 

32. Daman & Diu 186.07 39.02 
1. Andhra Pradesh 186985.17 132007.19 

33. Delhi 1202.96 796.97 
2. Arunachal Pradesh 10641.46 7293.73 

34. Lakshadweep 262.35 105.28 
3. Assam 79949.18 53903.18 

35. Pondicherry 617.09 414.56 
4. Bihar 128131.69 84530.41 

Total 1631193.75 13387,52.05 
5. Chhattisgarh 51448.93 53396.20 

6. Goa 3273.43 1861.56 ..",.,,1-11 

7. Gujarat 51218.77 45784.60 Stalrl-wi811 Total AlIocsHon and Funds UtIlised Undtlr 

8. Haryana 21984.88 23007.15 
Various Rural ~.-eIopmIInt Schemes 0IJIing 2()()2-2003 

9. Himachal Pradesh 21124.16 21131.72 (Rs. In Lakhs) 

10. Jammu & Kashmir 26258.59 21022.39 SI.No. State Name Total Total 

11. Jharkhand 69441.25 44410.99 Allocation Expenditure 

12. Karnataka 72481.56 51241.62 2 3 4 

13. Kerala 32768.77 28185.85 1. Andhra Pradesh, 111023.72 118869.72 

14. Madhya Pradesh 98941.12 9,6807.26 2. Arunachal Pradesh 16860.35 13478.37 

15. Maharashtra 138912.98 102257.48 3. Asaam 82018.64 65248.91 

16. Manipur 7920.69 2648.19 4. Bihar 142015.97 98942.49 
17. Meghalaya 9212.47 7830.64 

5. Chhatti8garh 43398.42 44971.89 
18. Mizoram 5563.12 4784.48 

1612.13 261.14 6. Goa 
19. Nagaland 8180.68 7141.26 

7. Gujarat 46970.06 44455.77 
20. Orissa 79668.20 94724.14 

8. Haryana 20563.51 24315.17 
21. Punjab 15362.84 13752.97 

9. Himachal Pradesh 25687.16 24878.18 
22. Rajasthan 107030.41 96575.58 

10. Jammu & Kashmir 24767.77 14950.82 
23. Sikkim 2499.31 2301.88 

11. Jharkhand 77839.92 62706.62 
24. Tamil Nadu 92779.13 91525.57 

12. Kamataka 69230.12 68284.59 
25. Tripura 11510.61 11790.67 

26. Uttar Pradesh 185825.22 156369.19 
13. Kerala 24562.53 23169.67 
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2 3 4 2 3 4 

14. Madhya Pradesh 119177.35 124230.98 4. Bihar 143262.77 100037.40 

15. ' Maharashtra 105643.58 100952.65 5. Chhattisgarh 63495.49 35766.35 

16. Manipur 14366.48 2502.20 6. Goa 1209.42 366.17 

17. Meghalaya 14419.00 8144.34 7. Gujarat 46342.75 35834.42 
18. Mizoram 8598.28 9094.02 8. Haryana 20315.18 14005.58 
19. Nagaland 10947.92 9936.05 9. Himachal Pradesh 37731.70 10269.77 
20. Orissa 91365.49 154372.59 10. Jammu & Kashmir 27452.95 21833.79 
21. Punjab 16987.15 15679.14 11. Jharkhand 77379.49 57070.53 
22. Rajasthan 86709.76 93786.45 

12. Kamataka 68232.54 52439.77 
23. Sikkim 5555.49 4348.45 

13. Kerala 24603.28 22418.10 
24. Tamil Nadu 55575.53 67611.65 

14. Madhya Pradesh 126087.08 95789.17 
25. Tripura 13701.49 10384.84 

15. Maharashtra 104617.50 92886.50 
26. Uttar Pradesh 205376.68 202370.15 

16. Manipur 8636.85 1368.59 
27. Uttaranchal 27959.85 17330.58 

17. Meghalaya 11050.43 6146.05 
28. West Bengal 94889.81 82778.00 

18. Mizoram 8401.65 6324.92 
29. Andaman and Nicobar 

Islands 2670.06 245.87 19. Nagaland 9324.07 4718.49 

30. Oadra and Nagar Haveli 1279.50 3.48 20. Orissa 108412.72 87513.52 

31. Daman and Diu 1153.34 9.58 21. Punjab 14031.37 10600.74 

32. Lakshadweep 630.84 29.83 22. Rajasthan 129511.39 106887.25 

33. Pondicherry 1073.42 849.88 23. Sikkim 5666.06 2357.59 

24. Tamil Nadu 67561.48 60065.06 
Total 1564679.31 1508979.87 

25. Tripura 12198.32 12114.32 
m.flllMnt-/1I 

26. Uttar Pradesh 235976.75 176124.22 
Slal9-wise Total Al/OCStion and Funds UtIlised Und6r 

Vam:ws Ruml DllveIopmtInt SchtNntlS Dun'ng 2003-2004 27. Uttaranchal 21191.62 14126.39 

(Rs. In Lakhs) 
28. West Bengal 131724.49 66859.79 

29. Andaman and Nlcobar 
SI.No. State Name Total Total Islands 1466.64 136.53 

Allocation Expenditure 
30. Oadra and Nagar Haven 808.98 30.14 

2 3 4 31. Daman & Diu 662.49 0.72 

1. Andhra Pradesh 103181.14 76071.68 32. Lakshadweep 655.24 7.88 

2. Arunachal Pradesh 11998.63 5517.24 33. Pondicherry 897.04 192.24 

3. Assam 97196.78 73922.06 Total 1721284.29 1249802.97 
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StIIItItntInI-IY 

Physical AchlsvtllT16nt untitlr Indim Aw.as Y0j8n.t for tI7s JIfNIr 2001..()2, 2002·03 and 2O(J3-lJ4 

SI. Name of the States! 2001·02 2002-03 2003·04 
No. UTs Annual Total Annual Total Annual Total 

Target Achievement Target Achievement Target Achievement 

2 3 4 5 6 7 8 

1. Andhra Pradesh 94356 82228 96562 126837 109355 105295 

2. Arunachal Pradesh 4440 4542 4283 3423 4718 6646 

3. Assam 99913 46817 96371 65587 106149 78752 

4. Bihar 256310 167979 262302 172524 297054 183792 

5. Chhattisgarh 16135 22996 16512 16255 18700 18302 

6. Gos 610 317 624 269 707 233 

7. Gujarat 27117 27497 27751 27053 31428 31159 

B. Haryana 9169 9814 9384 9840 10626 9175 

9. Himachal Pradesh 4056 3852 3900 3413 4416 3841 

10. Jammu & Kashmir 4852 7632 4665 5749 5283 8412 

11. Jharkhand 75306 50136 77067 40482 87277 60290 

12. Karnataka 48807 43824 49948 42462 56565 49833 

13. Kerala 30245 21372 30952 32107 35052 39825 

14. Madhya Pradesh 56307 64962 57624 63691 65258 65768 

15. Maharashtra 86598 88773 88623 85970 100365 103135 

16. Manipur 5294 1538 5107 2571 5625 1666 

17. Meghalaya 7034 3953 6785 3305 7474 6465 

18. Mizoram 1689 1275 1829 1305 1794 2202 

19. Nagaland 4541 4473 4380 6698 4825 5966 

20. Orissa 75960 169488 77736 444669 88035 154206 

21. Punjab 6074 5317 6216 5661 7040 6050 

22. Rajasthan 25586 30471 26184 37592 29654 41888 

23. Sikkim 1217 1754 1175 1149 1293 2041 

24. Tamil Nadu 47383 43540 48491 62988 54915 57069 

25. Tripura 10271 10382 9907 10321 10912 15003 

26. Uttar Pradesh 172761 171944 176800 177190 200224 190950 
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, 
2 3 4 5 6 7 8 

27. Uttaranchal 17944 11245 17250 11799 19536 21666 

28. West Bengal 101835 71553 104215 86709 118023 84726 

29. Andaman and Nicobar Islands 861 858 881 532 998 671 

30. Dadra and Nagar Haveli 452 202 462 54 524 14 

31. Daman & Diu 187 66 192 48 217 7 

32. Lakshadweep 15 15 15 5 17 14 

33. Pondicherry 427 266 438 403 495 264 

Total 1293753 1171081 1314431 1548641 1484554 1355325 

(Trans/ation} 

Revlaion of Companl .. Act, 1956 

'52. SHRI BRAJESH PATHAK: 
SHRI MOHAN RAWALE: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Government proposes to amend the 
Companies Act, 1956 and to bring in new Companies 
Act in its place; 

(b) if so, the details thereof and the reasons for 
amending the Act; 

(c) whether the Government has decided to constitute 
a Committee after eliCiting the views of Federation of 
Industries, professional institutions, banks and financial 
institutions on the concept paper for substituting the old 
Act with a new one in this regard; 

(d) if so, the details thereof; 

(e) whether corporate sector would be consulted 
before making changes in the Companies Act; 

(I) if so, the details thereof; and 

(9) the extent to which replacement of Companies 
Act would help in checking frauds committed by 
companies against investors? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 

and (b) To enable an appropriate framework and 
institutional structure for regulation of the Corporate Sector 
in tune with the emerging economic scenario, er1couraging 

good corporate governance and protection of interests of 
the stakeholders and investors, including small investors, 

Government has decided to take up a comprehenSive 
review of the Companies Act, 1956 with a view to revising 
the same. 

(c) to (f) With a view to ascertaining the views of 

various stakeholders, interested public, professionals and 
experts, a Concept Paper on Company Law was prepared 

and disseminated on the Ministry's website for 3 months. 
The Ministry is in the process of consultation with 
stakeholders on the basis of comments/suggestions 
received. An expert committee, comprising of 
representatives of industry associations, professional 
bodies, legal and other experts, has been constituted. 
Details are at Statement enclosed. 

(g) The revamping of Companies Act would enable 

inter-a/is strengthening of provisions relating to rights of 
investors/shareholders/depositors, registration. disclosul'88, 
financial reporting, directors responsibilities declarations, 

inspections. investigation and penalties, aU of which would 
help In checking frauds by companies against Investors. 
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Expert Committee 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Dr. J.J. Irani 

Shri Z.S. Negi, Addl. Secy., Mlo Law 

Shri K.N. Memani 

Shri Anil Agarwal 

Shri R. Seshasayee 

Shri R.S. Adhukia 

Ms. P. Malhotra 

Shri T.P. Ghosh, Sr. Professor (Fin.) 

MOL Gurgaon 

Ms. Kalpana Morparia 

Silri R. Parthasarthy 

Shri D.P. Vaish 

Shri Shardul Shroff 

Shri JiteshKhosla, Jt. Secy., MCA 

Special invitees to the Expert Group ,hall Include:-

1. Shri M.M.K. Sardana, Member, MRTPe 

Chairperson 

Nominee of Law Ministry 

Nominee of F1CCI 

Nominee of ASSOCHAM 

Nominee of CII 

Nominee of ICAI 

Nominee of ICSI 

Nominee of ICWAI 

Rep. from Banks 

Rep. of Fie 

Sr. Advocate 

Sr. Advocate 

Member Convener 

2. Shri Bhagwat Swarup, Member, Income-Tax Settlement Commission 
3. Shri S. Batra, Insolvency Expert 
4. Shri R.S. Loona, Executive Director (Law), SEBI 

5. Representative of 0/0 Banking, DEA, RBI & Others as may be decided from time to time. 

Strict Adherence of Guideline. Pertalotng 
to Scrap Import 

'53. SHRJ MAHENDRA PRASAD NISHAD: 
SHRI BALESHWAR YADAV: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the quantity of steel scrap Imported into the 
c:ountry during the last three years, year-wise and country-
wise; 

(b) the details of the live shells recovered from the 
!':crap imported by the Importing companies allover the 
country during last one year; 

(c) whether Import procedures were violated while 
importing the scrap by Shushan Steel. Ghaziabad; 

(d) if so, details thereof including the reasons for 
blasts; 

(e) the details of cases of violations of procedures 
examined and guilty punished; 

(f) whether the Govemment propose to review import 
policy of scrap in view of the above; and 

(g) if so, details thereof and the time by which the 
review will be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

., 
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ELANGOVAN): (a) to (g) Steel scrap is being imported 
by the Indian Steel User Industry as a raw material. 
Since there is a huge domestic shortage of scrap, the 
Steel Industry imports large quantities of scrap to meet 
the requirements. Recently certain cases have come to 
the notice of the Government wherein import of scrap 
containing live shells have occurred thereby causing blasts 
and consequently loss of human life. These imports of 
live shells etc. are in violation of the Foreign Trade Policy 
and the Foreign Trade (Development and Regulations) 
Act. 1992. After a series of Inter-Ministerial consultations 
the Government has laid down certain new guidelines 
and procedures for import of metallic scrap and waste. 
According to these procedures import of all kinds of 
metallic scrap and waste in unshredded, compressed or 
loose form will be accompanied by a pre-inspection 
certificate to the effect that the imported consignment 
does not contain any ammunition, or other explosive 
consignment does not contain any ammunition, or other 
explosive material or radio-active material irrespective of 
the source of such imports. Such imports will also be 
subject to 100% examination as per the procedures laid 
down by the Customs. Imports will also be restricted 
through 15 ports only. 

The dotails of quantity of steel scrap imported into 
1110. country during the last three years, year-wise and 
country-wise is available in the Publication 'Monthly 
Statistics of Foreign Trade of India, Vol. II (Imports)-
Allllunl Number' published by Directorate General of 
Commercial Intelligence & Statistics which is available in 
the Pmliament lib ta ry. Details of live shells recovered 
from the scrap during the last one year is not compiled 
by the Department of Commerce. As regards action taken 
against those found guilty of violation of the import policy, 
a show cause notice has been issued to MIs. Bhushan 
Steel, Ghaziabad. 

(English! 

Participation of Private Sector In EPZs and SEZs 

·54. SHAI TUKARAM GANGADHAR GADAKH: Will 
the Minister 01 COMMERCE AND INDUSTRY be pleased 
to state: 

(a). whether there is any proposal pending in the 
Ministry to encourage private parties, companies to open 

and operate Export Promotion lones and Special 
Economic lones in different parts of the country; 

(b) if so, the details thereof; 

(c) whether it will boost exports in our country and 
enhance foreign exchange reserves; 

(d) if so, the details thereof; 

(e) whether any study is being conducted before 
taking such a decision; and 

(1) if so, the facts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) All the proposals received for 
setting up of Special Economic lones (SEls) in the 
public, private, joint sector or by the State Governments 
meeting the requirements contained in the Foreign Trade 
Policy and Handbook of Procedures have been granted 
approval. Wherever there are deficiencies in the proposals 
or any additional information is required, the promoters 
are advised to rectify the shortcomings and re-submlt 
their proposal. At present, no specific proposal of any 
private promoter for setting up of an SEl is pending. 
There is no scheme for setting up Export Promotion 
lones. 

(c) and (d) The SEl scheme aims to provide an 
internationally competitive duty free environment for 
promotion of exports. Exports from the lones during 2003-
2004 were of the order of Rs. 13,853.58 crore as 
compared to the export of Rs. 10,056.62 crore during 
2002-2003, representing a growth of 38% over the 
previous year. 

(e) and (f) Before formulating the incentive package 
for SEls, an exercise on international bench-marking of 
the facilities/incentives offered to SEZs in other countries 
was carried out. Some of the major incentives so far 
announced for promoting SEZs include duty free import! 
domestic procurement of goods for development, operation 
and maintenance of SEls and SEl units; 100% income 
tax exemption for a block of 1 0 years in 15 years to the 
developers of SEZs; exemption from Central Sales Tax 
on supplies from Domestic Tariff Area to SEZs; 100% 
Income-tax exemption to SEl units for first 5 veers, 50% 
for 2 years and thereafter not .exceeding' 50% of the 
ploughed back profits for next 3 years. 
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(Trans/ahonj 

Lo.... of Cooperative Sank. 

'55. SHRI SURAJ SINGH: 
SHRI RAOSAHEB OANVE PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the expenditurellosses of private sector 
and cooperative banks are increasing constantly; 

(b) if so, the details thereof; 

(c) the number of banks which have suffered losses 
or have been closed due to excessive expenditure during 
the last three years; 

(d) the steps taken by the Govemment to ensure 
recovery of the amount deposited by the customers in 
the banks which have been closed down; and 

(e) the number of private sector and cooperative 
banks which have disappeared with deposits of the public 
and the details of the action takenlproposed to be taken 

Year No. of Amount of 
SCBs Loss 

under loss 

2000-01 5 1,185.34 

2001-02 6 8,701.26 

2002-03 5 1,457.44 

No bank has been closed due to losses. However, 
applications for license in respect of 7 DCCes viz. 
Madhepura Supai (Bihar), Daltonganj (Jharkhand), Chapra 
(Bihar), Sibsagar (Assam), Gonda (Uttar Pradesh), Ralgarh 
(Chhattisgarh) and Darbhanga (Bihar) have been rejected 
by RBI under section 22 of B.R. Act 1949 (MCS) due 
to their deteriorating financial position. Banks have not 
suffered losses due to excessive expenditure alone. 
Losses have also been incurred on account of high 
volume of Non Performing Assets and required 
provisioning made against NPAs. 

The number of Urban Cooperative Banks whose 
licenses to carry on banking business were cancelled Of' 

rejected were 35 in 2002, 21 in 2003 and 45 in 2004. 

by the G(lvemment against managements of these fly-
by-night Banks in public interest? 

THE MINISTER OF FINANCE (SHRI P. 
OHIDAMBARAM): (a) to (e) The operating expenses as 
well as the net profit earned by the Private Sector Banks 
during the last three years show an increasing trend 
except In the case of the Centurion Bank (loss during 
the last three years), the Global Trust Bank (loss during 
the last two years) and SBI Commercial and International 
Bank (IoS8 during the year 2002-03). The operating 
expenses of the Centurion Bank have also increased 
during the above period while that of Global T rust Bank 
and SBI Commercial and International Bank's operating 
expenses dectlned. The expenditure of scheduled Urban 
Cooperative Banks during the last three years has 
revealed no definite trend. (Rs. 5485 crores In 2001-02, 
Rs. 5846 crores in 2002-03 and Rs. 4646 crores in 2003-
04). The number of Urban Cooperative Banks who 
incurred operating losses during the last three years was 
220 In 2001-02, 556 in 2002-03 and 305 in 2003-04. 
The details of State Cooperative BanksIDistrict Central 
Cooperative Banks in loss during the last 3 years are as 
given below: 

(Rs. in Lakh) 

No. of Amount of 
DCCBs Loss 

116 53,328.46 

103 73,794.71 

118 89,163.32 

No Private Sector Bank and Cooperative Bank 
disappeared with deposits of Public. 

[English} 

Dlfflcultl.. of 8 Non-Plan Holder In Making 
Deposita with BenkaIPost OffIce. 

·56. DR. RAJESH MISHRA: Will the Minister 01 
FINANCE be pleased to state: 

(8) whether the Permanent Account Number (PAN) 
is an essential pre-requisite for opening account and 
making deposits with banks/post offices; 

(b) if 80, whether majority of people In urban as well 
as in rural areas, particularly in agricultural sector do not 
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faU in tax net and thus are not allotted the PAN due to 
which they are facing lot of difficulties in opening accounts 
and making deposits with banks/post offices; 

(c) if so, whether the Govemment propose to exempt 
the non-PAN holders from the requirement of PAN for 
opening accounts in banks/post offices to encourage 
saving among them; and 

(d) if not. the reasons therefor? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) Persons not having Permanent 
Account Number (PAN) can also open an account/make 
deposits with banks/post offices by fumishing a declaration 
in Form No. 60 of Income Tax Rules, 1962. 

(b) Persons who have agricultural income and are 
not in receipt of income chargeable to income· tax, are 
not required to obtain PAN for opening an account and 
making deposits with banks/post offices. Only a declaration 
of Form No. 61 of Income Tax Rules, 1962 has to be 
made by such persons. However, PAN can be allotted to 
any person whether or not his income is liable to tax. 

(c) and (d) In view of the proviSions mentioned at 
(a) and (b) above, having PAN is not compulsory for 
opening account in banks/post offices. 

(Translation} 

Revision of Banking Law. 

'57. SHRI DEVIDAS PINGLE: 
PROF,. MAHADEORAO SHIWANKAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government is contemplating to revise 
banking laws; 

. (b) if so; the details thereof; 

(c) whether the Government has finalised a scheme 
to invest money in infrastructure for agriculture or small 
scale industries instead of investing in Govemment bonds; 
and 

(d) if so, the details thereof along with sectors in 
which money Is invested? 

THE MINISTER OF FINANCE (SHRI P 
CHIDAMBARAM): (a) Yes, Sir. 

(b) So far, Government has decided to revise or 
enact the following Laws relating to Banking sector: 

(i) The Banking Regulation Act, 1949 is being 
amended to validate the banking licences issued 
by RBI to co~perative societies registered under 
the Multi State Cooperative Societies Act and to 
enable the deposits of small depositors of these 
Banks to be insured by Deposit Insurance and 
Credit Guarantee Corporation. 

(ii) The Securitisation and Recontruction of Financial 
Assets and Enforcement of Security Interest Act, 
2002 is being amended in pursuance of Hon'ble 
Supreme Court's order to provide defaulting 
borrowers a fair opportunity to represent their 
cases and at the same time to dissuade the 
borrowers from indulging in dilatory tactics so 
as to postpone repayment of dues. 

(iii) A new legislation on Payment and Settlement 
Systems is proposed to provide for a legal basis 
to recognize clearing houses, legal sanction to 
netting of payments with receipts, finality of 
settlement, recognition of service providers and 
participants, clearing mode of payments and to 
provide explicit powers to RBI to supervise 
securities clearing and settlement. 

(iv) A Credit Information Companies (Regulation) Law 
is proposed to provide necessary legislative 
support to the business of credit information and 
for regulation of credit information companies. 

(c) No, Sir. 

(d) Does not arise. 

[English] 

Import of Pepper from Sri' Lanka 

·58. SHRIMATI C.S. SUJATHA: 
SHRI P.C. THOMAS: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) the quantum and value of pepper imported during 
the past three years, country-wise; 

(b) whether steep increase has been registered in 
the import of pepper from Sri Lanka to Iindia since the 
exemption of Import Duty on pepper from Sri Lanka; 
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(c) if so,.the details of import of pepper effected 
from Sri Lanka and atso from Vietnam via Sri Lanka 
during the period 2001-2004, year-wise; 

(d) whether the Govemment ate aware of the fall in 
prices of popper during last three years; 

(e) if so, the details thereof, year-wise; 

(I) the steps Govemment has taken to protect the 
interests of the indigenous producers; 

Name of the .?001-2002 
Country 

aTY Value 

Vietnam 2658.0 2197.9 

Sri Lanka 1240.5 1605.1 

Indonesia 2010.4 1474.8 

Malaysia 29.8 24.5 

Thailand 2.2 6.6 

Singapore 207.6 194.7 

Brazil 15.0 13.3 

Ecuador 

Others 164.7 119.3 

Total 6328.2 5636.3 

(b) Yes, Sir. Import of pepper from Sri Lanka has 
registered a steep increase after effecting exemption of 
duty in import of pepper from Sri Lanka under the India-
Sri Lanka Free Trade Agreement. 

(c) Import of pepper from Sri L.anka 'rom 2000-01 to 
2003-04:-

Year Quantity (MT) Value (As. Lakhs) 

2000-01 1759 2791 

2001-02 1241 1605 

2002-03 6099 5705 

2003-04 4916 3526 , 

(g) the details of pepper imported without custom 
duty Of limited custom duty; and 

(h) whether there is any restricti~n on port of import 
In India and the measures taken to check the import of 
pepper? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (8) The quantum and value of imports of 
black pepper imported during the last thlee years, country-
wise is given below: 

(Value in As. Lakhs) 

2002-2003 2003-2004 

aTY Value aTY Valu13 

7013.9 4889.4 5535.0 3641.J 

6099.0 5705.4 4915.8 3525.7 

1529.7 1218.9 3384.3 2407.1 

55.6 35.8 123.2 68.6 

124.6 59.0 99.1 50.1 

45.0 44.0 90.3 87.3 

75.0 52.6 

56.0 37.1 

524.1 385.0 55.6 53.5 

15391.8 12337.5 14334.1 9923.3 
----

There is no data available on import of popper trolll 
Vietnam via Sri Lanka. 

(d) and (e) Yes, Sir. However, the decline in domestic 
prices cannot be extensively attributed to duty free imports 
from Sri Lanka. Yearly average domestic price from 2000-
01 Is fumished below:-

. __ .. -
Year Average Domostic Price 

(Rs.lKg) 

2000-01 174.24 
2001-02 80.39 
2002-03 88.32 
2003-04 74.11 
2004-05 70.91 
(upto October 20(4) 
October, 2004 64.08 
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(f) During the 3rd Commerce Secretary level talks 
between India and Sri lanka, held in August 2004, the 
Indian side expressed concern over the Significant increase 
of pepper exports to India from Sri Lanka. The Sri lankan 
side informed that the production statistics of pepper taIHed 
with that of domestic consumption and export. Both sides 
agreed to establish a monitOring mechanism to prevent 
circumvention of the rules of origin. 

(g) Import of pepper is allowed without customs duty 
under the India-8ri Lanka Free Trade Agreement (FTA) 
or under the Advance Licensing Scheme for the purpose 
ot re-export. The details of import of pepper from Sri 
Lanka are given at part (c) above. 

(h) No Sir. There is no restriction on port of import 
of pepper in India. The Government has increased the 
customs duty on import of pepper from 35% to 70% in 
the Budget for the year 2002-2003. The Imports of pepper 
are also being monitored by the DGFT as one of the 
Sensitive Items. 

Commodity 2001-02 

New Technology In Cuhew Sector 

·59. SHRI P. RAJENDRAN: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) the detaDs on the export of cash crops, particularly 
cashew nut and Import of cashew kernels In India for 
each of the last three years; 

(b) whether the Government have taken any steps 
to modernize the industry by introducing new technology; 

(c) if so, the details thereof; and 

(d) the steps proposed to increase export of cash 
crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) As per information furnished by 
Cashew Export Promotion CounCil, India traditionally 
exports cashew kemel and imports are cashew nut. Export 
data of some of the cash crops including cashew kernel, 
for the last three years is as indicated below: 

Qty: MTNalue : Rs crore 

2002-03 2003-04 

Quantity Value Quantity Value Quantity Value 

Cashew 
kernel' 

98203 1788.68 104137 1933.02 100828 1804.43 

Spices" 239286 1496.97 277015 1655.49 246979 1525.60 

Toa" 

Coffee" 

Tobacco" 

180102 

176262 

97936 

("Source : DGCI&S) ('Source: CEPC) 

1719.22 

1094.92 

807.70 

Import of raw cashew nut for the last three years is 
as indicated below: 

Year 

2001-02 
2002-03 
2003-04 

Source: CEPe. 

Import of raw cashew nut 

Quantity (MT) 

355556 
400659 
452398 

Value (As. Crs.) 

950.01 
1236.60 
1400.90 

182862 1652.06 184300 1594.55 

184874 993.97 180440 1082.22 
100472 1022.89 121712 1090.81 

through the Cashew Export Promotion Council is 
implementing on a continuing basis and Integrated scheme 
for improving cashew kemel quality which includes setting 
uplimproving the facilities for Cashew Kernels in Value 
Added Form/Consumer Packs, Quality Upgradtion by 
Process Improvement, Implementation of Internationally 
accepted Certification Scheme and Introduction of Flexi 
Pouch Vacuum Packing System. Under the scheme 
financial assistance Is provided to cashew kernel 
exporters. 

(b) and (c) In order to meet requk'ements of 
International .standards, the Departmentot Commerce 

(d) Some of the steps proposed to Increase export 
of cash crops include post-harvest improvement through 
training and infrastructure de~pment; trade promotion; 
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extending support for upgradation of technology; setting 
up!upgradation of laboratories, accreditation of units in 
Good Manufacturing Practices (GMP)/Hazard Analysis 
Critical Control Point (HACCP)lInternational Standard 
Organisation (ISO); packaging development, printing of 
business brochures, business tours abroad. 

Foreign Trade Policy for Textile Sector 

-60. SHRI ANANORAO VITHOBA ADSUL: Win the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether textile sector is a principal source of 
export earning for India; 

(b) if so, whether the Government has not included 
textiles among the dynamic sector identified in the foreign 
trade policy document; 

(c) if so, the reasons therefor; 

(d) whether following the phasing out of the Multi 
Fibre Agreement by the year end opens up vast 
potentialities; 

(e) whether there is an urgent need for India to 
identify the lines of export in the textile sector In which 
it has competitive advantage; 

(f) if so, whether the Government would consider 
inducting the textile as a part of the foreign trade policy 
to enhance competitiveness; and 

(g) if so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Textile exports (including handicrafts, 
jute and coir) currently account for 21 % of our total 
exports. 

(b) Handicrafts and handloom segments of the textile 
sector, among others, have been identified as Special 
locus Initiative in the new Foreign Trade Policy. 

(c) Does not arise, in .-jew of (b) above. 

(d) Yes, Sir. 

(e) According to a recent study by CRISIL 
(Commissioned by Indian Cotton Mills Federation), the 

Indian textiles Met apparal Induetry can achieve fl potential 
size of US$ 85 blltion by 2010, of which, the dome8tIc 
market potential would be US$ 45 billion and export 
potential would be US$ 40 billion. Nearly 60% of exports 
would comprise garments. 

(f) and (9) FOreign Trade Policy has always accorded 
priority statue to the Textile sector. This is evident from 
the fact that there is a separate chapter In the Handbook 
of Procedures Volume-II defining Input/Output Norms for 
362 categories of textile and garment products. Similarfy 
DEPB rates have been fixed for every conceivable textile 
and product that Is being exported from the country. 
Moreover, handloom has been identified 88 one of the 
special Initiative Focus sectors in the Foreign Trade Policy. 

Smuggling of Diamond. 

461. SHRI KAILASH MEGHWAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the smuggling of diamonds are on 
increase now-a-days at Airports of the country; 

(b) if so, whether DRI has rec:ently arrested some 
persons for allegedly attempting to smuggle diamonds 
worth crores of rupees at IGI Airport; and 

(c) if so, the details of the persons arrested with 
seizure made from each of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) Yes, Sir. 

(c) One person named Shri Ani! Chanana was 
arrested when he was attempting to smuggle In two pairs 
of diamond earring, collectively valued at Rs. 1 .17 crores 
at 1<31 Airport, New Delhi on 12.8.2004. 

Unclaimed Money 

462. SHRI SURESH CHANDEL: WiH the Minister of 
FINANCE be pleased to state: 

<al the total amount 0' deposita in various accounts 
in the nationalised banks of the country 88 on 30.11.2004, 
which has neither been withdrawn nor claimed for the 
last many years i. •. either the depositors have expired or 
they are missing; 

(b) the manner in which this money Is utWsed .and 
whether there is any prOvision in banks to intimate the 
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account holders on the addresses mentioned by them 
while opening the accounts; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) RBI 
collects information on the amount of unclaimed deposits 
in inoperative accounts for 10 years, as lilt the end of 
oach year, and nol month-wise. 

The total amount of money in unclaimed deposits 
with nationalized banks in India as on 31st December, 
2003 is Rs. 504.21 crores approximately. 

(b) and (c) RBI have advised banks that they should 
ensure that their branches follow up accounts which 
remain inoperative for a year or so by sending suitable 
advise to the customers and If the said letters are retumed 
undelivered, they may immediately be put on enquiry to 
find out the whereabouts of customers or their legal heirs 
in case they are deceased. 

As per extant guidelines of RBI, the money lying in 
dead saving accounts is paid to legal heir, if claimed. 
RBI has reported that the amount lying in dead accounts 
forms part of banks' liability and is deployed in normal 
course. 

Diversion of MNCs from North-Eastern to Northern 
Region 

463. SHRI M.K. SUBBA: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether consequent to the package for economic 
developmeht of the North Eastern region in 1997, a large 
number of MNCs had taken steps for industrial investment 
in the North Eastern Region; 

(b) whether following the launch of similar economic 
packages for States like Jammu & Kashmir, Himachal 
Pradesh and Uttaranchal these companies have started 
disinvesting and diverting to these States which are 
logistically and economically better placed and the 
intending investors ar~ diverting their investment plans to 
these States; 

(c) whether the Federation of Industries and 
Commerce and North Eastern Region has lat~ly 

represented to Government for offering better and more 
economic terms tor investment in 1he NE Region; and 

(d) if so, their demands and the Government's 
reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Consequent to the 
announcement of the new North Eastern Industrial POlicy 
(NEIP) on 24th December, 1997 a total of 681 investment 
proposals have been received from MNCs and domestic 
industrial units. entailing a capital inves1ment of Rs. 
1067.28 crore in the North Eastern Region. 

The subsequent packages of fiscal incentives 
announced tor the States of Jammu & Kashmir, Himachal 
Pradesh and Uttaranchal are a diluted version of the 
NEIP, 1997. 

(c) and (d) References have been received from 
various quarters for offering better and more attractive 
economic terms tor investment in the North Eastern 
Region by way of suitable modifications in the NEIP 

Bench of OrlaN High Court 

464. SHRI ANANTA NAYAK: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether Government has a proposal to set up a 
separate bench of Orissa High Court at Keonjhargarh; 

(b) if so, whether the above proposal is likely to be 
implemented during the current financial year; and 

(c) if so, the steps taken· by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY):. (a) No, 
Sir. 

(b) and (c) Do not arise. 

Bharat Mercantile Cooperative Bank 

465. oSHRI M. RAJA MOHAN REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government is aware that Sharat 
Mercantile Cooperative Urban Bank at Somajiguda, 
Hyderabad, has collected crores of rupees from about 
5000 depositors, but failed to repay them alter the 
maturity; 
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(b) if so, the details thereof; and 

(c) the steps taken by RBI to safeguard the interest 
of the depositors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
As reported by Reserve Bank of India (RBI), the Bharat 
Mercantile Co-operative Bank (BCMB) had mobilized 
deposits from depositors to the tune of Rs. 14.63 crores 
as on 31.03.2004, the detail$ of which are as under:-

A. 

B. 
C. 

Resident 

(i) Term deposit 

(ii) Saving Bank deposit 

(iii) Current deposit 

Non-Resident Deposit 

Deposits from other UCBs 

Total 

(Rs. in crore) 

11.36 

1.59 

0.94 

0.13 

0.61 

14.63 

(c) Based on findings of the latest statutory inspection 
with reference to bank's financial position as on 
31.03.2004 which revealed that the bank's net worth was 
negative, the bank was placed under section 35A of the 
Banking Regulation Act, 1949 (MCS) with effect from 
September 14, 2004 prohibiting it from granting or 
renewing any loans and advances, make any investment, 
incur liability including borrowal of funds and acceptance 
of fresh deposits, disburse or agree to disburse any 
payment whether in discharge of its liabilities and 
obligations or otherwise, dispose off any of its properties 
or assets etc. Further, with a view to preserving the assets 
of the bank and to avoid preferential payment, the bank 
has been prohibited from paying more than Rs. 1000/-
per depositor. 

Amendment to Banking Regulation Act 

466. SHRI HANNAN MOLLAH: Will the Minister of 
FINANCE be .pleased to state: 

(a) whether the Government is aware that the 
proposed amendment to Banking Regulation Act 1949 
to bring Banking Cooperatives Societies at par with 
Commercial Bank, will destroy the very root of the 
autonomy of the cooperative sector; 

(b) whether it is not a fact that such amendment will 
encroach upon the rights of the State Government; and 

(c) what steps the Government will take to set thing 
right, in the light of NCMP proposed on cooperatives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANJCKAM): (a) to (c) The 
Banking Regulation (Amendment) and Miscellaneous 
Provisions Bill, 2003 was introduced in the Parliament to 
amend Banking Regulation Act, 1949 to give greater 
operational flexibility to Reserve Bank of India and to 
redefine its control over co-operative banks. National 
Common MInimum Programme (NCMP) has referred to 
the need for making cooperatives, 'democratic and 
autonomous'. In view of this and the concerns expressed 
by certain State Govemments, the Bill has been referred 
to the Reserve Bank of India for revisiting the proposals 
taking into account both the regulatory issues as well as 
the concerns of the Cooperative Credit Institutions. 

World Bank Loan to Uttaranchal 

467. SHRI BACHI SINGH RAWAT 'BACHDA': Will 
the Minister of FINANCE be pleased to state: 

(a) the scheme and the amount of loan for which 
Govemment of Uttaranchal have requested to Wortd Bank; 

(b) the schemes for which World Bank has so far 
released loan to Uttaranchal Government and the tenna 
and conditions prescribed by the World Bank for these 
loans; and 

(c) the amount and the interest being paid to the 
World Bank by the Government of Uttaranchal annually? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) A Proposal 
for Uttaranchal Rural Water Supply and Sanitation Project 
"has been posed to World Bank for assistance. The 
estimated cost of this project is Rs. 500 crore, 80% of 
which is sought from World Bank. 

(b) The schemes for which World Bank has so far 
released loan to Uttaranchal are Integrated Watershed 
Development Project, Rural Women Development and 
Empowerment Project, Uttaranchal Decentralized 
Watershed Development Project, Technical Assistance for 
Economic Reforms Project, Uttaranchal Health System 
Development Project, and Technical Education Quality 
Improvement Programme. The credit assistance from 
International Development Agency (IDA) Is repayable in 
35 years .inc;tuslve at a grace period of 10 years and 
carry no internt but • service charge of 0.75% per 
annum. 
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(c) Repayment of amount and commitment charge to 
World Bank is the liability of Government of India and 
not State Government. 

Loan to NRI. 

468. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of FINANCE be pleased to state: 

(a) whether any NRI Industrialists from Gujarat State 
approached for justice against Bank of Baroda to the 
Government; 

(b) if so, the steps taken in this regard by the 
Government; 

(c) the time likely to be taken for disbursement of 
loan by any bank after giving sanctioned letter to any 
Industrialist; and 

(d) the steps proposed to be taken if any Industry 
(NRI invited by the Government of India/State 
Government) deliberately closes their business due to 
harassment of the Financial Institution of Government like 
Bank of Baroda? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House to the extent available. 

Rural Sanitation Programme 

469 SHAI A. SAl PAATHAP: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether Central Rural Sanitation Programme is 
being run in the country; 

(b) if so, the details thereof, State-wise; 

(c) the Number of districts covered under this 
programme, State-wise; 

(d) whether there is any proposal to include the 
names of some more districts in near future; 

(e) if so, the details thereof; and 

(I) the amount earmarked for this programme for 
2004·05? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AURAL DEVELOPMENT (SHAI A. NAAENDRA): <a) Yes, 
Sir. 

(b) and (c) 426 districts are covered under Total 
Sanitation Campaign (TSC) projects under the programme, 
as per details given in enclosed Statement-I. 

(d) and (e) Yes, Sir. Proposals have already been 
received from 124 more districts, as shown In Statement-
II. These districts have been sanctioned Rs. 10.00 lakh 
each for conducting Base Line Survey and preparing 
Project Implementation Plan for TSC projects. 

(f) An amount of Rs. 400 crore has been earmarked 
for this programme for the year 2004-05. 

ShtMmtlnl-l 

State-Wise List of Total Sanitation Campaign Districts 

SI.No. State/District 

, . 
1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

2 

Andhra Prade.h 

Adilabad 

Anantpur 

Chittoor 

Cuddapah 

East Godavari 

Guntur 

Karimnagar 

Khammam 

Krishna 

Kumool 

Mahaboobnagar 

12. Medak 

13. 

14. 

Nalgonda 

Nellore 

15. Nizarnabad 

16. 

17. 

18. 

Prakasam 

Rangareddy 

Srikakulam 
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19. Visakhapatnam 6. Darbhanga 

20. Vizianagaram 7. Gaya 

21. Warangal 8. Katihar 

22. West Godavari 9. Madhubani 

2. Arunachal Pradeah 10. Muzaffarpur 

1. Dibang Valley 11. Nalanda 

2. Lohlt 12. Patna 

3. Upper Subansiri 13. Sarnutipur 

4. West Siang 14. Saran 

3. A.um 15. Sltamarhl 

1. Cachar 16. Valahali 

2. Ohubri 5. Chhllttlegarh 

3. Oibrugarh 1. Bllupur 

4. Goalpara 2. Dantewada 

5. Hailakandl 3. Durg 

6. Jorhat 4. Mahaaamund 

7. Kamrup 5. Ralpur 

8. Karbi Anglong 6. Rajnandgaon 

9. Karimganj 8. D • N Havell 

10. Lakhimpur 1. Oadrs & N. Havell 

11. Morigaon 7. Goa 

12. Nalbari 1. North Goa 

'13. Sibsagar 8. Guja ... t 

14. Sonltpur 1. Ahmedabad 

4. Bihar 2. Arnareli 

1. Araria 3. Anand 

2. Banka 4. Banukantha 

3. Begusarai 5. Bharuch 

4. Bhagalpur 8. Bhavnagar 

5. Champaran (E) 7. Dahod 
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8. Oangs 15. Rohtak 

9. Gandhlnagar 16. Sirsa 

10. Jamnagar 17. Sonipat 

11. Junagadh 18. Yamunanagar 

12. Kheda 10. Himachal Pradah 

13. Kutch 1. Hamlrpur 

14. Mehsana 2. Kangra 

15. Narmada 3. Kinnaur 

16. Narmda Vadodara 4. Kullu 

17. Navsari 5. Sirmoui' 

la. Panchmahals 6. Solan 

19. Rajkot 7. Una 

20. Sabarkantha 11. Jammu&: Kashmir 

21. Surendranagar 1. Anantnag 

22. Valsad 2. Baramulla 

9. Haryane 3. Budgam 

1. Ambala 4. Doda 

2. Bhiwani 5. Jammu 

3. Fatehabad 6. Kargil 

4. Gurgaon 7. Kathua 

5. Hisar 8. Kupwara 

6. Jhaliar 9. Leh 

7. Jind 10. Poonch 

8. Kaithal 11. Pulwama 

9. o Karnal 12. Rajouri 

10. Kurukshetra 13. Srinagar 

11. Mohindergarh 14. Udhampur 

12. Panchkula 12. JMrtchend 

13. Panipat 1. Bokaro 

14. Rewari 2. Dhanbad 
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3. Dumka 8. Damoh 

4. East Singhbhum 9. Dalia 

5. Hazaribagh 10. Dawas 

6. Ranchi 11. Ohar 

13. Kamataka 12. Dindori 

1. Bellary 13. Guna 

2. Mangalore 14. Gwalior 

3. Mysore 15. Harda 

14. Kerala 16. HOIhangabad 

1. Alappuzha 17. Indore 

2. Emakulam 18. Jabalpur 

3. Idukki 19. Jhabua 

4. Kannur 20. Katni 

5. Kasargode 21. Khandwa 

6. Kollam 22. Khargaon 

7. Kozhikode 23. MandIe 

8. Malappuram 24. Mandsaur 

9. Palakkad 25. Morella 

10. Pathanamthltta 26. Narainghpur 

11. Thiruvananthapurani 27. Nimach 

12. Trissur 28. Panna 

13. Wayanad 29. Ralsen 

15. Madhya Pradeah 30. RajgaIt1 

1. Balaghat 31. RaUam 

2. Barwani 32. Rewa 

3. Betul 33. Sagar 

4. Bhind 34. Satna 

5. Bhopal 35. Sehore 

6. Chhatarpur 36. Seoni 

7. Chhindwara 37. Shahdol 
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38. Shajapur 22. Parbhani 

39. Sheopur 23. Pune 

40. Shivpuri 24. Raigad 

41. Sidhi 25. Ratnagiri 

42. Tlkamgarh 26. Sangli 

43. Ujjain 27. Satara 

44. Umaria 28. Sindhudurg 

45. Vidisha 29. Solapur 

16. Mahara,htra 30. Thane 

1. Ahmednagar 31. Wardha 

2. Akola 32. Washlm 

3. Amravati 33. Yavatmal 

4. Aurangabad 17. Manlpur 

5. Beed 1. Blshnupur 

6. Bhandara 2. Imphal East 

7. Buldhana 3. Imphal West 

8. Chandrapur 4. Thoubal 

9. Dhule 18. Meshalaya 

10. Gadchiroli 1. East Khasi Hills 

11. Gondia . (Gr. Bombay) 2. West Garo Hills 

12. Hingoli 19. Mlzoram 

13. Jal Gaon 1. Mamit 

14. Jalna 2. Saiha 

15. Kolhapur 20. Nagaland 

16. Lalur 1. Dimapur 

17. Nagpur 2. Kohlma 

18. Nanded 3. Mokokchung 

19. Nandurbar 4. Zunheboto 

20. Nashik 21. Ort ... 

21. Oshmanabad 1. Angul 
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2. Balasore 5. Gurdaspur 

3. Bhadrak 6. Hoshiarpur 

4. Bolangir 7. Jalandhar 

5. Cuttack 8. Kapurthala 

6. Gajapati 9. Mogs 

7. Ganjam 10. Muktsar 

8. Jagatsinghpur 11. Nawsn Shehar 

9. Jajpur 12. Patiala 

10. Kalahandi 13. Roop Nagar 

11. Kandhamala 14. Sangrur 

12. Kendrapara 24. Raj_han 

13. Keonjhar 1. Ajmer 

14. Khurda 2. Alwar 

15. Koraput 3. Barmer 

16. Malkangiri 4. Blkaner 

17. Mayurbhanj 5. Sundl 

18. Nawapara 8. Jalpur 

19. Nawarangpur 7. Jhalawar 

20. Nayagarh 8. Kote 

21. Puri 9. Rajsamand 

22. Rayagada 10. Sawal Madhopur 

23. Sonepur 11. Sikar 

24. Sundargarh 25. Slkklm 

22. Pondlcherry 1. East Slkklm 

1. Pondicherry 2. North Slkklm 

23. Punjab 3. South Slkklm 

1. Amritsar 4. Wast Slkklm 

2. Bhatinda 2&. Tamil Nadu 

3. Faridkot 1. Coimbatore 

4. F atehgarh Sahib 2. Cuddalore 
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3. Oharmapuri 4. West Tripura 

4. Oindigul 28. Uttar Pradesh 

5. Erode 1. Agra 

6. Kancheepuram 2. Aligarh 

7. Kanniyakumari 3. Allahabad 

8. Karur 4. Ambedkar Nagar 

9. Madurai 5. Aurriya 

10. Nagapattinam 6. Azamgarh 

11. Namakkal 7. Badaun 

12. Nilgiris 8. Bagpat 

13. Perambalur 9. Bahraich 

14. Pudukottai 10. Balia 

15. Ramanathapuram 11. Balrampur 

16. Salem 12. Banda 

11. Sivaganga 13. Barabanki 

1 fl. Thanjavur 14. Bareilly 

19. Theni 15. Basti 

20. Thoothukudi 16. Bijnour 

21. Tiruchirapalli 17. Bulandshahar 

22. Tirunelveli 18. Chandouli 

23. Tiruvallur 19. Chitrakoot 

24. Tiruvannamalai 20. Deoriya 

25. Tiruvarur 21. Etah 

26. Vellore 22. Etawah 

27. Villupuram 23. Falzabad 

28. Virudunagar 24. Farrukhabad 

27. Trlpura 25. Fatehpur 

1. Ohalai 26. Firozabad 

2. North Tripura 27. Gautem Budh Nager 

3. South Tripura 28. Ghaziabad 
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29. Ghazipur 59. S.R. Nagar Bhadohi 

30. Gonda 60 . Saharanpur 

31. . Gorakhpur 61. Sant Kabir Nagar 

32. Hardoi 62. Sarawasti 

33. J.R. Phule Nagar 63. Shahjahanpur 

34. Jalaun 64. Sidharth Nagar 

35. Jaunpur 65. Sitapur 

36. Jhansi 66. Sonbhadra 

37. Kannauj 67. Sultanpur 

38. Kanpur Nagar 68. Unnao 

39. Kanpur Oehat 69. Varanasi 

40. Koshambhi 28. Uttaranchlll 

41. Kushinagar 1. Almora 

42. Lakhimpur Kheri 2. Bageshwar 

43. LaJitpur 3. Chamoli 

44. Lucknow 4. Champawat 

45. M.M. Nagar (Hathras) 5. Dehradun 

46. Mahoba 6. Harldwar 

47. Mahara;ganj 7. Nainital 

48. Mainpuri 8. Paurl 

49. Mathura 9. Pithoragarh 

50. Mau 10. Audraprayag 

51. Meerut 11. T ehrl Garhwal 

52. Mirzapur 12. Udhamsingh Nagar 

53. Moradabad 13. Uttarkashi 

54. Muzaffamagar 30. WNt Bengal-

55. Pilibhit 1. 24 Parganas North 

56. Pratapgarh 2. 24 Pargan.. South 

57. Aai Bareli 3. Bankura 

58. Aampur 4. Birbhum 
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:;, Burdwan 2. AI .. m 

G. Cooch Behar 1. Barpeta 

1. Dakshin Dinajpur 2. Bongaigaon 

A. Hooghly 3. Darrang 

'J. Howrah 4. Dhemaji 

10. Jalpaiguri 5. Golaghar 

11. Maida 6. Kokrajhar 

12. Midnapur East 7. N.C. Hills 

13. Midnapur West 8. Nagaon 

14. Murshidabad 9. Tin.ukia 

15. Nadia 3. Bihar 

16. Purulia 1. Arwal 

17. Siliguri 2. Aurangabad 

18. Uttar Dinajpur 3. Bhabhua 

Total District-426 4. Bhojpur 

5. BUl(ar 
St.tmHnt-i1 

6. Champaran (W) 
The Districts which 11M Prepllring TSC Pro/sct RtIpOItS 7. Jamui 

SI.No. State/District 8. Jehanabad 

2 9. Rohtu 

1. Arunachal Prad •• h 10. Saharsa 

1. Changlang 11. Siwan 

2. East Kameng 12. Supaul 

3. East Siang 4. Chhattlagarh 

4. Lower Subansiri 1. Dharntari 

5. Papum Pare • 2. Jagdelpur 

6. Tawang 3. Janjglr 

7. Tirap 4. Jashpur 

8. Upper Siang 5. KabilQham 

9. West Kameng 6. Kanker 
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7. Korba 16. West Singhbhum 

8. Koria 9. leamatlilea 

9. Raigarh 1. Bagalkote 

10. Surguja 2. Bangalore Rural 

5. Goa 3. Bangalore Urban 

1. South Goa 4. Belgaum 

S. Gu'arllt 5. Bldar 

1. Patan 6. Bljapur 

2. Porbandar 7. Chamaraja Nagar 

7. Himachal Prlldeah 8. Chickmagalur 

1. Bilaspur 9. Chitradurga 

2. Chamba 10. Davanagere 

3. Lahaul & Spiti 11. Dharwad 

4. Shlmla 12. Gadag 

8. Jharkhand 13. Gulbarga 

1. Chatra 14. Hasan 

2. Deogarh 15. Haverl 

3. Garhwa 16. Kodagu 

4. Girldlh 17. Kolar 

5. Godda 18. Koppal 

6. Gumla 19. Mandya 

7. Jamtara 20. Raichur 

8. Koderma 21. Shlmoga 

. 9 . Latehar 22. Tumkur 

10. Lohardaga 23. Udupi 

11. Pakaur 24. Uttara Kannada 

12. Palamau 10. Mlzorllm 

13. Sahlbganj 1. Alzwal 

14. Saraikela 2. Champha/ 

15. Simdega 3. Kolaaib 
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4. Lawngtlai 

5. Lunglei 

6. Serchhip 

11. Nagaland 

1. Mon 

12. Orissa 

1. Bargarh 

2. Boudh 

3. Deogarh 

4. Dhenkanal 

5. Jharsuguda 

6. Sambalpur 

13. Punjab 

1. Ferozepur 

2. Ludhiana 

3. Mansa 

14. Rajaathan 

1. Banswara 

2. Baran 

3. BharatRur 

4. Bhilwara 

5. Chittorgarh 

6. Churu 

7. Dausa 

8. Dholpur 

9. Dungarpur 

10. Ganganagar 

11. Hanumangarh 

12. Jaisalmer 

13. Jallore 
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14. Jhunjhunu 

15. Jodhpur 

16. Karauli 

17. Nagaur 

18. Pali 

19. Sirohi 

20. Tonk 

21. Udaipur 

Total District-124 

Enactment of Tobacco Control Act 

470. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government has recently enacted 
the Tobacco Control Act; 

(b) if so, the details thereof; 

(c) whether Government is altering production limit In 
tobacco/cigarette sector of the domestic lllliis 10 
discourage consumption of tobacco product; 

(d) if so, whether Government has permitted import 
of tobacco products in the country under OGL; 

(e) the Govemment policy regarding FDI iA this sector 
including that for a trading company; 

(f) whether the Govemment policy Is 'Contradictory, 
as one side domestic manufacturers are confined to (l 

particular limit of production whereas on the other side 
import is being permitted; and 

(g) if so, Govemment's reaction thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yes, Sir. The Cigarettes and 
other Tobacco Products (Prohibition of Advertisement and 
Regulation of Trade and Commerce, Prodl.lotion, Supply 
and Distribution) Act, 2003 was enacted in May 2003 for 
discouraging the use of cigarettes ·and' other tobacco 
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products. Important proV1810na of the Act applicable to 
the whole country are: 

(i) Prohibition of smoking in a public place. 

(ii) Prohibition of direct and indirect advertisement 
of all tobacco products. 

(iii) Prohibition of sale of all tobacco products to a 
person below the age of eighteen years. 

(iv) Prohibition of sale of all tobacco products within 
a radius of 100 yards of educational institutions. 

(v) Mandatory depiction of statutory warnings 
(including pictorial warnings) on tobacco packs. 

(vi) Mandatory depiction of tar and nicotine contents 
along with maximum permissible limits on 
tobacoo packs. 

(c) No, Sir. 

(d) Yes, Sir. 

ee) to (g) The Government policy does not permit 
fomign direct investment in tobacco/Cigarette sector. 
Cigars and Cigarettes of tobacco and manufactured 
tobacco substitutes are included in the list of industries 
for which industrial licensing is compulsory under 
Industries (Development and Aegulation) Act, 1951. 100% 
FDI is permitted in case of trading companies for export, 
bulk imports with expanded warehouse sales and cash 
LInd carry wholesale trading etc. No FDI is, however, 
allowed in retail trading. Tobacco and tobacco products 
arc frcely importable. 

Smuggling of Arms 

471. SHRI MANJUNATH KUNNUA: Will the MInister 
01 FINANCE be pleased to state: 

(a) whether the Government Is aware that a large 
scale arms smuggling is taking place from Bangladesh; 

(b) il so, the details thereof; and 

(c) the steps taken by the Govemment to stop It? 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE (SHAI 5.5. PALANIMANICKAM): (a) Available 
intelligence and seizures of arms effected by Customs 
formations do not indicate any large scale smuggling of 
arms from Bangladesh. 

(b) Nil in view of (a) above. 

(c) All Customs field formations including the 
Directorate of Aevenue Intelligence are alert and vigilant 
to prevent and detect smuggling of contraband items 
including arms and ammunition. 

Production of Handloom and Handicraft Items 

472. SHAI ABDUL AASHID SHAHEEN: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the production of handloom and handicraft 
items has increased during last three years; 

(b) if so, the year-wise details of the quantum of 
handloom and handicraft items produced in t/'le country 
during each of the last three years, State-wise; and 

(c) the steps taken by Government to promote 
handloom and handicraft industry in the country especially 
in Jammu & Kashmir? 

THE MINISTEA OF TEXTILES (SHAI SHANKERSINH 
VAGHELA): (a) and (b) The handlooms and handicrafts 
sector are highly decentralized and it is difficult to collect 
accurate data on production. However, in the case of 
handloom sector the Office of the Textiles Commissioner 
estimates the quantum of production of hand loom cloth 
from the delivery of hank yam in the domestic market. 
According to these estimates the production of hand loom 
cloth was 7585 million sq. meters in 2001-02, 5980 million 
sq. meters in 2002-03 and 5518 (P) million sq. meters in 
2003-04. One of the factors may be the fiscal changes 
made by the Ministry of Finance in the textile sector, for 
example imposition of excise duty on hank yarn. During 
the current year this has been withdrawn and therefore 
the trends in production may again change during the 
next two years. 

However, the export figures have been increasing 
for both hand/ooms and handicrafts items in the last 3 
years as foHows: 

Expons of Handlooms and Handicrshs 

Year Handlooms Handicrafts 
(As. in crore) (As. in crore) 

2001-2002 2064.94 9205.63 

2002-2003 2633.27 10933.67 

2003-2004 N.A.· 12766.18 
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(c) The Government of India is implementing various 
schemes to promote handloom industry in the country 
including Jammu & Kashmir. The details of the scheme 
being implemented are as under:-

1. Deen Dayal Hathkargha Prothsahan Yojana 

2. Handloom Export Scheme 

3. Marketing Promotion Programme 

4. Design Development & Training Programme 

5. Integrated Handloom Training Programme 

6. Mi" Gate Price Scheme 

7. Workshed cum HOUSing Scheme 

8. Weavers Welfare Scheme 

9. Bunkar Bima Yojana 

10. Implementation of Handloom (Reservation of 
Articles for Production) Act 1985 

11. 10% Rebate on Handloom products 

The steps taken for development and promotion of 
handicraft sector in the country include: implementation 
of schemes for Design & Technology Upgradation; 
Marketing & Support Services; Export Promotion; Training 
& Extension; Research and Development etc. Integrated 
development of craft clusters is also being taken up by 
organizing the artisans into Self Help Groups under Baba 
Saheb Ambedkar t1astshilp Vikas Yojana (AHVY). 

In addition, a Special Economic Package has been 
announced for the State of Jammu & Kashmir which 
includes the following projects: 

(a) Setting up of a Weavers' Service Centre in 
Jammu & Kashmir 

(b) Integrated Wool and Woollen Tweed 
Development Project 

(c) Integrated Development for promotion of export 
of Carpet and Handicrafts. 

["Separate export data for handloom products from the 
year 2003-04 onwards is not available due to absence of 
separate ITC (HS) Codes for the handloom products.] 

PMGSY 

473. SHRI PRALHAD JOSHI: 
SHRI SURAJ SINGH: 
SHRI DEVIDAS PINGLE: 
SHRI SUSHIL KUMAR MODI: 
SHRIMATI MANEKA GANDHI: 
SHRI HARIKEWAL PRASAD: 
SHRI RAJNARAYAN BUDHOLlA: 
SHRI P.C. THOMAS: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI SANTOSH GANGWAR: 
SHRI RAJENDER KUMAR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI NITISH KUMAR: 
SHRIMATI MANORAMA MADHAVRAJ: 
SHRI RAMJI LAL SUMAN: 
SHRI M. RAJA MOHAN REDDY: 
SHRRI CHANDRA BHUSHAN SINGH: 
SHRI DANVE RAOSAHEB PATIL: 
SHRI PARSURAM MAJHI: 
SHRIMATI JAYABEN B. THAKKAR: 
PROF. RASA SINGH RAWAT: 
SHRI BALESHWAR YADAV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of the total length of roads constructep 
under Pradhan Mantri Grameena Sadak Yojana since the 
inception of the scheme, year-wise and State-wise; 

(b) the budget released for this purpose in the year 
2004-05, State-wise; 

(c) whether its implementation has been delayed; and 

(d) if so, the reasons therefor alongwith the steps to 
prevent further cost over-run? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) A statement 
indicating State-wise details of the length of roads 
constructed under the Pradhan Mantri Gram Sadek Yojana 
for the years from 2000-01 to 2004-05 and the amount 
released in the year 2004-05 is enclosed. Road works 
relating to 2003-04 and 2004-05 are at various stages of 
execution since 9-12 months time is given from date of 
award of work. 

(b) Proposals valued at Rs. 14,789.00 crore have 
been cleared so far. Funds are released subject to 
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expenditure of earlier released funds. During 2004-05 to works have been completed. Balance road works are at 
date. Rs. 524.00 crore has been released to six States various stages of implementation. States have reported 
eligible for release. delays on account of nonavailabillty of land, forest 

(c) and (d) As per PMGSY guidelines, road works clearance. court cases etc. States are required to 

are to be completed within 9-12 months from award. complete road works as quickly as poaalble and take 

94% of 2000-01 road works and 78% ot 2001-03 road action as per terms of the contract. 

Si6hlmllnl 

State·wise length of roads constructed under PMGSY since incsptlon and amount rtJIeased in 2004-05 

SI.No. State Length of roads constructed upto October, 2004 (in kms.) 2004-05 (As. In crore) 

2000-01 2oo1"()2 & 2003-04 2004-05 Total Proposals Amount 
2002-03" cleared released*" 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 3384.00 3280.00 0.00 -6664.00 NR 18.97 

2. Arunachal Pradesh 317.97 678.45 0.00 996.42 NR 

3. Assam 176.68 497.33 0.00 0.00 674.01 244.46 52.07 

4. Bihar++ 413.00 211.02 0.00 824.02 NR #4.43 

5. Chhattisgarh 871.56 1010.61 267.63 2149.80 412.59 0.00 

6. Goa 156.86 0.00 +++ 0.00 156.86 1.08 0.00 

7. Gujarat 467.84 928.85 27.80 0.00 1424.49 45.59 0.00 

8. Haryana 374.31 335.41 0.00 0.00 709.72 40.22 0.00 

9. Himachal Pradesh 525.60 711.96 0.00 1237.56 NR 12.65 

10. Jammu. & Kashmir 53,81 8.88 0.00 62.89 NR 20.00 

11. Jharkhand 634.47 408.58 0.00 1043.05 NR 

12. Kamataka 1639.89 2348.69 0.00 3988.58 NR 

13. Kareia 81~61 193.80 0.00 275.41 NR 

14. Madhya Pradesh 1585.60 3388.00 937.80 9.70 5921.10 736.59 0.00 

15. Maharashtra++ 1518.45 1332.87 0.00 0.00 2851.32 143.16 0.00 

16. Manipuf+ NA NA +++ NA NR 

17. Meghalaya++ 468.81 94.90 +++ 563.71 NR 

18. Mizoram 180.43 265.50 227.48 0.00 673.41 92.79 0.00 

19. Nagaland 870.00 318.37 5.24 0.00 1193.61 37.51 0.00 

20. Orissa 998.38 1304.47 11.88 2314.73 NR 
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2 3 4 5 6 7 8 9 

21. Punjab 166.24 449.43 31.22 646.89 NA 

22. Rajasthan 1549.82 2376.08 4776.18 44.23 8746.31 302.81 "'415.90 

23. Sikkim++ 1089.00 183.06 0.00 1272.06 NR 

24. Tamil Nadu 1442.12 757.28 33.31 0.00 2232.71 117.91 0.00 

25. Tripura 413.61 3.00 +++ 416.61 NR 

26. Uttar Pradesh 8213.00 2368.63 0.00 10581.63 NR 

27. Uttaranchal 284.01 101.77 0.00 385.78 NA 

28. West Bengal 793.94 823.41 29.50 1646.85 NR 

Grand Total 28671.01 24380.35 6348.04 53.93 59453.33 2174.71 524.02 

'Road works for both years work cleared together, In 2001-02 Itself. 
"Releasos are subject to expenditure of previously released amounts. Release during a year may also relate to road wort<s cleared 
in an earlier year. 
"'This includes Rs. 134.50 crore for Wor1d Bank Projects. 
#To Central Agencies. 
NR - Not Received. 
NA . Not Available. 
+Figures upto September, 03. 
++Figures upto August, 04. 
+++Proposals is 2003-04 yet to be received. 

Senior Citizens Saving Schemes 

474. SHRI KULDEEP BISHNOI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any request has been received by the 
Government to allow designated public sector banks to 
accept deposits under Senior Citizens Saving Scheme 
(SCSS); 

(b) it so, the details thereof; 

(c) whether the Government proposes to 
operationalise the SCSS through certain public sector 
banks; 

(d) if so, the details thereof; and 

(e) the time by which the proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 

Yes, Sir. Govemment have received representation from 
Association of SeniOr Citizens requesting the Government 
to allow senior citizens to deposit their money in banks 
and to get interest rate at par with Post Offices. 

(c) to (e) Reserve Bank of India have reported that 
Senior Citizens Saving Scheme, 2004 (SCSS) has been 
made operative through the deSignated branches of 23 
Public Sector Banks which are operating PPF Scheme, 
1968. As per the Scheme, the agency banks were advised 
to launch the SCSS, 2004 not later than 1st November, 
2004, 

rr,.nslstionJ 

Scheme Challenging WTO 

475. SHAI RAM CHANDRA PASWAN: 
SHRI RAMAKANT YADAV: 

WHI the Minister ,of COMMERCE AND INDUSTRY 
be pleased to state: 
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(a) .whe.ther the Union Government is formulating a 
scheme to ~t the challenges. posed by World Trade 
Organisation; 

(b) if so, whether the Union Government has 
consulted various State Govemments in the country in 
this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) India is a founding Member of 
the World Trade Organization (WTO) and its predecessor, 
the General Agreement on Tariff and Trade (GAIT). The 
Doha Ministerial Conference of WTO mandated 
negotiations on a number of issues including Agriculture, 
Servioes and Non-Agricultural Market Access. As part of 
the ongoing negotiations, India has been able to safeguard 
its interest through the articulation of our viewpoint in the 
various negotiating groups as also through issue based 
coalition building with other WTO Members, as reflected 
in the Framework Agreement that was adopted on 1st 
August, 2004. The stake holders, including State 
Governments, Industry and Trade Associations etc. are 
being consulted on a regular basis, whHe formulating our 
strategy in WTO. The State Governments are kept 
informed of the developments in WTO on major issues 
and· their views sought. Meetings of Chief Secretaries of 
States and Union Territories are also convened from time 
to time to discuss important issues. 

/Eng/ish} 

Ban from Ceposltlng their Saving' to Small 
Saving. 

476. SHRI P.K. VASUOEVAN NAJR: 
SHRI C.K. CHANDRAPPAN: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the reasons for banning cooperative banks from 
depositing their saving to small saving securities; 

(b) whether the Government has received 
representation demanding the lifting of this ban; and 

(c) if so, the action taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 

information is being collected and will be laid on the 
Table of the House. 

Import Duty on Non-Ferrous Metal 

477. SHRI PARSURAM MAJHI: Will the Minister 01 
FINANCE be pleased to state: 

(a) whether the Government have received any 
representation from the Non-Ferrous Metal Industry on 
the import duty imposed on them; 

(b) whether the Govemment have examinod their 
representation; and 

(c) if so, the steps taken to help the Non-Ferrous 
Metal Industry from the negative impact of reduction of 
import duty without corresponding reduction in import duly 
on raw material like lead concentrate, Copper concentrate 
and Zinc -=oncenlrale? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
Government have received certain representations 
requesting, inter alia, that the import duty on non-ferrous 
metals should be restored to the rate prevailing before 
2004.05 budget. The ropresentations also 5eQk import 
duly exemption on concentrates of the non-ferrous metals. 

(b) and (c) The representations will be examined as 
part of the 2005-06 budget proposals. 

[Translation} 

Impact of Lower DEPB on Exports 

478. SHRI KASHIRAM RAN A: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether 1he lowering of Duty Entitlement Pass 
Book rate has any impact on export; 

(b) whether any study has been conducted in this 
regard; 

(c) If so, the details thereof; and 

(d) the quantity of items like handicrafts, handlooms 
silk and other garments exported during the last two years 
alongwith the value thereof, separately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
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ELANGOVAN): (a) to (c) Duty Entitlement Pass Book 
Scheme (DEPB) is an Export Promotion Scheme 
administered under the Foreign Trade Policy and 
neutralises the incidence of Customs duty on the import 
content of the export product. The quantum of exports 
depend on many factors and DEPB is just one of such 
factors. No study has been conducted by the Department 
of Commerce in this regard. 

(d) Details of quantity and value of items like 
handicrafts, silk that includes handloom silk and other 
garments exported during the last two years are contained 
in the publication 'Monthly Statistics of Foreign Trade of 
India Vol. I (Exports)-Annual Number' published by 
Directorate General of Commercial Intelligence & Statistics 
which is available in the Parliament Library. 

{English} 

Funds for Commonwealth Games, 2010 

479. SHRI ARJUN SETHI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the proposal to sanction sufficient funds 
to the Govemment of Delhi to augment financial position 
for infrastructure facility including construction of Stadia, 
etc. for Commonwealth Games (2010) is under 
consideration of the Govemment; 

(b) if so, the details thereof; and 

(c) the total funds likely to be provided thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) A 
Core Group of Ministers under the Chairmanship of 
Minister, Human Resource Development has been 
constituted to co-ordinate the work relating to the 
organization and conduct of the Commonwealth Games, 
2010. 

{Trans/ation} 

Houalng Loan 

480. SHRI PARAS NATH YADAV: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Banks and Financial Institutions have 
fixed some targets regarding housing loan during the 
current year; 

(b) if 80, the details thereof; 

(c) whether the Government propose to Issue 
instructions to banks to increase the rate of interest on 
housing loan; 

(d) if 60, the details thereof and Its Impact on the 
target of loan; . 

(e) the total number of cases of fraud regarding 
housing loan in banks, detected during the last two years; 
and 

(f) the steps taken by the Govemment to achieve 
the target of housing loans and check frauds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
As reported by the Reserve Bank of India (RBI), no target 
has been fixed for housing loans for bankslflnancial 
institutions during the current year. Banks are free to 
allocate finances for housing based on their own appraIaaI 
and loan policies, as approved by their respective Boards. 
However under the Golden Jubilee Rural Housing Finance 
Scheme (GJRHFS), the Government have fixed an 
indicative target of 2.50 lakh dweHing units for the current 
year i.e. 2004-05. 

(c) No, Sir. 

(d) Does not arise. 

(e) The number of frauds in housing loans in 
commercial banks and Primary (Urban) Cooperative Banks 
during the last two years and upto June 2004 are as 
under: 

S.No. Year Number of Amount 
Frauds (Rs. in Crores) 

1. 2002 236 28.33 

2. 2003 456 69.06 

3. 2004 (upto June 380 49.82 
2004) 

(f) The National Housing Bank (NHB) has 
communicated to all bankalhouslng finance companies! 
cooperative sector Institutions. the break-up of the target 
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fixed under Golden Jubilee Rural Housing Finance 
Scheme (GJRHFS). These dlsaggregated targets are 
monitored by NHS on a quarterly basis. RBI has taken 
several steps to counter the menace of frauds in home 
loans which, inter-a/ia, include: 

(i) Requesting all State Governments to bring 
certain progressive measures such as marking 
the encumbrance of the banks on the mortgaged 
properties with the Registrar of assurances by 
payment of a nominal fee as this measure will 
go a long way in arresting creation of mortgages 
by the fraudsters; 

(ii) Cautioning the banks from time to time against 
fraudsters and their modus operandi. RBI issued 
circulars to banks in May, 2002, October, 2003 
and September. 2004 suggesting series of 
measures for checking frauds in Housing sector 
loans: 

(iii) Monitoring the fraud cases involving Rs. 1 crore 
and above on quarterly basis; 

(Iv) Issuing of caution advises to banks in respect 
of fraud cases involving builders/unscrupulous 
borrowers; 

(v) Advising banks to carry out field level inspections 
at branches having large exposure to home 
loans; 

(vi) Calling the bank officIals for discussions on 
different issues relating to housing loan frauds 
and to impart them knowledge about the 
preventive steps to be taken; 

(vii) Lodging of complaints, wherever necessary, with 
the local police or CBI or in the courts of law 
in cases of fraud to deter people and employees 
from indulging in such activities. 

BPL Famille. 

481. SHRI HEMLAL MURMU: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the total number and percentage of famlties living 
below poverty line in each State of the country as on 
date with special reference to Jharkhand and Bihar; 

(b) the total number of families out of them in the 
country especially in Jharkhand and Bihar, which have 
been provided assistance under various poverty alleviation 
schemes during the last three years; 

(c) whether the Govemment has formulated any other 
schemes· to provide benefit to such families; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND. MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHAIMATI SURYAKANTA PATIL): (8) The total number 
and the percentage of rural families living below the 
poverty line in each State of the country including Bihar 
and Jharkhand is estimated by the Planning Commission 
in 1999-2000 is at Statement-I. 

(b) The State-wise details of beneficiaries under the 
major poverty alleviation Schemes of the Sampoorna 
Grameen Rozgar Vojana (SGRV), the Swaranjayanti Gram 
Swarozgar Yojana (SGSY) and the Indira Awaas Yojana 
(IAV) during the last three years including those for 
Jharkhand and Bihar is at Statement-II. 

(c) and (d) The Ministry of Rural Development have 
launched a new Scheme namely National Food for Work 
Programme (NFFWP) to provide resources apart from the 
resources available under the Sampoorna Gramin Rozgar 
Vojana (SGRV) to 150 most backward districts of the 
country for generation of supplementary wage employment 
and providing of food-security through creation of need 
based economic, social and community assets in these 
districts. The NFFWP will be open to all rural poor who 
are in need of wage employment and desire to do manual 
and unskilled work. The programme will be self-targeting 
in nature, and will be implemented as a 100% Centrally 
Sponsored Scheme. Foodgrains will be provided to the 
States free of cost. 

Other Schemes of the Ministry which benefit the rural 
poor are the Watershed Development programmes, the 
Pradhan Mantri Gram Sadak Vojana, the Swajaldhara and 
the Total Sanitation Campaign. 
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2 3 4 

Number and Percentllgs of Ruml Population of BsIow 
Poverty Line by 51l1t85-1999·2OOO (As psr Planning 

Commission:S Estimates) 

15. Meghalaya 

16. Mizoram 

7.89 

1.40 

5.21 

40.04 

40.04 

40.04 

48.01 
SI.No. States 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar' 

5. Goa 

6. GUjara! 

7. Haryana 

8. Himachal Pradesh 

9. Jammu and Kashmir 

10. Karnataka 

11. Kerala 

12. Madhya Pradesh" 

13. Maharashtra 

14. Manipur 

Rural PopulatIon 

No. of % of 
Persons Persons 
(Lakhs) 

3 

58.13 

3.80 

92.17 

376.51 

0.11 

39.80 

11.94 

4.84 

2.97 

59.91 

20.97 

217.32 

125.12 

6.53 

4 

11.05 

40.04 

40.04 

44.30 

1.35 

13.17 

8.27 

7.94 

3.97 

17.38 

9.38 

37.06 

23.72 

40.04 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Sikkim 

22. Tamil Nadu 

23. Tripura 

24. Uttar Pradesh··· 

143.69 

10.20 

55.06 

2.0 

80.51 

12.53 

412.01 

25. West Bengal 180.11 

26. Andaman and Nlcobar 
Islands 0.58 

27. Chandigarh 0.06 

28. Dadra and Nagar Haveli 0.30 

29. Daman & Diu 0.01 

30. pelhi 0.07 

31. Lakshadweep 0.03 

32. Pondicherry 0.64 

Total 

'Includes Jharl<hand State. 
"Includes Chhattisgarh State. 

"'Includes Uttaranellal State. 

1932.42 

6.35 

13.74 

40.04 

20.55 

40.04 

31.22 

31.85 

20.55 

5.75 

17.57 

1.35 

0.40 

9.38 

20.55 

27.09 

Physicsl Achlellf!NTltmt IH1der SGRY, SGSYand lAY for the ysar 2001·a.?, 2002-03 and 2003·04 

SI.No. Stale SGRY-i SGRY·II SGSY lAY 

2001.02 2002.03 2003-04' 2001-02 2002-03 2001-02 2002·03 2003-04 2001.02 2002.03 2003-04 

2 3 4 6 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 159.45 190.91 445.55 143.94 201.18 57829 52116 64352 82228 126837 105295 

2. Arunachal Pradesh 4.84 12.99 18.42 8.57 3.63 313 . 187 262 4542 3423 6750 
\ 

3. Assam 200.86 ':904.09 637.2 206.71 227.65 9721 45133 44678 46817 65587 78752 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11 . 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

Written AnswtHS 

2 

Bihar 

Chhattisgarh 

Goa 

Gujaral 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

MahBrashtra 

Manlpur 

MeghalaYB 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

8ikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

AGRAHAYANA 12, 1926 (Ssks) 122 

3 4 5 6 7 8 9 10 11 12 13 

138.13 238.19 421.76 233.19 204.25 44928 20256 16225 167979 172524 183792 

299.00 2n.16 308.55 76.09 100.52 3902 5251 5278 22996 16255 18302 

0.11 0.00 0.49 1.86 0.68 577 134 59 317 268 233 

30.42 113.91 323.19 39.32 87.49 4028 4632 5506 27497 27053 31189 

57.94 58.28 68.87 48.84 60.9 2440 5375 8174 9814 9840 9175 

11.91 13.49 39.06 13.90 8.25 5503 3671 5733 3852 3413 3841 

11.34 28.13 47.89 21.51 18.97 9386 6391 2666 7632 5749 8412 

121.37 141.38 386.05 149.00 142.48 24935 13521 26517 50136 40482 60290 

142.40 243.47 566.07 140.79 276.13 29852 27832 37305 43824 42452 49833 

33.11 36.33 100.86 31.71 34.62 8583 10488 13736 21372 32107 39825 

225.82 270.62 585.21 242.52 260.9 18788 24804 35350 84962 63691 65768 

217.08 239.08 630.96 229.39 251.3 25357 34129 45494 88773 85970 103135 

0.00 0.00 14 3.67 7.4 o o o 1538 2571 1666 

12.86 12.66 34.37 17.25 10.55 1958 1424 4709 3953 3305 6465 

5.77 6.29 15.38 4.24 6.7 3609 787 1403 1275 1305 2202 

8.05 13.33 610.06 4.28 3.06 2911 1448 1873 4473 8898 5966 

244.16 291.35 618.57 236.80 307.68 13602 18272 41389 169488 444889 154205 

9.75 9.88 46 8.75 16.05 1165 2673 3051 5317 5651 6050 

82.56 199.38 268.62 72.13 178.46 1148 3063 6027 30471 37592 41888 

2.01 2.73 8.21 3.39 3.2 172 38 250 1754 1149 2041 

132.51 251.09 512.06 139.54 240.87 52528 55327 59655 43540 62988 57069 

43.52 37.03 126.96 30.06 G2.43 4809 318 325 10382 10321 15003 

313.63 658.861314.43 394.65 35.17 31175 65344 121882 171944 177190 190950 
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2 3 4 5 6 7 8 9 10 11 12 13 

27. Uttaranchal 12.38 26.93 91.44 26.74 676.25 4159 6748 10538 11245 11799 21666 

28. West Bengal 84.22 171.20 445.04 94.56 243.19 2009 4546 12423 71553 86377 84726 

SGRY-I: Sampoorna Grameen Rozgar Yojana (Stream-I). 
SGRY-II: Sampoorna Grameen Rozgar Yo/ana (Stream-II). 
SGSY: Swaranjayanti Gram Swarozgar Yojana. 
lAY : Indira Awaas Yojana. 
Unit of the Schemes. 
'The achievement Include SGRY-II also. 
SGRY-!: Employment generated in lakh mandays. 
SGRY-II: For Employment generated in lakh mandays. 
SGSY: The number of Swarozgaries assisted. 
tAY: The number 01 houses constructed. 

/EI7.Qlisllj 

Deen Dayal Hathkargha Yojana 

482. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of TEXTILES be pleased to state: 

(a) the number of beneficiaries and amount granted 
during the last three years under the 'Deen Dayal 
Hathkargha Protsahan Yojana', State-wise; 

(b) the steps taken by the Government to promote 
Hnndloom industry in North Eastem R~gion; and 

(e) the number of exhibitions. craft melas organized 
to promote handloom in North Eastern Region? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a), A statement showing number of 
beneficiaries and amount granted during the last three 
years under the 'Deen Dayal Hathkargha Protsahan 
Yojana' State-wise is at Statement-I. 

(b) A separate budget provision is made under 
varioliS ongoing developmental and welfare schemes for 

----- . 

the States falling under the North Eastern Region (NER). 
Under the Deen Dayal Hathkargha Protsahan Yojana 
(DDHPY) a special dispensation is made in respect of 
the States falling under the NER in that the sharing ratio 
of assistance is 90: 1 0 as in the case cf J&K, Sikklm. 
Uttaranchal and Himachal Pradesh while the sharing ratio 
in respect of other States is 50:50. Assistance towards 
subsidizing the cost of transportation of finished goods 
from the States of North East to their own outlets outside 
the State/approved outlets of the State to which it is 
transportedlto the approved site of the exhibitions/fairs 
organized by Office of the Development Commissioner 
for Handlooms subject to the condition that the population 
of the place to which it is transported has over 10 lakh 
population (as per latest population census results). is 
also available under the DDHPY like in the case of J&K 
and Sikkim. A statement showing amount of assistance 
released to the States of NER under various ongoing 
schemes is at Statement-II. 

(c) No craft mela has been organized in the North 
Eastem Region during the last three years, The number 
of exhibitions and other events organized to promote 
handloom in North Eastern Region during the last three 
years are as under:-

SI.No. Name of the event 2001-02 2002-03 2003-04 

1. National/Special 04 03 08 
Handloom Expos 

2. District Level Events 34 42 53 

3. Design Exhibition and 30 23 
Dyeing Workshcps 

----_ .. -
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Collection of Tax Arrear. 

483. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any special drive has been launched to 
collect the tax arrears amounting to Rs. 87,885 as on 
April 1, 2004; 

(b) if so, the details thereof and the amount of tax 
arrears since collected during the period; 

(c) whether the tax arrears of about Rs. 30,000 crore 
outstanding against big defaulters like Harshad Mehta and 
Ketan Parekh have been collected; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) With a view to co-ordinate, monitQr and facilitate 
the efforts of the Income Tax Department towards 
recovery of arrear demand, a Task Force has been set 
up. The total cash collection out of the arrear demand 
for the six months ending 30.9.2004 has been 3,462 
Crores. 

(e) The tax demands pending against Harshad Mehta 
Group of cases and Ketan Parekh Group of cases have 
been recovered partly. In Harshad Mehta Group of cases, 
total amount of Rs. 1396.30 Crores had been collected 
till 1.4.2004, and no further collection has been made 
during the current financial year. In the Ketan Parekh 
Group of cases, total amount of Rs. 18.06 Crore was 
collected up to 01.04.2004, and a further amount of Rs. 
21.58 Crore has been collected during the current financial 
year. 

(d) Does not arise in view of (a) above. 

Shortage of Notary Public In West aengal 

484. SHRI AJOY CHAKRABORTY: Will the Minister 
of LAW AND JUSTICE be 'pleased to state: 

(a) whether due to shortage of Notary Public in 
various district courts of West Bengal, people are facing 
great difficulties; 

(b) whether a number of applications seeking 
appointment as a Notary Public are pending with the 
Union Government; and 

(c) if so, the details thereof and steps taken to clear 
all the applications? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No. 
Sir, no complaints has been received in this regard. 

(b) and (c) Yes Sir, 97 applications are pending and 
the same are under process. 

Special Package for Tea Industry 

485. DR. ARUN KUMAR SARMA: 
SHRI NAVJOT SINGH SIDHU: 
SHRI SUGRIB SINGH: 
SHRIMATI MINATI SEN: 
SHRI HARIBHAU RATHOD: 
SHRI JOACHIM BAXLA: 
SHRI HITEN BARMAN: 
SHRI M.K. SUBBA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) quantity of tea produced and exported/imported ' 
by the country during last three years, State-wise details; 

(b) whether Tea Industry is faCing crisis in the country 
particularly in West Bengal; 

(c) if so, whether a special corpus fund with a revolving 
corpus of Rs. 1000 crore for replantation and rejuvenation 
of the industry has been created, details thereof; 

(d) district-wise and category-wise list of tea growers 
during last five years closed down in each State and 
Union Territory showing date of closure, reason for 
closure, number of labourers affected; 

(e) action taken for reopening and results achieved 
so far; 

(f) whether drought, flood and large scale exports 
have created a shortage of tea and recorded hike in 
price by 50 per cent; and 

(g) if so, measures taken to protect the price of tea 
and also the tea growers? 

THE MIN!STER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Details of production, exports and 
Imports of tea during the last three years afe furnished 
below: 
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Production, State-wi .. 

State 

Assam 

'Nest Bengal 

Others 

North India 

Tamil Nadu 

Kerala 

Kamataka 

South India 

All India 

2001 

453.94 

186.88 

9.99 

650.81 

132.40 

65.15 

5.56 

203.11 

853.92 

Tea exports " Imports 

Exports 

Imports 

State 

West Bengal 

Assam 

Tripura 

Kerala 

Total 

2001 

182.59 

17.18 

2002 

432.51 

189.84 

9.41 

631.76 

128.96 

59.68 

5.77 

194.41 

826.17 

2002 

201.00 

24.80 

No. of 
gardens 
closed 

50 

17 

7 

22 

96 

(in million kg) 

2003 

453.44 

200.60 

9.55 

663.59 

131.71 

56.62 

5.14 

193.47 

857.06 

(In minion kg) 

2003 

173.69 

9.88 

No. of 
gardens 
opened 

as on date 

40 

13 

6 

3 

62 

(f) and (g) Tea production during the current year 
was affected due to drought and flood during the first six 
months. When compared with previous year. the 
r)(oduction was down by about 36 million kgs., by the 
end of October 2004. The average auction prices have 
started moving up from April 2004 onwards. The increase 
in prices, though modest, has helped the tea industry as 
fI whole. While the average auction price have shown an 
upward trend. the retail priCes of tea have bean more or 
less steady. 

(b) The Indian tea Industry (inclUding West Bengal) 

has been passing through a period of depressed prices 

over the past five years. The industry is also beset with 

long term problems Uke old age of the plantations. wom-
out machinery in the processing factories and poor 

infrastnJcture facHltles. 

(c) No special corpus fund for replantation and 

rejuvenation of the tea industry has yet been set up. 

(d) and (e) As per available information. 96 financially 
weak gardens passed through the process of cJosure/ 
suspension of work or lock out during the period of crisis. 

Three expert committees appointed by the Govemment 

had studied 38 tea gardens. which were lying closed in 
2002. Based on these findings. the Central Govemment 

and Tea Board have faciitated discussions between the 
managements of the closed tea gardens. their bankers 
and the ooncerned State Govemments. With the 
improvement in tea prices. 62 gardens have since been 

reopened. State-wise details of these gardens are as 
follows:-

No. of 
gardens 

which remain 
closed as on date 

10 

4 

19 

34 

Approximate number of 
workers In the gardens 
which remain closed as 

on date 

6900 

2800 

70 

10650 

20420 

A number of steps have been taken by the 
Govemment to help the Indian tea industry. These include 
setting up of a special fund with collections of additional 
excise duty on tea for the development. modemisatlon 
and rehabilitation of tea plantation sector, announcement 
of a Special Tea Term Loan (STTL) envisaging 
restructuring/rephaaing of irregular portion of outstanding 
termlworking capital loans in the tea sector and providing 
for working capital upto As. 2 lakhs at a rate not 
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exceeding 9% to small growers, implementation of a price 
sharing formula between small tea growers and 
manufacturers of made tea w.e.f. 1.4.2004, implementation 
of a price subsidy scheme for sman tea growers for a 
period of four months from February to May 2004, 
implementation of an information dissemination ptan for 
the tea industry, including conversion of four manual 
auction centres till date into electronic auction centres 
etc. 

Upgradatlon of Coaatal Highways to National 
Highways 

486. SHRI BHARATSINH MADHAVSINH SOLANKI: 
Will the Minister of COMMERCE AND INDUSTRY be 
pleased to state: 

(a) the total length of Coastal Highways in Gujarat; 

(b) the details of the stretches of Coastal Highways 
upgraded to NHs during the last three years; 

(C) the details of coastal highways proposed to be 
upgraded to NHs during the current year; and 

(d) the details of the proposals/projects being 
implemented/to be implemented by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The total length of the Coastal 
Highways in Gujarat is 1600 Kilometers. 

(b) The following stretches of Coastal Highways in 
Gujarat have been upgraded to National Highways during 
the last three years: 

(i) Mandavi-Narayan Sarovar Section (141.00 Km.) 

(ii) Dawarka-Somnath Section (208.85 Km.) 

(e) After declaration of the stretches mentioned in 
(b) above, as National Highways in February 2004, no 
proposal has been received for upgradation of other 
stretches of Coastal Highways to National Highways. 

(d) The development and maintenance of the National 
Highways is a continuous process d'epending upon the 
condition of roads, inter-se priority and availability of funds. 

COrporltlsatlon of PSBs 

487. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment has received suggestions 
about corporatisation of Public Sector Banks; 

(b) if so, the details thereof; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) No, 
Sir. 

CAPART 

488. SHRI SUGRIB SINGH: 
SHRI RAMDAS ATHAWAlE: 
SHRI PARSURAM MAJHI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the State-wise total number of projects sanctioned 
under the CAPART during the last three years, till date 
alongwlth the locations where their schemes have been 
started; 

(b) the project-wise amount allocated, released and 
utUized so far; 

(cl the details of the achievements made so far in 
this regard; 

(d) whether the Government proposes to restructure 
CAPART; 

(e) if so, the details thereof; and 

(f) the number of technology research centers under 
CAPART alongwith the locations thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATll): (a) to (f) The 
information is being collected and will be laid on the 
Table of the House. 

Rol. of MulUnatlonal Companies In Non-
Development of Handloom Sector 

489. SHRI D. VinAL RAO: Will the Minister of 
TEXTILES be pleased to state: 

(a) whethe~ it is a fact that the multinational 
companies are main cause of non-d,evelopment of 
handloom sector in the country; and 
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(b) if so, the steps the Government propose to take 
for safeguarding of the handloom sector in the country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) There is no report so far suggesting that 
multinational companies are main cause of non 
development of the handloom sector in the country. 

(b) Does not arise. 

Condition of Powerlooms In Maharalhtra 

490. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI HARIBABU RATHOD: 
SHRI HARISHCHANDRA CHAVAN: 

Wilt the Minister of TEXTILES be pleased to state: 

(a) whether Government is aware that powerloom 
owners are facing many problems in the country specially 
in Maharashtra; 

(b) if so, the details thereof; 

(c) whether the Government have any proposal! 
scheme to solve the problem of powerloom owners in 
the country: and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The Government had been 
receiving requests from the Maharashtra powerloom 
industry for removal of CENVAT. In this year's budget 
the following important announcements have been made 
for the textile sector as a whole including the powerloom 
sector:-

• Except for mandatory excise duty on polyester 
filament yarn including texturised yarn, synthetic 
and artificial fibres and synthetic and artificial 
filament yam, the whole value addition chain 
has been given excise exemption option. 

• This excise exemption has been given across 
the value addition chain. For those, opting to 
pay duty and avail CENVAT credit, two rates of 
duty have been given as under:-

• All textile goods made of pure cotton, not 
containing any other textile material-4%; 

• Other textile goods--a%. 

• Additional Exci8e Duty on Textiles and Textile 
Articles (AT&T) and Additional Excise Duty 
(Goods of Special Importance) Act have been 
abolished. 

(c) and (d) Following steps have been taken to 
upgrade and promote the powerloom sector of the 
country:-

• Incentives have been made available under the 
Technology Upgradation Fund Scheme (TUFS) 
whereby the powerloom owner can reduce the 
cost of borrowing capital either by availing 20% 
upfront Capital Linked Subsidy or by obtaining 
5% interest reimbursement of on the loan 
availed. 

• Government has announced a Scheme for 
aosistance for construction of Group Workshed 
for powerlooms to create a better working 
environment and obtain high productlvHy. 

• Import of shuttleless looms has been allowed 
under concessional customs duty of 5% without 
countervailing duty. Excise exemption has also 
been given on such looms. 

• Accelerated depreciation benefits at the rate of 
50% have been extended on the weaving 
machinery Installed under TUFS. 

• Govemment has taken up modernization and 
strengthening of powerloom service centres 
(PSCs), which have been set up to provide 
technical services of training, testing, project 
preparation etc. 

• Computer Aided Design Centres have been set 
up to enable small powertoom units to access 
new designs and upgrade fabric by product 
development inputs. 

• For the betterment of powerloom weaversl 
workers In the powerloom sector, Govemment 
has launched a Group Insurance Scheme for 
them which has two components-{i) Coverage 
under existing "Janashri Bima Yojana" of Life 
Insurance Corporation of India (L1C) Add-on 
Group Insurance coverage for death-both 
components administered by L1C. 

Waterahed In the Country 

491. SHRI DUSHYANT SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 
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(a) the number of watershed sanctioned during last 
three years, State-wise; 

(b) the amount sanctioned for these watershed; and 

(c) the number of watershed developed so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) and 
(b) Department of Land Resources, Ministry of Aural 
Development implements three Area Development 

SI,No. Name of the 
Programme 

1. IWDP 

2. DPAP 

3. DDP 

Total 

Total 
Number of 

projects 
sanctioned 
(2001-02 to 

2003-04) 

364 

7065 

4523 

11952 

The State-wise watershed projects and the sanctioned 
amount for the last three years under IWDP, DPAP and 
(,)DP are given at Statement-I to III enclosed. 

Programmes namely Integrated Wastelands Development 
Programme (IWDP), Drought Prone Areas Programme 
(DPAP) and Desert Development Programme (DDP) on 
watershed basis. During the last three years i.e. 2001-
2002 to 2003-2004, a total of 11,952 watershed projects 
covering 79.35 lakh ha. area with total cost of As. 4760.35 
crore were sanctioned under these three programmes. 
The sanctioned amount is released to concerned DADAs/ 
ZPs in five instalments. Programme-wise details are as 
given below: 

Area covered 
(Iakh ha.) 

21.40 

35.33 

22..62 

79.35 

Total cost 
(2001-02 to 

2003-04) 
(As. in crore) 

1283.95 

2119.50 

1356.90 

4760.35 

(c) The watershed projects aanctioned under IWDP, 
DPAP and DDP are completed over a period of 5 years 
from the date of sanctiofi. As such, the watershed projects 
sanctioned during the last three years are at various 
stages of implementation. 

Sla/amllnl-l 

SI.No. State 

1. Andhra Pradesh 

2. Bihar 

3. Chhatlisgarh 

4. Goa 

No. of Projects lind Amount sanctioned under IWOP from 2001-02 to 2003-04 

No. 01 
Project 

2001·2002 

Area Amount No. 01 
(in ha.) SanctIoned Project 

(Rs. In IShs) 

4 5 6 

2002·2003 

Area AmaIn No. 01 
(in ha.) Sandloned Project 

(As. In lakhs) 

7 8 9 

• 
2003-2004 

Area Amount Total No. Total Area Total AmOll1l 
(in ha.) Sanctioned 01 (in ha.) Sanctioned 

(Rs. In lakhs) Projects (Rs. In laklls) 

10 11 12 13 14 

10 58785 3527.10 2 12000 720.00 10 6000 3600.00 22 130785 7847.10 

8000 480.00 0.00 9 45000 2700.00 10 S3000 3180.00 

6 42436 2546.16 0.00 8 40000 2400.00 14 82436. 4946.16 

0.00 : 0.00 2 10000 800.00 2 10000 600.00 
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5. Gujarat 

6. Haryana 

7. Hlmacnal Pradesh 

B. Jammu & Kashmir 

9. Jhar1lhand 

10. Kamalaka 

11. Kerala 

12. Maharashtra 

13. Madhya Pradesh 

14. Orissa 

15. Punjab 

16. Ralasthan 

17. Tam~ Nadu 

18. Uttar Pradesh 

19. Uttaranct1al 

20. West Bengal 

Total 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Arunachal Pl'$desh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Slkkim 

Tripura 

Total 

G. Total 

AGRAHAVANA 12.1928 (~ 

4 5 6 

6 3mo 2263.20 

3 21740 1304.40 

7 47110 2826.60 

4 30567 1834.02 

6037 362.22 

8 55230 3313.60 

0.00 

4 m75 1636.50 

10 60732 3643.96 . 

9 58555 3513.30 

3 14181 850.86 

7 42362 2541.72 

4 23343 1400.58 

7 40546 2432.76 

6 32751 1965.06 

5460 327.60 

97 612830.5 36769.8282 

I 8300 498.00 

10 58221 3493.26 

8000 480.00 

0.00 

5 37910 2274.60 

5 41030 2461.80 

212m 730.62 

4 19423 1165.38 

28 186061 11103.86 

125 797891 47873.4182 

7 8 

0.00 

0.00 

0.00 

0.00 

0.00 

6448 386.88 

0.00 

0.00 

7972 478.32 

0.00 

0.00 

0.00 

0.00 

0.00 

4 22063 1323.78 

0.00 

8 48483 2908.98 

North £86"'" 

8. 54171 3250.26 

15 90432 5425.92 

8 44900 2870.00 

0.00 

5 40885 2441.10 

7 57250 •• 00 

0.00 

0.00 

41 287038 17222.21 

49 335521 201311 

9 10 11 

11 57500 3450.00 

4 20000 1200.00 

8 43000 2580.00 

5000 300.00 

6 33000 1980.00 

9 45000 2700.00 

3 15000 900.00 

9 45000 2700.00 

16 87000 5220.00 

7 38000 2280.00 

0.00 

9 45000 2700.00 

11 55000 3300.00 

13 65000 3900.00 

3 16000 980.00 

2 10000 600.00 

141 734500 44070.00 

10 32000 1920.00 

t4 84000 5040.00 

5 30000 1800.00 

7 28000 1680.00 

5 40000 2400.00 

5 40000 2400.00 

3 18000 1080.00 

0.00 

40 'l12OOO 16320.00 

1911 1006500 80390 

12 13 

17 95220 

7 >41740 

15 90110 

5 35567 

7 39037 

18 108678 

3 15000 

13 'MrS 

'l1 155704.47 

16 98555 

3 14181 

16 81362 

15 78343 

20 105648 

13 70814 

142 

14 

5713.20 

250UO 

5406.60 

2134.02 

2342.22 

6400.88 

900.00 

4336.50 

9342.'l1 

5793.30 

850.86 

5241.72 

4700.58 

6332.78 

4248.84 

3 15460 927.60 

246 1395813 83748.81 

19 94471 

39 232653 

12 82500 

7 28000 

15 118595 

5668.26 

13959.18 

4950.00 

1880.00 

7115.70 

17 138280 8296.80 

5 30m 1810.62 

4 19423 1165.38 

118 744099 44645.94 

384 213981147 128394.748 
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SIlI,.",."t-l1 

No. of ProjtICIs and Amount Sanctioned Under DPAP from 2001-02 to 2003-04 

2001·2002 2002·2003 2003-2004 

S.No. State No. of AmMt No. 01 Amount No. 01 AmoIIIt Total Amount 
projects Sanctioned projects Sandioned ProjedI Sanctioned Projects Sanctioned 

(Rs. in Crores) (Rs. in CroftS) (Rs. in Iakhs) (Rs. in Crores) 

1. Andhra Pradesh 166 49.80 291 87.30 287 86.10 744 233.20 

2. Bihar 46 13.80 60 18.00 60 18.00 166 49.80 

3. Chhattisgarh 106 31.80 116 34.80 116 34.80 338 101.40 

4. Guiarat 110 33.00 241 72.30 250 75.00 601 180.30 

5. Himachal Pradesh 40 12.00 50 15.00 40 12.00 130 39.00 

6. Jammu & Kashmir 44 13.20 66 19.80 66 19.80 176 52.80 

7. Jharkhand 173 51.90 164 49.20 200 60.00 537 161.10 

8. Karnataka 245 73.50 221 66.30 227 68.10 693 207.90 

9. Madhya Pradesh 238 71.40 265 79.60 269 80.70 772 231.60 

10. Maharashtra 296 88.80 300 90.00 296 88.80 892 267.60 

11. Orissa 221 66.30 160 48.00 146 43.50 527 158.10 

12. Rajasthan 96 28.80 113 33.90 96 28.80 305 91.50 

13. Tamil Nadu 61 18.30 144 43.20 160 48.00 365 109.50 

14. Uttar Pradesh 92 27.60 158 47.40 160 48.00 410 123.00 

15. Uttaranchal 90 27.00 97 29.10 90 27.00 277 83.10 

16. West Bengal 28 8.40 32 9.60 72 21.60 132 39.60 

Total 2052 615.60 2478 743.40 2535 760.50 7065 2199.50 

Note: Each project under DPAP covera about 600 he. 

SIIItImM1t-III 

No. of ProjtICts and Amount sancliol76d undtJr DDP from 2001-02 to 2003-04 

2001·2002 2002·2003 2003-2004 

S.No. State No. 01 Amount No. 01 AmOII1t No. 01 ArIIOII'II Total AmoI.nI 
ProjeG1s Sanctioned Projec\I Sanctioned ProjecIB SanctionecI ProjecIs Sanctioned 

(Rs. in Crores) (Rs. in Crorea) (Rs. in Iakhs) (As. in CI'OIIS) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 80 24.00 110 33.00 110 33.00 300 90.00 

2. Gujarst 304 91.20 277 83.10 298 89.40 879 263.70 



145 AGRAHAYANA 12, 1926 (5.9.Q) 146 

2 3 4 

3. Haryana 100 30.00 

4. Himachal Pradesh 95 28.60 

5. Jammu & Kashmir 111 33.30 

6. Karnataka 160 48.00 

7. Rajasthan 509 152.70 

Total 1359 407.70 

Note: Each project under DDP covers about 500 ha. 

(Translation} 

EAS 

492. SHRI RAJIV RANJAN SINGH "LALAN": Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has decided to 
implement 'Employment Assurance Scheme' in rural areas; 

(b) if so, the number of the districts, State-wise in 
the country which have been identified for the 
implementation of the scheme; 

(c) whether the information regarding the number of 
unemployed persons has been collected before selecting 
the said districts; 

(d) if so, the number and the amount likely to be 
spent for providing employment to the people; 

(e) whether 'Sampooma Gramin Rojgar Yojana' is 
being implemented in these areas; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE M~NtSTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Employment 
Assurance Scheme (EAS) is no ~nger in operation now. 

(b) to (d) Do not arise. 

(e) and (f) The Sampoorna Gramin Rozger Yojana 
(SGRY) is being implemented in all States/Union 
Territories except Chandigerh and Delhi. 

5 6 7 8 9 10 

121 36.30 118 35.40 339 101.70 

73 21.90 49 14.70 217 65.10 

77 23.10 41 12.30 229 68.70 

165 49.50 166 49.80 491 147.30 

779 233.70 780 234.00 2068 620.40 

1602 480.60 1562 468.60 4523 1356.90 

[Eng/ish} 

Survey by IIPA 

493. SHRI BHUVANESHWAR PRASAD MEHTA: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Indian Institute of Public 
Administration (IIPA) has been asked to conduct a survey 
to identify the villages and habltatlona that are not covered 
with potable drinking water and proper sanitation facHltles; 

(b) if so, the details thereof; and 

(c) the time by which survey Is expected to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) No, 
Sir. 

(b) Does not arise. 

(c) Government of India had asked all State 
GovernmentslUnion Territory Administrations in February 
2003 to conduct by 31st March 2003 a survey of drinking 
water supply status In rural habitations 88 per guidelines 
forwarded to them. So far, 24 States and 3 Union 
Territories have furnished the results wherein several 
discrepancies have been noticed. The survey resuhs are 
to be validated by an independent agency like the Indian 
lnsthute of Public Administration (IIPA). Completion of this 
exercise Is contingent upon furnishing of requisite data 
by an StataslUTa. 
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[Trans/ation} 

Loan to SSI 

494. SHRI CHANDRABHAN SINGH: Will the Minister 
of FJNANCE be pleased to state: 

(a) whether the Reserve Bank have issued 
instructions to all Banks to implement some 
recommendations of Dr. A.S. Ganguly Committee 
regarding distribution of loans in Small Scale Industries 
Sector; 

(b) if so, the details thereof; 

(c) whether the Government has identified 60 
classified regions; and 

(d) if so, the manner in which the distribution of 
loans will be made in small scale industries sector after 
identifying different regions of all States including M~dhya 
Pradesh by the Reserve Bank of India, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. Reserve Bank of India (RBI) has issued 
instructions to all banks on some of the recommendations 
of the Ganguly Committee vide circular dated 4th 
September, 2004. The instructions for the banks briefly 
stated are as under: 

(i) Besides the 60 clusters identified by the Ministry 
of Small Scale Industries for focused 
development of SSls banks may identify new 
clusters ~nd also adopt cluster based approach 
for financing. 

(ii) Lead Banks may consider sponsoring specific 
projects as well as widely publicize the 
successful working models of NGOs operating 
in South India and some other States which 
service small, tiny and individual entrepreneurs. 

(iii) Banks operating in the North East region may 
consider sanctioning higher wor1<ing capital limits 
to SSls, based on their commercial judgement 
due to the peculiar situation of hilly terrain and 
frequent flood causing hindrance In the 
transportation system. 

(iv) Banks may consider exploring new instruments 
fOr promoting rural industry and to improve the 
flow of credit to rural artisans, industries and 
rural entrepreneurs. 

(c) and (d) Yes, Sir. Ministry of Small Scale Industries 
had identified 60 clusters focused development and 
advised RBI to disseminate the relevant information to all 
public sector banks for initiating further necessary action 
and incorporating their credit requirements in the State 
Credit Plans. Accordingly, RBI has forwarded the details 
of the 60 clusters so identified all over India (including 
Madhya Pradesh) to the SLBC Convenor banks to 
constitute a special group of bankers and State 
Govemment Officials to resolve various issues arising on 
financing the clusters and report the developments of 
SLBC. RBI has also advised its Regional Offices to ensure 
that the issue on financing of the identified clusters is 
taken up at the SLBC meetings. 

[Eng/ish} 

State Financial Corporation 

495. SHRI PRAKASHBAPU V. PATlL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Maharashtra Government has sought 
intervention of the Union Government in the capital 
restructuring of State Financial Corporation as per 
recommendations of Gupta Committee; 

(b) If so, the details thereof and whether the 
Government had rejected the proposal in 2002; 

(c) whether it is also a fact that the State Government 
have requested for review of the earlier decision; and 

(d) if so, whether the request is under consideration 
of the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) The then Chief Minister of Maharashtra, vide his 
letter dated 6th December, 2001 to the then Union 
Finance Minister, sought intervention of the Union 
Government in the capital restructuring of State Financial 
Corporations, including Maharashtra State Financial 
Corporation, as per recommendations of Gupta Committee. 
Maharashtra Government was advised vide letter dated 
8th May, 2002 that State Government being the main 
stakeholder in SFC, may take steps for improving the 
performance of the SFC and fC'!' Its recapltallsation. 
Meanwhile, on the encouragement of the Central 
Government, Small Industries Development Bank of India 
has undertaken restructuring of Past loans of SFC's and 
has granted substantial concessions for future lending. 
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(e) and (d) Central Goyernment hal not received 
any request for review of the decialon mentioned aboYe. 

{Tl'III18I6tionJ 

Indian Exporta 

496. SHRI BIR SINGH MAHATO: 
SHRI ANANTA NAYAK: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to atate: 

(a) whether there has been decline in the export to 
European countries; 

(b) reasons thereof and meaaurel taken to enhance 
the export to European countrl .. ; 

(c) names of the countries to which .plce. are 
exported, country"wlse details; 

(d) whether export of aplcea has declined during 
2003-04 and 2004-05; and 

(e) if so, reasons therefor and meuurea taken to 
increase exports? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) There has been no overall decline In exporta to 
European countrle.. Neverthel ... , Govemment of India 
facilitate. the Indianindu8try to ceny out among othera, 
market atudie., participation In trade faira etc. to enhance 
exports to thl. region. 

(c) Major destinations for Indian spices in Europe 
Include: 

Country Spice export8 In 2003-04 (Aa./Crores) 

UK 126.03 

GeRnany 104.29 

France 47.45 

Nethel1anda 44.62 

Spain 30.99 

Itlay 19.30 

Belgium 16.88 

(d) WhHe there was a marginal decline In export of 
apices to Europe in 2003-04 as compared to 2OQ2'()3, 
no decline In export of spices was noticed during April-
October, 2004 compared to the same period of last year. 

(e) The major reason for decline In export of spices 
to Europe is the emergence of low cost origins such as 
Vietnam, which has reduced the competitiveness of Indian 
splcea. Measures taken to increase spice export intsr-
mill Include mandatory sampling, strengthening quality 
evaluation laboratory, Integrated pest management, value 
addition, product diveraificRtion etc. 

{English! 

Ol.'nvaatma"t of PSU 

497. SHRI RAYAPATI SAMBASiVA RAO: 
SHRI K.C. PALANISAMY: 

WHI the Minister of FINANCE be pleased to state: 

(a) whether the Govemment has set up a Group of 
Ministers to decide on price band for disinvestment of 
Public Sector Undertakings (PSUs); 

(b) if 50, whether this Group of Ministers has decided 
the modalities of disinvestment of certain PSUs; 

(c) If so. the recommendations made and the time 
by which th ... are . likely to be effected; 

(d) whether the Government proposes to create 
disinvestment fund; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
An Empowered Group of Ministers (EGOM) has been 
conetItuted to take decisions on all JaaU88 related to Prtce 
Band for the sale of Government shares through GOAl 
Domestic Capital Market route prior to the book building 
exercise and to decide the Final Price of Sale In all 
cas ... 

(b) No, Sir. 

(c) Doe. not arI .. in view of reply to part (b) above. 

(d) and (e) Finance Minister in the Budget Speech 
for 2004-2005 has said that the dlsinveitment 'proceeds 
win be part of the Coneolidated Fund of India but 1M 
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manner in which these proceeds are used 'or specified 
social sector schemes will be reported to the House while 
presenting the Budget 'or 2005-2006. 

Norma for Intellectual Property Right. 

498. SHRI K.S. RAO: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister 0' COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether a three day intemational symposium on 
emerging issues of copyright protection in the digital 
environment was held recently; 

(b) if so, the views made by participants; 

(C) the Government's response thereto; 

. (d) whether the Govemment wants to establish a 
system 'or consistently evolving new norms for dealing 
with intellectual property rights issue; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ElANGOVAN): (a) Ministry of Human Resource 
Development, Department 0' Secondary and Higher 
Education organized an Asia Pacific Regional Symposium 
on Emerging Issues of Copyright Protection in the Digital 
Environment at New Delhi 'rom 13th to 15th October, 
2004 in cooperation with World Intellectual Property 
Organization (WI PO) with the assistance of Japan 
Copyright Office. . 

(b) The participants expressed views on various 
issues relating to copyright protection in the digital 
environment including, inter 11/111 on International 
Framework of Copyright and Related Rights in the Digital 
Environment, Emerging Issues of Copyright and Related 
Rights in the Digital Environment, the Cha~ge8 of 
Implementing the WIPO. Copyright Treaty.. (WCT) and 
WIPO Performances and Phonograms Treaty (WPPT): 
National experiences, legislative Trends in Japan and 
the United States of America: Increasing Copyright 
Protection or Expanding the Rights of Consume!'S and 
Usera, Copyright Intermediaries in the Digital Environment: 
New and Traditional Roles-from the viewpoints of 
Collecting Societies/Agencies, Industry sector, consumers! 
users, Collaborative Creativity and Copyrtght..Proprietary, 
Open Sowca and Free Software Movements, Emerging, 

Online Business Models in the Music Field, Effective 
Management of Copyright in Digital Networks: Digital 
Rights Management, Private Copying and levies and 
Policy and Strategy Options for Enhancing Copyright 
Protection in the Digital Environment. The challenges for 
ratifying WIPO Copyright Treaty and WIPO Performances 
and Phonograms Treaty were also discussed. 

(c) Views and experiences would be used to develop 
the approach to be taken by the Government in 
addressing the issues that might arise related to copyrights 
in a digital environment including amendments to existing 
legislations. 

(d) and (e) Initiatives consistent with domestic 
requirements and international developments, as 
appropriate, would be taken for dealing with evolving 
intellectual property rights issues. 

[Trans/lllion} 

Textile Cluater Infrastructura Development Scheme 

499. SHRI CHANDRA MANI TRIPATHI: 
DR. .L.AXMINARAYAN PANDEY: 
SHRI BAlESHWAR YADAV: 

Will the Mini.ar of TEXTILES be pleased to state: 

(a) the State-wise details of the schemes sanctioned 
under the textile cluster infrastructure development 
acheme; 

(b) the State-wise details of the locations of the 
clusters and the amount to be spent' therein; and 

(c) the time by which the schemes sanctioned in the 
country specially In Madhya Pradesh,Rajasthan' and Uttar 
Pradesh are likely to be completed? 

THE MINISTER OF TEXllLES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The Government have announced 
a centrally sponsored scheme titled "Textile Centre 
Infrastructure Development Scheme" for rejuvenating and 
plugging critical infrastructure gaps in predominantly textllel 
apparel sector areas to help the units located therein 'to 
become globally competitive. Since the inception of 
scheme, thirteen project proposals have been sanctioned. 
The State-wise details of the schemes sanctioned, 
locations of the clusters and the amount, to be spent 
therein are given below: 
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(Rs. in Crom) 

51. No. Location Total Central 
Project Share 
Cost 

1. Andhra Pradesh Pashamydartam, Medak 13.37 10.00 

2. Andhra Pradesh Warangal 4.05 3.66 

3. Andhra Pradesh SlrciOa 7.73 4.28 

4. Gujarat Narol-Shahwadl, Ahmedabad 34.39 20.00 

5. Gujarat Pandesara, Surat 71.98 20.00 

6. Haryana Sector 29, Phase-II, Panipat 46.90 20.00 

7. Kerala Kannur 26.67 20.00 

8. Madhya Pradesh Indore 17.14 9.12 

9. Maharashtra Solapur 32.89 20.00 

10. Maharashtra Bhiwandi (Cluster No. 3 and 6) 44.24 20.00 

11. Rajasthan Jasol 42.06 17.25 

12. Tamil Nadu Kancheepuram 38.8 19.25 

13. Tamil Nadu Captive Power Plan Project Tirupur 22.40 11.20 

(c) The sanctioned TCID projects, indluding those 
from Madhya Pradesh, Rajasthan and Uttar Pradesh, need 
to be commissioned at the eartiest, so that the industry 
is not constrained by critical gaps in infrastructure in the 
post quota regime. In view of the urgency, Govemment 
reviews the pace of implementation of approved projects 
from time to time, for their completion in a time bound 
manner. 

/Eng/ishJ 

Baaet Accord Bank 

500. SHRI SURENDRA PRAKASH GOYAL: WHI the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that according to the Basel 
Accord banks in india would have to step up their credit 
delivery mechanism and enhance capital baae; 

(b) whether the Govemment Is also aware of the 
fact that according to a survey conducted by Federation 
of Indian Chambers of Commerce and Industries (FICCI) 
level of computerization, absence of strong internal credit 

rating mechanism are the basic factors responsible for 
poor credit delivery mechanism in India; and 

(c) if so, the details of the measures being takenl 
propose to take to remove these shortcomings In credit 
delivery mechanism and to enhance the capital base of 
the banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANiMANICKAM): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

{T11IfIS/slionJ 

Judicial Reform. 

501. PROF. RASA SINGH RAWAT: 
SHRI KAMLA PRASAD RAWAT: 
SHRI MOHAN RAWALE: 
SHRI RAMAKANT YADAV: 

Will the Minister of LAW AND JUSTICE be pIeaHd 
to atate: 
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(a) whether there is an urgent need for judicial 
reforms in the country; 

(b) if 60, the details In this regard; 

(c) the areas identified in this regard; 

(d) whether the Government proposes to amend the 
various Sections of Code of' Criminal Procedure, 1973; 

(e) if so, the details thereof; and 

also suggested for a comprehensive review of the Code 
of Criminal Procedure and recommended a few 
amendments. As the criminal law system is a subject 
included in the concurrent list of the Constitution, the 
views of the State Governments in this regard have been 
solicited. 

{English} 

Cooperative Credit Structure 

502. SHRI V.K. THUMMAR: 
(f) the time by which it is likely to be amended? SHRI B. VI NOD KUMAR: 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) Judicial reforms is a continuous process. It keeps 
pace with the changing time, conditions and requirements 
of the people. All efforts of the Govemment are geared 
to provide speedy and inexpensive Justice to the common 
man. 

In recent past, various reforms have taken place in 
the judicial system of the country for speeding up the 
delivery of' justice. Setting up of Fast Track Courts and 
Special Courts, Computerisatlon of judiciary, simplification 
of judicial procedure, augmenting Judges strength in High 
Courts and subordinate courts, training of Judicial Officers 
in Court management, organising Lok Adalats and 
alternative modes of dispute resolution and setting up of 
special tribunals are some of the aspects of ongoing 
judicial reforms. 

(c) The areas identified in this regard are court and 
case management in higher and lower judiciary, 
augmentation of physical and IT infrastructure, filling up 
of vacancies of Judges, Simplification of judicial 
procedures, and training for improvement in the quality 
of. administration of justice. 

(d) to (f) The Code of Criminal Procedure 
(Amendment) Bill, 1994 (which was redrafted in the light 
of the recommendations of the Department related 
Parliamentary Standing Committee), infer-alia, aims at 
amendment to the provisions relating to appointment of 
prosecutors. discreet exercise of powers by police in 
arresting women, summary trial of criminal cases, 
mandatory, judicial inquiry into the cases of custodial 
deaths/disappearance/rape etc. . , 

The 154th Report of Law Commission submitted in 
August 1996 and Malimath Committee Report on reforms 
of criminal justice system submltt&q in April, 2003, have 

Will the Minister of FINANCE be pleased to state: 

,(a) whether the Government proposes to strengthen 
the cooperative banking system; 

(b) if so, the details thereof; 

(c) whether the Government appreciates that 
revltallsatlon of the cooperative credit structure and making 
finance available to the farmers at reasonable rate of 
interest is critical for the development of the farm sector; 

(d) if so, the steps taken by the Union Government 
on the representation received in regard to coopttrative 
credit structure by the Government of Gujarat; and 

(e) the time by which final cIeciaIon 18 likely to be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (e) With a view to strengthening the cooperative 
banking system, the Govt. of India has appointed a Task 
Force on 5.8.2004 under the chairmanship of Prof. A 
Vaidyanathan to recommend an implementable action plan 
for reviving the rural co-operative banking institutions 
taking into consideration iDI.r-alia, the main 
recommendations made by various Committees In this 
regard. Various representations received from State 
Governments including the Govt. of G uja rat for 
revitalization assistance will be decided on receipt of the 
report of the Task Force. 

In the meantime, NABARD has been urging the C0-
operative Banks to review the present structure of interest 
rates keeping in view of the margins required at each 
level for viable operations, Besidea. in tune with the 
declining interest regime. NABARD hu be8n redudng Ita 
rate of interest on refinanCing from time to time. 
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Production of Cotton 

503. SHRI JUAL ORAM: Will the Minister of 
TEXTILES be pleased to state: 

(a) the number of bales of cotton produced in the 
country during the last three years w.S II v.G' the target 
that were set in those years; 

(b) whether the domestic demand for cotton. cotton 

clothes and cotton readymade dresses are increasing 
every -year: 

(c) H so, the steps taken to increase the production; 
and 

(d) the targets set for the coming three years, year-
wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The target and production of cotton during 
the 10th Five Year Plan are as under:-

(In lakh bales of 170 kg. each) 

Yoar Target (under 
Technology Mission 

on Cotton) 

Target 
(Projected 

consumption by 
working group on 10th 
Plan for Textile & Jute 

Industry) 

Production 

2002-03 

2003-04 

2004-05" 

·Projected. 

160.63 

172.70 

187.38 

(b) Yes, Sir. The domestic consumption of cotton 

2001-02 2002-03 

171.76 168.83 

Production, import and export of Cotton Cloth 

2001-02 

Production 19769 
(in million square metre) 

Import in Million Kg. 9 

Export in MiUion Kg. 221 

184 

192 

199 

136.00 (Actual) 

177.00 (Actual) 

213.00 (Provisional) 

during last three years is as under:-

2003-04 

173.25 

are as under: 

2002-03 

19300 

14 

253 

(In lakh bales of 170 kg. each) 

2004-05 
(Projected) 

193.00 

Includes mill (SSI 
INon-SSI )-and 

Non-Mill Consumption 

2003-04 

18040 

51 

773 

Note: Details regarding production of readymadl garments II not available. 

(c) and (d) The Government of India had already 
launched Technology Mission on Cotton (TMC) in 
February 2000 in the course of 9th Five Year Plan, with 

the objective of Improvement in the productio." productivity 
and quality of cotton and reduction in cost of cutttvatlon, 
In order to provide abundant supply of good quality cotton 
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at competitive prices to the textile industry and a 
remunerative return to the farmer. The TMC scheme has 
been continued during the 10th Five Year Plan is. upto 
2006-07. 

To improve the technology level of the Industry, the 
Government of India has launched a Technology 
Upgradation Fund Scheme (TUFS) for Textile and Jute 
Industries w.e.f. 1.4.1999 for a period of 5 years ':6. upto 
31.03.2004 which was subsequently extended upto 
31.03.2007 /e. till the end of Tenth Five Year Plan. The 
scheme provides 5% interest reimbursement for Rupee 
Term loan (RTL) and exchange rate fluctuationlforward 
cover premium limited to 5% for Foreign Currency loan 
(FCl) availed for a project in conformity with the scheme. 

The Government of India has not fixed any target 
for production of cotton and cotton cloth for coming three 
years. However, the Technology Mission on Cotton has 
projected production of cotton for 2005-06 and 2006-07 
at 198.41 and 215.00 lakh bales respectively. There are 
no firm projections for production of cotton cloths in the 
country. However, it is expected that the cotton cloth 
production in the country may go up to 16850 and 17500 
million square metres during 2005-06 and 2006-07 
respectively. 

Medlclalm 

504. SHRI ASADUDDIN OWAISI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether due to high medical cost and decline in 
public hospitals mediclaim has today become the main 
health cover for most citizens in the country; 

(b) if so, the details thereof; 

(c) whether ali the national insurance companies are 
refusing to renew medical insurance policies who have 
falien sick or claiming medical expenses; 

(d) if so, whether IRDA has refused to intervene in 
the matter; 

(e) jf so, the reasons therefor; 

(I) whether sub-group of the working group of IRDA 
has looked into the changes in the mediclalm policies; 
and 

(g) if so, the remedial steps taken or being taken by 
the Government to ensure that consumers are not 
harassed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The coverage under mediclaim insurance policy marketed 
by public sector general insurance companies has been 
growing over the years. The premium underwritten by 
them during 2003-04 was Rs. 1222.15 crores as against 
Rs. 1083.29 crores in the year 2002-03. However, only 
about 1 % of total population could be covered under the 
scheme. 

(c) to (e) There are isolated instances of refusal for 
renewal of mediclaim policies under which claims were 
preferred. Wherever such matters are brought to the notice 
of IRDA, the Authority has advised insurance companies 
to re-examine such cues. 

(1) Yes, Sir. 

(g) Government has ensured setting of public 
grievance redressal mechanism in public sector general 
insurance companies for redressal of grievances. 

Amending RCMC 

505. SHRI lONAPPAN NAMBADAN: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government has taken any steps to 
amend the existing Registration-cum-Membership 
Certificate (RCMC) to enable the Apparel Export 
Promotion Council (AEPC) to recover the dues of BG/ 
EMD forfeiture and maintain the statistical data of garment 
exports, as mooted in the new Foreign Trade Policy; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) No amendments have been 
carried out in the new Foreign Trade Policy regarding 
the Registration cum-Membership Certificate (RCMC) to 
be obtained from Export Promotion Councils. Foreign 
Trade Policy has a well defined mechanism to enforce 
the forfeiture of Bank Guarantee in case of defaults by 
the exporters. Moreover, RCMC has never been used as 
a tool to collect statistical data. Compilation of such data 
Is being done by Directorate General of Commercial 
IntelHgence & Statistics. 
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Notarle. In Kerala 

506. SHRI SURESH KURUP: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government is in receipt of any 
representation from the Government of Kerala for revising 
the Union Govemment decision to have only 375 notaries 
in Kerala; 

(b) if so, the details thereof; and 

(c) the action initiated by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHAI K. VENKATAPATHY): (a) Yes, 
Sir. 

(b) and (c) The maximum number of notaries fixed 
for the State of Kerala is 750 out of which 375 can be 
appointed by the State Government and 375 by the 
Central Govemment. The request of the State Govemment 
of Kerala for enhancement of the quota of the number of 
notaries was examined and it was not found feasible to 
do so, as the quotes for the number of notaries in various 
States/Union Territories have recently been fixed for the 
purpose of uniformity throughout the Country. 

Inspection of Tainted Companle. 

507. SHRI ADHALRAO PATIL SHIVAJIAAO: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Ministry of Company Affairs has ever 
conducted inspection of tainted companies; 

(b) if so, the names of companies which have been 
inspected after receiving complaints against them; 

(c) whether the Government is going to revise the 
Company Act completely to keep a check on frauds 
committed by companies against the Investors; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
and (b) Ministry of Company Affairs can cause inspections 
of companies under section 209A of the Companies Act, 
1956 with a view to verify compliance with the provisions 
of the Act. Such inspections are conducted from time to 
time. The tenn 'tainted companies' Is not defined in the 
Act. The Ministry conducted inspections of 96 companies 
based on preliminary investigation report of Securities & 
Exchange Board of India (SEBI) in connection with Stock 
Market Scam, 2001. A list of such companies in enclosed 
at statement. 

(c) and (d) To anable a new frame work for regulation 
of corporate Hctor in tune with emerging economic 
scenario while encouraging good corporate governance 
and protection of the interests of the stakeholders including 
small investors, It has been decided to review and revamp 
the Companies Act, 1956. A concept paper on Company 
Law has been prepared and dls8eminated with a view to 
solicit the opinion of various stakeholders, professionals 
and interested public and others through a wide basod 
consultative process. The Government is in the process 
of consulting various stakeholders. The revamping of 
Companies Act would enable inftlr-slis strengthening of 
provisions relating to rights of investors/shareholders, 
registration disclosures,flnaneial reporting, declaration of 
directors' responsibility, inspections and penalties, aU of 
which would help in .checklng frauds by companies against 
investors. 

Stllhlm.nt 

1. 

2. 

3. 

4. 

Inspections Ordered based on Preliminsry InvtlStigstion Repon of S£81 in Connection Wllh Recent 

MIItfrtltSc6m 

Ketlln Parekh Groupe 

MIs NH Securities Ltd. 

MIs Triumph Intemational Finance Ltd. 

MIs Classic Share & Stock Bro";ng Services Ltd. 

MIs KNP Securities Pvt. Ltd. 

WR 

WR 

WR 

WR 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Written Answers DECEMBER 3, 2004 

Mis VN Parekh Securities Pvt. Ltd. 

Mis Panther Fincap Management Services Ltd. 

Mis Panther Investrade Ltd. 

MIs Classic Credit Ltd. 

Mis Saimangal Investrade Ltd. 

Mis Classic Infin Ltd. 

Mis Panther Industrial Products Ltd. 

MIs Goldfish Computer Pvt. Ltd. 

Mis Nakshatra Software Pvt. Ltd. 

Mis Chitrakoot Computers Pvt. Ltd. 

MIs Luminant Investment Pvt. Ltd. 

MIs Triumph Securities Pvt. Ltd. 

Mis Barna Securities Ltd. 

Mis Nirmal Bang Securities Ltd. 

MIs Bang Equity Broking Pvt. Ltd. 

Mis Bang Securities Pvt. Ltd. 

Nlrmal Bang Group 

Mis Nadl Finance & Investment Pvt. Ltd. 

Shankar Shllrma • Devlna Mehra Group 

Mis First Global Finance Pvt. Ltd. 

MIs First Global Stock Broking Pvt. Ltd. 

MIs Vruddhi Confinvest India Pvt. Ltd. 

Mis Dolal Capital Market Ltd. 

Mis Nirpan Securities Ltd. 

Mis Shailesh Shah Securities Ltd. 

Shall •• h Shlih Group 

Radha Krlahna Damanl Group 

Mis Damani Share & Stock Brokers Pvt. Ltd. 

Mis Maheshwari Equity Brokers Pvt. Ltd. 

Mis Jhunjhunwala Stock Broker Pvt. Ltd. 

Mis Pratik Stock Vision Pvt. Ltd. 

Mis Damani Estates & Finance Pvt. Ltd. 

WR 

WR 

WR 

WR 

WR 

ER 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

WR 

NR 

NR 

WR 

WR 
WR 

WR 

WR 

WR 

WR 

WR 

WR 

184 
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33. MIs Bright Star Investments Ltd. WR 

34. MIs Krishna Securities Ltd. NR 

35. MIs Avenue Stock Brokers India Pvt. Ltd. WR 

AJ.y Kewn Group 

36. M!s C. Mackertlch Ltd. ER 

37. MIs SMIFS Securities Ltd. ER 

38. MIs Stewart Securities Ltd. ER 

39. MIs Maya Trade Link ltd. ER 

40. MIs Powerflow Holdings Pvt. Ltd. ER 

41. MIs Mackertlch Consultancy Services Pvt. Ltd. ER 

42. MIs PNR Securities Ltd. NR 

Conaortlum Group 

43. MIs Consortium Securities Ltd. NR 

44. MIs CSL Securities Pvt. Ltd. NR 

45. MIs CSl Stock Braking Pvt. Ltd. NR 

BlB Group 

46. MIs BLB Ltd. NR 

R.hl Group 

47. MIs Rathi Global Finance Ltd. NR 

48. MIs Anand Rathi Securities Pvt. ltd. WR 

49. MIs Navratan Capital & Securities Pvt. Ltd. WR 

50. MIs Rathl Capital & Services Pvt. ltd. WR 

51. MIs Amlt Capital & Securities Pvt. ltd. WR 

52. MIs Pushp Capital & Securities Pvt. Ltd. WR 

53. Mis Gerard Viegs Finvest Pvt. ltd. WR 

54. Mis Hitkar! Finwst Pvt. Ltd. WR 

55. Mis Preetraj Finvest Pvt. Ltd. WR 

56. MIs Suresh Rathi Securities Pvt. ltd. WR 

lee Tete Group 

57. MIs Zee Telefilms Ltd. WR 

58. MIs Siticable Networi< Pvt. Ltd. WR 

59. Mis Digital Superhighway WR 
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60, Mis Briggs Trading Cot. Pvt. Ltd. WR 

61. MIs Prajatma Trading Co. Pvt. Ltd. WR 

62. MIs Churu Trading Co. Pvt. Ltd. WR 

63. MIs Ganjam Trading Co. Pvt. Ltd. WR 

Other Companle. 

64. Mis Zee Gold Refinery Ltd. WR 

65. MIs Palombe S8(:urities & Finance Ltd. WR 

66. MIs Global Telesystems Ltd. WR 

67. MIs Himachal Futuristic Communication Ltd. NR 

68. MIs Burlington Finance Ltd. ER 

69. MIs DSa Software Ltd. SR 

70. MIs Pentamedia Graphics Ltd. SR 

71. MIs Nirma Ltd. WR 

72. MIs Ranbaxy Laboratories Ltd. NR 

73. MIs Kopran Ltd. WR 

74. MIs Adani Export Ltd. WR 

75. MIs Lupin Laboratories Ltd. WR 

76. MIs Padmini Polymers Ltd. NR 

77. MIs Shonkh Technologies Ltd. NA 

78. MIs Amar Raja Batteries Ltd. SR 

79. MIs Global Trust Bank Ltd. SA 

80. Mis Moneah Consultancy Pvt. Ltd. WR 

81. MIs Moncon Investment Ltd. WR 

82. Mis' Manmandir Estate Developers (P) Ltd. WR 

83. Mis Credit Suisse First Boston (I) Securities Pvt. Ltd. WR 

84. MIs JM Morgan Stanley Securities Pvt. Ltd. WR 

85. MIs JM Morgan Retail Services Pvt. Ltd. WR 

86. Mis Aftek Inf08y5 Ltd. WR 

87. Mis Silverline Industries Ltd. WR 

88. Mis Doe Jones investments & Consultants Pvt. Ltd. s::t 

89. MIs Arihant Exim Scrip Pvt. Ltd ER 

90. MIs TripOli Consultancy Services Pvt.. Ltd. ER 
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91. Mis Khenaml Securities Pvt. Ltd. 

92. Mis SSI Ltd. 

93. Mis Cyberspace Ltd. 

94. Msi Pruthvi Brokers & Shareholdings Pvt. Ltd. 

95. Mis Biyani Securities Pvt. Ltd. 

96. Mis Satyam Computer Services Ltd. 

Vacant postl of Judg .. 

508. SHRI P. MOHAN: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI A.K. MOORTHY: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the number of posts of Judges lying vacant in 
various High Courts in the country as on date, court-wise; 

(b) the reasons for not flUlng up of vacant posts so 
far, and 

(c) the time by which the vacant posts are likely to 
be flDed up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) A 

ER 

SR 

NR 

WR 

ER 

SR 

Statement showing the vacancy position, High Court-wise, 
is enclosed. 

(b) and (c) Filling up of vacancies In the High Courts 
is a continuous consultative process among the 
constitutional authorities. While every effort Is made to fill 
up the existing vacancies expeditioulay, vacancie8 do keep 
arising on account of retirements, reSignation or elevation 
of Judges. 

Pursuant to the Supreme Court Judgment of October 
6, 1993 read with their Advisory Opinion of October 28, 
1998, the process of Initiation of proposals for appointment 
of Judges of High Court lies with the Chief Justice of 
that High Court. The Govemment hu, however, been 
requesting the Chief Justices of the High Courts, Chief 
Ministers and the Govemors of the States, from time to 
time, to initiate proposals for filting up of the present and 
anticipated vacancies during the next six months. 

S/lftllMnl 

VSGWnCy position 8$ on 30. 11.2004 

SI.No. Name of the Court Sanctioned Judges Vacancies 
Strength In position 

2 3 4 5 

A. Supreme Court 01 India 26 25 01 

B. High Court Total Totaj Total 

1. Allahabad 95 73 22 

2. Andhra Pradesh 39 30 09 

3. Bombay 60 55 05 

4. Calcutta 50 41 09 



171 WritlBn AnSwtlfS DECEMBER 3, 2004 10 OU8$lions 172 

5. 

6. 

7. 

fl. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

Chhattisgam 

Delhi 

Gauhati 

Gujarat 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Madras 

Orissa 

Patna 

Punjab & Haryana 

Rajasthan 

Sikkim 

Uttaranchal 

Total 

Amending of Foreign Trade (Development and 
Regulation) Act 

509. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India is finalising comprehensive 
amendments 10 Ihe Foreign Tracie (Development and 
Regulation) Act, 1992 for taking safeguard action to 
prevent any sudden surge. in Imports; 

(b) if so. whether any final decision in this regard 
has been taken; and 

(c) if so. by what time the Act is likely to be 
amended? 

THE MINISTER "OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (c) Yes, Sir. Foreign Trade 

3 4 

06 06 

33 28 

19 16 

42 33 

08 06 

14 08 

12 06 

40 31 

29 28 

36 32 

42 28 

20 14 

31 21 

40 33 

40 25 

03 02 

09 09 

668 525 

5 

00 

05 

03 

09 

02 

06 

06 

09 

01 

04 

14 

06 

10 

07 

15 

01 

143 

(Development & Regulation) Bill, 2001 was introduced in 
Rajya Sebha providing inter-e/ie, a mechanism for 
safeguard measures enabling imposition of Quantitative 
Restrictions (QRs) where a surge in impOrla leads to, or 
threatens to seriously injure domestic industry. This Bill 
was referred to the. Parliamentary Sub-Committee on 
Commerce and after /rIcorporating their recommendations 
as well as provisions 10r certain other matters relating to 
foreign trade, Foreign Trade (Development & Regulation) 
Bill, 2005 (subsuming the Foreign Trade (Development & 
Regulation) Bill, 2001 is likely to be introduced in the 
Parliament after taking into account the views/comments 
of various trade bodies as well as the concerned 
Ministries/Departments. 

Decline In Export. to Pakistan 

511. SHRIMATI D. PURANDESWARI: Will the 
Minister of COMMERCE AND INDUSTRY IDe pleased to 
state: 
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(a) whether Pakistan has cut down its purchases of 
major commodities like iron and metal, sugar, plastic 
products, chemical and spices etc. from India In. the last 
financial year; 

(b) if so, the reasons analyzed; and 

(c) the action proposed to increase economic activity 
between the two nations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COW-MERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) India's total trade with Pakistan has 
registered a positive growth of 39% (approx.) from US $ 
206.16 million during 2002-2003 to US $ 286.55 million 
during 2003-2004. While India's exports of chemicals have 
increased from US $ 41.74 million during 2002-2003 to 
US $ 45.97 million during 2003-2004, the volume of trade 
during this period in respect of iron and metals, sugar, 
plastic products and spices has shown a deClining trend. 

(b) There is no specific reason for the decline in the 
export of some products except that volume of trade Is 
primarily determined by various economic factors incfudlng, 
inter-alia, demand and 8\lpply, price competitiveness and 
altemative sources of supply available to the importers. 

(c) Pakistan and India are signatOries to the South 
Asia Preferential Trading Arrangement (SAFTA) which is 
sheduled to come into effect from 1.1.2006 and will give 
a significant boost to economic activities between the 
two natiOns. A Committee of Experts has also been set 
up to diScu'Ss trade related issues between the two 

countries with a view to sorting these out for mutual 
benefit. Of late, there has also been a visible increase in 
busineS8to business dialogue through exchange of visits 
and participation in trade fa!rs and exhibitions. etc. 

{Tf'IInsllltionJ 

Wortd BlInk Loan 

512. SHRI NARENDRA KUMAR KUSHAWAHA: WUI 
the Minister of FINANCE be pleased to state: 

(a) whether the Govemment have sought a loan of 
four billion dollars from World Bank; 

(b) if so, whether the loan has been sanctioned by 
the World Bank; 

(c) If not. the reasons therefor; 

(d) the total financial assistance being provided by 
the Intemational FInancial Institutes per annum; and 

(e) the details of projects for which the said 
assistance is being utilised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) A Statement Indicating details of 
assistance committed by multilateral financial institutions 
to India during financial year 2003-04 Is attached. 

AssistancB CommitItHi by Multlllll9l'8/ Finsncisl Institutions to India during fifWlCisl yrMr 2()(J3.(}tI 

(Amount in Mil Nons) 

S.No. Project Name Organisation Currency Amount 

2 3 4 5 

1. Assam Power Sector Development Program ADB US $ 150.0 

2. Assam Power Sector Development Project ADB US $ 100.0 

3. Rural Roads Sector-I Project ADB US, 400.0 

4. Urban Water Supply and Environment Improvement in ADB US S 200.0 
Madhya Pradesh 
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2 

5. National Highways Sector-I 

6. Chhattisgarh State Roads 

1. Livelihood Improvement Project in the Himalayaqs 

1. Rajasthan Health Systems Development Project 

2. Andhra Pradesh Economic Reform Program " 

3. India Immunization Strengthening Project-Supplement 

4. Allahabad Bypass Project 

5. Maharashtra Rural Water Supply and Sanitation 
"Jalswarajya" Project 

6. Tamil Nadu Road Sector Project 

7. Food and Drugs Capacity Building Project 

8. Chhattisgarh District Rural Poverty Reduction Project 

{English} 

SORY 

513. SHRI SURESH KALMADI: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the quantity of foodgrains given as drought relief 
to the affected States so far; 

(b) whether the Union Government hu received 
request from any State Government for release of more 
funds/rice to continue work taken up uncler Sampooma 
Grameen Rozgar Yojana; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 

3 4 5 

ADB US $ 400.0 

ADB US $ 180.0 

ADB Total 1430.0 

IFAD SDR 27.9 

World Bank US $ 89.0 

World Bank US $ 220.0 

World Bank US $ 83.4 

World Bank US $ 240.0 

World Bank US $ 181.0 

World Bank US $ 348.0 

World Bank US $ 54.0 

World Bank US $ 112.6 

World Bank Total 1328.0 

Grand Total 2785.9 

(SHRfMATI SURYAKANTA PATIL): (a) Foodgrains are 
allotted to the drought affected States under Special 
C~'mponent of Sampoorna Grameen Rozgar Yojana 
(SGRY) after the approval of the High Level Committee. 
A statement showing the position of foodgrains released 
to the drought affected States during 2002-03, 2003-04 
and 2004-05 is enclosed. 

(b) and (c) SGRY is an allocation baaed scheme. 
State-wise and district-wise allocations under this scheme 
are done on the basiS of pre-determined criteria in the 
beginning of the financial year. Additional funds and 
foodgralns to districts are provided only from savings at 
the end of the financial year and that too on the basis 
of performance. Requests for releasing additional funds 
under SGRY from different districts are entertained after 
the concemed Implementing Agencies have drawn both 
the Instalments and utilized the maximum portion of 
available funds, subject to the availability of funds. 
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StIIMmMrf 

2002-03 
S.No. Quantity Released (MT 5) 

Wheat Rice ToIII 

1. Andhra Pradesh 0 2000000 200000O 

2. Bihar 0 0 0 

3. Chhallisgarh 0 329116 329116 

4. Gujarat 118000 30000 148000 

5. Haryana 25000 0 25000 

6. Himachal Pradesh 4232 5768 10000 

7. Jharkhand 20000 20000 40000 

8. Kamstaka 0 530000 530000 

9. Kerals 0 52000 52000 

10. Madhya Pradesh .273557 93943 367500 

II. Maharashlra 92640 23160 115800 

f2. Orissa 0 200000 200000 

13. Rajasthan 1898420 0 1898420 

14. Tam~ Nadu 125000 125000 

15. Ultar Pradesh 200000 0 200000 

16. Ultaranchal 19000 31000 50000 

Tolal 2650849 3439987 6090836 

Development of Ru ... 1 Road. In Gula .... 

5'4. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the roads in rural areas in the country that have 
been made pucca roads with the help of fund8 providld 
by Ihe National Bank for Agriculture and Rura.1 
Development (NABARO); 

(b) the total number of pucca roads to be undertaken 
bV NABARD'a funds during the cu~ year; 

2Q03-04 2CM)4.06 

auamty Released ~MT&) Quar&ity Released (MTs) 

WhNI Rice Total Wheal Rice Toial 

0 1820000 1820000 0 182000 182000 

0 0 0 0 200000 200000 

0 238000 238000 0 0 0 

79000 79000 158000 0 0 0 

0 0 0 0 0 0 

0 0 0 0 0 0 

0 0 0 0 0 0 

0 679750 679750 0 239620 239620 

0 61000 61000 0 42000 42000 

354920 119080 474000 50000 0 50000 

492640 23'60 5'5800 300000 0 300000 

0 222000 222000 0 0 0 

1357630 0 1357630 19000 0 19000 

679000 679000 0 0 

0 0 0 0 0 0 

0 0 0 0 0 0 

2284190 3920990 6205180 369000 663620 1032620 

(c) the total expenditure to be' incurred for this 
purpoSe; 

(d) the provisions made in this current Budget for 
this purpose; 

(e) whether the Government proposes to link 
uncoooected villages in Uttar Pradesh with metalled roads; 

(I' If so, the details thereof; and 

(g) the time nkely to be taken to fulfil this'? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
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(SHRIMATI SURYAKANTA PATIL): (a) Rural roads is a 
State subject. As reported by the National Bank for 
Agriculture and Rural Development (NABARD). funds have 
been sanctioned under Rural Infrastructure Development 
Fund (RIDF) to various States for the construction of 
roads in rural areas in different tranches. as per details 
at Statement-I. A total of 152483 kms. of roads mainly in 
rural areas have been made pucca at a cost of Rs. 
12.367.41 crore with NABARD assistance. 

(b) to (d) RIDF-X is being operationalised during the 
current year with a corpus of Rs. 8000 crore and will be 
utilised for developmental activities including roads in rural 
areas. In the current year. a sum of As. 336.38 crore 
has been sanctioned so far to State Governments' for 
development of roads with a length of 3140 kms. 

(e) to (g) Since Rural Roads is a State Subject. the 
policies and programmes are decided by the State 

Governments. In addition. the Pradhan Mantri Gram Sadak 
Yojena (PMGSY) is a Centrally Sponsored Scheme for 
providing all-weather connectivity to habitations with 
population above 500. including construction of metalled 
roads where required. The PMGSY is presently funded 
from a cess on High Speed Diesel. and the cess amount 
is collected at the rate of Re. 1 per litre. Annual allocation 
for rural roads to Uttar Pradesh out of this cess is Rs. 
315 crore. The cess amount was Increased by fifty paisel 
litre in the budget announcement of 2003-04. but the 
additional amount is yet to be received. Progress in 
coverage under PMGSY Is determined by availability of 
funds. 

In addition to the normal PMGSY allocation to States. 
World Bank has also approved a loan/credit for 
construction of rural roads In four States Including Uttar 
Pradesh. under PMGSY. 

Amount sanclionsd 10 Rural Roads Sector under RIOF 

(As on .31.10.20(4) 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

State 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujaral 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Keraia 

Madhya Pradteh 

t.4ahllflShtrI 

(Rs. In Crore) 

RIDF-I RIDF-II RIDF-III RIDF-IV RIDF-V AlDF-VI RIDF·VlI RIDF-VIII RIDF-IX RlDF-X Total 

3 4 5 6 7 8 '9 10 11 12 13 

0.00 117.68 87.56 164.25 89.33 109.43 179.04 282.59 SO.08 153.60 1233.60 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

5.84 73.29 36.60 

0.00 48.83 0.00 

0.00 0.00 1.37 

0.00 9.74 10.70 

56.25 54.00 28.48 199.54 282.60 0.00 

0.00 12.93 

0.00 0.00 

9.55 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 8.07 19.20 0.00 0.00 0.00 0.00 126.78 

0.00 24,42 45.11 63.33 60.20 42.95 83.14 89.82 57.32 

0.00 0.00 0.00 69.96 105.98 124.15 163.42 68.27 137.4t' 

0.00 70.5-4 138.84 133.20 153.n 225.17 106.18 141.33 159.89 

0.00 

0.00 

0.00 

0.00 31.27 8.53 51.06 69.56 83.81 109.32 22.44 

0.00 74.82 73.59 86.89 104.07 57.17 2.96 10.09 

0.00 244.58 179.68 326.89 243.95 214.82 200.33 58.59 

5.57 

0.00 

50.68 

0.00 

0.00 

0.00 

0.00 

0.00 

134.23 

48.83 

61.60 

20.44 

802.87 

154.05 

466.29 

669.19 

0.00 1128.92 

13.05 389.04 

0.00 409.39 

0.00 1468.84 
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14. Manipur 

15. Meghalaya 

16. Mlzoram 

17. Nagaland 

18 Orissa 

19. Punjab 

20 Rajasthan 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

25. Sikkim 

26. Jharkhand 

27. Chhaltisgarh 

28. Ultaranchal 

Grand Total 

3 

0.00 

3.39 

0.00 

0.00 

0.00 

0.00 

0.00 

AGRAHAYANA 12, 1926 (s..ks) 

4 5 6 7 8 9 10 11 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

0.00 5.86 0.00 24.44 16.80 9.89 3.84 "0.00 

0.00 0.00 0.00 45.04 0.00 0.00 0.00 0.00 

0.00 0.00 0.00 10.51 54.88 0.00 0.00 0.00 

9.33 18.64 3.78 8.96 0.00 8.82 100.67 49.38 

0.00 14.20 12.60 63.21 8.15 81.73 69.10 96.15 

85.35 50.78 5.33 n46 92.40 175.67 346.75 0.00 

0.00 230.46 119.29 112.07 167.30 127.50 135.22 117.54 212.69 

0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

0.00 215.99 125.94 303.60 123.81 218.01 161.97 0.00 0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

69.64 147.95 180.53 131.16 248.51 216.53 64.03 15.29 

0.00 0.00 14.42 

0.00 0.00 1.90 

0.00 15.48 6.66 

0.00 21.69 36.78 

0.00 

0.00 

5.34 

1.35 

4.55 0.00 0.00 0.88 

0.00 0.00 0.00 0.00 

1.49 28.86 84.92 154.35 

0.00 0.00 35.40 16.83 

12 

0.00 

0.00 

0.00 

0.00 

39.02 

0.00 

43.99 

182 

13 

0.00 

64.02 

45.04 

65.39 

238.60 

345.14 

8n73 

14.21 1236.28 

0.00 0.00 

0.00 1169.32 

15.42 1089.06 

0.84 

0.00 

0.00 

0.00 

20.49 

1.90 

297.10 

112.05 

3.39 879.66 1203.88 1417.69 1738.08 2106.03 1774.78 1726.42 1180.90 336.38 12367.41 

[Translation} ELANGOVAN): (8) India and Thailand have signed the 
Framework Agreement on Free Trade Area covering 
goods, services & Investment with the objectives of 
creating favourable conditions for greater economic 
cooperatiQn and promote fair competition as well as 
exploring new areas and develop appropriate measures 
for closer economic cooperation between them. It is 
expected that the trade and Inveatment flows would 
increase both ways with jOint ventures and backward-
forward linkages between the industries of the two sides. 
However, the same would also depend on the 
cornplementarities and comparative advantages of various 
industries. 

Trade Agreement with Thailand 

515. SHRI SANTOSH GANGWAR: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the domestic industries are adversely 
affected due to an open trade agreement with Thailand; 

(b) if so, whether the Government has any 
apprehension of such adverse impact; and 

(c) if so, the steps taken by the Government to save 
domestic industries from such impact? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 

(b) and (c) The tariff preferences on products covered 
under the Early Harvest Scheme (EHS) and the FTA in 
goods on imports to India would be available only for 
those products which enjoy the 'orlginatlng status' In 
Thailand as preacribed under the Rules of Origin. Similarly, 
the products which enjoy the 'originating status' In India 
would only get tatIH preferences for imports In Thailand. 
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To protect the domestic industry which would be adversely 
affected due to surge in imports, the Framework 
Agreement provides for each country to maintain a 
negative/sensitive list of items on which no tariff 
concessions shall be granted under the FT A. In addition, 
the Agreement provicJeSl for trade defence measures which 
an importing country can take recourse to. In case of a 
surge in imports and injury to the domestic industry, a 
country is allowed to take measures such as anti-dumping 
and safeguards. The Agreement also provides for 
cooperation among customs authorities for ensuring that 
the Rules are not violated. 

Meat Export 

516. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) names of countries to which meat of various 
animals was exported during last three years and till date 
alongwith details of said animals and country-wise!year-
wise details of foreign exchange eamed by India; 

(b) whether the Government have received requests/ 
suggestions from various religious organisations/social 
organisations to stop export of meat; 

(c) if so, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Malaysia, Philippines, Egypt, UAE, 
Jordan, Oman, Kuwait, Qatar are major export destinations 
for meat being exported from India. The total quantity 
and value of meat exported during the last three years 
is as under: 

Year Quantity (in MTs) 

2001-02 248374 

2002-03 305551 

2003-04 370466 

Source: DGCI&&, Kolleata. 

Value (In 
Rs. crores) 

1183 

1358 

1694 

(b) to (d) Representations from organizations like 
Bharatiya Cattle Resource Development Foundation, New 
Delh~ Maharaja Kumarapal Jeevodaya Trust, Channai, 

Jain Social Group, Akola, Maharashtra and Animal Rights 
International, New Delhi have been received for imposing 
ban on export of meat. As per current Foreign Trade 
Policy, export of beef is banned, However export of 
buffalo, sheep and goat meat is free, 

[English} 

Relaxation of Anti-Dumping for Russia 

517. SHRI MANORANJAN BHAKTA: Will the Minister 
of COMMERCE AND INDUSTRY be pleased to state: 

(a) whether Government has relaxed anti-dumping 
norms for Russia; and 

(b) if so, the details thereof with reasons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

[Trans/ation} 

Foreign Banks 

518. SHRI GIRIDHARI YADAV: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

Will the Minister of FINANCE be pleased to state: 

(a) the number of foreign banks operating in India at 
present; 

(b) whether foreign banks are making much more 
profits 88 compared to Indian Banks; 

(c) If so, the reasons therefor; 

(d) !he comparative figures of profits and losses of 
foreign banks vis-a-vis Indian Banks for the last three 
years; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As on 
31st October, 2004, 32 foreign banks were operating in 
India. \ 
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(b) to (e) The details of Operating profit of public 
sector banks and foreign banks are as under:-

(Rupees in crores) 

Banks groups Operating profit 

2001'()2 2002'()3 

Public Sector Banks 21676.54 29715.24 39474.72 

Foreign Banke 3513.61 3727.85 4987.40 

The profits of both public sector banks and foreign 
banks has grown over the years. Govt. is encouraging 
healthy competition among these groups for better quality 
banking services to the customers. 

(English) 

Ban on External Commercial Borrowing. 

519. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has imposed a complete 
ban on External Commercial Borrowing (ECB) by Indian 
companies; 

(b) if so, the reasons therefor; 

(c) the detans of loss suffered by Gujarat Govemment 
as a resuh of this decision; 

(d) whether the Government has undertaken a review 
on the issue and proposed to 11ft the ban on ECB to 
help corporate sector in getting cheap funds from abroad; 
and 

(e) if so, by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) and (e) The policy of External Commercial 
Borrowings (ECB) is reviewed periodically by Government 
in consultation with the Reserve Bank of India (RBI). 
ECa policy was last reviewed in January, 2004, based 
on which the current ECB guidelines were notified by 
RBI on 31st January, 2004. 

As per these guidelines, all corporates reglatered 
under the Companies Act, except financial intermediaries, 
are eUgible borrowers under the automatic route for ECBs 
up to USD 500 MOOon. Proposals not covered under the 
automatic route are considered by a committee set up 
by RBI. 

ECBs can be raised for investment in the real sector, 
that is, the industrial sector, including small and medium 
enterprises, and the infrastructure sector. 

[TffII7s1alion} 

Fukkan Commlliion 

5~. SHRI MUNSHI RAM: 
SHRI MOHAN SINGH: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Government has disbanded Justice 
S.N. Fukkan Commi88ion probing Tehelka episode; 

(b) if so, the main reasons for disbanding the said 
Commission; 

(c) whether the Government propose to probe the 
entire Tehelka episode through CBI; and 

(d) if so, the reason for getting It probed by the 
CBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) Yes, 
Sir. 

(b) to (d) After careful consideration of the entire 
matter, the Government has decided to have the matter 
investigated by the CBI and accordingly, the CBI has 
been requested to proceed further in regard to the 
investigation. • 

(English) 

RBI Guideline. on Non-Offlclal Director. 

521. SHRIMATI MANORAMA MADHAVRAJ: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India has drawn up 
any guidelines for appointment of non-official directors in 
public sector banks; 
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(b) if so, the detaHs thereof; 

(c) whether these guidelines taken into account the 
recommendations of Narasimham and R.H. PatH 
Committees suggesting creation of professionally run bank 
boards; 

(d) if so, the . details thereof; 

(e) whether the new RBI guidelines will ensure that 
the practice of nomination of directors with vested interests 
in discontinued; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) No, 
Sir. However, keeping in view the recommendations of 
Narasimham Committee, R.H. Patll Committee and 
Ganguly Committee guidelines are being framed by the 
Government for appOintment of non-official directors. 

Small Savings 

522. SHRI P. KARUNAKARAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government of Kerala has pointed 
out the losing of sizeable amount In the loan eligible 
from the Union Government due to the non-reconstitution 
of postal figure; 

(b) whether the Government has noticed the scarcity 
of RD pass books, SB pass books, agents receipt books, 
cheque leaf which re/Jlly intervene the smooth collection 
of small savings; 

(c) if so, the steps being taken by the Government 
to solve the issue; 

(d) whether the GovernrTJint takes necessary steps 
to ban of cooperative sector in small savings; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Instances of shortage of certain stationery 
Items, cheque books, etc., in some States, have been 
brought to the notice of the Government. Suitable steps 
to ensure adequate and timely supply of these items 
have been taken from time to time. 

(d) and (e) The small savings schemes are meant 
for small investors in rural and urban aress. Cooperative 
societies, banks, institutions, etc., are not eligible to invest 
their surplus funds under these schemes. 

SSI Collecting Amount from International Market 

523. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether State Bank of India proposes to collect 
one bn. Dollar from international market; 

(b) if so, the details in this regard; and 

(c) the aims and objectives for collecting the said 
amount from intemational market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. State Bank has established a Medium Term 
Notes (MTN) programme to facilitate issuance of debt 
instruments denominated in foreign currency. The 
proceeds of such issuance would be deployed at foreign 
branches of State Bank of India to fund their operations. 
The size of this MTN programme is USD 1 billion. 

(c) The purpose of the MTN programme is to 
augment the resources of SBI's foreign branches with 
stable and long tenor funds. This would facilitate reduction 
in dependence on inter-bank borrowings, facilitate building 
up of the assets and enlarge the investor base. 

[Translation} 

Wag.. of Worker. of Texttle Industry 

524. SHRI RAMJI LAL SUMAN: 
SHRIMATI JAYAPRADA: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government is aware of the fact that 
the wages of workers employed in textile industry in India 
is lowest in comparison to other countries of the world 
except Cambodia; 

(b) if so, the detaile thereof; 

(c) the average of per hour wages of workers 
employed in textile industry in India in comp~on to 
other countries Sri Lanka, Pakistan, China and America; 
and 
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(d) whether the Government is proposing to take 
measures to increase the participation of workers in profit 
or hike the wages? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (d) A news item carried by some of 
the news papers have quoted a study which has stated 
that the average wage of Indian workers in textile industry 
is $ 0.38 per hour as compared to $0.41 in Pakistan, 
$0.48 per hour in Srilanka and $0.68 per hour in China. 
However a study titled "Cost benchmarking study - India 
vis-a-vis Bangladesh, Indonesia, Sri Lanka, China and 
Pakistan' got conducted by Cotton Textiles Export 
Promotion Council has found that average wages of Indian 
workers during the period October, 2001 to March, 2002 
was $ 0.60 pre hour compared to $ 0.39 in Pakistan, $ 
0.37 in Sri Lanka, $ 0.57 in China, $0.23 in Bangladesh 
and $0.34 in Indonesia. 

{English} 

Meeting of Chief Ministers 

525. SHRI RAGHUNATH JHA: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether a conference of Chief Ministers and Chief 
Justices of High Courts was held in New Delhi on 
September 18, 2004 duly attended by the Chief Justice 
of India, Prime Ministers of India and others; 

(b) if so, the matters discussed in that conference; 
and 

(c) the decisions taken, if any, to bring down the 
pendency of cases in the courts? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) Yes, 
Sir. 

(b) The conference discussed a broad array of subject 
matters relating to administration of justice and judicial 
reforms, which can be categorized in the following 
segments: (a) Modernization of Courts (b) Reductionl 
Elimination of Arrears (c) Use of Alternative Dispute 
Resolution (ADR) methods and (d) Service Conditions of 
Judges. 

(c) Resolution of the Conference of the Chief 
Ministers of States and the Chief Justices of High Courts 
are enclosed as Statement. 

Envisioning JUSfictg in thtI 21$1 fAntul)' 

Conftmmcs of IhB Chis! Mini6ttNB o! Sts/8.s 6I1d thtI 
Chief Juslic6s of High Courts on ~r 18, 2004 

R.solutlon. 

A conference of the Chief Ministers of States and 
UTs and the Chief Justices of High Courts was held at 
Vigyan Bhavan, New Delhi on September 18, 2004 to 
deliberate on the theme of 'Envisioning Justice in the 
21st Century'. The conference discussed a broad array 
of subject matters relating to administration of justice and 
judicial reforms, which can be categorized into the 
following segments: (a) Modernization of Courts (b) 
ReductionlEJimination of Arrears (c) Use of Alternative 
Dispute Resolution (ADA) methods and (d) Service 
Conditions of Judges. 

During the deliberations, there was consensus that 
courts in India need to professionalize their administrative 
staff and system, and in doing so, they need to optimize 
their use of resource. It was agreed that the courts need 
to improve their capacity to collect and act upon 
information about their intemal processes, and improve 
the range of systems and tools that are available for the 
management of the csseload. While individual 
competencies of Judges need to improve through 
continuing education and peraonai development, the courts 
are also required to deliberate and arrive at measures to 
sustain these improvements. 

It emerged in the conference that the State and 
national governments need to continuously monitor 
modernization activities and performance of courts, and 
develop strategies, which reduce the demand for court 
services and Increase the enforceability of court decision. 

After due deliberations, the conference arrived at the 
following resolutions pertaining to four broad segments of 
discussion: 

CA) Modernization of Court. 

1 . RESOLVED that the available talent and expertise 
in information technology be harnessed for modernizing 
the justice delivery system. The Central Government, 
therefore, will take the leadership role to ensure (a) full 
computerization of courts up to the district level, in a 
phased manner (b) use of latest available technologies, 
including video conferencing and digital Signatures (c) 
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creation of database of pending cases for generating live 
statistics (d) prepare a lIiable strategic IT Action Plan for 
clearance of arrears and (e) secure a Htigant friendly 
availability of information through internet, websltes of all 
High Courts and Facilitation Centres in or around court 
buildings. 

2. RESOLVED to actively foster professional 
management of the justice delivery system in court 
administration and in respect of Interface with litigants 
and lawyers. Recognizing the need for professionalism, it 
is further R ESOL VED that court management, database 
management and knowledge management must be 
encouraged. 

3. RESOLVED that confidence building measures 
among all stakeholders In the justice delivery system is 
the need of the hour and to promote these measures, 
the Court system should publish Annual Reports of 
achievements and use of resources. 

4. RESOLVED that the institutional capabilities of 
institutions will be strengthened for judicial training and 
continuing education. Besides Judicial Officers and Judges, 
continuing education must also be imparted for the 
administrative staff of all courts to achieve maximum level 
of competence. 

5. RESOLVED that budgetary demands made by the 
High Courts need to be accepted ordinarily and the High 
Courts authorized to make appropriation and re-
appropriation subject to over all budgetary allotment. The 
need for internal audits in High Courts is emphasized. 

6. RESOLVED that government will take measures 
to rationalize and standardize court buildings, court staffing 
pattern and Judges residence, while phasing out old and 
outdated court buildings. A 10-year Perspective Plan will 
be prepared to obtain appropriate budgetary allocation 
for plan expenditure. 

(B) ReductlonlEllmlnatlon of Arrear. 

1. RESOLVED that management erercises be carried 
out in all courts to reduce arrears on priority ba&is 
including exercises on caseload management, court and 
resource management, by working out a Judge-case ratio 
instead of a Judge-population ratio. 

2. AESOl VED that the Fast Track Courts scheme to 
continued for a period of five years beyond 2005. and 
Fast Track Magistrate Courts on similar lines be 
established. 

3. RESOLVED that law Clerks and Research 
Assistants may be engaged to reduce the administrative 
burden on Judges, court procedures be simplified for 
layman. court congestions particularly of the Registry be 
removed, vacancies amongst judicial officers and court 
staff may be filled up expeditiously, and Special Courts 
may be established accompanied by additional strength 
and infrastructure to make it effective. 

4. RESOLVED that in-house mechanism may be 
developed for resolution of disputes In litigation to which 
government, PSU, government corporations are parties. 

5. RESOLVED that while prompt and qualitative 
appointment of government advocates and public 
prosecutors may be made in all courts, adequate 
infrastructure and facilities may be provided for the 
effective functioning of tribunal and commissions. 

6. RESOLVED that additional Family Courts may be 
created assisted by marriage counselling bureaus and 
officers. 

7. RESOLVED that time management may be strictly 
enforced ~hrough reducing the rlumber of adjoumments 
and time spent in oral arguments. Setting time standards 
may be made imperative for various processes such as 
compietion of pleadings. presentation of oral arguments. 
delivery of judgement, and availability of certified copies 
of documents. 

8. RESOLVED that the participation. of the BAR may 
be encouraged in the administrative management of the 
court. 

(C) Use of Alternative Dispute Re.olutlon (ADR) 
methods 

1. RESOLVED that keeping In mind the international 
success of ADA, it is imperative to encourage the three 
systems of ADR, such as (a) Inter-party mediation (b) 
Court referred mediation and (c) Court annexed mediation. 

2. RESOLVED that necessary finances will be 
provided by the Central and the StatefUT Governments 
to encourage and develop infrastructure for implementing 
ADR programmes to reduce. court burdens and congestion 
and for forming a separate cadre of officers to be trained 
as active mediators. 

3. RESOLVED to establish pilot schemes in various 
High Courts and District Courts to encourage mediation 
in all forms with the active participation of the \ Bench and 
the Bar. 
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4. RESOLVED to encourage settlement of cases 
through lok Adalats not only in the States and districts 
but also at the taluka level. There Is need for 
strengthening and propagating lok Adalats and Legal 
literacy Programmes and formulation of a separate cadre 
of legal Literacy Secretaries at the district level. 

5. RESOLVED to strengthen legal aid mechanisms 
with the active co-operation of NAlSA and State legal 
Aid Authorities. 

(0) Service Conditions of Judges 

1. RESOLVED that the Union Territories and the 
State Govemments shall do their best to implement the 
recommendations of First National Judicial Pay 
Commission (Jagannath Shelly Commission) consistently 
with the directions given by the Supreme Court of India 
from time to time. 

2. RESOLVED that the retired Chief Justices and 
Judges of the High Courts need to be provided with 
facilities such as Secretary/Driver/Orderly and protocol 
assistance for travelling and medical treatment and shall 
identify modalities for providing the same. 

3. RESOLVED that the StatelUT Govemments shall 
examine and consider the proposal for providing medical 
facilities to the retired Judges of the High Courts residing 
within their jurisdiction on par with the sitting Judges of 
the High Courts. 

(E) Additional Resolutions 

1. RESOLVED that the resolutions passed in the 
Chief Justices' Conferences shall receive the personal 
attention of Chief MinisterslLaw Ministers/Finance Ministers 
in the States/UTs and any positive decision for 
implementation shall be monitored at that level. Similarly, 
in the Central Govemment as also in the Union Territories, 
the resolution shall be dealt with at the highest level. 

2. RESOLVED that the State 30vernments shall 
ensure consistently with their financial resources, release 
of matching grants under Centrally-sponsored Schemes 
for judicial reforms and in the event of their financial 
inability to do so convince the Central Govemment for 
the need for dispensing With the requirement of matching 
grant. 

3. RESOLVED that the State Govemments shall 
examine the need for dispensing with the process of 

appointment to judicial services being conducted by Public 
Service Commissions on such proposal being received 
from the respective High Courts. 

Promotion of Domestic Consumption of Coffee 

526. SHRI G. KARUNAKARA REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether it is a fact that there is 8 need to boost 
the domestic a>nsumptlon of coffee in the country; 

(b) if so, whether there is any proposal to provide 
funds for promotion of coffee to boost its domestic 
consumption; and 

(c) If so, what is the amount proposed to be spent 
in this regard during 2004-2005 particularly in Karnataka? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ElANGOVAN): (a) Yes, Sir. 

(b) In order to promote the domestic consumption of 
coffee, the Coffee Board is already Implementing a plan 
scheme viz. Market Development with component for 
promotion of domestic consumption of coffee during the 
10th Five Year Plan. 

(c) For 2004-05, the Coffee Board has earmarked 
for Rs. 2.80 crore for promotion of domestic consumption 
of coffee. However, State wise allocations has not been 
made by the Board. 

[Translation} 

Fund. for calamity Affected In Rural Area. 

527. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have received any letter 
from the Govemmant of Uttar Pradesh seeking funds for 
providing relief for natural calamity and ~Iood affected 
people; 

(b) if so, the details thereof; and 

(c) the time by which the said funds are likely to be 
allocated? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) For grant 
of Central Assistance from National Calamity Contingency 
Fund (NCCF), the nodal Ministries are the Ministry of 
Agriculture for drought and the Ministry of Home Affairs 
for flood and other calamities. To take up employment-
oriented works in calamity affected areas, the Ministry of 
Rural Development provides foodgrains free of cost to 
the affected States as per the approval of the High Level 
Committee. While foodgrains are provided under the 
Special Component of Sampoorna Gramin Rojgar Yojana 
(SGRY), Cash Component for the Scheme is to be 
provided by the State Government concerned either from 
State Sector Schemes or Centrally Sponsored Schemes 
in which foodgrains are utilized. 

Government of Uttar Pradesh has not submitted any 
memorandum seeking assistance from NCCF in the wake 
of floods during the current year. The State Government 
submitted a memorandum to the Ministry of Agriculture 
seeking assistance from NCCF for drought during the 
current year. The High Level Committee approved an 
amount of Rs. 360.94 crore for drought management 
subject to the adjustment of funds available for instant 
calamity under Calamity Relief Fund (CRF). An amount 
of Rs. 192.10 crore has been released frem NCCF to 
the Government of Uttar Pradesh during 20()4...05 for 
management of drought after adjustment of balance in 
CRF for current drought. 

(English} 

Pension to Bank Employ .. s 

528. SHRI B. VINOD KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Ex-servicemen Bank Employees from 
"State Bank of Hyderabad" who had to their credit 15 
years and more of pensionable service in the Bank, retired 
under "Bank's Voluntary Retirement Scheme (VRS-2001)" 
were denied pension when a clear amendment to "Bank 
(Employees) Pension Regulations-1995~, was already 
existing to t: lis effect; 

(b) if so, the reasons for denying the pension to 
these employees; 

(c) whether the Government is conSidering any 
proposal t{) give pension to these employees; and 

(d) if 80, by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Voluntary Retirement Scheme circulated by the State Bank 
of Hyderabad clearly stipulated that "those employees who 
apply for retirement under the scheme but who have not 
completed 20 years of pensionable service as on the 
relevant date are not eligible for pension". The Pension 
Regulations of State Bank of Hyderabad as well as other 
associate banks of State Bank of India were made by 
SBI with the approval of the RBI, whereas the pension 
regulations of the nationalized banks were made by the 
banks after consultati{)n with the Reserve Bank of India 
and with the prior approval of the Central Government. 
The amendment to Bank (Employees) Pension 
Regulations, 1995 referred to in the question relate to 
nationalized banks and not to the associate banks of 
SBI. The request made by National Ex-servicemen 
Coordination Committee for providing pension to VRS 
optees with the minimum service of 15 years was 
examined by the State Bank of Hyderabad. The bank 
has reported that the Associate Banks as a group have 
decided in consultation with SBI not to amend the pension 
regulations retrospectively to provide pensionary benefits 
to such employees. 

(c) No, Sir. 

(d) Does not arise. 

Special Courts for Woinen 

529. SHRI S.K. KHARVENTHAN: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government propose to constitute 
special courts to deal cases of atrocities and offences 
against women exclusively; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) As per the Criminal Procedure Code, the State 
Government, after consultation with the High Court, can 
establish Special Courts to try any case or class of cases. 
Apart from the existing courts, a set of additional courts, 
known as Fast Track Courts, have been set up for 
speeding up of long pending cases including cases of 
atrocities relating to women. 
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Bhubane8war Urban Hut Project 

530. SHRI TATHAGATA SATPATHY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether Bhubaneswar Urban Heat Project has 
been approved by the Government; 

(b) jf so, the details thereof alongwith the salient 
features of the project; 

(c) the amount of financial assistance provided to 
the above project; 

(d) whether the Government has planned to provide 
grants-in-aid to organize a Craft Bazar in the Haat 
premises; and 

(e) if so, the details thereof and the extent to which 
it can be useful for craftmen? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. An Urban Haat at 
Bhubneshwar was approved In the year 1998-99 and has 
since become operational. Industrial Infrastructure 
Development Corporation Ltd., Bhubaneshwar is the 
Implementing Agency for setting up the said Haat. The 
Urban Haat aims to provide direct maritetlng facilities to 
the handicraft artisans and handloom weavers round the 
year. 

(c) Out of the total sanctioned project cost of 
Rs. 186.00 lakhs, the Government of India's share of 
Rs. 126.13 lakhs has been released to the Implementing 
Agency. 

(d) and (e) Yes, Sir. A proposal for organisation of 
craft bazar has been received from Industrial Infrastructure 
Development Corporation Ltd" Bhubaneshwar, 

The organisation of craft Bazar helps in boosting the 
sale and income of artisans and weavers by providing 
direct marketing opportunity, 

/Translation} 

Financial Agreement with other Countrle. 

531. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of FINANCE be pleased to state: 

(a) the number of agreements Signed with other 
countries for financial assistance during the last two years; 
and 

(b) if 80, the names of those countries. aQCj the 
amount of asaiatance received from them 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
number of agreements signed with other countries during 
last two years, i.e., 2002-2003 and 2003-2004 is 21 and 
19 respectively. 

(b) The names of the countries and the amount of 
assistance received so far, on Govemment account, from 
ttlem in respect of the projects for which agreements 
were signed during 2002-03 and 2003·04. are given 
below: 

Country Amount of assistance received so far 
(In Rupees crom) 

Canada 0.24 

U.S.A. 0.00 

Denmark 0.93 

U.K. 988.36 

France 15.77 

Germany 44.15 

Japan 2900.61 

Netherlands 191.36 

Total 4141.42 

{English} 

ATM Facllltl •• In Rural Area. 

532. SHRI RAJENOER KUMAR: Will the Minister of 
ANANCE be pleased to state: 

(a) whether the Govemment proposes to extend the 
ATM Card facilities In the rural areas of the country; 

(b) if so, the details in this regards; 

(c) the number of villages earmart<ed for providing 
ATM facilities in first phase partlcular1y Rajasthan State; 

(d) whether the Govemment has set any target to 
cover all villages with ATM facilities; and 

(e) If so, the detalls thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) 
Reserve Bank of India have reported that in terms of the 
extant policy, banks have been given freedom to open 
ATMs at their discretion after obtaining licence from the 
Regional Offices of the Bank. The Bank has further 
informed that as on 31.3.2004, State Bank of Blkaner 
and Jaipur and State Bank of India have opened 5 and 
2 ATM respectively in the rural areas of State of 
Rajasthan. 

Upgradatlon of Handloom and Handicrafts Indu8try 

533. SHRI SUDAM MARNDI: 
SHRI B. VINOD KUMAR: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether there is any scheme to upgrade textile, 
handloom and handicraft industry and technology; 

(b) if so, the details thereof; 

(c) the various schemes formulatedlto be formulated 
by the Government to upgrade/modernise textile, 
handloom and handicraft industry; and 

(d) the funds allocated during the last three years 
for the said purpose, State-wise? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) Yes Sir. The following schemes 
are being implemented: 

In Textile Sector: 

(i) The Government has launched Technology 
Upgradation Fund Scheme (TUFS) for 
modernizationltechnology upgradation of TextUe 
and Jute Industries, w.e.f. 1.4.1999 for a period 
of 5 years ie., up to 31st March 2004, which 
was subsequently extended by 3 years, ,:e. up 
to 31.3.2007. 

(ii) Textile Centres Infrastructure Development 
Scheme (TCIDS) is meant for modernising 
infrastructure facilities at major textile centres of 
the country. The Central assistance under the 
scheme is available for the critical components 
of the project subject to a maximum of Rs. 20 
crore for each area. The Central assistance 
would be available to the extent of 100% of the 
critical components of the project in respect of 

Common Effluent Plant, Improving water supply 
and drainage facilities and construction of creche 
building for apparel units, whereas the other 
components would be funded on 75:25 basis 
between Centre and states/reputed agencies 
concerned. 

In Handloom Sector: The Plan Schemes include, 
Deen Dayal Hathkargha Protsahan Yojana (DDHPY), 
Marketing Promotion Programme Scheme, Mill Gate Price 
Scheme, Workshed-cum-Housing Scheme, Weavers 
Welfare Scheme (it covers Thrift Fund Scheme, New 
Insurance Scheme and Health Package Scheme), 
Handloom Export Scheme and Design Development & 
Training Programme. Recently new schemes for skill 
upgradation namely-Integrated Handloom Training 
Project; for Insurance coverage, namely-Bunkar Bima 
Yojana; and a Non-Plan Scheme of one time Rebate @ 

10% given by the handloom agencies on sale of handloom 
cloth have already been introduced in 2003-04. 

In Handicraft Sector: The schemes under 
implementation for development and promotion of 
handicraft sector include, Baba Saheb Ambedkar Hastshilp 
Vlkas Yojana (AHVY); Design & Technology Upgradation; 
Marketing & Support Services; Export Promotion; Training 
& Extension; Research and Development; Bima Yojana; 
Special Handicrafts Training Programme (SHTP) & 
Financial assistance to state Handicrafts Development 
Corporations (SHDC)/Apex Societies etc. To upgrade and 
modernize the handicrafts sector, the Government 
implements the scheme of DeSign & Technology, 
Upgradation, which aims to provide improved tools! 
equlpments to craftspersons improvement and 
diversification of their products, development of new design 
and prototypes and upgradation of artisans skills. Further 
under Baba Saheb Ambedkar Hastshilp Vikas Yojana 
(AHVY) assistance is also provided for setting up Common 
Facility Centres (CFC) equipped with appropriate 
MachineriesfTechnology etc. 

(d) No funds are not allocated state-wise under TUFS 
and TCIDS. Under TUFS including 12% CLCS-TUFS, 
3266 units with a project cost of Rs. 20,007 crore have 
been sanctioned an amount of Rs. 9051 crore upto 30th 
Sept., 2004. Out of this, 2756 unit were disbursed an 
amount of Rs. 6156 crore. Under 20% CLCS-TUFS, as 
on 31.10.2004, 138 cases have been received from banks 
with a total investment in machinery of Rs. 28.01 crore. 
The subsidy amount for the cases works out to be 
Rs. 5.60 crore. Out of the above 138 cases, a subsidy 
amount of Rs. 2.63 crore have been rel,ased in respect 
of 70 cases. 
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Handloom Sector: Statement showing the funds 
aUocated for the Plan Schemes, during the last three 
years State-wise, is at Statement-I. 

Handicraft Sector: There is no State-wise budget 
allocation. The schemes of the Govemment for promotion 
and development of handicrafts are not state specific and 

are being implemented throughout the country as grants-
in-aid 80hemea through Implementing Agencies like 
State Handicrafts Development Corporation/Apex 
Societies, NGO's etc. However, the funds released to 
various implementing agencies under these achemes In 
different states during the last three years are at 
Statement-II. 

SIJIItlmMI I 

Sta/s-wist1 rs/S8StKI mMltl during last IhIfltJ ytNJlS undsr difftmlnt Hand/oom Plsn SchsmtJs 

(RI. in lakhs) 

SI.No. Name of State 2001-02 2002·03 2003-04 

2 3 4 5 

1. Arunachal Pradesh 66.92 20.76 

2. Andhra Pradesh 70.07 1320.94 1784.14 

3. Assam 10.26 1131.92 762.86 

4. Bihar 6.50 6.25 12.62 

5. Chhattisgarh 89.71 46.63 

6. Goa 

7. Gujarat 0.87 52.25 64.18 

8. Haryana 16.98 17.75 35.26 

9. Himachal Pradesh 201.32 173.32 

10. Jharkhand 8.60 

11. Jammu and Kashmir 85.31 40.76 

12. Karnataka 498.57 451.40 

13. Kerala 43.44 1152.17 821.84 

14. Madhya Pradesh • 114.20 45.23 

15. Maharashtra 106.24 11.66 

16. Manipur 608.57 115.79 

17. Mizoram 53.98 32.19 

18. Meghalaya 0.28 19.73 3.91 

19. Nagaland 163.88 1114.22 

20. Orissa 12.45 40.34 78.03 
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1 2 3 4 5 

21. Pondlcherry 

22. Punjab 0.52 21.10 

23. Rajasthan 18.02 86.53 122.14 

24. Sikkim 2.97 

25. Tamil Nadu 2982.48 2619.46 

26. Tripura 5.15 27.35 35.98 

27. Uttar Pradesh 31.22 872.09 1070.08 

28. Uttaranchal 79.22 10.13 

29. West Bengal 401.67 180.45 

30. Delhi 3.33 164.02 112.00 

Total 219.09 10375.90 9765.04 

SM"'.nl H 

State-wise funds rel6astKI duting last thl'lltl ytMIIB under Handicrafts sector 

(Rs. In lakhs) 

SI.No. State 2001·02 2002·03 2003·04 

2 3 4 5 

1. Andhra Pradesh 116.28 136.94 212.04 

2. Andaman and Nicobar Islands 2.84 0.00 0.00 

3. Arunachal Pradesh 197.84 13.65 28.12 

4. Assam 133.60 212.36 267.29 

5. Bihar 82.31 11.80 9.64 

6. Chhattisgarh 185.18 .0.09 22.58 

7. Chandigarh 0.00 6.44 15.10 

8. Delhi 516.24 759.64 1147.67 

9. Goa 0.98 128.15 2.77 

10. Guiarat 84.20 35.42 108.80 

11. Harvena 34.45 40.24 67.24 

12. Himachal Pradesh 9605 116.32 130.90 
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2 3 4 5 

13. Jammu and Kashmir 42.04 107.58 292.98 

14. Jharkhand 62.81 8.87 11.98 

15. Karnataka 95.62 32.74 72.08 

16. Kerala 20.79 24.68 89.28 

17. Madhya Pradesh 138.70 146.88 144.07 

18. Maharashtra 54.68 56.66 124.11 

19. Manipur 34.55 40.21 33.61 

20. Meghalaya 4.42 16.60 7.70 

21. Mizoram 20.42 17.67 33.63 

22. Nagaland 63.55 128.33 93.24 

23. Orissa 77.42 90.43 140.50 

24. Punjab 30.33 20.58 44.86 

25. Pondicherry 5.89 1.10 0.48 

26. Rajasthan 48.48 68.93 196.64 

27. Sikkim 10.81 0.00 0.00 

28. Tamil Nadu 36.08 33.75 74.55 

29 .. Tripura 46.60 32.46 39.51 

30. Uttar Pradesh 282.94 329.87 321.37 

31. Uttaranchal 50.98 38.75 111.63 

32. West Bengal 62.65 74.88 196.86 

Total 2618.n3 2742.22 4030.03 

Loan by Banke (d) the steps being taken to streamline this system 
80 that better services can be provided to the common 

534. SMRI AJITJOGI: Will the Mlnlater of FINANCE man by the banks? 
be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
(a) the detalla of terms loan provided by various FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The 

public sedor banks during current financial year, bank- information is being collected and will be laid on the 
wise; Table of House. 

(b) whether taking Joana from banks Is very dItficuIt (b) No, .$Ir. 

whereas it is regularty announced that the procedut'e of (c) Does not ariM. 
10M has been simplified; 

(d) The Reserve Bank has advised banks to prepare 
(c) if so, the details thereof; and well-defined Loan Policy and Loan Recovery Policy 
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approved by their Board of Directors. The Loan Policy 
should lay down exposure limits to individuaVgroup of 
borrowers, documentation standards, Sectoral exposure 
limits, delegation of powers including for write-off and 
review procedures maturity and pricing policies, factors 
to be t~ken into consideration for deciding Interest rates 
above the floor rate etc. 

Negotiation Forum for RRB. 

535. SHRI BASU DEB ACHARIA: Will the Minister 
of FINANCE be pleased to state: 

(a) the forum of negotiation at the Regional Rural 
Bank, sponsor Bank level and federal level as per order 
issued by the Government; 

(b) whether the Govemment has not yet considered 
for Negotiating Forum for the RAB Staff; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) With 
a view to developing healthy industrial relations in RRBs, 
the sponsor banks have already been advised on 23rd 
April, 1998 to set up some machinery for consultation 
with the employees of the RRBs. 

Repo Rate Hike by RBI 

536. SHRI KIRTI VARDHAN SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether Reserve Bank of India has hiked the 
Repo rate; 

(b) If so, the details thereof; 

(c) whether it is a fact that this hike will increase the 
home loan rates ot various banks In the country; 

(d) if so, the details In this regard; and 

(e) the reasons tor hike ot the Repo rate by the 
RBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The Reserve Bank of India (RBI) has Increased 
the repo rate under the liquidity adjustment facility (LAF) 
by 25 basis points from 4.50% to 4.75% with effect from 
October 27, 2004. 

(c) and (d) The lending rates by banks for loans 
above Rs. 2 lakhs have been deregulated, leaving it to 
banks to decide their own lending rates based on, 
amongst other factors, their risk preceptlon of activltyl 
borrower, cost of funds, availability of funds, etc. The 
repo facility under the LAF is essentially operated by RBI 
for appropriate ajudstment of liquidity on a day-to-day 
basis. Among the banks having large shares of housing 
loan market, State Bank of India (SBI) and ICICI Bank 
have recently raised their housing loan rates by 25-75 
basis points. SBI has increased its interest rates on home 
loans by 0.50 percentage point in respect of floating 
interest rate and 0.25-0.50 percentage pOint in respect of 
fixed interest rate loans with effect from November 29, 
2004. ICICI Bank has raised its home loan rates by 0.75 
percentage point for fixed rate loans and 0.50 percentage 
point for floating rate loans from November 16, 2004. In 
addition, HDFC raised its floating home loan rates by 
O.SO percentage point on November 20, 2004 leaving the 
fixed rates unchanged. 

(e) The repo rate was raised by RBI keeping in view 
the prevailing macro-economic and overall monetary 
conditions. 

Special Agro Credit Project 

537. SHAI KAILASH MEGHWAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Punjab National Bank has launched 
Special Agro Credit Project for encouraging farmers in 
Aajasthan to cultivate non-conventional medicinal, aromatic 
and herbal crops; 

(b) if so, the details thereof; and 

(c) the extent to which this project is likely to benefit 
farmers in Rajasthan? 

THE MINISTER OF STATE IN THE MINISTAY OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (8) to (c) THe 
Punjab National Bank (PNB) has not launched any Special 
Agro Credit Project in Rajasthan to cultivate non 
conventional crops like, medicinal, aromatic herbal crops. 
However, PNB has been encouraging farmers in 
Rajasthan through Klsssn Goshthis and field visit to 
cultivate non-conventional crops like" medicinal, aromatic 
herbal crops to derive benefita arising out of diversification 
in agriculture. The Bank has so far financed to the tune 
of As. 36.25 lakhs for cultivation of herbaVmedicinal plants 
by farmers in Rajasthan. 
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Creation of Additional Poet, of Notary Public 

538. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) whether the Union Government propose to create 
additional post of Notary Public in various parts of the 
country; 

(b) If so. the ratio of population for which one Notary 
is appointed by the Union Government; 

(c) whether it has come to the notice of the Union 
Government that exorbitant fees are demanded by the 
Notaries; 

(d) if so, whether the Government proposes to 
standardize the fees taken by Notaries for the services 
rendered by them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No, 
Sir. 

(b) The Quotas/maximum number of notaries to be 
appointed by the Central Government and State 
Governments/Union Territories have been specified in the 
Schedule to the Notaries Rules. 

(c) No. Sir. 

(d) No. Sir. The fees to be charged by a notary for 
doing notarial act is already specified in the Notaries 
Rules. 

Formation of Pharmaell In contravention 
of Its own Guidelines 

539. SHRI ADHIR CHOWDHURY: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(8) whether Pharmaceutical exporter can register 
either with Chemexcil or Pharmacll Export Promotion 
Council; 

(b) membership strength of phannaceutical exporter 
of both these Export Promotion Council separately; 

(c) the justification of the Government action in 
notifying formation of Pharmacll in contravention of It own 
guidelines laid down for formation of export councilsl 
forums; 

(d) rationale behind having the headquarter of 
Pharmacil at Hyderabad constituting not more than 
25 per cent of the total export of pharmaceutical Industry; 

(e) whether Government is considering the transfer 
of headquarter from Hyderabad to other metro cities; and 

(f) percentage of chemxcil members petitioned to form 
Pharmacll and the steps taken to verify the genuineness 
of exporters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) As per DGFT notification, a 
pharmaceutical exporter desiring to obtain RCMC shall 
apply to Pharmexcil. However, the exporter has the option 
to take the membership of any other Export Promotion 
Council in addition. 

(b) Chemexcil has 2147 pharmaceutical exporters 
while Pharmexcil has about 400 members. 

(c) The Council was notified after the Industry filfilled 
the criterion of raising a corpus fund of Rs. 3.00 crores. 
There is no violation of guidelines. EPC for export 
promotion of drugs and pharmaceuticals has been set up 
to take advantage of the growth of the sector. 

(d) The choice of location of Hyderabad as the 
headquarters was that of the Industry and not imposed 
by the Govemment. 

(e) Does not arise. 

(f) No request has been received from Chemexcll for 
formation of a separate Council. 

Amendment In the Repre.entatlon of People Act 

540. PROF. CHANDER KUMAR: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government propose to make 
amendments In the Representation of People Act in view 
of the corruption prevailing in the poIiticsj 

(b) if 80, by when; 

(c) whether the Government also propose to formulate 
any code of conduct in respect of elected representatives 
of people; 

(d) if 80. the details thereof; and 



211 Wn1fen Answers DECEMBER 3, 2004 to Questions 212 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K, VENKATAPATHY): (a) to 
(e) The proposals on electoral reforms emanating from 
the judgments of the Supreme Court and High Courts 
and from the recommendations of the Election 
Commission of India, Law Commission of India and other 
bodies are under consideration of the Government. The 
process of reform of electoral laws is, however, a 
continuous and ongoing process and can be carried out 
only through consensus among political parties, which is 
a time consuming process, No time frame, therefore, can 
be indicated in this regard. 

Export of Bre •• -War. nem. 

54 1. SHRI SURESH CHANDEL: Will the Minister of 
TEXTILES be pleased to state: 

(a) the total quantity of brass-wares Items of 
handicraft exported during the last three years; 

(b) the foreign exchange earned as a result thereof 
in the said period; and 

(c) the steps taken by the Government to promote 
the export of brass-ware iterns of handicraft? 

THE MINISTER OF TEXTILES (SHRI SHANKERStNH 
VAGHELA): (a) and (b) Quantity-wise export data on 
handicrafts including brass-ware is not maintained. 
However. the foreign exchange earned from the export 
of art metal wares, including brass-ware, during the last 
three years is as under:-

(Rs. in lakhs) 

Years Export 

2001·02 1460.74 

2002-03 2114.84 

2003-04 2642.42 

(c) The steps taken to promote' the export of 
handicrafts including brass-ware include:- participation in 
Intemational fairs and exhibitions abroad; organizing buyers 
sellers meets; Indian handicrafts gifts fair at New Delhi; 
overseas publicity; development of products as per mart<et 
demand; dissemination of market intelHgence amongst 
exporters; orgainlzlng seminara/workshops on export 

procedure, marketing including packaging and setting up 
of India Exposition Mart at Greater Noida. 

Irregularities In Bharat Cooperative Bank 

542. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government is aware of the 
irregularities and malpractices indulged by the 
Management of the Bharat Co-operative Bank (Mumbai) 
Limited; 

(b) whether the public representative has also brought 
various irregularities and malpractices committed by the 
management of the Bharat Co-operative Bank (Mumbai) 
Limited to the notice of the Govemment; 

(c) if so, whether the Government has conducted 
any enquiry in this regard; 

(d) if so, the outcome of such enquiry and action 
taken by the Government thereon; and 

(e) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FiNANCE (SHRI S.S. PALANIMANICKAM): (a) Reserve 
Bank of india (RBI) had received few complaints indicating 
certain allegations against the bank's management. The 
bank was last inspected with reference to its financial 
position as on December 31, 2003. During the course of 
inspection these allegations were also looked into. 

(b) The public representative as well as the Co-
operative Bank Employees Union have brought certain 
allegations relating to banking areas and malpractices by 
the management to the notice of RBI. 

(c) to (e) The statutory inspection revealed that the 
overall financial pOSition of the bank was satisfactory with 
regard to CRAR, net NPAs, compliance with CRR and 
SLR and profitability. The inspection, however, revealed 
certain deficiencies in the appraisal of credit proposals 
and post disbursement supervision of advances, including 
overdrawals in certain Cash Credit Accounts etc. The 
bank was advised by the RBI to rectify the deficiencies 
pointed out in the Inspection Report, The allegations till 
that time were also looked into during the statutory 
inspection and it was observed that there were certain 
procedural lepees for which the bank was advised to 
take remedial measures. However, the findings did not 
indicate any malafides. 
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Further a scrutiny was conducted on November 
22-23. 2004. to look into the allegations relating to banking 
related areas. Appropriate action will be taken on the 
findings of the Inspection Report by RBI in due course. 

Bank. Operating In the Country 

543. SHRI' HARISHCHANDRA CHAVAN: 
SHRI THAWAR CHAND GEHlOT: 

Will the Minister of FINANCE be pleased to state: 

(a) the State-wise details of the bank-branches 
operating in the country presently; 

(b) whether the Government particularly keeping In 
view the need of the rural areas, propose to open 
branches of the banks in the country; and 

(c) if so, details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The details 
of the branches of the commercial banks presently 
operating in the country, as on 30.9.2004 in various 
States/UTs, as reported by the Reserve Bank of India 
(RBI). are given in the enclosed Statement. 

(b) and (c) As per RBI's extant policy. it Is left to the 
discretion of the Banks themselves to 888t!ISS the need 
for opening additional branches in any area of the country. 
considering certain factors such as business potential. 
viability. infrastructure. security, etc. The RBI encourages 
the banks for opening more branches in rural areas and 
gives priority to such requests. The RBI has 18sued 
43 authorisations to the banks for opening of branches 
at rural centres during the current year from 1.4.2004 to 
31 .10.2004. 

Number 01 brsncIJBs 01 Comm.rc;II/ &inial liS on 
30th Ssptsmbtlr 2004 In various Stsl8s1lJ. Ts. 

SI.No. State/U.T. Number 

1. 

2. 

3. 

2 

Andaman and Nicobar 

Andhra Pradesh 

Arunachal Pradesh 

3 

33 

5323 

66 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31, 

32. 

33. 

2 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Dadra and Nagar Haveli 

Daman and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Prade.h 

Jammu and Kashmir 

Jhartmand 

Kamataka 

Kerala 

lakshadweep 

Madhya Pradeah 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondlcheny 

PunjaJ:) 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

to 0tM8tions 

3 

1225 

3568 

193 

1043 

12 

16 

1586 

335 

S676 

1635 

787 

850 

1477 

4895 

3459 

9 

3472 

6400 

76 

181 

78 

71 

2253 

84 

2667 

3375 

50 

4790 

180 

8238 

214 
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2 3 

34. Uttaranchal 871 

35. West Bengal 4475 

All India 67449 

Non-Audit of Accounts of Autonomou. Bodl •• 

544. SHRI VI JOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether crores of rupees have been released by 
the Government to autonomous bodies in the last five 
years and whether information has not been furnished by 
the concerned Ministries of the amount released by them 
consequent to which C&AG could not audit the accounts 
of those bodies; 

(b) if so, the reasons for the Ministries not furnishing 
the amount released by them to autonomous bodies 
together with the purpose for which amounts released; 

(c) the details of the bodies to whom these amounts 
have released Ministry-wise alongwith the amount 
released; and 

(d) whether any fresh grants were further released 
without ensuring utilization of the previous grants and the 
action Government propose to take against those 
Ministries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House. 

Low Utilisation of Plan Funds for Agricultural 
Sector 

545. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the plan funds for the agriculture sector 
has low utilisation rate; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government to improve 
the utilisation of the plan resources for agricultural sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Does not arise. 

Palatial HOUle. Dllproportlonate to the 
Owners Income 

546. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to survey and 
formulate scheme to see the palatial houses coming up 
in the urban and outskirts of the big cities, disproportionate 
to the income of the owners and unearth and source of 
Income for such activities; 

(b) if so, the details thereof; and 

(c) the action plan to recover the taxable dues from 
such defaulters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Income Tax Department undertakes surveys/searches in 
appropriate cases where assets disproportionate to the 
declaf't3d sources of income come to the knowledge of 
the Department. There is, at present, no proposal to 
formulate any special scheme to verify disproportionate 
assets to persons owing palatial houses in the urban 
areas and outskirts of big cities. 

Special Plan A •• lstance to Bihar 

547. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government has recently approved 
a special plan assistance to the tune of Rs. 3,000 crores 
over three years for the State of Bihar; 

(b) if so, the prcjects/programmes for which the 
assistance approved the Govemment; 

(c) whether the Government has set up any 
machinery to assess the implementation of the projectsl 
programmes for which aUocatlon under the special plan 
assistance has been made by the Government and also 
to see that the amount allocated is spent on these 
projects/programmes and is not diverted to other projects/ 
programmes; 

(d) if so, the details thereof; and 
, 

(e) if not, the manner in which Government proposes 
to exercise such an assessment? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) Yes, Sir. 

(b) The schemes/programmes so far identified for 
implementation are Million Shallow Tubewell Programme, 
Strengthening of Sub-Transmission System, Restoration 
of Eastern Gandak Canal, Development of State 
Highways, Development of Horticulture, Integrated 
Watershed Development Programme and Integrated 
Community Based forest Management. 

(c) and (d) The implementation of Individual schemes 
is to be supervised by the concerned Central Ministry/ 
identified Implementing agency. Planning Commission Is 
responsible for periodical review of the progress of the 
schemes/programmes. 

(e) Does not aries. 

Merger of Banks 

548. SHRI GURUDAS DASGUPTA: 
SHRI P.K. VASUDEVAN NAIR: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether a Committee on consolidation has been 
formed by Indian Banks Association (IBA) to study Public 
Sector Banks merger; 

(b) If so, the details thereof; 

(c) whether foreign ba;,ks are allowed to increase 
their stake by 10 percent each year in Indian Banks 
through creeping route; and 

(d) if so, the guidelines of SEBI in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. A Working Group on Consolidation in Indlen 
banking system was constituted by IBA in July, 2004 
under the Chairmanship of Shri Leeladhar, the then 
Chairman of IBA to study legal, regulatory and other 
issues connected with bank merger. While, cotpOratisation 
of public sector banks was suggested as a long-term 
measure to facilitate consolidation, the Working Group 
also suggested measures that could be examined within 
the existing legal and regulatory framework. 

(c) No, Sir. 

(d) Does not arise. 

Pha"".ceutlcal Companies 

549. SHRI DALPAT SINGH PARSTE: 
MOHO. MUKEEM: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the top pharmaceutical companies had 
been siphoning of the funds through licensing 
arrangements with their associate/subsidiary companies; 

(b) If so, the details thereof a10ngwlth name of such 
companies; 

(c) whether cost audit reports of companies such as 
Cipla, Ranbaxy, Dr. Reddy, Sun Pharma, Nicholas Pirmal, 
Torrent, US vitamins, Cadila Health Care, Cadila 
Pharmaceuticals, IPCA, Lupin, WOCKHARDT, Unichem, 
Aurbindo Pharma, Glenmark have not been analysed; 

(d) If so, the reasons therefor; 

(e) whether the Government propose to Investigate 
the matter; and 

(f) if so, the details thereof and action taken by the 
Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRf PREM CHAND GUPTA): (a) 
and (b) There are no findings available with this Ministry 
of siphoning of funds by the pharmaceutical companies 
through licensing arrangement with their assoclatel 
subsidiary companies. 

(c) and (d) Cost audit of all the companies listed in 
part (c) is carried out under section 233B of the 
Companies Act, 1956. A statement indicating the names 
of the companies In questiOn 'or which cost audit reports 
have been sent to National Pharmaceutical Pricing 
Authority and Department of Expenditure for their analysis! 
study is enclosed as Statement. 

(e) and (f) The compliance with section 233B of the 
Companies Act, 1956 is monitored in the Ministry of 
Company Affairs. The National Pharmaceutical Pricing 
Authority/Department of Expenditure are avaiUng cost audit 
reports from this Ministry for cost/price related studies. 
The Government undertakes investigation as per the 
provisiOns of the law whenever any specific allegation of 
siphoning of funds etc. warranting investigation is noticed. 
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Status on ",view of Cost Audit Rsports of selected pharmaceuticsl compllnies 

SI.No. Name of the Company Cost Audit Reports sent to for the yellr 

I. For Bulk Drugs 

I. Cipla Ltd. 

2. Ranbaxy Laboratories Ltd. 

3. Dr. Reddy's Labs. Ltd. 

4. Nicholas Piramal India Ltd. 

5. CadUa Health Care Ltd. 

6. Cadila Pharmaceuticals Ltd. 

7. IPCA Labs. Ltd. 

8. Unichem Laboratories Ltd. 

9. Aurobindo Pharma Ltd. 

II. For Formulations 

1. Cipla Ltd. 

2. Dr. Reddy's Labs. Ltd. 

3. Sun Pharma Ltd. 

4. Nicholas Piramal India Ltd. 

5. Torrent Laboratories Ltd. 

6. us V Ltd. 

7. Cadila Health Care Ltd. 

8. Cadila Pharmaceuticals Ltd. 

9. (PCA Labs. Ltd. 

10. Unichem Laboratories Ltd. 

'National Pharmaceutical Pricing Authority. 

Separate High Court for Haryana 

550. SHRI KULDEEP BISHNOI: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government have taken steps 
regarding constitution of a separate High Court for 
Haryana; 

(b) if so, the details thereof; 

NPPA' 2002-03 

NPPA 2002-03 

NPPA 2002-03 

NPPA 2002-03 

NPPA 2002-03 

NPPA 2002-03 

NPPA 2002-03 

NPPA 2002-03 

NPPA 2002-03 

Deptt. of Expenditure 31.03.03 

Oeptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

Deptt. of Expenditure 31.03.03 

lC) the time by when the separate High Court of 
Haryana is likely to be constituted; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(d) Establishment of a separate High Court of Haryana 
would depend upon the shifting of Its capital from 
Chandlgarh and also developing infrastruCture for a new 
High Court within the State of Haryana. 
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[Translation! (b) Yes, Sir. The Election Commission of India has 
informed that it has decided to associate countrywide 
Post Offices also in the exercise of revision of electoral 
rolls and laid detailed procedural guidelines for the 
purpose. Under the scheme, the Post Offices have been 
identified as 'Designated Locations' where draft electoral 
rolls can be published and displayed for the benefit of 
public. The Post Offices will maintain various Forms for 
the purpose and will provide the same to the public free 
of cost. They will also accept filled up application forms 
from the individuals or members of his family, but not 
receive applications In bulk. The postman while on his 
beat would ascertain whether the particulars fumished by 
the individuals in different forms tally. 

Revision of Electoral Rolls 

551. SHRI BRAJESH PATHAK: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Election Commission has, for the 
first time, decided to utilise the services of Post Offices 
for ~ountry-wide revision of Electoral Rolls by providing 
them with required manpower; 

(b) if so, the details thereof; and 

(e) the time by which the Electoral Roll are likely to 
be revised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 

(e) A Statement containing the schedule of revision 
of electoral rolla issued by the Election Commission of 
India is enclosed. 

SI. 
No. 

1. 

2. 

Name of 
Stales/IJ.Ts. 

2 

Arunachal Pradesh 

Assam (Excepl w:. 
No. 115) 

AC No. 48, 49, SO, 51 
52, 53, 54 & 55 01 
Kamrup Distt. 

Revision 
type 

3 

IntensIYe 

SblltlmMt 

Intensive Revision of EltICIoral Rotfs--..Progl1lmme-2fJ05 

House 
to 

House 
eruneration 

4 

01.1 0.2004 to 
25.11.2004 
(Except KIm,..., 
DiSII.) 

01.10.2004 to 
02.12.2004 

Stage of revision 
Preparation 01 manusaipl, Draft Period for tmg 
comparieon of ~I publication of elaims & 

with relevant parts 01 on objections and 
the previous electoral roll reading 01 

01 2004 data entry 01 new relevant 
electors and carr,;ng out partlsection 01 

conections, whenever electoral roll in 
nece&88ry in respect of the Gram 

data base, generation 01 check SabhaAJrbIn 
list, comparieon thereof and l.ocaI Bodies 
printing 01 draft roll. Supply and ReeidenI 
01 electoral rolls and Fonns Welare 

6, 7, 8, SA associaIIon 
to area Post Offices Meeti1gs etc. 

5 6 7 

DiIposal 
oIeiaime 

and 
objections 

by 

8 

(As on 30.11.2004) 

Pltparalion 
and prirmg 

01 supplements 
01 Adcitions, 
deletions and 
corredions by 

9 

Final 
publication 

of 
rolls on 

10 

26.11.2004 II 05.04.2005 07.04.2005 07.04.2005 to 12.05.2005 30.05.2005 31.062005 
21.04.2005 

03.12.2004 to 05.04.2005 07.04.2005 07.04.2005 10 12.05.2005 30.05.2005 31.05.2005 
21.04.2005 
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2 3 4 5 6 7 8 9 10 

AC No. 115 InIenIive 18.11.2004 10 21.12.2004 to 05.04.2005 07.04.2005 07.04.2005 to 12..05.2005 30.05.2005 31.05.2005 
20.12.2004 22.04.2005 

3. Jammu & Kashmir lnIenIIve 02.0B.2Il04 to 04.09.2004 10 28.10.2004 31.12.2004 31.12.2004 \0 23.02.2005 10.03.2005 13.03.2005 
(0 Except AC No. 03.09.2004 31.012005 
25, 46. 64, 79) 

4. ManIpur lnIenIIve 01.10.2004 \0 01.11.2004 to 21.12.2004 22.12.2004 22.12.2004 \0 07.02.200S 21.02.2005 24.02.2005 
(0 Except AC 30.10.2004 15.01.2005 
No. 18) 

5. Meghataya InInIve 05.10.2004 \0 20.11.2004 to 20.12.2004 21.12.2004 22.12.2004 to 21.02.2005 15.03.2005 21.03.2005 
19.11.2004 24.01.2005 

6. MIloram Intensive 02.08.2004 to 04.10.2004 10 28.11.2004 20.12.2004 20.12.2004 to 09.02.2005 28.02.2005 01.03.2005 
03.10.2004 10.01.2005 

7. NlglllIId InIInIIvt 01.1)8.2004 to 11.10.2004 \0 30.01.2005 31.01.2005 01.02.2005 \0 28.02.2005 15.03.2005 20.03.2005 
14.10.2004 15.02.2005 

8. Tripura intensive 03.09.2004 to 15.10.2004 to 13.12.2004 14.12.2004 14.12.2004 to 21.01.2005 09.02.2005 10.02.2005 
14.10.2004 13.12.2004 

OWhere bye·elections were held In Octob¥, 2004. Schedule's being finalized. 

SptJcIsl Suml118ty Rtlvision 01 Elt1ctorsl Rolls-Progrsmmtl-2()()5 

(As on 30.11.2004) 

St. Name 01 Revision &1age of revision 
No. StatealU.Ts. type Draft Period for fling of Special ~ Disposal P1apal1lion FII1II 

NlIicaIion claims & dates for receMng of daims and printing of pIAlIication 
on objections and claims and and suppIeInerD of of Electoral 

reading 01 raIMnt objections at II objedlons AddItions, Rolls on 
patl/sec:tion 01 designated by deletions and 
electoral roI in locations corredions by 

Gram SabhalUrban 
Local BocIas 
and ReaIdenI 

Welfare Aaaoclallon 
Meetings ate. 

2 3 4 5 6 7 8 9 

1. AndhI1 Pradleh (Except Sp!. Stlnmary 15.09.2004 fIItweIn 25 & 26.09.2004 01.12.2004 31.12.2004 03.01.2005 
AC No. 213, 220) 15.09.2004 IRI 09 & 10.10.2004 

15.10.2004 

AC No. 213. 220 16.11.2004 BeIwIIn 11.11.2004 20 & 21.11.2004 31.12.2004 17.012005 21.01.2005 
end 10.12.2004 .. & 5.12.2004 

2. Bihar (Ex:ept 17 Spt. Summary 15.09.2004 UpID 3O.1D.2004 18 & 19.09.2004 01.12.2004 31.12.2004 03.01.2005 
DisIrIcIs") and (Except 09 & 10.10.2004 
21-M1c11apu11 PC-
AasImbIy Segment No. 
1 IS. 118. 120 to 123) 
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2 3 4 5 6 7 8 9 

17 Oislrids" 15.10;2004 UpIo 23.11.2004 Ie & 17.10_ 
06 & 07.112004 

21·Madhepwa Pc. 27.10.2004 UpIo 23. 11.2005 30 & 31.10.2004 01.12.2004 31.12.2004 03.01.2005 
Assembly Segment No. 06& 07.11_ 
115. 116. 120 10 123 

3 Chhallisgam Spi. Stlnmary 07.02.2005 07.02.2005 12. 13, 19 & 20 21.03.2005 04.042005 11.04.2005 
18.02.2005 Feb., 2005 

4. Goa (Except AC No. 40) Spt. SIrntnaIy 15.09.2004 Between 25 & 26.09_ 01.12.2004 31.12.2004 03.01.2005 
10.09.2004 and 09 & 10.10_ 
15.10;2004 

AC No. 40 16.11.2004 IIeIwIen 16.11.2004 20 & 21.1,_ 31.12.2004 17.01.2005 21.01.2005 
and 10.1U004 4 & 5.12_ 

5. Gujaral (Except AC No. Spt. Summary 15.09.2004 Between 18 & 19.09.2004 01.12.2004 31.12.2004 03.01.2005 
29. 103. 138. 164. 179) 15.l111.2OO4 ard 09 & 10.10.2004 

15.10.2004 

AC No. 29, 103. 138, 164, 16.11.2004 Between 16.11.2004 20 & 21.112004 31.122004 17.01.2005 21.01.2005 
179 and 10.12.2004 4 & 5.12.2004 

6. Haryana SpI. Summary 15.09.2004 Between 18 & 19.092004 01.12.2004 31.12.2004 03.01.2005 
(Except AC No.8 & 15.09.2004 nI 09 & 10.10.2004 
38) 15.10.2004 

AC No. 8 & 38 . Printing 29.09.2004 BeIween 6, 7. 23 & 24.10.2004 06.12.2004 31.122004 03.01.2005 
of rolls with photographs 29.09.2004 nI 

21.1112004 

7. Himachal Pradesh Spt.Summary 15.09.2004 Between 18 & 19.09.2004 01.12.2004 31.12.2004 03.01.2005 
(Except AC No. 1 & AC 15.09.2004 nI 09 & 10.10.2004 
No. 37) 15.102004 

l.f(innaur (ST) N:, 16.122004 16 to 31.122004 Upto 31.01.05 15.02.2005 

AC No. 37 16.11104 IIeIweIn 16.11.20G4 20 & 21.11.2004 31.12.2004 17.01.2005 21.01.2005 
and 10.12.2OOt 
4 & 5.12.2004 

8. JharIchInd Spt. b\nIIry 15.09.2004 Upto 30.10.2004 18 & 18.l111.2004 01.12.2004 31.12.2004 03.01.2005 
9 & 10.W.2004 

9. Karnataka (Except 8 ACs $pl. Summary 15.092004 Between 19 & 26.09.2004 23.12.2004 23.022005 28.02.2005 
under PC No.1) 15.09.2004 nI 03,09& 

15.10.2004 10.10.2004 

S MLIlicipai CoIporaIion SpI. &Jnmary 01.10.2004 IIeIw8In 09 & 10.10.2004 23.12.2004 23.02.2005 28.022005 
01.10.2004 and 17 & 24,10.!004 
23.11.2004 

AC No.1, 2, 3, 4. 5, Sp!. Summary 16.11.2004 I!eIw8en 20 I 21.11.2004 Between 28.02.2005 
6,8&9 16.11.2004 III! 04 & 05.12.2004 11.f 1.'2004 
wtIhin PC No. 1-8idar 10.12.2004 1IId27.02.2OII5 
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2 3 4 5 6 7 8 9 

10. Keraia Spl. Summary 15.09.2004 Between 18 & 19.09.2004 01.12.2004 31.12.2004 03.01.200S 
15.09.2004 and 09 & 10.10.2004 
30.10.2004 

11 Madhya Pradesh SpI. Summary 01.02.2005 07.02.005 12. 13. 19 & 20 21.03.200S 04.04.2005 11.04.2005 
28.02.2005 Feb .• 2005 

1,. M"harashtra Summary Revision def8ll8d due to LagisIative Assembly etection I'eId in October. 2004. SchackIIe is baing tinaUId. 

11 Orissa Sp/. Summary 15.09.2004 Between 18 I 19.09.2004 01.12.2004 31.12.2004 03.01.200S 
15.09.2004 and 09 I 10.102004 
15.10.2004 

14. Pufll/lb SpI. Slmmary 15.09.2004 Between 18 I 19.09.2004 01.12.2004 31.12.2004 03.01.200S 
(Elcepl AC. No. 20. 41. 15.09.2004 !rid 09 & 10.10.2004 
45) 15.10.2004 

AC No. 41 & 45 18.11.2004 Between 20 & 21.112004 31.12.2004 17.01.2005 21.01.2005 
18.11.04 end 4 & 5.12.2004 
10.12.2004 

AC No 20 28.01.2005 Be\ween 18.032005 18.04.2005 25.04.2005 
28.01.05 and 
18.02.2006 

15. RaJasthan SpI. Summary 07.12.2004 IIeIwaen 18 I 19.12.2004 15.03.200S 30.03.2005 31.03.200S 
07.12.2004 and 
21.12.2004 

16 Sikkim SpJ. suinmary 15.09.2004 BeIMIen 18 a 19.09.2004 01.1U004 31.12.2004 03.01.2005 
15.09.2004 and 09 I 10.10.2004 
15.10.2004 

17 Hamil Nadu Propnme is being finalized 

18. Uttaranchal SpI. Summary 15.09.2004 BaIwIen 18 & 19.1)9.2004 01.12.2004 31.12.2004 03.01.2005 
(Except AC No. 45) 15.09.2004 ..., 08 a 10.102004 

15.10.2004 

AC No. 45 16.11.2004 IIetwaen 20 & 21.11.2004 31.12.2004 17.01.2005 21.01.2005 
16.11.04 and 4&5.12.2004 
10.12.2004 

19. Ultar Pradesh SpI. Summary 15.09.2004 Between 18 & 19.09.2004 15.12.2004 17.01.2005 20.01.2005 
(Excep 10 ACs Ialiling 15.09.2004 and 09 & 10.10.2004 
under PC No. 23 & 65) 15.10.2004 
and AC No. 69. 120. 124. 
144. 220. 235. 252. 261. 
356. 359, 372. 394 where 
r_,on was delarred due 
to bye-elections 



2~9 Wfiltsn Answsrs AGRAHA YANA 12. 1926 (Sak.t) 230 

2 3 4 5 6 7 8 9 

AC No. 69, 120, 124. I,... 16.11.2004 BeIwIen 20 & 21.11.2004 31.12.2004 17.01_ 21.01.2005 
220, 235, 261, 356, 359, 16.11.04 and 4 & 5.12.2004 
372 & 394 10,12.2004 
AC No. 113, 114, 115,116 SchedIAe 10 lie IinIIiled IIIar byHIecIIon In PC No. 23 nt 85 10 be held In DacenDr. 2004 
& 117 tailing under PC 
No. 23 AC No. 321, 322, 
324, 325 & 326 tilting 
under PC No. 65 and AC 
No. 252. (Total 11 ACs). 

20. West Bengal (Elttpt /It, ~ SIInmaIy 15.011.2004 ...., 18 & 19.09.2004 01.12.2004 31.12.2004 03.01.2006 
No. 21, 25, 141, ,.2. 153) 15.0&.2004 and 09 & 10.10.2004 

15.10.2004 

AC No. 84 and 86, 93 to Upto 8,11.2004 
98 and 87 

/It, No. 21, 25, 141, 142 18.11.2004 Between 20 & 21.11.2004 31.12.2004 17.01.2005 21.01.2005 
& 153 18.1.12004 and 4&5.12.2004 

10.12.2004 

21. A & N tslands SpI. SImnary 15.09.2004 IIIIwIIn 18 & 18.09.2004 01.12.2004 31.12.2004 03.012005 
15.09.2004 and 09 & 10.10.2004 
15.10.2004 

22. Chanciga/h SpI. Sllnmary 15.09.2004 BeIw8en 18 & 19.08.2004 31.012005 10.02.2005 15.02.2005 
15.09.2004 and 09 & 10.102ooc 
15.10.2004 

23. Daman & Diu SpI. Soounary 15.09.2004 8IIwean 18 & 19.08.2004 01.12.2004 31.12.2004 03.01.2005 
12.011.2004 and 09 & 10.10.2004 
15.10.2004 

24. D & N Havell SpI. SUmmary 15.09.2004 IIelweeen 18 & 19.09.2004 01.12.2004 31.12.2004 03.01.2005 
15.092004 and 09 & 10.10.2004 
15.10.2004 

25. NeTo/DeIhi Spt. SIInmary 10.012005 IIeIwIen 15 & 18.01.2005 31.03.2005 29.04.2005 30.04.2005 
10.012005 and 29 & 30.012005 
10.022005 

26. Lakshadweep $pl. &Inmary 15.09.2004 BeIwetn 18 & 18.092004 01.122004 31.122004 03.01.2005 
15.09.2004 and 09 & 10.102004 
15.102004 

27. PondichIrry $pl. ScInmary 17.01.2005 UpkI 29 & 30.01.2005 31.03.2005 15.04.2005 18.04.2005 
15.02.2005 12 & 13.02.2005 

.. Dlslrict of Pumaa, Araria, Kiahanganj. KaUhar, Saharaa. Supaul. Madhepura, Darbhanga. Samaa1Ipur, Madhubanl. East Champaran • 
Wast Champaran, SltamaItIt. Sheohar, Muzaffarpur, Khagatla and Beguaaral In BIhar State. 

S Municipal Corporation areas of Bangalore. HublI-Dherwar. Mysora, MangaIOr8. Belgaum and G1ubarga and thr .. ANemb.ly aegments 
of Bangalore DIstrict. 

# Intensive In AC No. 1 to 14. 17 to 20. 88 to 91. 104 to 107. 141 to 145. 185 to 188 and 218-219 talHng partly or wholly in 
Municipal Corporation Areas in the dlatrlcta of Chennal. Tiruvallur. Kancheepuram. Salem. Coimbat0r8, TtruchlNpalll, Madural and 
Tirunalvali. In rast of the constituencies a Spacial Summary Revlalon II being undertaken. 
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Pending Court C •••• 

552. SHRI MAHENDRA PRASAD NISHAD: 
SHRI SURAJ SINGH: 
SHRI RAMAKANT YADAV: 
SHRI ANJAN KUMAR M. YADAV: 
SHRI P. KARUNAKARAN: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 
SHRI AJIT JOGI: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether a large number of civil, criminal and 
service matter cases are pending with Supreme Court 
and various High Courts for more than five years; 

(b) if so, the details thereof separately, court-wise; 
and 

(c) the effective steps proposed to be taken by the 
Government for speedy disposal of the long pending 
cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) A statement is enclosed. 

(c) The Government has been periodically monitoring 
the pendency position in various courts. The steps taken 
for speedy disposal of pending cases, include timely filling 
the vacancies of judges, increasing the judge strength, 
grouping of cases involving common questions of law, 
constitution of specialized benches, organizing Lok Adalats 
at regular intervals, encouraging alternative modes of 
dispute resolution like negotiation, mediation and arbitration 
and setting up of special tribunals like Central 
Administrative Tribunals, State Administrative Tribunals, 
Income Tax Appellate Tribunals, Family Courts, Labour 
Courts etc. 

St • .",.nt 

Pendency 01 metters belom the Suprsme Court lor mom thlln live years is 1943 liS on 1.7.2004 

Category-wise pending cases lor more IhIIn live yellrs in the High Courts 

SI,No. High Courts Civil Criminal Total As on 
cases cases 

2 3 4 5 6 

1. Allahabad 466851 88568 555419 30.6.04 

2. Andhra Pradesh 36803 1017 37820 30.6.04 

3. Bombay 119690 12296 131986 30.6.04 

4. Calcutta 115969 29809 145778 30.6.04 

5. Delhi 36288 3270 39558 31.12.03 

6. Gujarat 54938 11191 66129 31.3.04 

7. Guwahati 3439 516 3955 31.12.04 

8. Himachal Pradesh 2192 428 2620 30.6.04 

9. Jammu and Kashmir 3630 217 3847 30.6.04 

10. Karnataka 4813 589 5402 31.9.04 

11. Kerala 19113 3212 22325 31.3.04 

12. Madras 37022 2165 39187 30.6.04 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

2 

Madhya Pradesh 

Orissa 

Patna 

Punjab & Haryana 

Rajasthan 

Sikkim 

Uttaranchal 

Jharkhand 

Chhattisgarh 

Total 

Progre.. In Farm Lending 

553. SHRI SURAJ SINGH: 
SHRI PRABODH PANDA: 

3 

23882 

49524 

11066 

94899 

45428 

o 
12004 

1137551 

SHRI BRAJA KISHORE TRIPATHY: 
SHRI B. VINOD KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government Is reviewing the progress 
made in farm lending; 

(b) if so, the details thereof; and 

(c) whether the Government has decided to call the 
Indian Banks Association meeting of a" the Chairmen of 
banks with RBI Governor to review the progress made 
up to August, 2004; 

(d) if so, the facts thereof and whether all bank 
managers would also be held accountable in this regard; 

(e) whether the Government proposes to take services 
of agriculture experts, whIle providing loan to farmers; 

(f) if so, the details thereof; and 

(g) the action proposed to be taken by the 
Government against banks for failure in achieving the 
desired target and not following the directions of Reserve 
Bank of India? 

4 5 6 

19721 43603 30.6.04 

4004 53528 30.6.04 

1831 12897 31.3.04 

11367 106266 30.6.04 

13148 58576 30.6.04 

0 0 30.9.04 

1884 13888 30.6.04 

NA 

NA 

205233 1342784 

THE MINISTER OF STATE IN THE MiNISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (g) The 
progress in implementation of the announcement made 
by the Govemment on 18.6.2004 for doubling the flow 01 
credit to agriculture and allied activities in 3 years and to 
achieve the growth of 30% in disbunsement during tho 
year 2004-05 is being reviewed on a regular basis by 
the Govemment and NABARD. A meeting was also taken 
by the Finance Minister on 9.9.2004 with Chief Executives 
of Public Sector Banks, NABARD, RBI and IBA to review 
the progress In credit disbursement to farmers. 
Subsequently, review meetings were also convened by 
NABARD on regular intervals. The credit disbursement 
during April-September, 2004 to agriculture sector was 
Rs. 53591 crores as against Rs. 36792 crores during the 
corresponding period last year, thereby registering a 
growth of 46%. All concerned have assured to ta~e 

necessary measures for achieving the credit disbursement 
target of Rs. 104500 crores during 2004-05. 

Banks have also been advised to recruit more 
agriculture graduates for staffing rural branches of 
commercial banks to enhance the flow of credit to farmers. 

/English} 

Inv.stment Management Teams 

554. DR. RAJESH MISHRA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Insurance Regulatory D~lopmont 
Authority (IRDA) has directed all the insurance companies 
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to constitute their in-house Investment Management Teams 
(IMTs) by December 31, 2004 to ensure proper control 
over the policy holders; 

(b) if so, the details of the regulatory works to be 
done by the proposed IMTs; 

(c) the time by which the full time actuarial 
professionals are proposed to be appointed to replace 
proposed IMTs in all the insurance companies; and 

(d) the other measures proposed to be introduced to 
ensure better accountability of the insurance companies 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Insurance Regulatory & Development Authority (IRDA) 
under the powers vested in it under section 34 of 
Insurance Act, 1938 has directed all insurers to manage 
their investment portfolios in-house through an Investment 
Committee of the respective Board and not out-source 
the same. As per Section 9(1) of IRDA (Investment) 
Reguls:ltion, 2000, the Investment Committee, shall consist 
of minimum of two non-executive directors of the Insurer, 
the Principal Officer, Chiefs of Finance, and Investment 
divisions, and wherever appointed actuary is employed, 
the Appointed Actuary. The Insurers have also been 
advised to terminate the out-sourcing agreements and 
transfer the functions "in-houses" latest by 31st December, 
2004. 

(d) So far as life and non-life public sector insurance 
companies are concerned, they are governed by the 
Insurance Act 1938 and IRDA (Investment) Regulations, 
2000 as amended from time to time. 

(Trans/a/ion! 

New Jute Policy 

555. SHRI DEVIDAS PINGLE: 
SHRI HARIBHAU RATHOD: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the government proposes to formulate a 
new jute policy; 

(b) if so, the details thereof; 

(c) whether the government is abolishing jute 
packaging and materials act (JPMA); 

(d) jf so, the reasons thereof; 

(e) whether the government proposes to give any 
special package to the sick jute Industry In the country; 
and 

(f) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The Ministry of Textiles Is in the 
process of formulating a comprehensive Jute policy. 
Recommendations on the matter have been received and 
are under process. Details are being arrived at. 

(c) and (d) No such proposal is at present is under 
consideration of the Govemment. 

(e) and (f) As per existing statute, cases of sick unit 
are referred to BIFR, a quasi judicial body to examine 
the cases for rehabilitation of every sick unit. Thereafter, 
the revival scheme of the units are prepared/examined 
by the Operating Agency appOinted by BIFR which is 
normally a financial institution. On receipt of the scheme, 
BIFR decides the cases or rehabilitation of the individual 
units. 

/English! 

Import of Spicae 

556. SHRI P.K. VASUDEVAN NAIR: 
SHRI C.K. CHANDRAPPAN: 
SHRI CHENGARA SURENDRAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Kerala Government has highlighted 
the problems being faced by the State due to excessive 
import of pepper, tea and cardamom from other countries; 

(b) if so, the details thereof; 

(c) the details on the proposals made by Kerala 
Government to solve these problems and the response 
of the Union Government thereto; and 

(d) the steps the Government propose to take so 
that Indo-Sri Lanka free trade ag~ment is not misused? 

THE MINISTER OF STATE IN THE MII\IISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) Yes, Sir. The Government of 
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Kerala has, inttlNllis, highlighted that import of agricultural 
commodities like pepper have increased considerably. It 
has been mentioned that increase in imports of pepper 
is also attributed to duty free import of pepper under 
IndIa Sri Lanka Free Trade Agreement (ISLFTA). It has 
been felt that substantial increase in the imports has 
attributed to fall in prices. It has also bettn alleged that 
imported pepper and cardamom of inferior quality is mixed 
with Indian items of premium quality which might damage 
the reputation of Indian product in the International 
markets. It has also been stated that the products of 
other cOlJntry origins are entering India under the guise 
of ISLFT A to take advantage of the concessionai duty 
regime. Government of Kerata has also highlighted the 
issue relating to increase in tea imports for re-export. 

(c) Among other things, the proposals made by the 
Government of Kerala focussing on above highlighted 
problem are as follows: 

• Review of the concesslonal duty regime. 

• Imposition of a quantity cap on import of pepper 
from Sri Lanka. 

• Entry of pepper into India through selected ports 
having Plant Quarantine and quality control 
facilities. 

• Strict Implementation of the rules of Origin. A 
Government authorised agency should be 
allowed to issue the Certificate of Origin. 

• Review of the Policy of allowing free import of 
commodities for re-export. 

• Import of tea be eurbed. 

Since India is a signatory to the Free Trade 
Agreement with Sri Lanka, trade between both the 
countries has to be carried out in terms of the provisions 
of this agreement. As a general policy of· the Govemment . 
to give thrust to· the exports of value added products, 
imports are allowed duty free for the purposes of re-
exports. Value added Items realise better prices in the 

T oIal Exports 
Gems & Jewellery 

Readymade garments 

Value 

52719 
9029.94 

5689.91 

2002-03 
Growth 
Rate(%) 

20.3 
23.59 

13.64 

international market. In so far as fall in prices of pepper 
and cardamom is concerned, they are reflective of 
international prices. 

(d) The Government took up the issue with Sri 
Lankan authorities at the last Commerce Secretary level 
talks in AugiJst 2004. The import of sensitive products is 
monitored by the Office of Directorate-General of Foreign 
Trade. 

Decline In Export. 

557. SHRI KASHIRAM RANA: 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI RAJ NARAYAN BUDHOLlA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether export from India particulaJty in garments. 
gems and jewellery has declined considerably during the 
last few years; 

(b) if so, the reasons therefor: 

(c) whether any assessment has been made in this 
regard; 

(d) if so, the steps taken by the Government to check 
this decline In the Indian exports; 

(e) the details of success achieved in this direction; 
and 

(f) the amount of foreign exchange eamed by the 
country through the export of gems and jewellery, during 
the last four years year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY' (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. India's exports of garments 
and gems & jewellery have not declined. On the contrary 
they have registered a positive growth In the lut few 
years which is high for most of the years. The growth 
rates of these items are given below. 

Value 

63455 
10509.79 

6088.42 

Growth (%) 

20.44 
16.38 

7.00 

Value in US milUon dollar 

Value 

40291 
4090.8 

(Apr-July) 
2007.38 

(Apr-July) 

2Q04.05 
Growth (%) 

23.7 
<45.9 

14.9 
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(b) to (e) Does not arise. 

(f) The value of exports of gems & Jewellery in dollar 
terms during the last four years is as under: 

(US million dollar) 

Year Value of exports 

2000-01 

2001-02 

2002-03 

2003-04 

Export of Iron Ore 

558. SHRI ARJUN SETHI: 
SHRI PARSURAM MAJHI: 

7384.01 

7306.28 

9029.94 

10509.79 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether any proposal to stop export of iron ore 
with a view to encourage setting up of steel plants in the 
country is under consideration of Government; 

(b) if so, the year-wise average export of iron ore 
and countries to which it is being exported; 

(c) whether assessment of export and its likely Impact 
on export-imported and foreign exchange eaming has 
been made; 

(d) the strategies being worked out to rectify foreign 
exchange imbalances; 

(e) the quantum of iron ore produced by various 
states during last three years for export purposes; 

(f) whether China has evinced keen interest in 
increasing the import of iron ore from India; and 

(9) it so, the details of the orders placed by China 
for 2004-05? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) to (d) Do not arise. 

(e) Iron ore in the State. 18 not produced exclusively 
for export purposes. The Iron ore, which does not have 
a ready market in India and is left surplus after meeting 
the demand of domestic consumers and the MMTC, Is 
allowed to be exported. 

(f) Yes, Sir. 

(g) The details of export orders for iron ore are not 
centrally maintained as most of the exports to China, 
being of iron ore with Iron content less than 64%, is 
freely exportable. According to MIs MMTC, they have 
received export orders from China for a quantity of 7.39 
Million Metric Tonnes for the year 2004-05. 

[Tmns/s/ionj 

High Court Benches 

559. SHRI HEMLAL MURMU: 
SHRI SURESH ANGADI: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the States which have submitted proposal for 
setting up of High Court Benches during the last three 
years; 

(b) the States where High Court Benches have been 
set up during the aboVe period with their locations; and 

(c) the action taken by the Government to set up 
these Benches in other States also? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) Action is taken by the Central Government for setting 
up of Benches of a High Court at places other than the 
principal seat only on receipt of a complete proposal 
from the concerned State Government in consultation with 
the Chief Justice of the concerned High Court. No 
complete proposal has been received from any of the 
States during the last three years for setting up of 
Benches of High Courts. 

During the last three years, one permanent Bench of 
the Madras High Court has been set up at Madurai. 
However, a complote proposal from the State of West 
Bengal with concurrence of the Chi,f Justice of the 
CeJcutta High Court was reoeivedln the year 2000. The 
setting of the Permanent bench at Jalpaiguri in pursuance 
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to the proposal, is awaiting confirmation of the 
infrastructural arrangements for the bench by the Calcutta 
High Court. 

{English} 

ADB Aut.lance 

560. SHAI JYOTIRADITYA M. SCINDIA: 
SHAI THAWAA CHAND GEHLOT: 
SHRI RATILAL KALiDAS VARMA: 

Wi" the Minister of FINANCE be pleased to state: 

(a) whether the Asian Development Bank has offered 
to provide assistance upto $ 6.47 bn. to India over the 
next three years, according to ADB's strategy and 
programme update released recently; 

(b) if so, the areas of development and the extent of 
aid proposed to be given for each areas under the 
strategy; and 

(c) the steps taken by the Government for the proper 
utilization of this aid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
Yes Sir. The proposed sectors are Agriculture and Natural 
Aesources, Energy, Finance, Law, Economic Management 
and Public Policy; Multi sector-Urban Development; and 
Transport and Communications. 

(c) Government of India is taking a" steps to ensure 
speedy and proper utilization of funds, through 
administrative streamlining of user agencies. 

Jute Mills 'n West Benga' 

561. SHAI AJOY CHAKRABORTY: Will the Minister 
of TEXTILES be pleased to state: 

(a) the total number of jute mills under NJMC and 
private sector in each state; 

(b) the total number of sick and olosed down jute 
mills out of them; 

(c) the details of government plans to revive/reopen 
the sick and closed jute mills; 

(d) the total number of workers affected by the aick 
and closer phenomenon of jute mills; 

(e) whether there is any plan to rehabilitate· the 
affected workers; and 

(f) if so the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) There are six jute mills under National 
Jute Manufactures Corporation (NJMC), five in West 
Bengal and one in Bihar. Two State Govemments Mills 
are located in West Bengal and one Jute Mi" in Public 
Sector are located each in the States of Assam, Orissa 
and Tripura. In the Private Sector, there are 54 mills in 
West Bengal, two in Bihar, seven in Andhra Pradesh, 
three in Uttar Pradesh and one in Chhattlsgarh. 

(b) The total number of sick Jute Mills are 37. There 
are 19 jute mills which are closed since periods varying 
from two months to two years. 

(c) As per existing statute, cases of sick unit are 
referred to BIFR, a quasi-judicial body to examine the 
cases for rehabilitation of every sick unit. Thereafter, the 
revival scheme of the units are prepared/examined by 
the Operating Agency appointed by BIFR which is 
normally a financial institution. On receipt of the scheme, 
BIFR decides the cases or rehabilitation of the individual 
units. 

(d) The totai number of workers (permanent and 
others) engaged in the sick and close mill if> around 
1,31,601 who have been affected by the sickness/closer 
of the jute mills. 

(e) and (f) Govemment of India has recognized and 
provided for safeguarding the interests of workers in 
certain textile units, which have been unviable and would 
close permanently. The Textile Workers' Rehabilitation 
fund Scheme to provide interim relief to workmen rendered 
unemployed as a consequence to the permanent closure/ 
liquidation of the textile units In the private sector, Is also 
applicable to jute textile sector. Govemment of India offers 
attractive VAS benefits to the employees of Public Sector 
Undertakings, which fall under such category of sick mills. 

Visit of World Bank Pre.ldent 

562. SHAI KIAIP CHALlHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether World Bank President visited India 
recently and discussed about the success of bank funded 
schemes with the Govemment; 

(b) If so, the details thereof; 
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(c) whether fresh lending to India also figured during 
the discussion; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The World Bank President visited India during November 
16-19, 2004. Achievements made and roadmap for 
development in sectors like power, water resources, 
railways and road transport & highways were discussed 
during the meeting of the President, World Bank with the 
Government in Planning Commission on November 18, 
2004 in order to seek support from the World Bank for 
development in these sectors. 

(c) and (d) The President, World Bank, during his 
official meetings, referred to the World Bank's Country 
Assistance Strategy where up-scaling of Bank's lending 
to India to about US$ 3 billion per annum over the four 
years (2004-2005 to 2007-2008) is envisaged. 

{Translalion} 

Construction of HOUMS 

563. SHRI SUSHIL KUMAR MODI: 
YOGI ADITYA NATH: 
SHRI ANANTA NAYAK: 
SHRI G. KARUNAKARA REDDY: 
SHRI BHANU PRATAP SINGH VERMA: 
SHRI SITA RAM SINGH: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: . 

(a) the number of houses constructed under Indira 
Awas Yojana (lAY) alongwlth the beneficiaries Inciudlng 
SCiST/others, State-wise; 

(b) whether the Government propo8e to revise the 
target for construction under this scheme; 

(c) if so, the detaiis thereof; 

(d) whether the Government propose to merge all 
rural housing schemes with lAY; 

(e) if so, the details thereof; and 

(f) the criteria adopted to select the beneficiaries 
under the Scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Indira Awaas 
Yojana (lAY) is implemented as an independent Scheme 
since 1996-1991. State-wise number of house(l 
constructed till date under the Scheme including SC/STI 
others is enclosed as Statement. 

(b) and (c) No, Sir. 

(d) and (e) Small schemes of Rural Housing such 
as the Innovative Stream for Rural Housing & Habitat 
Development, the Rural Building Centres (RBCs) and the 
Samagra Awaas Yolana (SAY) have been discontinued 
and merged with the main scheme i.e. Indira Awaas 
Yojana with effect from 1.4.2004. The sub-schemes I.e. 
Upgradation of unserviceable kutcha houses and Credlt-
cum-Subsidy scheme have also become a part of the 
Indira Awaas Yojan~ with effect from 1.4.2004. 

(f) The selection of beneficiaries under the Indira 
Awaas Yojana is made from Below the Poverty Line (BPL) 
rural famiiies with the approval of the Gram Sabha. A 
minimum of 50% of the beneficiaries are selected from 
Scheduled Castes/Scheduled Tribes. 

m.I«n"nl 

SI.No. 

1 

1. 

2. 

Slale-w;'f6 number of HOUS6S construcItJd for SCIST and Oth6rs und6r th6 
Indirs Awaas Yojana (IA Y,) sifICfJ 1996-97 l1li cats 

Name of the StatealUTs Number of Houses Constructed 

SC ST Others 

2 3. 4 5 

Andhra Pradesh 307375 120282 290138 

Arunachal Pradesh 0 25602 44 

(Unit in Nos.) 

Total 

6 

\ 71n95 

25646 
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2 3 4 5 6 

3. Assam 77976 137410 142435 357821 

4. Bihar 709312 134908 410096 1254316 

5. Chhattisgarh 14535 39419 24663 78617 

6. Goa 49 26 3121 3196 

7. Gujaral 42427 129997 56457 228881 

8. Haryana 48877 0 26057 74934 

9. Himachal Pradesh 13504 1889 12201 27594 

10. Jammu and Kashmir 0 0 54221 54221 

11. Jharkhand 53865 107508 64393 225786 

12. Karnataka 167495 51448 133562 352505 

13. Kerala 98862 11163 79052 189077 

14. Madhya Pradesh 184283 243551 210978 638812 

15. Maharashtra 206795 1959o1 234893 637389 

16. Manlpur 505 7153 1804 9462 

17. Meghalaya 753 20121 370 21244 

18. Mizoram 0 10410 0 10410 

19. Nagaland 0 40772 0 40772 

20. Orissa 477466 241103 419992 1138561 

21. Punjab 33829 0 3697 37526 

22. Rajasthan 133595 78078 99343 311016 

23. Sikkim 1037 3371 5109 9517 

24. Tamil Nadu 362320 11731 93367 487418 

25. Tripura 15407 29530 20011 64948 

26. Uttar Pradesh 874864 3149 451622 1329635 

27. Uttaranchal 34839 3491 28591 66921 

28. West Bengal 291423 72022 212291 575736 

29. Andaman and Nicobar Islands 0 1593 682 2275 

30. Dadra and Nagar Haveli 8 470 0 478 

31. Daman and Diu 26 158 71 255 

32. Lakshadweep 0 354 0 354 

33. Pondicherry 1268 0 1188 2458 

Total 4152695 1722610 3080149 8955454 
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{English} 

Non-Performing .u.et. 

564. SHRI NAVJOT SINGH SIDHU: 
SHRI AJIT JOGI: 
PROF. CHANDER KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) the value of non-performing assets in rupee in 
the Nationalised BankslFinancial Institutions in the country 
as on November 30, 2004, bank-wise; 

(b) the present position of recovery of outstanding 
amount of loans of Banks & financial institutions, Bank-
wise, financial Institution-wise; 

(c) the amount written off against profit amounts 
during the last three years; and 

(d) the steps taken by the Government for recovery 
of outstanding amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
non-performing assets and recoveries (other than write 
offs) and write ofts by public sector banks as on 30th 
September 2004 (latest available) Is at Statement-I. The 
bank-wise details regarding total amount written off during 
the last three years is at Statement-II. Information 
regarding financial institutions is being collected and will 
be laid on the Table of the House to the extent available. 

(d) Government of India and Reserve Bank of India 
have advised the banks and financial Institutions to take 
several steps for recovery of dues on continuous basis. 
These include evolving and implementation of recovery 
policy by banks, filing of suits in civil courts. filing cases 
with Debt Recovery Tribunals (DRTs), compromise 
settlement through Settlement Advisory Committees, Lok 
Adalats and monitoring and follow up of NPAs at various 
levels. Credit Information Bureau has also been set up 
to disseminate information on borrowers among the banks. 
Corporate Debt Restructuring (CDR) scheme has been 
put in place to provide a transparent mechanism for 
restructuring of corporate debts of viable entities facing 
problems due to internal and external factors. A company 
viz., "Asset Reconstruction Company (India ltd.)" has been 
incorporated under the Companies Act, 1956 for the 
purpose of addressing Non-performing Assets. "The 
Securitization & Reconstruction of Financial Assets and 
Enforcement of Security Interest Act, 2002" has been 
enacted to facilitate foreclosures and enforcement of 
securities in cases of default, in order to enable the banks 
and financial institutions to realize their dues. 

RBI had also issued revised guidelines for 
compromise settlement of chronic NPAs of Public Sector 
Banks on 29th January, 2003. These guidelines were to 
cover all NPAs in all sectors irrespective of the nature of 
business, which have become doubtful or losses on 31 st 
March, 2000 with outstanding balance of Rs. 10 crores 
and below. 

b'fllttJmtlnt I 

Data mgarding Non-ptJlforming AsstJts, amount of recovBIY and amount wn'lfen-oH in rtJSpSCt of Public Ssetor Banks 
as on StJpltJmbtJr 2004 

(As on Sept. 2004) (Amount in Rs. crore) 

Bank Group Bank Name Gross NPAs Net NPAs Total' Amount of 
Recovery NPA written 

(other than oft 
write-ofts ) 

2 3 4 5 6 

Natic>nalised Banks Allahabad Bank 1295.3 299.7 143.3 17.3 

Andhra Bank 525.5 30.9 69.1 61.0 

Bank of Baroda 3544.0 1559.1 248.5 283.1 

Bank of India 3302.9 1909.8 300.0 68.0 
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2 3 .. 5 6 

Bank of Maharashtra 1041.8 330.3 48.3 29.7 

Canara Bank 3470.7 1482.6 324.2 45.3 

Central Bank of India 3000.9 1064.6 260.1 212.0 

Corporation Bank 743.1 2n.1 58.5 2.4 

Dena Bank 1379.4 762.3 102.5 133.0 

Indian Bank 1156.6 350.3 108.0 54.7 

Indian Overseas Bank 1429.3 465.3 133.4 161.5 

Oriental Bank of Commerce 1222.7 ·13.4 139.4 2.0 

Punjab & Sind Bank 1093.7 509.3 87.3 34.7 

Punjab National Bank 4154.8 148.6 413.3 287.5 

Syndicate Bank 1759.5 671.2 123.2 9.4 

UCO Bank 1267.9 880.3 121.5 155.7 

Union Bank of India 2167.7 703.1 182.6 152.9 

United Bank of India 742.2 244.2 67.0 0.0 

Vijay Bank 382.9 76.7 64.6 34.8 

Total 33681.1 11541.9 2994.4 1745.1 

S81 Group State Bank of Bikaner & Jalpur 489.2 150.2 39.9 12.8 

State Bank of Hyderabad 685.4 120.4 46.5 16.3 

State Bank of India 11725.2 4600.5 916.0 368.0 

State Bank of Indore 260.8 17.5 54.3 0.7 

State Bank of Mysore 478.9 117.0 53.0 1.2 

State Bank of Patiala 586.9 111.2 26.6 2.9 

State Bank of Saurashtra 181.0 97.8 21.2 44.3 

State Bank of Travancor. 655.8 129.9 68.9 5.8 

Total 15043.1 5344.5 1226.2 452.1 

Total (Public Sector Banks) 48724.3 16886.4 4220.6 2197.2 

Date Source: Off-site supervisory returns submitted by the banks pertaining to their domestic operations. 

Note: Provisional data. 
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SfIIlBment 1/ 

Oslll fBgSfding Iotsl ffJCOVlIritJS slongwith MCOVlIriSS through compromise and 
writs-oHs in rtlsptlCt of Public Sector Banks 

(Amount in As. crore) 

FY·02 FY.Q3 FY.Q4 
Bank Group Bank Name Total 01 which Total 01 which Total of which 

Recoveries recoveries Recoveries recoveries Recoveries recoveries 
during the through during the ~ during the through 

year Compromise year Compromise year Compromise 
and Write-offs and Wrife.oIIs and Write-offs 

2 3 4 5 6 7 8 

Nationalised Banks Allahabad Bank 350.1 250.8 571.0 333.5 801.0 621.8 

Andhra Bank 154.5 98.7 180.4 121.1 259.9 184.0 

Bank of Baroda 731.4 141.3 1038.8 440.9 1265.8 836.2 

Bank of India 1067.0 524.0 1144.3 578.9 1274.1 588.1 

Bank of Maharashtra 212.1 83.0 216.3 92.3 223.9 92.0 

Canara Bank 782.3 109.5 865.3 216.3 1237.9 452.0 

Central Bank of India 635.4 257.4 830.8 418.8 945.6 568.9 

Corporation Bank 143.5 90.6 106.5 16.2 162.0 49.3 

Dena Bank 549.4 190.1 673.0 372.1 591.3 319.1 

Indian Bank 561.4 353.3 1038.6 802.8 659.8 416.4 

Indian Overseas Bank 360.4 106.1 525.6 163.6 813.0 469.1 

Oriental Bank of Commerce 235.0 29.0 435.8 45.6 459.6 85.4 

Punjab & Sind Bank 181.1 83.7 160.1 59.4 248.3 85.3 

Punjab National Bank 499.9 34.7 706.2 137.4 1354.4 483.0 

Syndicate Bank 170.7 13.5 265.9 42.3 258.7 33.2 

UCO Bank 373.4 197.4 357.2 154.9 465.0 278.1 

Union Bank of India 339.5 108.7 716.0 74.1 718.4 277.6 

United Bank of India 294.0 175.0 340.3 224.3 351.0 249.6 

Vijay Bank 182.4 68.8 246.3 122.6 389.7 240.4 

Total 7823.4 2915.5 10418.5 4417.1 12479.5 6329.5 

sal Group State Bank of Bikaner & Jaipur 218.3 97.0 172.1 37.9 t92.4 119.5 

State Bank of Hyderabad 414.9 190.9 425.1 289.3 420.5 285.9 
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2 3 4 5 6 7 8 

State Bank of India 4559.4 2626.2 6668.4 4071.4 6560.2 3973.6 

State Bank of Indore 165.9 104.3 142.3 110.2 144.4 77.4 

State Bank of Mysore 169.7 66.7 242.3 130.0 226.5 122.4 

State Bank of Patiala 239.2 154.3 260.2 175.8 220.1 125.6 

State Bank of Saurashtra 233.1 154.6 176.3 101.1 230.9 162.0 

State Bank of Travancore 235.3 118.8 225.0 115.5 230.2 112.5 

Total 6235.8 3512.9 8311.7 5031.2 8225.1 4978.8 

Total (Public Sector Banks) 14059.2 8428.4 18730.1 9448.2 20704.6 11308.3 

Date Source: Off-site supervisory retums submitted by the banks pertaining to their global operations. 

Insurance Scheme tor Handloom Workera 

565. SHRI D. VITTAL RAO: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has decided to introduce 
insurance scheme for the handloom weavers; 

(b) if so, whether the Union Govemment and the 
State Govemments will contribute to the said scheme; 

(c) if so, the details thereof; and 

(d) the details of benefits the weavers are likely to 
get from this scheme? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (8) The Govemment of India has Introduced 
an Insurance Scheme In December 2003 called the 
Bunkar Bima Yojana for handloom weavers in pursuance 
of the announcement made by the then Prime Minister. 
The scheme is a combination of Janshree Bima Yojana 
and add-on Group Insurance. The Saheme Ie Implemented 
through Life Insurance Corporation of India (LIC). 

(b) and (c) the annual premium under this scheme 
is contributed by the weaver, the Central Govemment 
and the LlC. There Is no State Govemment's contribution 
under this scheme. 

ThfJ funding pIIttsm tmdBr IhfJ schfJl77fJ is ss undsr 

Item 

Janshree Bima Yojana 

Add-on Group Insurance 

Premium/Contribution 

2 

LlC's contribution 

W88ve~s contribution 

Govemment of India's contribution 

Total premium 

Weavers' contribution 

Govemment of India's contribution 

Total premium 

3 

Rs. 1001-

Rs. 40/· 

Rs. 60/· 

As. 2001· 

As. 901· 

As. 90/· 

As. 1801· 
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2 

Bunkar Bima Yojana LlC's contribution 

(Janshree Bima Yojana + Add-on Weaver's contribution 

Group Insurance) Government of India's contribution 

Total premium 

(d) The details of the benefits under the scheme are as under: 

Item 

Janlhree Blma Yojana 

Add-on Group Insurance 

Bunker Bima Yojana 

(Janshree Bima Yojana'" 
Add-on Group Insurance) 

Addltlonel Benefits: 

Benefits (Sum assured) 

Natural death 

Death due to accident 

Permanent total disability due 
to accident 

Loss of 2 eyes or 2 limbs or 
One eye and 1 limb in 
accident 

Loss of 1 eye or 1 limb in an accldent 

For natural as well as 
accidental death 

Natural death 

Accidental death 

10 OUtI8/ions 

3 

Rs. 100/-

As. 130/-

As. 150/-

As. 380/-

As. 20,000/-

As. 50,000/-

As. 50,000/-

As. 50,000/-

As. 25,000/-

As. 30,000/-

As. 50,000/-

As. 80,000/-
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Under the Janshree 81ma Volana scholarship will also be av81lable to the children of parents who will be covered under It. A scholarship 
of Rs. 300/-per quarter per child will be paid to students studying in standard IX to XII for a maximum period of four years or till ti18Y 
comp/ete XII standard, whlchevar event occurs eariler. The benefit is restricted to two children of the member covared. 

Woolen Potential of Rajasthan 

566. SHAI DUSHYANT SINGH: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Govemment Is aware of the woollen 
potentials of Aajasthan; 

(b) if so, the steps taken to tap the potential and to 
promote woollen business of that State; 

(c) the incentives given by the Centre for the purpose; 
and 

(d) if so, the details thereof? 

THE MINISTEA OF TEXTILES (SHAI SHANKERSINH 
VAGHELA): (a) Yes Sir. Rajasthan'produces good quality 

carpet grade wool. The State accounts for almost 40% 
of indigenous raw wool production. The State has pre-
loom & post-loom processing facilities apart from the 
important wool mandies. 

(b) to (d) Under the Central Sector Schemes/ 
programmes being administered by the Central Wool 
Development Board, Jodhpur in the 8th and 9th FiV$ 
year Plans, the follOWing processingltesting units have 
been set up in Aajasthan: 

(i) One Wool Scouring Plant in Beawar 

(ii) One Mini Wool Scouring Plant in Bikaner 

(iii) Two Wool Testing Centres one each in Beawar 
& Bikaner ' 

(iii) One Industrial Service Centre in Blkaner 
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(v) One Computer Aided Designing Centre for 
Carpet in Jaipur. 

In addition, 27 projects under Integrated Sheep & 
Wool Development Programme covering 15 lakh sheep 
were also sanctioned to the State. Numerous Woolen 
Expos were organized in different cities of the State. 

Grants-in-aid amounting to Rs. ne.52 lakh have been 
released till date for implementation of the above 
schemes/programmes in Rajasthan. 

Upgradatlon Scheme for Textile and' Jute Indu.try 

567. SHRI BIR SINGH MAHATO: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has planned to 
modernize/upgrade the jute. mills in the country; 

(b) if so, the details thereof; 

(c) whether the Government has increased capital 
subsidy for the modernizationlupgradation of jute mills; 

(d) if so, the details thereof; and 

(e) to what extent the jute mills have improved their 
productivity? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes Sir. To accelerate the pace 
of modernizationlupgradation, Govt. of India, Ministry of 
Textiles has introduced the following schemes for jute 
mills: 

1, The' Technology Upgradation Fund Scheme 
(TUFs) for the Textile and Jute Industries for a 
period of 5 years with effect from 1.4.99. The 
Scheme has been further extended upto March 
2007. Under this scheme the interest distribution 
is 5%. 

2. JMDC Incentive Scheme for Modemisation of 
Jute fndustry-Capital subsidy Scheme came into 
effect from 8th July 2002 in order to facilitate 
capital investment for upgradation and/or 
modernization technology in jute industry by 
prOViding 15% incentive on the invested amount. 
This scheme is applicable only to the existing 
Cess paying jute mills. 

3. Under UNOP-CCF-1 Programme 6 (Six) Items 
of machinery upgraded Technology are being 
developed. 

(c) and (d) Yes Sir. The Government has increased 
capital subsidy under JMDC incentive Scheme for 
modernizatlonlupgradatlon of jute mills from 15% to 20% 
only in respect of new jute mills to be set up in jute 
growing areas having inadequate jute processing facilities. 

(e) The disbursement under the JMDC Incentive 
Scheme for the modernization of Jute Industry started 
only during 2003-04. It Is premature to evaluate the Impact 
of the JMDC Incentive scheme on enhanced productivity 
and efficiency of the mills which have availed the benefit. 
The disbursement under the TUFS is not that encouraging 
as the jute entrepreneurs are reluctant to access loan 
finance from the Financial Institutions. However, it is 
expected that the combination of TUFS and JMDC 
Incentive Scheme will usher faster modemizatlon of the 
Jute Industry which will lead to improvement in productivity 
and quality of products. 

World Bank Package for Rural Roads 

568. SHRI RAYAPATI SAMBASIVA RAO: 
SHRI HARIBHAU RATHOD: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: • 

. (a) whether the World Bank has approved a 400 
million package for development of rural roads in India; 

(b) if 10, the details of allocation, State-wise; 

(c) whether the loan will also support the Pradhan 
Mantrl Gram Sadek Yolana aimed at providing roads in 
rural areas; 

(d) if so, the details thereof; and 

(e) the extent to which World Bank has agreed and 
the total loan 80 far provided by the world Bank for 
these projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (e) During 2004-
05, the World Bank has approved creditlloan worth US$ 
399.50 million (US $ 300 million as IDA credit and 
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us $ 99.50 million as IBRD loan) for funding the World 
Bank Phase-I Project of Pradhan Mantri Gram Sadak 
Yojana (PMGSY) in the States of Himachal Pradesh, 
Jharkhand, Rajasthan and Uttar Pradesh. Of this amount, 
l!S $ 380.39 million (about Rs. 1900 crore) will be for 
the construction of rural roads and the balance is for 
ancillary activities. The World Bank funds are in addition 
to the regular PMGSY funds. 

The fixed component allocated State-wise among the 
lour project States is as follows: 

Name of the State Amount (Rs. in crore) 

Himachal Pradesh 

Jharkhand 

Rajasthan 

Uttar Pradesh 

176.60 

138.70 

403.60 

542.30 

Total 1261.20 

The balance of about Rs. 639 crore will be aUocated 
in annual tranches based on actual progress of the 
programme. 

NCR I 

569. SHRI K.S, RAO: 
SHRIMATI KI~AN MAHESHWAAI: 
SHRI BIR SINGH MAHATO: 
SHRI S.K. KHARVENTHAN: 
SHAI A. SAl PAATAP: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has recently 
constituted a National Committee on Rural Infrastructure 
to ensure time bound development of rural infrastructure; 

(b) if so, the details in this regard; 
" . 

(c) the areas selected by Committee for development, 
State-wise; and 

(d) the funds earmarked and released for the purpose, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF ,STATE IN 
THE MINISTRY OF PARLIAMENTARY: AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Ea) Yes, Sir. 

(b) The Union Government has constituted a 
Committee on Rural Infrastructure under the Chairmanship 
of Hon'ble Prime Minister. The Committee has another 
13 Members and the Member Convener of the Committee 
is Dy. Chairman, Planning Commission. The Terms of 
reference are as under: 

(i) Initiating policies to ensure time-bound provision 
of quality infrastructure in rural areas. 

(ii) Effecting Internal prioritization within major 
sectors of rural infrastructure for maximizing and 
early consideration. 

(iii) Developing innovative financing arrangements for 
complementing public investment In these areas 
and 

(iv) Monitoring progress to ensure that targets set 
are achieved. 

(c) and (d) No meeting of the Committee has been 
held so far, thus no fund has been earmarked and 
released to the States. 

Improvement of Public Finances by Gu)arat 
Government 

570. SHRI V.K. THUMMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Gujarat Government is taking steps 
to improve its public finances by reduction of average 
interest rate of debts; 

(b) whether the State Govemment has made any 
proposals to the Finance Ministry in this regard; and 

(c) the decision of the Union Government in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes Sir. 
State Govemment has undertaken extensive debt swap, 
including under Debt Swap Scheme of Gol. Government 
of Gujalat has swapped Central debt of Rs. 9563.51 
crores carrying coupon rate of 13% and above outstanding 
as on 01.04.2002, in full. 

(b) The State Government re.quested that 40% of 
their small savings collections may continue to be 
deducted and applied for swapping. Central. Government 
loans carrying interest rates lower than 13o/~. Further the 
State Govemment had requested for approval of loans 
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from merchant bankers «» 7.7% to 7.8% for swapping 
outstanding HUDCO loan bearing interest rate of 13.5%. 

(c) Approval for both the requests has been accorded. 

Export ot Iron Ore and Chromlte by Private Sector 

571. SHRI JUAL ORAM: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the private sector companies have been 
allowed to export Iron ore and Chromite from various 
States; 

(b) the credit subsidies and other incentives granted 
to them by the Central Government and respective State 
Governments for exporting Iron Ore and Chromite in last 
three years; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) The private sector companies do not 
require permission of the govemment to export iron ore 
with iron content less than 64%. However, such 
companies who own mines are allowed to export iron 
ore fines having iron content 64% and above after meeting 
requirements of domestic consumers and the MMTC 
Limited. Private sector companies are not allowed to 
export chromite other than through MMTC. 

(b) and (c) There are no credit subsidies or other 
incentives granted by the Central or State Govemments 
specific to exports of Iron Ore and Chromite. 

World Bank and IMF Assistance 

572. SHRI MANJUNATH KUNNUR: Will the Minister 
of FINANCE be pleased to state: 

(a) the details of the assistance sought by India from 
World Bank and IMF for implementing various schemes; 

(b) whether any policy has been formulated for getting 
assistance from World Bank and IMF: 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) India seeks 

assistance from of Intemational Bank for Reconstruction 
and Development (IBRD) Loans and International 
Development Association (IDA) Credits for implementing 
various developmental projects in the country. In the 
Financial Year 2004-05 (upto November), eight projects 
with total commitment of US $ 1700.62 million have been 
approved by the World Bank. India has not availed of 
any assistance from IMF since 1993. 

(b) and (c) The assistance to India is determined on 
the basis of Country Assistance Strategy (CAS), which 
reflects Bank's approach for assistance to India. CAS is 
finalized after extensive discussion between Line 
Departments of Govemment of India, State Govemments 
and the Wortd Bank. 

(d) Does not arise. 

Free Legal Aid to Poor 

573. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI MOHAN RAWALE: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(e) whether the Government are providing financial 
aid to the State Govemments for providing tree legal aid 
to poor people; 

(b) if so, the funds provided 80 far to each State 
during the last three years; 

(c) whether all the State Govemments have fully 
utilized the said fund propert¥; 

(d) if not, the reasons therefor; 

(e) the number of poor people in each State to whom 
free legal aid has been provided during the above period; 
and 

(f) the steps being taken by the Government to 
provide free legal aid to poor and weaker sections of 
society in an effective manner? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) In terms of sub-sections (c) and (J) of Section (4) of 
the Legal Services Authorities Act 1987, the National Legal 
Services Authority (NALSA) allocates funds on financial 
year basis to the State Legal Services Authorities including 
Supreme Court Legal Services Committee and Non-
Governmental Organisations for implementation of Legal 
Aid Programmes & Schemes framed by NALSA which 
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includes tree legal aid to the poor. The allotment of funds 
is done by this Authority on the basis of the specHic 
requests received from State Legal Services Authorities, 
and their need and programmes. 

A statement-I showing funds allocated by the NALSA 
during the last three financial years viz. 2001-02, 
2002-03 and 2003-04 is enclosed. 

(c) Yes, Sir. 

(d) Does not arise. 

(e) A Statement-II showing number of, persons 
provided free legal aid during the last three. years is 
enclosed. 

(f) NALSA is monitoring and evaluating the 
Implementation of the ,Legal Aid Schemes and 
Programmes in the country and is taking appropriate 
measures for spreading legal literacy and legal awareness 
amongst the poor and the weaker sections of the society, 
so as to strengthen the legal aid movement. 

Aecently, it was resolved in the Annual Meeting of 
all State Legal Services Authorities to raise the income 
ceiling in terms of section 12 (h) of the Legal Services 
Authorities Act 1987 from As. 25,000 to 50,000 per annum 
in respect of cases before the High Courts and courts 
subordinates thereto. The annual income Omit fixed by 
the Central Government, for cases before the Supreme 
Court is also Rs. 50,000. Pursuant to the implementation 
of the decision by some of the State legal Services 
Authorities, there has been a significant increase in the 
number of legal aid beneficiaries. 

SllIlmnllnl I 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Details of the Amount Allocated by National LfJ!IIIl SsfVicss Avthority during the 
/sst thffH1 financial )'SIllS 2OO1-Q2, 2002-03, and 2003-04 

(Including SUpflN11S Coult LIJfI8I SefVictls CommittH & NGOs) 

Name of the State 2001-02 2002-03 
Legal Services Rs. As. 

Authority 

2 3 4 

Andhra Pradesh 18,00,000 20,00,000 

Arunachal Pradesh' 0 0 

Assam 0 15,00,000 

Bihar 15,00,000 10,25,000 

Chhattisgarh 0 0 

Goa 0 0 

Gujarat 0 25,00,000 

Haryana 0 7,00,000 

Himachal Pradesh 5,00,000 5,00,000 

Jammu and Kashmir 0 0 

Jharkhand 0 10,00,000 

Kamataka 6,00,000 0 

2003-04 
As. 

5 

26,09,633 

0 

20,94,216 

4,94,924 

14,29,987 

0 

30,00,000 

5,28,500 

6,00,000 

0 

5,46,148 

0 
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2 3 4 5 

13. Kerala 0 15,00,000 37,00,000 

1~. Madhya Pradesh 0 0 0 

15. Maharashtra 1,98,000 2,98,000 1,60,000 

16. Manipur 0 0 0 

17. Meghalaya 5,00,000 0 0 

18. Mizoram 11,55,000 10,00,000 5,00,000 

19. Nagaland 5,00,000 0 0 

20. Orissa 15,00,000 41,00,000 13,00,000 

21. Punjab 0 5,00,000 15,28,500 

22. Rajasthan 15,00,000 10,00,000 52,00,000 

23. Sikkim 0 0 0 

24. Tamil Nadu 10,00,000 5,00,000 4,26,842 

25. Tripura 13,00,000 6,00,000 12,00,000 

26. Uttar Pradesh 50,5000 5,30,000 5,48,000 

27. Uttaranchal 0 10,00,000 0 

28. West Bengal 16,00,000 25,00,000 44,11,855 

29. Andaman & Nicobar 0 0 0 

30. U.T. Chandigarh 0 0 5,28,500 

31. Dadra & Nagar Haveli 0 0 0 

32. Daman & Diu 0 0 0 

33. Delhi 0 0 6,60,000 

34. Lakshadweep 0 0 0 

35. Pondicherry 0 0 10,00,000 

36. Supreme Court Legal 30,00,000 35,00,000 40,00,000 
Services Committee 
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5altlfl1l1n1 1/ 

Number 01 PfJlSons bentJlifttKi through LBflS/ Aid & A~e in Law ()oults during the 
last ThfH Fin6nCial YMIS viz 2001-02, 2002-03 and 2003·04 

(Bastld on the infol1Tl8tion provided by the State Legal Services AuthoritilJS) 

SI.No. Name of the State 2001·02 2002·03 2003-04 
Legal Services 

Authority 

2 3 4 5 

1. Andhra Pradesh 905 522 1,236 

2. Arunachal Pradesh 0 0 94 

3. Assam 15,118 14862 22,586 

4. Bihar 509 0 730 

5. Chhattisgarh 0 0 6,364 

6. Goa 116 231 416 

7. Gujarat 0 798 5,021 

8. Haryana 1,645 1598 1,934 

9. Himachal Pradesh 403 363 320 

10. Jammu and Kashmir 1579 1193 7n 
11. Jharkhand 0 8685 507 

12. Karnataka 1361 1,493 1,749 

13. Kerala 1017 402 545 

14. Madhya Pradesh 45,300 39,845 17,594 

15. Maharashtra 7,405 6894 5,593 

16. Manipur 0 0 0 

17. Meghalaya 29 6 

18. Mizoram 643 978 680 

19. Nagaland 69 547 237 

20. Orissa 1,692 1521 1,398 

21. Punjab 2102 3,159 3,420 

22. Rajasthan 2,588 5,401 ,7,947 

23. Sikkim 331 324 179 
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2 3 

24 .. Tamil Nadu 14,759 

25. Tripura 0 

26. Uttar Pradesh 1,057,372 

27 . Uttaranchal 0 

28. West Bengal 0 

29 . Andaman and Nicobar 0 

30. Chandigarh 299 

31. Oadra and Nagar Haveli 0 

32. Daman and Diu 0 

33. Delhi 5698 

34. Lakshadweep 0 

35. Pondicherry 184 

36. Supreme Court Legal 601 
Services Committee 

Equal RIghts to Sons and Daughters 

574. SHRI P. MOHAN: Will the Minister of LAW AND 
JUSTICE be pleased to state: 

(a) whether daughters of Hindu Undivided FamHles 
in our country enjoy equal right to property as sons enjoy; 

(b) if so, the names of such Indian States that have 
enacted law in this regard; 

(c) whether the Government propose to Implement 
the Law Commission's findings that has recommended 
equal rights to sons and daughters in Hindu Undivided 
Family; 

(d) if so, whether there is a move on the part of 
Union Government to ratify the United Nations Charter 
that proclaims all human beings are born free and equal; 
and 

(e) if so. the limeframe by which it could be 
achieved? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) and (b) The following State enactments 

4 5 

134196 142,697 

42 232 

1037860 791,025 

203 1,287 

1366 1.,202 

0 0 

448 574 

0 0 

0 0 

7516 12,721 

0 0 

1,103 1,564 

648 820 

allows daughters of Hindu Undivided famUy to enjoy equal 
right to property as SOIlS enjoy: 

(I) The Hindu Succession (Andhra Pradeah 
Amendment) Ad, 1986; 

(ii) The Hindu Succeaaion (Tamil Nadu Amendment) 
Act, 1990; 

(ill) The Hindu Succession (Karnataka Amendment) 
Act, 1994; and 

(Iv) The Hindu Succession (Maharashtra 
Amendment) Act, 1994. 

(c) The 174th Report of the Law Commil8lon of India 
on ·Property Right of Women: Proposed reform under 
the Hindu Law" has been examined In consultation wtth 
the Stale Governments. Aa the subject matter Is relatable 
to the Concurrent list of the Seventh Schedule to the 
Constitution of India, It is considered appropriate to allow 
the State Governments to bring in the necessary changes 
if the conditions obtaIning the States allow such 
amendment before any Parliamentary legislation could be 
considered. 



271 WtitttN1 Answers DECEMBER 3. 2004 to Ouestions 272 

(d) and (e) India is an original member of the U.N. 
since Its establishment in 1945. 

Plan to Promote Textile Trade 

575. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether India plans number of measures after 
the expiry of the agreement on textile and clothing which 
may help globally in clothing and textile markets; 

(b) if so, whether India-Pakistan-Nepal-Bangladesh-
Sri Lanka are much more efficient producers than India 
and China; 

(c) if so, to what extent the Indian Government 
proposes to improve its position; and 

(d) if 50, the extent to which steps have helped India 
in comparison to the neighbouring countries to fully 
compete globally on the textile issue? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) The global trading environment 
in the textiles and clothing sector Is likely to become 
more captivity with the expiry of the Agreement on Textiles 
and Clolhing from 1 January, 2005. Indian exportels in 
this sector have also been facing stiff competition from 
various low-cost supplying countries including Bangladesh, 
Napa!, Pakistan and Sri Lanka. The government has been 
taking suitable s~eps, from time to time, which have 
enabled the Indian exporters in this sector to meet the 
emerging challenges of global trade. These include various 
initiatives aimed at facilitating the modernization of 
technology in this sector, manpower development and 
providing suitable infrastructure al important textile centers. 
Certain fiscal measures and incentive schemes have also 
been implemented for the benefit of Ihe domestic textile 
and clothing industry. 

Vanlla Export 

576. SHRI P.C. THOMAS: Will the Minister of 
COMMERCE AND INDUSTRY be pleased 10 slate: 

(a) month-wise details of the price of VanUa for cured 
and green beans in US market from January to 
September 2004; . 

(b) month-wise average price prevailed In India during 
this period; 

(c) whether India exported Vanila 10 any country 
during this year and last year, give details; 

(d) whether any action has been laken by Ihe 
Government of India, spices Board or by Government of 
Kerala to help farmers to get better price; and 

(e) State-wise production of Vanila during the last 
three years and the extent of domestic use of Vanila 
and its export during these years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) It is understood that there is no market 
for green vanila beans in the USA. Month-wise details of 
the prices of cured vanUia In USA for the period January-
August, 2004 is given below: 

Month (2004) Total rate (US~ per kg) 

January 435.66 

February 439.13 

March 353.00 

April 431.19 

May 484.09 

June 287.28 

July 155.82 

August 158.66 

September 129.75 

Source: Spices Board 

(b) Since small quantity of vanilla is regularly exported 
from India, the FOB prices at which vanilla was exported 
from India is also a reference price for the farmers for 
seiling their produce. The monthly average FOB price of 
vanilla during the period January to August, 2004 is given 
below: 

Months Price Rs.lKg 

2 

January 17769.76 

February 18557.13 

March 21134.98 
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2 

April 19284.66 

May 19319.46 

June 6224.85 

July 7086.40 

August 6742.86 

(c) India exported vanilla to USA, France, UK, 
Canada, Netherlands, Germany, Japan and Estonia. Data 
on export of vanilla is given in the table below: 

Year 

Quantity 
(Tonnes) 

Export 

Value 
(Rs. Crores) 

2003-04 (E) 26.4 36.06 

2004-05 (E) April-October 15.0 22.72 

(~) Estimated Source: Spices Board 

(d) Steps taken by the Govemment/Spices Board to 
help the farmers include the following: 

• Government of India is implementing a Central 
Sector Scheme on "Macro Management in 
Agriculture Supplementation/Complementation of 
States' Effort through Wof1( Plan" including a 
programme of Integrated Development of Spices 
which includes vanilla. Under this programme, 
assistance is provided for production and 
distribution of quality planting material, large 
scale multiplication of planting material, field 
demonstration and training of farmers. 

• Spices Board has encouraged vanilla growers 
to constitute a producer company to pool and 
process beans for value added direct export. 

• Spices Board has helped the company 
(VANILCO) to get both term loan and working 
capital. The company has since commenced 
pooling and processing. 

• Spices Board encourages vanUla growers to 
process their produce by providing technical 
inputs (through training. promotional litendure and 
CD) and assistance tor procuring curing 
equipments. 

• Spices Board schemes are available to such 
tarmers'groups and companies formed by 
farmers for export marketing vanilla processed 
by them. 

(e) State-wise production of vanilla during last 3 years 
Is given below: 

Production In tonnes 

State 2001-02 2002-03 2003-04 

Kamataka 36 

Kerala 12 

Tamil Nadu 12 

Total 60 

Source: Spices Board 

54 

18 

19 

91 

82 

34 

18 

134 

No authentic estimates of domestic consumption 01 
vanilla is available. Export of vanilla beans from India 
during the last 3 years is given below: 

Year 

Quantity 
(Tonnes) 

2002-03 25 

2003-04 (E) 26.4 

2004-05 (April-October) (E) 15 

(E) estimated. Source: Spices Board. 

Export 

Value 
(Rs. Crores) 

22.26 

36.06 

22.72 

Evaluation of the Non-Ferrou. Meta'. 
Production Coat 

577. SHRI ANANTA NAYAK: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) whether the Government have evaluated the cost 
of production of domestic Non-Ferrous Metals Industry 
vis-a-vis overseas smelters with specific emphasis on 
infrastructural cost, power cost In Industries such as 
copper, lead and zinc; and 

(b) the measures taken by the Government projecting 
the investment made by these Non-Ferrous Metals 
industries? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The industrial policy of July 
1991 has opened all manufacturing activity to competition. 
Trade policy reforms were brought in to promote efficiency. 
With liberalization of industry and trade, lifting of 
quantitative restrictions and progressive scaling down of 
tariffs, the decisions regarding evaluation of casts to buy 
indigenously produced vis-a-vis imported metals like 
copper, lead and zinc and to undertake investment in 
industries are taken by the entrepreneurs on the basis of 
their own commercial judgement and the international 
competitiveness of the indigenous output. The domestic 
investment and output levels are determined, inter alia, 
by the market forces. 

The Government has opened the mining sector in 
1993 after the amendment of the National Mineral Policy. 
The sector is opened to Foreign Direct Investment (FDI). 

[Tf'lins/ation} 

Rehabilitation Centre Scheme 

578. SHRI NARENDRA KUMAR KUSHAWAHA: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Government is formulating any 
scheme for District Rehabilitation Centre: 

(b) if so, the names of States where the scheme is 
likely to b& launched; 

(c) the funds released by the Central Government 
for this scheme so far; and 

(d) the facilities likely to be provided under the above 
mentioned scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) The 
Ministry of Social Justice and Empowerment is 
implementing the District Rehabilitation Centre Scheme. 

(c) The funds released by the Government for this 
scheme during the years are as below: 

Year Plan Non Plan 
(Rs. in lakhs) 

2004-05 As on Aug. 2004 150.00 

2003-04 420.00 

2002-03 420.00 

2001-02 363.00 

2000-01 420.00 

1999-2000 290.00 

1998-99 317.28 

1997-98 282.53 

1996-97 241.81 

(d) The existing District Rehabilitation Centre are 
providing comprehensive rehabilitation services to the 
disabled persons and adopting a multi-purpose approach 
to tackle problem emanating from illiteracy, Ignorance and 
poverty. The services offered by these centers for the 
persons with disabilities are as below: 

(i) Asse88ment and fitman of aids and appliances. 

(ii) Vocational guidance programmes, training, skills 
and placement services. 

(iii) Educational services (In integrated and Sp. 
Schools). 

(iv) Therapeutical treatment (Physlo, Occupational, 
speech theraphy) 

(v) Medical interventionaVsurgical corrections. 

(vi) Self Employment, disability pension, scholarship, 
bus passes, pension and other benefit under 
the States. 

(vii) Conducting assessment clinics at PHCs and their 
villages. 

(viii) Conducting programme for creating awareness 
in the community. 

{English} 

Scheme for Handloom Weaver. 

579. SHRt JASHUBHAI DHANABHAI BAR AD: Will 
the Minister of TEXTILES be pleased to state: 
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(a) the names of the citiea in which marketing! 
purchase centres will be set-up for handioom weavers; 

(b) the steps taken tOrenlove the problems being 
faced in the handloom sector. 

(c) whether social securities have been provided to 
them; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (StiRl SHANKER SINH 
VAGHELA): (a) Marketing Complexes under the 'Scheme 
for setting up of Marketing Complexes' are set up in 
those cities based on the demand from handloom 
agencies and feasibility of the location. Till date Marketing 
Complexes have been set up in Jaipur, Kolkata, 
Ahmedabad, Hyderabad, Kanpur, Indore and Navi Mumbai. 
Another Complex at Delhi is being commissioned shortly. 

(b) The Government of India is Implementing a 
number of Plan Schemes for the development of 
handloom sector and welfare of handloom weavers. These 
include: 

(i) Deen Day.al Hathkargha Protsahan 
(DDHPY). 

(ii) Marketing Promotion Programme. 

(iii) Mill Gate Price Scheme, 

(iv) Workshed-cum-Housing pcheme. 

(v) Weavers Welfare Scheme: 

• Thrift Fund Scheme 

• New Insurance Scheme 

• Health Package Scheme 

(vi) Handloom Export Scheme. 

Yojana 

(vii) Integrated Handloom Training Project (IHTP). 

(viii) Design Development & Training Programme. 

Recently new schemes for skill upgradation namely-
Integrated Handloom Training Project and In8urance 
coverage, namely-Bunkar 8ima Yojana and a Non Plan 
Scheme of or.e time Rebate 41 10% given by the 
handloom agencies on sale of handloom cloth have 

. already been introduced. 

(c) The Government of India is implementing 80cial 
security measures through the Weaver Welfare Scheme 

which include Health Package, Thrift Fund and New 
Insurance Scheme. In addition, enhanced insurance 
coverage has been introduced for weavers under BunkrIr 
8ima Yojana. 

(d) Does not arise. 

{Trsns/a/ionj 

Establishment of Industrial Group for Industrial 
Development 

580. SHRI SANTOSH GANGWAR: 
SHRI GIRIDHARI YADAV: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the Government propose to set up 
. Industrial groups In various cities in the country for 
development of industries; 

(b) if so, the details thereof; 

(c) the details of funds likely to be spent on 
implementation of industrial groups proj,ct; 

. (d) proposals of foreign Industries received during 
last five years and action taken thereupon; and 

(e) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (e) The Government has no 
proposal to set up Industrial Groups in various cities In 
the country for development of industries. 

Pollcle. AffectIng In.urance Sector 

581. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of FINANCE be pleased to state: 

(a) whether ACCI has prepared report In course of 
Its survey in which they have expressed apprehension 
that service tax on insurance premium will affect busill8l8; 
and 

(b) if 80, the detaU& thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (II) and (b) 
Yes, Sir. FICCI in its report has mentioned that inc:reue 
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In the service tax is likely to result In Increaae In Insurance 
premium payable In proportion to the risk premium 
component. 

[English! 

Perlonnance of Banke 

582. SHRI P.S. GADHAVI: 
SHRI GURUDAS KAMAT: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Public Sector Banks have Improved their 
overall performance during the last fiscal year reporting a 
substantial growth of more than 50 per cent In their net 
profit; 

(b) if so, the details thereof; 

(c) whether the dividend paid by the Public Sector 
Banks is inadequate as compared to their net profit and 
if so, the reasons therefor; and 

(d) the quantum of dividend paid by Public Sector 
Banks during the last fiscal year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Public sector banks have Improved their performance for 
the last few years registering substantial growth In their 
gross and net profits. The details are as under: 

(Rupees in crore) 

Year Gross profit Net profit 

2001-2002 21677 8304 
(57.03) (92.29) 

2002-2003 29715 12295 
(37.08) (48.05) 

2003-2004 39475 16546 
(32.83) (34.57) 

(c) and (d) The information is being collected and 
will be laid on the Table of the House to the extent 
available. 

Notlflcetion of Freedom of Information Acts 

583. SHRIMATI MANORAMA MADHAVRAJ: 
SHRI BACHI SINGH RAWAT 'BACHDA': 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Govemment has not yet notified the 
Freedom of Information Act, 2003; 

(b) if so, the reuons therefor, and 

(c) the time by which the Act Is likely to be brought 
Into force? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) The Ministry of Personnel, Public Grievances and 
Pensions has Informed that the Freedom of Information 
Act, 2002 was notified In the Gazette of India on 7th 
January, 2003, and that said Ministry has received a 
number of representations/suggestions for amending the 
provisions of the Act and the same are being examined. 
In view thereof, it is not possible to Indicate the time by 
which the Act is likely to be brought into force. 

Opening of Banke In Orl ... 

584. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCF. be pleased to state: 

(a) whether the Government has received 
representations from various sections of society Including 
public representatives to open branches of State Bank of 
India in various parts of Orissa; 

(b) if so, the details In this regard; 

(c) the action taken by the Government on such 
representations so far; and 

(d) the time by which the new branches of State 
Bank of India will be opened during 2004-05 in various 
parts of the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Reserve Bank 0.1 India (RBI) has reported that a 
representation has been received for opening a branch 
of the State Bank of India (SBI) at Rahama, Cuttack, 
Paradeep Road in the Jagatslnghpur District of Orissa. 
The representation has been forwarded to the SBI for 
exploring the possibility of opening a branch there. 

(d) As per RBI's extant policy, it Is for the Banks 
themselves to Identify locality/center for opening new 
branches with the approval of their Boards. The RBI has 
since granted an authorisation for opening of SBI branches 
at Fortune Tower-Bhubaneswar, Langigarh and 
Chandlkhol, in Orissa. Besides, applications have also 
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been received by the RBI from sel for authorising it for 
opening branches at Aiglnla and Nllaglri, In Orlaea. 

U.. of Land OWned by NTC Mme 

585. SHRI MOHAN RAWALE: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Govemment plana to commerclaUy exploit 
land owned by NTC aoross the country, including 
Maharashtra and convert the loss making units into export 
processing zones, theatre complexes, malls, restaurants 
and residential quarters for Its staff, 

(b) if so, the broad outlines thereof; 

(c) whether NTC land can serve as a catalyst for 
the rejuvenation of the Island city along the lines of 
Canary Wharf in London or Hudson Yards in New York. 

(d) whether it has the potential to change the face 
of Mumbai's real estate market and bring down the prices 
of property to be more affordable; and 

(e) if so, the facts thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The rehabilitation schemes 
approved by BIFR for the sick companies of NTC, require 
the surplus land to be disposed of to generate resources 
for the rehabilitation. 

(e) to (e) It is expected that sale and development 
of the land of these textile mills can provide space 
required for creating crucial civic and commercial 
infrastructure in the Island city of Mumbal. 

Gold Import 

586. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) details of state-wise import of Gold during the 
year 2004; 

(b) the estimated demand and availability of Gold in 
the country at present; 

(e) whether inspite of liberal import rules, the prices 
of Gold in the country is continuously rising; 

(d) the monthly price of 10 gm of gold since January, 
2004 onwards: 

(e) main reasons for rise in gold prices; and 

(f) the effective steps Govemment have taken to 
check the prices? 

THE MINISTER OF STATE IN THE MINISmy OF 
COMMERCE AND INDUSl RY (SHRI e,V.K.S. 
ELANGOVAN): (I) State-wise data on import of gold Is 
not maintained. However, POrl-wise and commodity-wise 
data is maintained by the Directorate-General of 
Commercial Intelligence and Statlsb. Import data is 
available In the Publication 'Monthly StaktfC8 of Foreign 
Trade of Indle, Vol. II (Imports)--Annual Number' 
published by Directorate Genera' of tommercial 
Intelligence & Statistics whict't Is aval'" In the Par1lament 
Library. 

(b) The Reserve Bank of India does not maintain 
any data In this regard. 

(e) and (d) Monthly average price (for the months 
January to October 2004) of gold in the Intemational and 
domestic markets are given In the enclosed Statement. 
During the period January to October 2004, the average 
prices of gold per 10 gms have moved from As. 6187 to 
As. 6358 in India. The gold price movements In India 
are generally In synchronization with the Intemational 
prices. 

(e) and (f) Intemationally, various factors such as 
demand and supply, investor interest, intersst ratea, 
movement in the exchange rate of US dollar viS-8-vis 
other intemational currencies. etc. affect the gold prices. 
The same holds good In India also. 

2004 

January 

February 

March 

April 

May 

Monthly 8V8fl1gtJ pnc8s of gold 

London 
PM 

(USD/Ounee) 

2 

414.17 

404.07 

406.67 

403.59 

383.36 

Mumbai 
(RsJl0 gms) 

3 

6,187.14 

6,024.44 

5,983.26 

5,899.21 

5,728.33 
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June 392.37 5,861.82 

July 398.07 6,057.73 

August 400.51 6,120.48 

September 405.44 6,172.00 

October 420.84 6,358.16 

Setting up of Handicraft Complex •• In Uttllranchat 

587. SHRI RAJ ENDER KUMAR: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has provided any 
financial assistance for setting up of handicraft complexes 
in the country including Uttaranchal particularly in 
Haridwar; 

(b) the details thereof during each of the last three 
years; 

(c) the number and locations of the complexes; 

(d) whether the government has any proposal to set-
up an export zone for handicraft items in Uttaranchal 
State; and 

(e) if so, the details and locations thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) to (c) There is no scheme for setting up 
of handicraft complexes in the country. However, there Is 
a scheme for setting up of Urban Haats at prime locations 
in the country, which provide direct marketing facUlties to 
the handicraft artisans and handloorn weavers round the 
year. The year-wise and location-wise details of all Urban 
haats sanctioned so far, including the slate of Utlaranchal 
State Is as per statement attached. The Government 
assistance is limited to 70% of the project cost. There Is 
no proposal to set up an Urban Haat at Haridwar in the 
State of Uttaranchal. 

(d) No, Sir. 

(9) Does not arise. 

(In Rupees) 

SI.No. Year State Location of Urban Haat with Name 
of Implementing Agency 

Total project cost 
Approved by High 
Level Screening 

Committee 

2 3 

1. 1998-99 UP 

2. 1998-99 Orissa 

3. 1998-99 Gujarat 

4. 1999-2000 Haryana 

5. 1999-2000 Jammu & Kashmir 

4 

Agra 
UP State Tourism Dev. Corpn. Ltd., 
Lucknow 

Bhubaneshwar 
Indl. Infrastructure Dev. Corpn. 
Bhubaneswar, Ori ... 

Ahmedabad 
Indl .• Extn. Cottage (INDEXT-C), 
Gandhi Nagar 

Uchana (Kamal) 
Haryana Tourism Corpn., 
Chandigarh 

Jammu 
J&K HC Corpn. Srinagar 

5 

1,05,00,000 

1,86,00,000 

1,70,00,000 

1,23,00,000 

",37,00;000 
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6. 1999-2000 West Bengal Kolkatta 1,75,00,000 
Indian Craft Village Kolkata 

7. 1999·2000 Jharkt1and Ranhi 1,81,00,000 
Ranchi Indl. Dey. Authority, 
RRnchi, Jharkhand 

8. 19£19·2000 Andhra Pradesh Tin:pat: 1,67,00,000 
Andhra Pradesh Travel & 
Tourism De'l. Cnrpn., Hyderabad 

2000-2001 Nil Nil Nil 

9. 2001-2002 Rajasthan, Jaipur Approved In principle 
Udhyam Protsahan Sansthan, Jodhpur 

10. 2001·2002 Rajasthan Jodhpur 2,00,00,000 
Udhyam P,ot8ahan Senathan, Jodhpur 

11. 2001-2002 Uttar Pradesh Kanpur 2,00,00,000 
Kanpur Dev. Authority, Kanpur 

12. 2001·2002 Uttarandlal Dehradun 1,81,00,000 
State Indio Dey. Corpn. of Uttaranchal 

.13. 2001-2002 Madhya Pradesh Gohar Mahal 1,80,00,000 
Madhya Pradesh Hast8hilp Hathkargha 
Vikas Nigam, Bhopal 

14. 2001-2002 Chhattisgarh Raipur 1,60,00,000 
Chhattisgarh Khadi Gramodyog 
Board, Raipur, Chhattisgarh 

15. 2001-2002 Assam Guwahati 1,98,00,000 
Assam Gov!. Mktg. Corpn., Guwahati 

16. 2001-2002 Tripura Agartala 1,35,00,000 
Tripura Handlooms & Handicrafts 
Dey. Copm Ltd., Tripura, Agartala 

17. 2002-2003 Jammu &. Kashmir Srinagar 2,00,00,000 
J&K HC Corpn., Srinagar 

18. 2002-2003 Punjab Patiala 1,95,70,000 
INT ACH, New Delhi though Deptt. 
of Culture, Gov!. of Punjab 

19. 2002-2003 Uttar PradeSh Lucknow, 2,00,00,000 
Avadh Heat Samiti, Lucknow 

20. 2002-2003 Uttar Pradesh Varanasi 1.95,00,000 
UP Tourism, V.raoasi, Gov!. of UP 

21. 2002-2003 Jharkhand Hazaribagh 2,00,00,000 
Hazaribagh Kala Evam Sanskrltl Vlkas 
Parishad, Hazarlbagh, Jharkhand 
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22. 2002·2003 Kerala 

23. 2002·2003 Gularat 

24. 2002·2003 Gularat 

25. ,2003-2004 Karnataka 

26. 2003·2004 Nagaland 

27. 2003·2004 OriBBa 

28. 2003·2004 OriBBa 

29. 2003·2004 Maharashtra 

30. 2004-2005 Deihl 

31. 2004·2005 Pondlcherry 

[Translation} 

Export of Handloom Product. 

588. SHRI AJIT JOGI: 
SHRI D. VinAL RAO: 

Will the Minister of TEXTilES be pleased to state: 

(a) whether the export of handloom and textile 
industry products in the year 2003·2004 has come down; 

(b) the target of export for this year; 

(c) the reasons for not achieving export targets: and 

(d) the quantum of export In this regard and the 
foreign currency earned through exports dllrlng the IaIt 
three years? 

4 

Trlvandrum 
Kerala State Handicrafts Dev. 
Corpn. ltd., Kerala 

5 

Approved In principle 

Surat 2,00,00,000 
Indl. Extn. Cottage (INDEXT·C) 
Gandhi Nagar 

Bhuj 1,42,00,000 
Indl. Extn. Cottage (INDEXT·C) 
Gandhi Nagar 

Myaore, JSS MahavldyapHtha, 
Ramanuja Road, Mysore 1,98.00.000 

Dlmapur 132,43,000 1st Phase 
The Nagaland Hl & HC Dev .• 
Corpn., Dlmapur 87,57,000 2nd Phase 

Purl. 2.40.00,000 
The OriBBa Industrial Infrastructure 
Dev. Corpn., Bhubaneshwar 

Konark 2.00,00.000 
The Orissa Tourism and Dev .• 
Corpn., Bhubaneshwar 

Puna Approved In Principle 
The Nalanda Pratishthan. Pune 

Delhi Approved in principle 

Pond/cherry 2,00,00.000 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHElA): (a) No, Sir. The total exports of textile 
products. Including handlooms. during the year 2003-04 
was US$ 13159.5 million, registering a growth of 8%. 
Separate export data for handloom products from the 
year 2003·04 onwards II not available due to absence of 
separate ITC (HS) Codes for the handloom products. 
Efforts are on with the Ministry of Finance and the office 
of the Dlrectorate·General of Foreign Trade for allotment 
of separate ITC (HS) Codes for the handloom products. 

(b) A target US$ 13500 million was fixed for the 
year 2003·04 for textile products. including handlooms. 

(c) The reasons for not achieving the'targets for the 
year 2003·04 are mainly Increaaed competition from 
countries like China. Bangladesh etc. 
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(d) Quantlty-wiae export data is not centrally 
maintained. However, as per export data made available 
by the Directorate-General of Commercial Intelligence & 
Statistics (DGCI&S), the textile exporta in value terma, 
during the last three years i.e. from 2001-02 to 2003-04, 
have been as under: 

Year 

2001-02 

2002-03 

2003-04 

(English! 

Textile exports, Including handlooms, 
in Million U8$ 

10764.7 

12412.7 

13159.5 

Amendment In Patent Bill 

589. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI D. PURANDESWARI: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to atate: 

(a) whether Indian Pharmaceutical Alliance has sought 
certain amendments to Patent (Amendment) Bitt to 
safeguard already patented compounds from patentability 
in new forms; 

(b) if so, details thereof and reaction thereto; 

(c) whether the Government also proposes to amend 
Patent Bill in accordance to the WTO agreements; 

(d) if so, details thereof; 

(e) the time by which the said proposals wHl be 
implemented; 

(f) whether the Government has taken measures to 
address the concern of Indian companies before amending 
the patent law; and 

(g) if so, the details thereof and measuret taken to 
ensure that foreign companies cannot claim patents of 
"roducts already in Indian market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (g) Under the TRIPS agreement of 
WTO Agreement, India has an obligation to amend the 

Patents Act, 1970 to provide for product patent protection 
In all fields of technology with effect from January 01, 
2005. In order to Identify the elements of the proposed 
amendments, Government undertook exteneive and broad 
based country-wide consultations Involving different 
stakeholders, Including all sectiona of the pharmaceuticals 
Industry. The Indian Pharmaceutical Alliance In its 
submiaeion hu suggested, im.r .Im, for retention of pre-
grant oppolition, no patentt to polymorph., hydratos, 
ilOmera, metabolite. etc. All views and concerns will be 
taken into consideration 8ultably before finalising tho said 
amendment. 

BACON-2004 

590. SHRI KAlLASH MEGHWAL: WtIf the Minister of 
FINANCE be pleased to state: 

(a) whether recently there was a Bankera' meeting 
(Bacon 2004) held by Indian Bankers A.soclatlon; 

(b) if so, the details thereof; 

(c) the Issues discussed during the Summit and the 
results thereof; and 

(d) the extent to which active participation of Banks 
can help improving the growth of country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 8.S. PALANIMANICKAM): (a) and (b) 
Bankers' Conference (BANCON) was ho.ted by Punjab 
National Bank with organizational support from Indian 
Banks' Association (IBA) on 10th and 11th November, 
2004 at Vigyan Bhavan, New Delhi. The theme of the 
conference was "Indian Banking: Realizing Global 
Asplratlons-. More than 1200 delegate. participated In 
the Conference. There were five technical .... Ions with 
speakers and penallsts drawn from bankers, regulators, 
con.ultant., academicians and corporate leaders from 
India and abroad. 

(c) Important issues concerning the banking & 
financial sectors were discussed in the five technical 
se_ions comprising (i) Creating Global Winners from 
India, (II) Corporate Governance: Towards Best Practices, 
(Iii) Role of Banks in Entrepreneurial Development & Micro 
Finane., (iv) Technology In Banks: The Road Ahead and 
(v) Basel II-Emerging Market Perspective.. These technical 
8e88lons were thought provoking and generated active 
participation from delegates. It Is oxp8Cted that the i88U8S 

that hIve emerged from these interactive seuions would 
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help the regulators to develop suitable policy measures 
for the banking and financial sector. 

(d) Bankers have to play a critical role in the 
development of the country by providing support for 
employment generation, research and development, 
educational loans for the development of human capital 
and also for providing urban amenities in rural areas 
(PURA). Bankers have to come out of the traditional roles 
and develop innovative ways and means for the 
development of agriculture, SSI and infrastructure sector. 

Term of ChalrmanIVlce-Chalrman of EPC 

591. SHRI ADHIR CHOUDHARY: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 

(a) whether the term of a Chairman or Vice-Chairman 
of Export Promotion Council is concurrent to their terms 
as elected members of committee of administration; 

(b) if not, the justification of allowing Chairman and 
Vice-Chairman to romain in office without elections; 

(c) details of activities planned/implemented by Export 
Promotion Council during last one year and the measures 
taken to ensure that the planned activities are executed 
on priority basis; 

(d) details regarding requisite quorum fixed for AGM 
of Export Promotion Council and the instances when AGM 
was held without requisite quorum; and 

(e) measures taken· to ensure quorum of AGM and 
action taken against the defaulting Councils? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) Does not arise. 

(c) Details of activities planned/implemented by the 
Export Promotion Councils, during 2003-2004, is given In 
the statement enclosed. 

(d) Article 17.2 of the Model Articles/Bye-laws, 
circulated to the Export Promotion Councils (EPCs) for 
adoption. provide for requisite quorum for Annual General 
meetings (AGMs) of the EPCs. Each EPC is required to 
follow the provisions of the Articles/Bye-Iaws adopted by 
it in all matters, including holding of AGM. No such 
instance, where AGM has been held without requisite 
quorum, has been reported to the Government. 

(e) The concerned Administrative Divisions in the 
various Departments ensure that AGMs of the Councils, 
under their charge, are held in accordance with the 
provisions of the Articles/Bye-laws. 

Stlllllntlnl 

SI.No. 

1. 

2. 

3. 

4. 

Export Promotion Activities of EPCs Plannedllmplemenled under MOA during 2003-04. 

Name of Council 

2 

Apparel Export Promotion Council, New Delhi 

Cashew Export Promotion Council. Cochin 

Carpet Export Promotion Council, New Deihl 

CAPEXIL, Kolkata 

No. of activities 

3 

22 

9 

3 

5. Cotton Textiles Export Promotion. Council, Mumbai 

6. 

7. 

Council for Leather Exports,Chennai 

Engineering Export Promotion Council, Koikata 

21 

36 
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2 3 

8. EPC for Handicrafts, New Delhi 20 

9. Electronics & Computer Software EPC, New Delhi 12 

10. Gem & Jewellery Export Promotion Council, Mumbai 15 

11. Handloom Export Promotion Council, Chennai 6 

12 . Indian Silk Export Promotion Council, Mumbai 4 

13 . Project Exports Promotion Council (erstwhile ceCI) New Delhi 9 

14. Plastics Export Promotion Council, Mumbai 29 

15. Power1oom Development & EPC, Mumbei 2 

16. Sports Goods Export Promotion Council, New Delhi 9 

17. Synthetic & Rayon Textiles Export Promotion Council, Mumbai 18 

18. Wool & Woollen Export Promotion Council, New Deihl 9 

19. CHEMEXCIL, Mumbai 

20. Shellac Export Promotion Council, Kolkata 

21. EPC for EOUs & sEZ Units, New Delhi 

22. Wooltexpro, Mumbai. 

Failure of Modhavpura Mercantile Sank 

592. sHRI ANANDRAO VITHOBA ADsUL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government has made any 
inveatigation to find out the causes for the taNure of 
Modhavpura Mercantile Bank; 

(b) if so, the details thereof; 

(c) the names of the persons found involved for tallure 
of bank; 

(d) the action taken by the Government against each 
01 such persons and public money recovered from them; 
anei 

(e) the steps taken by the Government to check 
such incidents in the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (sHRI 5.5. PALANIMANICKAM): (a) and (b) 

45 

8 

8 

during 1999-2000, Madhavpura Mercantile Co-operative 
Bank ltd. (MMCB) had resorted to indiscriminate lending, 
particularly to stock broklng firms In gross violation of 
lending norms. In March, 2001, there was a sudden "run-
on the bank, "run" on the bank, following rumors of Its 
large exposure to a leading stock broker at Mumbai, who 
suffered huge losses in his share dealings. There was 
large scale withdrawal of deposits in March, 2001, 
resulting in server liquidity problem for the Bank. With a 
view to protect the interest ot the depOSitors, RBI issued 
directions to the Bank under Banking Regulation Act 1949 
restricting certain operations and requisitioned the Central 
Registrar of Co-operative Societies (CRCs) to 5upersed", 
the Board of Directors and appoint an Administrator. 
CRCS had suparseded the Board and appointed an 
Administrator on 14th March, 2001 to oversee the affairs 
of the Bank. A Joint Parliamentary committee was also 
constituted to enquire into the stock scam, through a 
Motion in Lok Sabha on 26th April, 2001. The Committee 
has since submitted its report and Government ot India 
has placed before the Parliament, the action taken report 
on the observatlonslfindings of the Committee. 
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(c) and (d) The Board of Management of the Bank 
was found primarily responsible for the failure of MMCB. 
RBI has flied criminal complaints against Shri Ramesh 
Bhai Nandlal Parekh, Chairman and Shri Devendra Prasad 
Pandya, Chief Executive and Managing Director, in the 
Court of Metropolitan Magistrate under Banking Regulation 
Act 1949 and Reserve Bank of India Act 1934 for having 
made false statements to RBI with respect to their call 
money borrowing and also failing to meet Its assurance 
for submitting the required information. MMCB has also 
filed suits in 437 accounts involving an amount of 
Rs. 220.51 crores and issued legal notices in 
930 accounts involving Rs. 1456.64 crores. 

(e) Since April, 2001, RBI has taken a series of 
measures to correct the systematic deficiencies and to 
strengthen the system of supervision of Urban Co-
operative Banks, which include, in/Br-II/ill, guidelines on 
capital adequacy norms, investment In Government and 
other approved securities, Bank finance against shares 
and debentures, operation in caH/notice money market, 
introduction of 90 days norms fer NPA classification, etc. 

Smuggling of Gold 

593. SHRI VIJOY KRISHNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned 'Desh mein khub 
chamak raha hai sone ki taskari ka dhanda' appearing in 
NllvtJhllrst TImBS dated the October 13, 2004; 

(b) if so, the details of the salient points brought out 
therein; 

(c) whether the smuggling of gold is increasing in 
the country; and 

(d) if so, the steps taken by the Government to curb 
the smuggling of gold? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) The following salient points have been brought 
out in the article: 

(i) According to Bankers and Gold Analysts, gold 
worth Rs. 8,000 crores is smuggled Into lndia 
every year. 

(ii) According to other estimates, about 3000 tonnes 
of gold is smuggled into. India every year. 

(iii) According to Analysts, there Is a danger that 
such Illegal exchange of money In terms of gold 
may be used for anti-national activities. 

(iv) Gold and precious stones are used for hoarding 
of black money. 

(v) According to senior bankers, India has a 
restrictive policy on gold and because of that 
domestic prices of gold are more than 
International prices. As a result of this, 
smuggling/hoarding of gold countries. 

(c) No, Sir. This would be evident from the value of 
gold seized during the last 3 yeart which Is as under: 

Year 

2001-02 

2002-03 

2003-04 

Value of seized gold 
(Rs. in crore) 

25.04 

14.53 

2.48 

(d) All Customs flied formations including the 
Directorate of Revenue Intelligence are alert and vigilant 
to detect and prevent smuggling of all contraband items 
Including gold. 

LIC Public Ofter 

594. SHRI BALASAHEB VrKHE PATIL: 
DR. M. JAGANNATH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Life Insurance Corporation has lost 6% 
market ahare In the first half of the current financial year; 

(b) If so the reasons therefor; 

(c) whether LIC has sought permission for Rs. 2,000 
crore public offering; 

(d) if so, the reasons therefor; and 

(e) the -Jteps taken to improve Its performance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
Life Insurance Corporation of India (L1C) have reported 
that they have registered a growth of 6'2.71 % In First, 
Premium Income in the first half of the current year over 

• 
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corresponding period last year. However, their market 
share has come down by 6% as compared to last year 
during this period partly becaun ot tough competition in 
the market and partly due to continued focus on old 
products like Endowment, Whole ute and Te"" Asaurance 
Plans. 

(c) No, Sir. 

(d) Does not arise. 

(e) To Improve Its performance, LlC have launched 
three new products in November, 2004. They are now 
shifting the product focua to marketing of Unit Unked 
Scheme and Individual Penllon Plana, which are popular 
in the market. Other steps include increasing group 
business by tie ups with banks, designing new products 
for fund management, new growth oriented scheme of 
incentive bonua for Development Officers etc. 

Production and Import of Aliw Silk 

595. SHRI PRABHUNATH SINGH: Will the Minister 
of TEXTILES be pleased to atate: 

(a) whether there is reduction in domeatic production 
of raw silk and incr.lue in import of raw silk; 

(b) If so, the details and the reasons therefor; and 

(c) the steps takenlbeing taken by the Government 
to Increase domestic production with a remunerative price? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Vee, Sir. There 18 reduction in 
domestic production of raw silk and increase in irnport of 
raw silk. the production of raw ailk and import of raw silk 
during the laat three years i.e. 2001-02, 2002-03 and 
2003-04 ia given below: 

Vear Production of Raw Silk (M.T.) Import of Raw 
Mulberry Tasar Erl 

2001-02 15842 249 1160 

2002-03 14617 284 1316 

2003-04 13970 315 1352 

The main reason for decline in raw silk production 
was due to continuous drought conditions prevailing in 
the traditional states viz:, Karnataka and Tamil Nadu 
during 2002-03 and 2003-04 resulting In decline in 
mulberry raw silk production. However, there was no 
decline in non-mulberry silk production during 2002-03 
and 2003-04. AIBO surge In imports of raw silk maInly 
from China since 2001 coupled with steep fall in prices 
disrupted the Indian silk r:narket and adversely affected 
cropping pattern of a large number of cocoon growers of 
most of the States specially Kamataka, Andhra Pradesh 
and Tamil Nadu. 

(c) Several programmes and schemes to increase 
domestic production with a remunerative price have been 
instituted. The major ones are: 

• Research and Development efforts of Central 
Silk Board have been stepped up to Improve 
quantity and productivity of serk:ulture, by 
evolution of more productive and stress tolerant 
breeds and hybrids of mulberry and non-mulberry 
food plants and silkworms; and development of 
low cost reeling and proceseing technologies In 
silk; 

Muga Total Silk (M.T.) 

100 17351 6808 

102 16319 9054 

105 15742 9258 

• Seed Support & Technical Assistance is being 
given by th", Cantral Silk Board to State 
Governmer:ls~ ,;lrmers & reelers by maintenance 
of parent races and basic seed, supply of 
commercial seed, and augmentation of grainage 
facilities for production of disease free high 
yielding and drought resistant Beeds; 

• Central a"latance is being extended to states 
through Centrally Sponsored & Central sector 
schemes to strengthen farm Infrastructure, 
increase area under aericulture, upgrade reeling 
facilities, Improve finishing processes, strengthen 
cocoon & silk testing systems; 

• Low cost and productivity enhancing technologies 
developed by the Central Silk Board are being 
popularized through central assistance to 
beneficiaries, training to the State,' extension 
machinery and beneficiaries, organizing .of 
various awareness programmes, etc.; 

• For technology upgradatlon of the Indigenous 
silk Industry loan at 5% point less than applicable 
bank rate, under the Technological Upgradation 
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Fund Scheme (TUFS) for the textRes sector is 
available inter alia to silk sector. 

• Supply chain issues between the farmers, raw 
silk producers and the weavers are being 
addressed by advocating contract farming 
models, price linked grading, etc. 

• An amount of As. 450 crores has been provided 
in the X Plan for the Sericulture sector to support 
the above strategy & programmes. 

(Translation] 

Lease out of Work of NTC to Private Compa"le. 

596. SHAI HAAISHCHANOAA CHAVAN: 
SHAI OEVIOAS PINGLE: 
SHAI Y.G. MAHAJAN: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government proposes to allocate 
some portions of the National Textile Corporation (NTC) 
mills on lease to the private companies; 

(b) il so, whether the Government has permitted the 
private companies lor the same; 

(c) if so, the names of those companies, the total 
share for which these companies are allowed to work for 
the NTC; 

(d) whether the Government would reduce thE> staff 
strength of the NTC; and 

(e) the reasons for which such steps are being taken 
by the Government? 

THE MINISTEA OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) No Sir. Currently there is no such 
proposal. 

(b) and (c) Does not arise. 

(d) and (e) The Govemment has already introduced 
a modified Voluntary Aetirement Scheme for National 
Textile Corporation to reduce the staff strength in 
accordance with the rehabilitation scheme .anctloned by 
BIFA. So far 43,894 employees ~e opted for VAS as 
on 1.11.2004. 

(English] 

Tax GDP Ratio 

697. SHRI GURUOAS OASGUPTA: 
SHRI C.K. CHANORAPPAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Tax GOP ratio is very low in the country 
in comparison to other neighbouring and developed 
countries; 

(b) the Tax-GOP ratio during the last three years, 
year-wise and how does it compare with the neighbourlng 
countries and major developed countries; and 

(c) the steps being taken or proposed to be taken to 
raise the Tax-GOP ratio in the coming years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
The tax revenue-GOP ratios of Central Govemments of 
select neighbouring and developed countries, including 
India is given in the World Bank document "World 
Development Indicators" are as under: 

Tax revenue as per cent 01 GOP 

Country 2000 2001 2002 

Australia 21.9 22.0 

Bangladesh 7.0 7.0 

China 6.8 6.8 

India 9.6 10.0 9.9 

Indonesia 16.5 13.2 13.6 

Pakistan 12.1 12.4 12.9 

Sri Lanka 14.5 14.6 14.5 

Thailand 14.1 14.5 14.4 

United Kingdom 34.6 34.3 

United States 20.1 19.4 17.7 

Source: World Bank-World Development Indicators 2002, 2003 
and 2004. 
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(c) the Government has taken a number of steps to 
broaden the tax base and improve compliance. through 
rationalisation and simplification of procedures. The 
National Common Minimum Programme commits the 
Central Government to increase the tax-GOP ratio by 
undertaking major tax reforms that further expand the 
base of tax payers, increase tax compliance and make 
tax administration more efficient. Tax measures proposed 
in the Union Budget for 2004-05 presented to Parliament 
on July 8, 2004 include, infer alia, taxation of gifts from 
unrelated persons, above the threshold limit of As. 25,000, 
extension of service tax to more services and increase in 
the rate of service tax from 8 per cent to 10 per cent 
and levy of education cess. The Budget Estimates for 
2004-05 indicate an improvement in tax-GOP ratio from 
9.2 per cent in 2003-04 (RE) to 10.2 per cent. 

Appointment of Export Commissioner In DOFT 

598. SHRI OALPAT SINGH PARSTE: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether new Export Commissioner has been 
aPPOinted in DGFT; and 

(b) if sc, whether vigilance clearance was obtained 
prior to appOintment to this pOSition? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTAY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes, Sir. 

(b) This has been done as per the Govemment 
policy. 

Denial of Senior Citizens' Scheme Benefits 

THE M~NISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Retired persons who have attained the age of 65 years 
of more but less than 60 years, are eligible to invest an 
amount upto the maximum of their retirement benefits or 
rupees fifteen lakh, whichever is less. under the Senior 
Citizens Savings Scheme of the Central Govemment. 

/Translation} 

Incom. Tax Paid by Private TV Channels 

800. SHAI BAAJESH PATHAK: WHI the Minister of 
FINANCE be pleased to state: 

(a) the year-wise details of Income-tax paid by various 
Private TV Channels during the last three years; 

(b) the details of income tax outstanding as on date 
by various Private TV Channels; 

(c) whether the Govemment have taken any steps to 
recover the income-tax; 

(d) if so, the detaHs thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) to (e) The 
information is being collected and will be laid on the 
table of the House. 

{English} 

Amendment to Securltlutlon and Reconstruction 
Act 

601. DR. RAJESH MISHRA: 
599. SHRI KULOEEP BISHNOI: Will the Minister of SHRI KINJAAAPU YERRANNAIDU: 

FINANCE be pleased to state: 

(a) whether the Government is aware that retired 
employees of Maharashtra, Tamil Nadu, and Kerala State 
Governments are being denied the benefit of Senior 
Citizens' Saving Scheme because they have neither 
completed 60 years nor have taken VAS; 

(b) if 60, the reasons therefor; and 

(c) the steps taken by the Govemment to remove 
this anomaly in implementation of the Scheme? 

Wtll the Minister of FINANCE be pleased to state: 

(a) whether the Govemment propose to amend the 
Securitlsatlon and Reconstruction of Financial Assets and 
Enforcement of Security Interest Act, 2002 which has 
already got diluted after 8 court verdict, to further 
strengthen laws for early recovery of non-performing 
assets worth over As. 80,000 crores; 

(b) if so, the salient features of the proposed 
amendment; and 
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(c) the details of the other measures to stop parking 
of excess funds of Banks In Govemment and RIDF bonds 
etc. and to step up investment of these funds In 
infrastructure and priority sectors particularly small and 
medium enterprises? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 
The Enforcement of Security Interest and Recovery of 
Debt Laws (Amendment) Ordinance 2004 has been issued 
on 11.11.2004 to amend the Securitisation and 
Reconstruction of Financial Assets and Enforcement of 
Security Interest act, 2002. 

(b) The amendments carried out in the Act are as 
under: 

(i) The secured creditor will be able to take 
possession of-ihe secured asset only after 
reasons for not accepting objections of the 
borrower have been communicated to him in 
writing. 

(ii) After possession of the secured assets has been 
taken, the borrower can file an application before 
the DRT without any deposit. 

(iii) After the disposal of the case by the DRT, the 
borrower, if aggrieved, can apply to the DRAT 
with a deposit of 50% of the decreed amount 
which can be reduced by the DRAT to 25%. 

(iv) Provide fo~ taking over of management of the 
business of the borrower under section 13 (4). 

(v) Confer power upon the Appellate Tribunal to 
transfer all pending applications before different 
DRTs to one DRT. 

(vi) Empower RBI to call for periodiC retums and 
information from Securitisation Companies and 
Asset Reconstruction Companies. 

(c) lOBI, IDFC, ICICI Bank, SBI, L1C, Bank of Baroda 
and Punjab National Bank have formed an Inter· 
Institutional Group (IIG). They will pool their resources on 
a callable basis and a sum of As. 40,000 crore will be 
made available as and when neceasary. The IIG will 
ensure speedy conclusion of loan agreements and 
Implementation of infrastructure projects. SIDBI has been 
advised to structure Small and Medi~m Entetprises Fund 

with a corpus of As. 10,000 crore. Loans are being 
extended to SMEs through SIDBI's own offices and by 
way of providing refinance to the primary lending 
institutions. Refinance to SFCs Is available In the Interest 
rate band of 7.5% to 8%. The SME Fund provides for 
routing of assistance, besides SFCs, through commercial 
banks as well. For the smooth operations of the Fund, 
the Govemment of India have approved the limit of 
Investment In plant and machinery above As. 1 crore 
and upto As. 10 erore for a unit to qualify as the medium 
enterprise. 

{TflInsmtionj 

Grant. to State. for Modemleetlon of Judicial 
SYltem 

602. SHRI SUAESH CHAN DEL: Will the Minist.r of 
LAW AND JUSTICE be pleased to state: 

(a) whether as per the condition laid down by the 
Union Government, the State Governments are required 
to contribute equal share in the Centrally Sponsored 
Schemes meant to streamline and equip the judicial 
procedure with modern techniques; 

(b) if so, whether majority of the States have not 
been able to contribute their share due to their poor 
economic condition as a result of Y{hich their schemes 
could not be implemented; 

(c) if so, the steps proposed to be taken by the 
Union Govemment to modernise the judicial procedure 
while granting hundred per cent grants to these States; 
and 

(d) if so, by when and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
lAW AND JUSTICE (SHAI K. VENKATAPATHY): (a) Yes, 
Sir. 

(b) to (d) Since it commencement in 1993·94, the 
States have contributed Rs. 552.37 crores till 30.9.2004 
under this programme. Presently, the States have been 
requested to prepare a Ten·Year Perspective Plan, which 
will account for both new constructions as well as 
renovation of old buildings, and on the b~sis of which 
both outlay and modalities of the scheme will be reworked 
in consultation with the Plannlrig Commission. 

• 
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FDI for •• ttlng up Indu.trl •• 

603. SHRI KASHIRAM RAN A: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI SITARAM SINGH: 
SHRI GIRIDHARI YADAV: 

Will the Minister of FINANCE be pleased to state: 

(a) the total number of FDI cases approved by 
Foreign Investment Promotion Board, Sector-wise during 
each of the last three years; 

(b) the total amount Involved therein, year-wise; 

(c) the number of cases pending with FIPB for 
approval as on date; 

(d) the main reasons for delay in clearing these 
cases; and 

(e) the steps being taken/proposed to be taken' by 
the Union Government to increase the inflow of FDI in 
the Country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Statement showing cases approved by Foreign Investment 
Promotion Board (FIPB), sector-wise during last three 
calendar years and the total amount Involved therein, 
year-wise is enclosed. 

(c) Generally, FIPB approvals are given within 6 
weeks from the date of registration of applications. No 
valid application is pending with FIPB beyond the said 
period of 6 weeks. 

(d) Does not arise. 

(e) The Government is making continuous efforts to 
make India an attractive destination for FDI in the region 
by providing an internationally competitive investment 
climate in terms of policy, procedures and Institutions. 
The FDI policy is review continuously to make it more 
investor friendly. In order to catalyse FDI, the Government 
has also permitted access through the autorratic route 
for FDI upto 100% in most activities. 

Yllllr-wistl FDI proposals spproVtld by FIPB with StICfor-w/stl bresk-up 

SI.No. Sector No. of FDI cases Total amount involved 
approved by FIPB therein calendar year-
calendar year-wise wise (RI. in cronta) 

2002 2003 2004 2002 2003 2004 
(upto (upiO 

September) September) 

2 3 4 5 6 7 8 

1. Metallurgical Industries 13 12 11 87.06 28.25 110.78 

2. Fuels (Power & Oil Refinery) 23 26 16 216.54 171.82 156.13 

3. Boilers and Steam Generating Plants 3 0 0 0 

4. Electrical Equipment (I~L s/w & ELEC) 210 200 168 874.80 515.13 214.36 

5. Telecommunications 43 44 33 230.94 352.69 144.88 

6. Transportation Industry 72 59 25 1423.56 801.34 334.44 

7. Industrial Machinery 36 12 17 195.06 1.17 41.07 

8. Machine Tools 4 8 2 1.96 6.00 0 
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2 3 4 5 6 7 8 

9. Agricultural Machine/Y 2 0 0 4.30 0 0 

10. Eartb·Moving Machinery 0 3 0 0.25 2.06 

11. Miscellaneous Mechanical & Engg. 35 30 18 176.58 12.56 30.69 

12. Commercial, Office & Household Equipmenls 3 11 3 0.14 3.32 1.31 

13. Medical and Surgical appliances 5 7 3 8.03 12.95 0.75 

14. Industrial Instruments 6 11 3 9.17 18.42 8.11 

15. Fertilizers 0 2 0.16 0 4.28 

16. Chemicals (other than Fertilizers) 52 32 19 269.n eg.81 948.73 

17. Photographic Raw Film and Paper 2 0 0 1.09 0 0 

18. Dye·Stuffs 2 0 8.88 0.03 0 

19. Drugs and Pharmaceuticals 27 26 18 81.02 89.48 335.42 

20. Textiles (including Dyed, Printed) 15 17 6 54.12 17.48 15.83 

21. Paper and Pulp including paper product 3 6 241.21 20.35 2.50 

22. Sugar 2 0 1.65 0 5.00 

23. Fermentation Industries 2 2 790.00 0 7.79 

24. Food Processing Industries 15 13 12 179.06 33.88 60.07 

25. Vegetable Oils and Vanaspati 4 6 4 21.59 7.11 13.51 

26. Soaps, Cosmetics and T olIet Preparations 16.13 2.16 0.50 

27. Rubber Goods 10 5 3 58.26 0.90 1.75 

28. Leather, Leather Goods and Pickers 5 8 1.41 8.48 0.05 

29. Glass 7 6 6 230.49 3.93 234.39 

30. Ceramics 4 5 3 0.86 24.22 0.114 

31. Cement & Gypsum Products 5 0 2 9.93 0 30.98 

32. Timber Products 0.06 1.82 0.92 

33. Consultancy Services 49 28 25 91.21 13.42 40.65 

34. Service Sector 58 41 47 1192.61 480.40 1461.15 

35. Hotel & Tourism 30 12 7 38.30 22.57 75.92 

36. rrading 45 70 56 132.08 829.49 230.89 

37. Miscellaneous Industries 46 45 43 619.25 240.59 , 1196.81 

Total 840 744 582 7267.27 mo.oo 5712.57 
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(English} 

Incentive. to Ha,.dloom Sector 

604. SHRI D. VITTAL RAO: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government propose to give 
incentives to the handloom sector during the current year 
for the development of the handloom industry; and 

(b) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) and (b) The Government of India is 
implementing a number of Plan Schemes for the 
development of handloom sector and welfare of handloom 
weavers. These include: 

(i) Deen Dayal Hathkargha Protsahan Yojana 
(DDHPY). 

(ii) Workshed-cum-Housing Scheme. 

(iii) Weavers Welfare Scheme: 

• Thrift Fund Scheme 

• New Insurance Scheme 

• Health Package Scheme 

(iv) Handloom Export Scheme. 

(v) Marketing Promotion Programme Scheme. 

(vi) Design Development & Training Programme. 

(vii) Mill Gate Price Scheme. 

(viii) Integrated Handloom Training Project (IHTP). 

(ix) Bunkar Blma Yojana. 

A provision of Rs. 154.56 crore has been made In 
BE 2004-05 for the above schemes. Under the above 
Schemes a sum of Rs. 79.84 crore has been released 
during the current financial year upto 31.10.2004. 

Trade with CIS 

605. SHRI DUSHYANT SINGH: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

<a) whether there Is a vast scope to promote country's 
trade with Commonwealth of Independent States (CIS); 

(b) whether any trade plan haa been formulated by 
his Ministry with the CIS for 2004-05 or for coming yea,.; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes, Sir. 

(b) and (c) With a view to enhance India'. trade with 
countries of the Commonwealth of Independent States, a 
programme "Focus: CIS· was launched on 31 st March 
2002 at the time of announcement of EXIM Policy for 
the year 2003-2004. In the first phase, emphasis of the 
Programme was on seven countries, viz. Kazakhstan, 
Kyrgyzstan, Uzbekistan, Turkmenistan, TaJikistan, 
Azerbaijan & Ukraine. The scope of the Programme has 
been extended w.e.f. April 2004, to cover all the 12 CIS 
countries i.e. Russian Federation, Armenia, Georgia, 
Belarus & Moldova alongwlth Kazakhstan, Kyrgyzstan, 
Uzbekistan, Turkmenistan, Tajikistan, Azerbaijan & 
Ukraine. 

The programme aims to increase interaction between 
the business entities of the two regions by identifying 
areas of bilateral trade and investment. The exports to 
the Region are envisaged to be enhanced through 
combined efforts of Government of India. India Trade 
Promotion Organisation, Export Promotion CounCils, Apex 
Chambers of Commerce & Industry, Indian Miasions and 
Institutions such as EXIM Bank, Export Credit Guarantee 
Corporation (ECGC) etc. 

Details of the programme are available on 
Department's website, under the head 'Trade Promotion 
Programme'. 

Anticipated AI.. In Tobacco Export. 

606. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of COMMERCE AND INDUSTRY be pleased to 
state: 

(a) whether the decline in tobacco production by 
Zimbabwe and China and phasing out of the subsidy 
given to tobacco farmers by European Union by 2007-08 
has resulted in an Increase in demand for Indian tobacco 
in the current and the future also; 

(b) If 50, whether Indian Government is considering 
to take advantage of these events and has decided to 
give incentive to the Indian Tobacco growers to meet the 
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demand of Tobacco in European and other countries; 
and 

(c) if so, the total demand of Tobacco during 2004-
05 and the extent to which it was met? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) No, Sir. 

(b) and (c) Do not arise. 

World aank Lending 

607. SHRI K.S. RAO: Will the Minister of FINANCE 
be pleased to state: 

(a) whether the Initiatives taken by the Governrnent 
has prompted the World Bank to increase its lending to 
India as reported in Pioneer dated the October, 19, 2004; 

(b) if so, the details in this regard; and 

(c) the manner and the sector where the funds are 
likely to be utilized by the Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The world Bank has proposed International Bank 
for Reconstruction and Development (IBRD) lending upto 
US$ 2.15 billion per annum to India as compared to 
IBRD average lending of around US$ 1 billion during the 
last five years. The Bank management has also proposed 
International Development Association (IDA) lending of 
around US$ 3.7 bilKon to India during three year period 
starting July 2005. 

(c) The Bank lending would be utilized for various 
development projects in the country in sectors such as 
infrastructure, human development, rural livelihoods, urban 
development and agriculture, among others. 

Urban Cooperative Bank 

608. SHRI JUAL ORAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Reserve Bank of India (RBI) has 
asked to the Urban Cooperative Banks all over the country 
to submit the list of black listed contractors who have 
committed fraud on housing finance; 

(b) whether any of the Urban Cooperative Banks has 
submitted such list to RBI; 

(c) If 80, the details thereof; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 
However, RBI Issued a circular on September 1, 2004 
cautioning all UCBs about the growing incidence of frauds 
In housing finance and also indicated remedial measures 
to be taken by them. 

(b) to (d) Do not arise In view of the (a) above. 

LOin to Poor Countrle. 

609. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government of India has been 
extending line of credit to various poor and under 
developed countries; 

(b) If so, the details thereof alongwith the countries 
to whom line of credit has been extended; 

(c) the total amount of principal and interest lying as 
outstanding dues to these countries; and 

(d) the steps taken by the Government to recover 
this amount from them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) Yes, Sir. 

(b) and (c) Government of India (GOI) has signed 
credit agreements for a total amount of Rs. 6555 million 
+ US$ 382.56 mUlion for extension of lines of credit, with 
several countries viz. Bangladesh, Carnbodia, Kazakhstan, 
Kenya, Kyrghyzstan, Lao POR, Mauritius, Mongolia, 
Myanmar, Seychelles, Sri Lanka, Suriname, Tajikistan, 
Turkmenistan, Uzbekistan, Vietnam, Yemen and 
Zimbabwe. Against these, amounts of Rs. 
3,694,433,465.21 + US$ 172,103,110.92 and As. 
471,580,742.69 + US$ 13,760,705.25 are lying outstanding 
against principal and Interest respectively. 

(d) As per the credit agreements repayment of dues 
is the obligation of the recipient countries. In cases where 
there are problems in repayment by any recipient country, 
the matter is pursued through Ministry of External Affairs. 

• 
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World Bank Aid 

610. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the World Bank had slashed aid to India 
during the fiscal year 2004-05; 

(b) If so, the extent to which slashing of aid would 
affect development assistance; and 

(c) the details of the schemes which could not be 
initiated due to slashing of World BaM aid? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Does not arise. 

/Trsnslationj 

Establishment of New Units of Khadl and Village 
Indu.trle. 

611. SHRI NARENORA KUMAR KUSHAWAHA: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether the Government is formulating any 
scheme to set up new units to develop Kl)adi and Village 
Industries; 

(b) if so, the State-wise locations in the country where 
the said units would be set up; 

(c) if so, whether the Khadi Gramodyog Board 
proposes to provide a long for this purpose; and 

(d) if so, the details of the terms and conditions of 
the loan? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) To promote agro and rural industries in 
the country including Khadi and Village Industries, the 
Government is already implementing the Rural 
Employment Generation Programme (REGP) through the 
Khadi and Village Industries Commission (KVIC). Under 
this programme, an entrepreneur can establish a village 
industry, including village industry based on agricultural 
produce, by availing of margin money assistance from 
the KVIC and loans from any public sector schedule 
commercial bank, for projects with a maximum cost of 
Rs. 25 lakh. Projects costing upto Rs. 10 lakh are entitled 
to margin money support of up to 25 per cent of the 

project cost. For projects costing above Rs. 10 lakh and 
upto Rs. 25 lakh, the rate of margin money support is 
25 per cent of Rs. 10 lakh plus 10 per cent of the 
balance cost of the project for the general category of 
entrepreneurs. In the case of entrepreneurs from the 
weaker sections, viz., the Scheduled Castes, Scheduled 
Tribes, Other Backward Classes, Women, Physically 
Handicapped, Ex-servicemen, Minority Community, etc., 
the margin money given is at the rate of 30 per cent of 
the project cost up to Rs. 10 lakh while for projects 
costing above Rs. 10 lakh and upto Rs. 25 lakh, the rate 
of margin money assistance is 30 per cent of Rs. 10 
lakh plus 1 0 per cent of the balance cost of the project. 

(b) State-wise location specific targets for setting up 
units are not fixed under REGP. Instead Stat.wlse targets 
for employment generation are fixed. It is proposed to 
generate 25 lakh jobs under the REGP during the Tenth 
Five Year Plan (2002-07). During the first two years of 
the Tenth Plan, i.e. 2002-03 and 2003-04, B.3 lakh jobs 
have already been created under this programme. For 
the current financial year i.e. 2004-05, a target of 5.25 
lakh job. has fixed under this programme. The State-
wise details are enclosed as Statement. 

(c) and (d) The Khadi and Village Industries Board 
(KVIB) does not provide any loan under REGP scheme. 
Under the REGP scheme. the loans to the entrepreneur 
are provided by banks and subsidy by KVIC as per details 
indicated above. However, part of the margin money 
support from KVIC is routed through KVIBs. 

Khadi & 11.1. Commission 

Ruml EmployrMn/ Gsnsration programms 

Stslswiss Emp/0Yl1NJnl (Nos) TatgMs-2004-05 

SI.No. State/UT 

2 

North Zone 

1 . UT Chandigarh 

2. Deihl 

3. Haryana 

4. Himachal Pradeah 

5. Jammu and Kashmir 

Employment (Nos.) 

3 

75 

500 

18625 

12500 

10000 
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6. Punjab 24550 

7. Rajasthan 37900 

Sub Total 105150 

eaet Zone 

8. Andaman & Nicobar Islands 2500 

9. Bihar 20975 

10. Jharkhand 15900 

11. Orissa 14550 

12. West Bengal 37300 

Sub Total 91225 

N.E. Zone 

13. Arunachal Pradesh 1700 

14. Assam 25100 

15. Manipur 5000 

16. Meghalaya 5000 

17. Mizoram 7475 

18. Nagaland 2850 

19. Tripura 3600 

20. Sikkim 1775 

Sub Total 52500 

South Zone 

21. Andhra Pradesh 43575 

22. Karnataka 33075 

23. Kerala 20925 

24. Lakshadweep 25 

25. Pondicherry 100 

26. Tamilnadu 19925 

Sub Total 117625 

DECEMBER 3, 2004 to OllS8/1ons 

2 3 

WHt Zone 

27. Dadra & Nagar Haveli/Daman & Diu 250 

28. Goa 

29. Gujarat 

30. Maharashtra 

Sub Total 

Central Zone 

31. Chhattisgarh 

32. Madhya Pradesh 

33. Uttaranchal 

34. Uttar Pradesh 

Sub Total 

Grand Total 

[Eng/ish] 

5000 

10075 

31125 

48450 

15025 

21225 

10000 

65725 

111975 

524925 

Requeet for Addlt'on.' Funds under SGSY 

612. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI CHANDRA BHUSHAN SINGH: 

316 

SHRI TUKARAM GANGADHAR GADAKH: 
SHRI RAJ NARAYAN BUDHOLlA: 
SHRI Y.G. MAHAJAN: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government has received 
request for additional funds under SGSY and SGRY from 
different States; 

(b) if so, the details thereof, State-wise; 

(c) whether new guidelines for SGRY have ~n 
issued; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE'MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 



317 AGRAHAYANA 12, 1926 (S.tk., 318 

(SHRIMATI SURYAKANTA PATIL): (a) and (b) 
Swarnjayantl Gram Swarojgar Yojana (SGSY) and 
Sampoorna Gramln Rojger Yojana (SGRY) are allocation 
based schemes. State-wise and district-wise allocations 
under these schemes are done on the basis of pre-
determined criteria and in the beginning of the financial 
year. Funds under these schemes are generally released 
in two instalments. Additional funds and foodgralns are 
provided to districts only from savings at the end of the 
financial year and that too on the basis of performance. 
Requests for release of additional funds under SGSY 
and SGRY from different districts are entertained only 
after the concerned Implementing Agencies have drawn 
both the instalments and have utilized maximum portion 
of the available funds, subject to availability of funds. 

(c) and (d) The Guidelines of SGRY have been 
revised from 1 .4.2004. The main changes are as follows: 

(i) Streams-I&II have been merged and SGRY now 
is a unified scheme. But distribution of resources 
among the District Panchayat, Intermediate 
Panchayats and Village Panchayats In a district 
will be in the ratio of 20:30:50 as before; 

(ii) In the event of non or less availability of funds 
or foodgrains, Implementing Agencies can use 
more of what is available with them for wage 
payment. 

(iii) District Panchayats can utilize upto Rs. 1 lakh 
for training/capacity building of officials/non-
officials of the PRls involved In the 
implementation of SGRY; 

(iv) Constitution of Monitoring Committee of villagers 
for each work Is mandatory. 

[Translation} 

ADB Loan for City Upgradatlon 

613: SHRI SANTOSH GANGWAR: Will the Minister 
of FINANCE be pleased to state: 

(a) whether any technical grants-in-aid is being 
received for city upgradation in North-Eastem States from 
Asian Development Bank (ADB); 

(b) if so, the details thereof; 

(c) the details of the beneficiary cities in respect of 
above scheme; and 

(d) the details of the amount received as grants-in-
aid by each city? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
Asian Development Bank (ADB) has approved a Technical 
AssIstance for, an amount of USD 1 million, for North 
Eastern Region Urban Development In June, 2004. ihe 
TA will examine potential Investments in water supply, 
urban roads and transport, sewerage and sanitation, storm 
water drainage, solid waste management of such services 
at the urban local bodies level in the North Eastern 
Region. The TA Is to be financed by the Government of 
United Kingdom entirely on a grant basis. The T A would 
help in identifying the projects, which will be In three 
phases, to be financed by the ADB. The first phase of 
the project is likely to cover the cities of Aizawal, Gangtok, 
Agartala, Kohlma, and Shilling. 

Optimum Utlll.ation of the CapacIty for Cement 
ProductIon 

614. SHRI AJIT JOGI: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) Year-wise and State-wise comparative details of 
cement production during the last three years; 

(b) the details of instalied capacity of cement 
production, state-wise; 

(c) whether Installed capacity is being fully exploited; 

(d) If not, the reasons therefor; 

(e) whether the cement produced in these States is 
being fully utilised; 

(f) if not, the reasons therefor; and 

(g) the steps taken by the Government for ensuring 
full utilisation of produced cement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) and (b) The State-wise installed 
capacity and State-wise production of cement during the 
last three years is given in the Statement annexad. After 
meeting the domestic demand, the Industry has also 
exported 3.38 million tonnes of cement in 2001-02, 
3.47 million tonnes in 2002-03 and 3.36 million tonnes In 
2003-04. 
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(c) to (g) The capacity utilisation hal been In the 
range of 79% to 81 % in the last three years. For better 
utilization of installed capacity, some of the measures 
taken by the Govemment to increase demand for cement 
are as under: 

(i) To give boost to the housing development 

SI.No. 

~ programme, various fiscal incentives have been 
provided in the Finance Act, 2001 and Finance 
Act, 2002 and the benefits enjoyed by the 
Housing Industry under Section 80(1) (B) under 
the heading "Direct Taxes" have been extended 
upto 31 st March, 2007; 

Region/State 2001·02 

Capacity Prodn. 

2 3 4 

Northern Region 

1. Haryana 1.72 

2. Punjab 21.73 19.03 

3. Rajaathan 162.99 160.05 

4. Himachal Pradesh 40.60 38.98 

5. Delhi 5.00 0 

6. Jammu and Kashmir 2.00 1.36 

Northem Region-Total 234.04 219.42 

Eestern Region 

7. Assam 2.00 1.33 

8. Meghalaya 2.00 1.06 

9. Bihar 10.00 6.25 

10. Jharkhand 34.75 30.09 

11. Orissa 27.61 24.33 

12. West Bengal 22.92 17.4 

13. Chhattisgarh 106.47 86.26 

Eastern Reglon·Total 205.75 166.72 

(II) Allocation of funds tor Indira Awas Yojana in 
the rural areas has been raised from Rs. 1710 
crores to Rs. 2247 crores In the Budget 2004-
05; 

(ill) Under Golden Jubilee Rural Housing Finance 
Scheme, finance is proposed to be provided to 
250000 rural housing units against the present 
target of 180000 units per years; and 

(Iv) Public Investment in big infrastructure projects 
like roads, railways, airports and sea ports is 
being enhanced. 

(In lakh tonnes) 

2002·03 2003.04 

Capacity Prodn. Capacity Prodn. 

5 6 7 8 

1.72 1.72 

28.40 29.47 30.40 33.31 

174.54 172.81 179.94 177.81 

40.60 37.96 40.60 39.93 

5.00 0 5.00 0 

2.00 1.14 2.00 1.19 

252.26 241.38 259.66 252.24 

2.00 1.42 2.00 1.19 

2.00 1.04 2.00 0.99 

10.00 5.62 10.00 3.39 

35.67 36.37 45.75 36.88 

28.52 26.12 30.35 24.83 

31.25 25.2 31.25 27.44 

103.18 71.27 102.49 72.98 

212.62 167.04 223.84 186.70 
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2 3 4 

Southern Region 

14. Andhra Pradesh 203.31 134.12 

, 5. Tamil Nadu 129.13 93.08 

16. Kamataka 97.44 67.64 

17. Kerala 4.20 3.94 

Sourthem Region-Total 434.08 298.78 

We.tem Region 

'8. Gujarat 129.37 105.45 

19. Maharashtra 89.50 68.84 

Westem Region-Total 218.87 172.29 

Central Region 

20. Uttar Pradesh 42.97 18.27 

21. Madhya Pradesh 161.85 148.53 

Central Region-Total 204.82 166.80 

Grand Total 1297.56 1024.01 

{English} 

Funds under Annapuma Scheme 

615. PROF. CHANDER KUMAR: 
DR. COL (RETD.) DHANI RAM SHANDIL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether fund allocated by the Union Govemment 
under Annapuma Scheme remains unspent by various 
States; 

(b) if so; the details thereof and the reasons for the 
same, State-wise; 

(c) the criteria for allocation of funds and guidelines 
for utilization of funds; 

(d) whether the Govemment proposes to make any 
changes in guidelines/criteria; 

(e) if so, the details thereof; 

5 6 7 8 

206.06 132.48 210.98 140.37 

144.81 116.86 J45.64 122.91 

97.86 80.92 100.86 92.77 

4.20 4.10 5.20 5.28 

452.93 334.18 462.88 381.3~ 

135.20 100.84 166.70 103.70 

108.17 91.88 113.08 108.31 

241.37 192.72 279.78 210.01 

48.84 24.27 55.17 34.58 

161.85 153.92 161.85 15018 

210.49 178.19 217.02 184.76 

1369.67 1113.49 1442.98 1175.04 

(f) the steps taken by the Government to ensure 
proper utilisation; 

(9) whether the Union Government has received any 
proposal from States for distribution of foodgrains under 
Annapuma Scheme; 

(h) if so, the details thereof, State-wise; and 

(I) the status of proposals received from the States, 
as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) and 
(b) After a review of the Centrally Sponsored Schemes 
by the Planning Commission, in consultation with the 
Ministry of Rural Development, the Annapurna and the 
National Social Assistance Programme (NSAP) have been 
transferred to the State Plan from the year, 2002-03. 
Now the state-wise allocation is approved by the Planning 
Commission, and funds are released by the Ministry of 
FlnancelMlnistry of Home Affairs as Additional Central 
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Assistance (ACA) to the StatealUTs on monthly baJa. In 
accordance with the National Common Minimum 
Programme (NCMP) objectives, the original aHocation of 
Rs. 679.87 crore for the financial year 2004-05 under the 
NSAP and Annapuma Scheme has been erhanced by 
Rs. 510,00 crores, The States/UTs-wlse revised allocation 
of Rs. 1189.87 crore duly approved by the Planning 
Commission is given in the statement enclosed, 

(c) The State-wise allocation has been wor1<ed out 
on the basis of the Numerical Ceilings and Qualifying 
Financial Entitlement for each State determined on the 
basis of parameters of State population, poverty ratio and 
proportion of 65+age group in total population and age 
specific mortality, since August, 1995. 

The ACA provided to the State/UTa under the 
Annapuma and NSAP could be utilised by the States! 
UTs on Welfare Schemes of Old Age Pension, Family 
Benefit or free foodgralns to the aged by taking up one 
or two or all of the three or in any other combination in 
accordance with their own priorities and needs. 

(d) to (1) The current guidelines have been framed 
with an objective to provide the requisite flexibility to the 
Statea/UTs in the choice and the implementation of the 
Schemes. 

(g) to (i) The information is being collected from the 
Department of Food & Public Distribution and will be laid 
on the Table of the House. 

StIIMmtml 

National Social >4ssistance Programme (NSAP) & 
Annapuma 

(Rs. In lakhs) 

SI.No. States/UTs Revised 
Combined 
Allocation 
(2004-05) 

1. 

2. 

3. 

4. 

5. 

2 

Andhra Pradesh 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

3· 

6742.62 

13205.06 

2888.60 

66.90 

3580.34 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhar1<hand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Sub Total 

UTI 

Andman & Nicobar Islands 

Chandlgarh 

Dadar and Nagar Havell 

Daman and Diu 

Net Deihl 

Lakahadweep 

Pondicherry 

Sub Total 

Total 

HE Stat •• 

Arunachal Pradesh 

Assam 

Manipur 

3 

1310.94 

546.83 

734.65 

4812.55 

5204.61 

2872.43 

7844.82 

10227.84 

5896.20 

897.34 

7038.76 

19839.69 

1223.52 

7988.73 

106293.63 

42.70 

28.91 

34.20 

3.78 

566.68 

2.83 

115.26 

794.37 

107088.00 

415.42 

8217.33 

628.87 

324 
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2 3 

31. Meghalaya 684.66 

32. Mizoram 195.83 

33. Nagaland 446.99 

34. Sikkim 190.88 

35. Tripura 1119.23 

Sub Total 11899.00 

Grand Total 118987.00 

Export of Handlcrafte 

616. SHRI KIRTI VARDHAN SINGH: 
YOGI ADITYA NATH: 
SHRI SUNIL KUMAA MAHATO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether due to competition in world market the 
Government proposes new strategy for export of 
handicrafts in international market; 

(b) if so, the details thereof; 

(c) the export of handicraft Items during each of the 
last three years; 

(d) the amount of foreign exchange earned through 
export of handicrafts during each of the last three years; 

(e) the target fixed for the current financial year for 
export of handicrafts; and 

(f) the steps taken by the Government for promotion 
of handicrafts in the country? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) and (b) Yes, Sir. The future strategies of 
Export Promotion Council for Handicrafts (EPCH) and 
Carpet Export Promotion Council (CEPC) include: focused 
export promotion programmes in strong market; tapping 
new and unexplored markets; new product segments; 
diversification of product line; quality Improvement; 
broadening base of export pockets; aggressive 
international marketing projects; strengthening Indian 
handicrafts and gifts fair and participation in fairs abroad 
etc. 

(c) and (d) The export of handlera.fte including hand· 
knotted carpet and the foreign exchange earned thereof 
during each of the last three years is as under: 

Year 

2001·02 

2002·03 

2003·04 

Exports (As. In crores) 

9205.63 

10933.67 

12765.18 

(e) A target of As. 14383.00 crores has been fixed 
for export of handicrafts Including hand·knotted carpets 
during the current financial year i.e. 2004-05. 

(f) The steps taken by the Govemment for promotion 
of handicrafts is the country include: Implementation of 
schemes for Design & Technology Upgradatlon; Marketing 
& Support Services; Export Promotion; Training & 
Extension; Aesearch and Development etc. Integrated 
development of craft clusters Is al80 being taken up by 
organizing the artisans into Salf Help Groups under Baba 
Saheb Ambedkar Hastshllp Vlkas Yojana (AHVY). 

Moaml.tlon of Minta 

617. SHRI KAILASH MEGHWAL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has any plan to 
modernise the India Govemment Mints In order to bridge 
the gap between demand for the coins and augmenting 
the minting capacity of mints; 

(b) If so, the details thereof; and 

(c) the time by which this work is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) to (c) No, 
Sir. The existing minting capacity of India Govemment 
Mints are sufficient for meeting the present demand of 
coins. 

Joint Study Group for India and RUllla 

618. SHRI VIJOY KRISHNA: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 
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(a) whether the Govemment propose to eet up a 
joint study group on a possible comprehensive economic 
cooperation agreement between India and Russia; 

(b) if 60, the details in this regard; 

(c) the aims and objectives for setting up of such 
group; 

(d) the percentage of trade the Government expect 
to increase on the recommendations of such group; and 

(e) the steps taken by the Government to increase 
trade between the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) Yes, Sir. During his meeting with 
visiting Deputy Prime Minister of Russian Federation to 
India in November 2004, Commerce & Industry Minister 
has suggested for setting up of a Joint Study Group 
(JSG) as a first step for beginning discussions on a 
Comprehensive Economic Cooperation Agreement which 
was welcomed by the Russian Deputy Prime Minister. 

(b) to (d) Details are being worked out. 

(e) To enhance India's exports to Russia, Government 
has taken a number of steps which include promotion of 
dialogue at the highest level, constant review through the 
Joint Commission/Working Group/Sub-Group mechanism, 
promoting direct business contacts through exchange of 
delegations, Joint Business Councils, holding of exhibitions, 
participation in fairs etc. 

Reduction in Budget Deficit of Central Government 

619. SHRI AOHIR CHOWOHARY: 
SHRI UDA Y SINGH: 
SHRI MOHAN SINGH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the World Bank President during his 
recent visit to India has suggested Central Government 
to bring down the deficit in Central Government budgets; 

(b) if so, the details thereof and reaction of the 
Central Government thereto; 

(c) whether the Central Government have a evolved 
any policy to reduce fiscal deficit; -and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) During the 
visit of World Bank President, the importance of 
progressive elimination of revenue deficit and reduction 
of the overall deficit as an ingredient for sustained 
accelerated growth was underlined. 

(b) to (d) The Central Government has been following 
a comprehensive strategy to reduce fiscal deficit, which 
aims at increasing tax revenues and non-tax receipts, 
achieving moderation in growth of expenditure and 
sustaining growth momentum of the economy. Through 
measures such as above, Central Government Is 
committed to reducing its fiscal deficit, as enjoined by 
the Fiscal Responsibility and Budget Management Act, 
2003. the Act provides, inter alia, a legal and institutional 
framework to eliminate revenue deficit, bring down fiscal 
deficit and contain the growth of public debt In proportion 
to GOP within a time frame by March 31, 2009. 

Revamp of NJMC 

620. SHRI GURUDAS DASGUPTA: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has any plan to revamp 
the National Jute Manufacturers Corporation (NJMC) and 
to revive the closed jute mills under it; and 

(b) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) and (b) In consonance with the Common 
Minimum Programme of the UPA Government which 
specially emphasises a fresh impetus to the Jute Industry, 
Government is considering to revive certain mills of 
National Jute Manufacturers Corporation. 

Closure of Private Banks 

621. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government are aware that a number 
of private sector banks have closed down due to their 
failure during the last three years; 

(b) If so, the details thereof and the number of banks 
out of them merged with other banks; 
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(c) the loss suffered by the depositors due to failure 
of these banks and the reasons for failure; and 

(d) the steps takenlbelng taken by the Government 
to protect the investors' interest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
During the last three years only four private sector banks 
Including one Locaf Area Bank have failed. They have 
been amalgamated under section 45 of the Banking 
Regulation Act, 1949 as per details given below: 

Name of transferor bank Name of transferee bank Dato of 
Amalgamation 

Benaras State Bank Ltd. Bank of Baroda 20.06.2002 

Nedungadi Bank Ltd. Punjab National Bank 01.02.2003 

South Gujarat Local Area Bank Bank of Baroda 25.06.2004 

Global Trust Bank Ltd. Oriental Bank of Commerce 14.08.2004 

(c) In the cases of amalgamation of Nedungadi Bank 
Ltd., South Gujarat Local Area Bank Ltd. and the Global 
Trust Bank Ltd., the interest of depositors had been fully 
safeguarded. In the case of amalgamation of Benaras 
State Bank Ltd. the liabilities of depOSitors were to be 
met on pro rata basis. The major reasons for failure of 
private sector banks have been due to weak capital 
structure, improper management, high level of NPAs and 
high cost of funds etc. 

(d) In order to avoid the recurrence of such failures 
in future, RBI has taken several steps which, inter-alia, 
include introduction of capital adequacy standards on the 
lines of the Basel norms; prudential norms on asset 
classification, income recognition and provisioning; 
introduction of valuation norms and capital for market 
risk for investments; enhancing transparency and 
disclosure requirements for published accounts; aligning 
exposure/Capital market exposure norms; introduction of 
off-site monitoring system and strengthening of the 
supervisory framework;/introduction of Risk Based 
Supervision for banks and introduction of a framework 
for prompt corrective action. 

(Translation) 

Electoral Reform. 

622. SHRI SURESH CHANDEL: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether the Government is contemplating to bring 
about certain reforms in the electoral system; 

(b) if so, the details thereof; and 

(c) the time by which these reforms are likely to be 
Introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) Yes Sir. The Govemment Is committed to continuing 
the process of reform of electoral laws. In this connection, 
the Government is seized of the issue of State funding 
of Elections, which Is one of the items of the common 
Minimum Programme of the United Progressive Alliance, 
and the set of 22 proposals on electoral reforms received 
from the Election Commission of India, the details of 
which have been made available for general information 
of the public by the Commission's Press Note No. ECI! 
PN/2612004 dated 2.8.2004. 

(c) The process of reform of electoral laws is, 
however, a continuous and ongoing process and can be 
carried out only through consensus among political parties, 
which is a time consuming process. No time frame, 
therefore, can be indicated in this regard. 

(English) 

Trede Policy 

623. SHRI PRABODH PANDA: 
DR. M. JAGANNATH: 
SHRI V.G. MAHAJAN: 

Will the Minister of COMMERCE AND INDUSTRY 
be pleased to state: 
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(a) whether the Union Government has announce 
five year trade policy; 

(b) if so, what are the details of the policy announced 
by the Government and steps taken to implement the 
policy; 

(c) the what extent agriculture exports and other major 
thrust sectors have been given great emphasis; 

(d) whether the foreign trade policy sets the goal of 
doubling India's percentage share of global trade; 

(e) special steps taken to achieve the goal and how 
far the Government is hopeful to achieve the target; 

(f) whether various sectors including small scale 
agricultural, cottage and traditional sectors have opposed 
this policy; and 

(g) if so, the steps taken to provide success to these 
sectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (e) The Government has announced 
the new Foreign Trade Policy 2004-09 on 31st August, 
2004. A copy of the new Foreign Trade Policy outlining 
the details and initiatives taken thereunder is available in 
the Parliament Library. The new Foreign Trade Policy 
announced on 31 st August, 2004 sets a target of doubling 
India's percentage share of global trade within 5 years. 
With this in view, certain special focus initiatives have 
been identified for the. agriculture, handlooms, handicrafts, 
gems & jewellery and leather sectors. The Government 
is making concerted efforts to promote exports in these 
sectors by specific sectoral strategies which shall be 
notified from time to time. 

(f) and (g) No Sir. On the contrary these sectors 
have welcomed the Foreign Trade Policy as it provides 
thrust to these sectors through various Export Promotion 
Schemes and through Spe'cial Focus Initiatives. Chapter 
1 B of the Foreign Trade Policy outlines the new sectoral 
initiatives in thrust sectors relating to Agriculture, 
Handlooms, Handicrafts, Gems & Jewellery and Leather 
& Footwear. 

Supreme Court Bench •• 

624. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister ot LAW AND JUSTICE be pleased to state: 

(a) whether the Government has any proposal for 
establishment of benches of the Supreme Court in the 
four corners of the country; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No, 
Sir. In view of the opposition of the Full Court of the 
Supreme Court of India, on several occasions, to setting 
up its Bench, away from its principal seat at Delhi, the 
Government do not propose to set up any Bench of the 
Supreme Court outside Delhi. 

(b) Does not arise. 

Funding to States for Externally Aided Projects 

625. SHRI IQBAL AHMED SARADGI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to change the 
pattern of funding to States for externally aided projects; 

(b) if so, whether as per this proposal all grants will 
go directly to States as 100% grants; 

(c) if so, whether States have welcomed these 
measures and how many States have agreed to this 
proposal and how may opposed it; and 

(d) the time by which this proposal is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (d) As 
already mentioned In Finance Minister's Budget Speech 
for 2004-05, there is a proposal to pass on extemal loans 
and grants to States on a back-to-back baSis. State 
Governments are being consulted In this regard. 

World Bank and ADS Loan to GuJarat 

626. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of FINANCE be pleased to state: 

(a) the project-wise loan provided by the world Bank 
and Asian Development Bank to Gujarat during the last 
three years; 

(b) the names of the countries which have proposed 
for providing loan to GuJarat and the names of the project 
of GuJarat for which these efforts have been made; 
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(c) whether the Union Govemment has aocepted 
those proposals; and 

(d) if so, the details of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) World 
Bank and Asian Development Bank assisted State Sector 
projects approved during the last three years in Gujarat 
are Gujarat Earthquake Reconstruction and Rehabilitation 
Programme Phase-II and Gujarat Earthquake Rehabilitation 
and Reconstruction Project respectively. 

(b) to (d) Germany has made a commitment for 
supporting Earthquake Rehabilitation work in Gujarat. 

Reform. In Blnklng Sector 

·627. SHRI KAILASH MEGHWAL: WHI the MInister of 
FINANCE be pleased to state: 

(a) whether the Govemment has announced more 
reforms In banking sector; 

(b) if so, the details thereof; and 

(c) the extent to which it would help in reducing bad 
debt and competitiveness in global maricet? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) In 
order to tackle the problems facing banking industry 
several reform measures have been taken by way of 
effective legislative measures and new initiatives to make 
our banks more efficient, viable and of global standards. 
As a part of legislative measures Govt. has decided to 
revise or enact the foUowing laws: 

1. The Banking Regulation Act, 1949 Is being 
amended to validate the banking licences issued 
by RBI to cooperative societies registered under 
the Multi State Cooperative Societies Act and to 
enable the deposits of small depositors of these 
Banks to be insured by Deposit Insurance and 
Credit Guarantee Corporation. 

2. The Securitlsation and Reconstruction of 
Financial Assets and Enforcement of Security 
Interest Act, 2002 is being amended in 
pursuance of Hon'ble Supreme Court's on:Ier to 
provide defaulting borrowers a fair opportunity 
to represent their cases and at the same time 
to dissuade the borrowers from indulging in 
dilatory tactics so as to postpone repayment of 
dues. 

3. A new leglalatlon on Payment and Settlement 
SYilems is ProPOHd to provide for a legal basis 
to recognize clearing houses, legal sanction to 
netting of payments with receipts, finality of 
settlement, recognition of service providers and 
participants, clearing mode of payments and to 
provide explicit powers to RBI to supervise 
securities clearing and settlement. 

4. A Credit Information Companies (Regulation) Law 
is proposed to provide necessary legislative 
support to the business of credit Information and 
for regulation of credit Information companies. 

Further, as a part of new initiatives towards reforms 
of the banking sector In the country, the Public Sector 
Banks are seriously evaluating to adopt consolidation as 
one of the strategies to strengthen themselves. 

Package for Bihar for Development to Handloom 
and Handicraft 

628. SHRI VIJOY KRISHNA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether the Government has received any 
demand from various sections of society to declare Bihar 
as Backward State in regard to Handloom and Handicraft 
Sector; 

(b) if so, the details thereof; 

(c) the action taken by the Government on such 
demand; 

(d) whether Bihar Govemment has demanded any 
special package for development of Handloom and 
Handicraft in the State; 

(e) if so, the details thereof; and 

(f) the year-wise details of the funds allocated by the 
Government to Bihar for promotion of t;tandloom and 
Handicraft in the State during the last three years? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) Yes, Sir. 

(e) A proposal was received from the Government of 
Bihar in July, 2004 seeking sanction of funds to the tune 
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of As. 87.10 crore for the handioom weave,. as special 
package. Under the proposal, the Government of Bihar 
had sought sanction of funds on a number of heads 
which were not covered under any of the Schemes being 
implemented by this office. The proposal, In original, was 
therefore. retumed to the State Govemment with a request 
to segregate the components scheme-wise and send 
projects in accordance with the guidelines of the Schemes 
of this office. The same Is awaited. 

(f) The details of funds released by the Central 
government under various schemes for development and 
promotion of Handloom and Handicraft sectors in the State 
of Bihar during the last three years are as under: 

Funds relHsBd for Hllnd/oom SBCtor 

(Rupees in Lakhs) 

Year Funds released 

2001-02 6.50 

2002-03 6.25 

2003-04 110.42 

Funds re/essBd for Hsndicrsh SBCtor 

Year Funds released 

2001-02 82.31 

2002-03 11.80 

2003-04 9.64 

Import of Scrap Metala 

629. SHRI ADHIR CHOWDHAAY: 
SHRI PRABHUNATH SINGH: 
SHAI JANAADHANA AEDDY: 
SHRI ASADUDDIN OWAISI: 
SHAI K.C. SINGH -BABA": 
SHAI NIKHIL KUMAA: 
SHRI RAGHUNATH JHA: 
SHAI UDAY SINGH: 

Wlil the Minister of FINANCE be pleased to state: 

(a) whether a large quantity of ammunition came to 
India in the form of scrap from Iran and Gulf Countries 
and landed at Kandla Port; 

(b) whether the Govemment has inquired into the 
whole case of importing live ammunition in the form of 
scrap in the country; 

(c) if so, the outcome thereof and the remedial steps 
taken or being taken by Government in this regard; 

(d) whether the Government has revised the 
procedure In customs clearance In regard to scrap; 

(e) If so, the details thereof; 

(f) whether any involvement of customs officials was 
found In this episode; and 

(g) If so, the details thereof and remedial steps taken 
or being taken by Govemment? 

THE MINISTf:A OF STATE IN THE MINISTAY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) Six 
consignments of metal scrap were reported to eontaln 
suspected war related explosive materials, had been 
imported from Iran, Jordan and Kuwait through Kandla 
Port. 

(b) Yes Sir. Jurisdictional customs authorities have 
also conducted detailed examination of the Imported scrap 
with the help of local Police authorities. 

(c) Government have taken Immediate corrective 
measures to prevent recurrence of such incidents by 
100% physical examination of metal scrap already landed 
in Indian ports and further restrictions on 8uch Imports 
have been prescribed In the Foreign Trade Policy by the 
Director General of Foreign Trade. 

(d) and (e) Comprehensive instructions have been 
Issued for the clearance of metal scrap by issue of 
Circulars No. 5612004-Customs dated 18th October, 2004 
and No. 6012OO4-Cuatoms dated 28th Oetober, 2004. 
(copy enclosed as Statement-I and II respectively). 

(f) and (g) No involvement of Customs officers has 
been found in such import. However, a Superintendent 
and an Inspector of Customs who examined and cleared 
the consignment of metal scrap at Inland Container Depot, 
Tughlakabad, relating to an explosion that took place at 
a steel manufacturing factory in Ghazlabad on 30.09.2004, 
have been suspended. 

To, 

Sl6t.m.nl I 
Circular No. 56/2004-Cus 

F.No. 450110112004-CU8-IV 
Govemment of India 
Ministry of Finance 

Department of Aevenue 
Central Board of Excise & Customs 

New Delhi, dated the 18th October, 2004 

AU Chief Commissioner of Customs, 
All Chief Commissioner of Central Excise, 
All Chief Commi88loner of Customs & Central Excise, 
Director General, DIrectorate of Revenue Intelligence 
JWbmIIsl8rtlcbBc.gov.in 
IlditorllfaxindiBon/intl. com 
Bh.CBnfsxtlspBCtsmet.com 
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Sir, 

SubJect: C ... rance of Imported metal Icrape-
Procedure regarding. 

I am directed to say that till date following Circulars! 
instructions have been Issued relating to the procedure 
for clearance of imported metal scrap, namely: 

(I) 43/95-Cus. dated 26.4.1995 

(ii) 46197 -Cus. dated 6.10.1997 

(iii) Chairman's letter D.O.F. No. L-S390/CH(EC)/ 
2004 dated 11.10.2004. 

2. The whole issue has since been reviewed in the 
background of the recent explosion at the premises of a 
scrap importer at Ghaziabad resulting In the death of ten 
persons. Consultations have been held with the concemed 
Ministries, namely Commerce & Industry, Home, Shipping, 
Steel and External Affairs. Discussions have also taken 
place between the concerned Trade Associations and the 
Government of India. Keeping all these aspects in mind, 
and in suppression of all existing Instructions on the 
subject, it has been decided to follow the following 
procedure for clearance of imported metal scrap (both 
ferrous and non-ferrous). 

3. The metal scrap may be divided in two categories, 
namely: 

(i) Category-1: Scrap which has already landed in 
India and that which has left Its port of origin' 
on or before 25.10.2004, and which has not yet 
been cleared from a customs port, ICD/CFS or 
LCS, 

(ii) Category-2: Scrap which is to be loaded for 
shipment to India after 25.10.2004. 

4. In respect of Category-1 the following procedure 
will be followed: 

(i) Metal scrap would be cleared after 100% 
physical examination. Depending upon the 
congestion at the Port/lCD, the avanabllity of 
manpower and the antecedents of the importer, 
the concerned Commissioner of Customs or 
Commissioner of Central Excise, as the case 
may be, may permit the importer to remove the 
sealed container at his own risk and cost to his 
factory premises under re-warehousing 
procedure. The Central excise officer having 

jurisdiction over the manufacturer-Importer would 
ensure 100% physical examination of the 
consignment. Thereafter, the re-warehousing 
certificate will be sent back to the consignment. 
Thereafter, the re-warehousing certificate will be 
sent back to the port/ICD of clearance for 
reconciliation. The local Central Excise OHicer 
may requisition the services of the local police 
for their advice/guidance or pr •• ence during the 
physical examination of the scrap. The cost, If 
any for requisitioning the services of the police 
or para-military forces would be bome by the 
Importer-manufacturer. The Ministry of Home 
Affairs have already written to the Chief 
Secretaries/Home Secretaries of all States and 
UTs vide their fax message No. I. 11034118/04-
IS. IV dated 15.10.2004 (copy enclosed), to 
provide necessary pOlice assistance to Customs 
as and when requested. This facility of 
examination at the importer's premises will not . 
be available to traders. 

(II) Similar procedure will be followed for examination 
of metal scrap consignments at the ports/lCDsI 
CFSs/LCSs where it Is decided to do the 
examination at the port/ICD/CFS/LCS itself 
inatead of allowing It to be done at the 
manufacturer-Importer's premises. 

5. As regards Category-2, i.e. future imports of metal 
scrap, the following procedure will be followed, namely: 

(i) Import of metal scrap in shredded form will be 
permitted through all portalICDa/CFSs/LCSs 
without any pre-shipment inspection certificate. 

(iI) Import and clearance of metal scrap in 
unshredded, compressed or loose form would 
be permitted only at the following customs 
stations. Such consignments need not be shifted 
to the premises of the Importer (except for EOU 
and SEZ units). Efforts should be made, with 
the help of port authorities/custodians, to identify 
and segregate an open area of storage and 
examination of metal scraps at these customs 
stations: 

1. Chennai, 

2. Cochin, 

3. Ennore, 

4. JNPT, 

5. Kandla, 
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6. Mormugao, 

7. Mumbai, 

8. New Mangalore, 

9. Paradip, 

10. Tutlcorin, 

11. Viahakhapatnam, 

12. lCD, Tughlakabad, New Delhi, 

13. Pipava, 

14. Mundra, and 

15. Kolkatta. 

(iii) In all future cases, metal scraps in unshredded, 
compressed or loose form will have to be 
accompanied with a pre-shipment inspection 
certificate as per format In Annexure-1 to 
Appendix-a from any of the Inspection and 
Certification Agencies given in Appendix-28 of 
the Handbook of Procedures (Vol. II). It may be 
noted that for such ~crap In unshredded, 
compressed or loose form, this pre-shipment 
certificate will be required irrespective of the fact 
whether or not the consignment has originated 
from a country affected by war or rebellion. 

(vi) IN respect of metal scrap in unshredded, 
compressed or loose form accompanied by a 
pre-shipment inspection certificate as detailed in 
clause (iii' above, examination will be 25% of 
the containers in respect of manufacturer· 
importers and 50% in respect of traders, for 
each import consignment, subject to examination 
of a minimum of one container. The container 
selected will be examined 100%. Where EDI is 
operational with Risk Management Module 
(RMM), the percentage of examination will be 
determined by the RMM. 

(v) For metal scrap in unshredded, compressed or 
loose form imported in future if not accompanied 
by the prescribed pre-shipment inspection 
certificate, will be subject to 100% examination 
apart from stringent penal action for violation of 
provisions of the Foreign Trade Policy. The 
examination may be done in the presence of 
police authorities, if considered necessary by the 
Commissioner, at the risk & cost of the importer. 

(vi) for scrap imported in shredded form examination 
may be limited to 10% of the consignment 
subject to examination of minimum one 
container. The container so identified should be 
examined 100%. 

6. in respect of metal scrap consignments meant for 
EOUs and SEZ units the existing procedure may continue 
subject to 100% examination at the premises of the EOU 
or the SEZ unit, in the presence of police authorities, if 
considered necessary by the proper officer. Imports of 
scrap in unshredded, compressed or loose form (after 
25.10.2004) will, however, be allowed for EOu/SEZ units 
only through the above 15 customs stations. 

7. It will also be the responsibility of the shipping 
line to henceforth ensure that every consignment of metal 
scrap in unshredded, compressed or loose form is 
accompanied by such a pre-shipment inspection certificate 
before it is loaded on the ship. Failure to observe this 
precaution would invite penal action for abatement 
regarding irreguiar import of metal scrap. 

8. The DGFT has since amended para 2.32 of the 
Handbook of Procedure (Voiume-I) vide their Public Notice 
No. 1612004-09 dated 15.10.2004. 

9. it may be noted that under the Home Ministry's 
fax message dated 15.10.2004 the State Governments 
have also been advised to give 15 days grace period to 
the importers and factory owners to voluntarily declare 
the existence/discovery of any sheHs/explosives in the 
metal scrap lying in their premises. 

10. These instructions may be implemented forthwith 
to ensure quick evacuation/clearance of consignments of 
metal scrap lying at various customs stations. 

11. The difficulties, if any, in implementing these 
procedures. should immediately be brought to the notice 
of the Board. 

12. The above guidelines may be brought to the 
notice of the Trade immediately through appropriate Public 
NoticelTrade Notice. 

13. Receipt of this Circular may kindly be 
acknowledged. 

14. Hindi version wiH follow. 

Yours faithfully 
SdI· 

~D.S. Garbyal) 
Under Secretary to the Government of India 

Phone No. 23094182 
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Encl: As above 

To: 

1. PS to Chairman (E&C), 

2. All Members, CBEC 

3. CDR, CESTAT 

4. All Directorates, CBEC 

5. All Commissioners, CBEC 

6. All Joint SecretarieslD1rectorsiDeputy Secretaries, 
CBEC 

7. All Under SecretarieslSTOs/TOs, CaEC 

8. Guard file. 

SdI· 
(D.S. Garbyal) 

Under Secretary to the Govemment of India 
Phone No. 23094182 

MOST IMMEDIATE 

Fax MOB. 

From: Home, New Delhi 

To: Chief SecretarlesiHome Secretaries of all States 
and UTs 

Repeat: DsGP of all States and UTs 

Principal Secretary (Home), Govt. of NCT of 
Delhi/Commissioner of Police, Delhi 
(through Spl. Messenger) 

No. 11034/1B/04·IS.IV Dated 15·10·2004 

This is in Continuation of the earlier Fax Message of 
even number dated 13·10-2004 (.) In an Inter·Minlsterial 
meoting chaired by the Union Minister for Commerce 
today, it was decided that the State Governments should 
be advised to give 15 days grace period to the steel and 
iron factories to carry out inspections and voluntarily 
declare existence/discovery of shells/explosives in the 
metal scrap lying in their premises (.) In case, this is not 
done by them and subsequently the explosives are 
detected in the metal scrap lying with them, penal action 
under the relevant laws should be taken against them 
(.) This has been considered necessary to ensure public 
safety in view of the fact that such shells/explosives have 
been found in public places like roads, river beds etc. (.) 

2. The State Governments are also required to 
instruct the district police authorities to render assistance 
to the customs authorities as and when their services 
are solicited by the latter for carrying out checks for shells! 

explosives in the metal scrap at the preml8es of steel 
and Iron factories or at certain identified places. 

SdI-
(lC Goyal) 

Joint Secretary (IS) 

NOO 

Copy for information to: 

To, 

Sir, 

1. Shri KT Chacko, DGFT, Ministry of Commerce and 
Industry. 

2. Shri Siddharth Kat<, Member (Customs), CBEC, 
North Block, New Deihl. 

~/II 

Circular No. 8012004-Cus 

F.No. 4501108l2004-CUB-IV 
Govemment of India 
Ministry of Finance 

Department of Revenue 
Central Board of Excise & Customs 

New Delhi, dated the 26th October, 2004 

All Chief Commissioner of Customs, 
All Chief Commissioner of Central Excise, 
All Chief Commissioner of Customs & Central Exc.e, 
Director General, Directorate of Revenue Intelligence 
wsbmsslBrllcbtlc.gov.in 
editorlltulndi8online.com 
eh. centsxllspectsmet. com 

Subject: Clearance of Imported metal Bcrapa-
Procedure regarding. 

I am directed to invite your attention to the Board's 
Circular No. 5612004-Cus, dated 18th October, 2004 on 
the above mentioned subject and to say that the 
Directorate General of Foreign Trade vide Public Notice 
No. 1812004-09, dated 21.10.2004 have further amended 
the Para 2.32 (i) (I) of Handbook of Procedure (Vol. I). 
As per this the requirement of pre-shipment inspecting 
certificate to the accompanied with the Imported metal 
scrap in unshredded, compressed or loose form should 
be .. per the format In Annexure-I to Appendlx·28 and 
not Annexure to Appendix-8 as notified by DGFT's vialf 
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Public Notice No. 16/2004-09, dated 15.10.2004. 
Accordingly. the Board hereby makes following 
amendment in the Circular No. 56/2004-Cus. dated 
18.10.2004. 

In ,para 5 (iii), for the portion beginning with the word 
and number "Annexure-I" and ending with the words. 
brackets and number "Handbook of Procedure (Vol. II)". 
the following shall be substituted. namely: 

"Statement-1 to Appendix-28 from any of the Inspection 
and Certification Agencies given in Appendix-28 of the 
Handbook of Procedures (Vol. I)". 

2. Further, the field formations have also expressed 
doubts regarding para 4 (i) of the Board's Circular No. 
56/2004-Cus, dated 18.10.2004 as to whether in such 
cases the containers should be allowed to the removed 
after payment of Customs duty or in bond. It is clarified 
that such facility has been provided to manufacturer 
importers of metals scrap which have landed on or before 
25.10.2004, keeping in mind the congestion at port/ICD. 
The containers may be allowed to be removed to 
premises of manufacturer importer only for examination 
purpose whereas the Customs duty has to be pre· 
deposited by the importer before removing the containers 
from Port/ICD. 

3. The above instructions may be brought to the 
notice of the Trade immediately through appropriate Public 
Notice. 

4. Receipt of this Circular may kindly be 
acknowledged. 

To: 

5. Hindi version will follow. 

Yours faithfully 
Sd/-

(D.S. Garbyal) 
Under Secretary to the Govemment of India 

Phone No. 23094182 

1. PS to Chairman (E&C), 

2. All Members, CBEC 

3. COR, CESTAT 

4. All Directorates, CeEC 

5. All Commissioners, CBEC 

6. All Joint Secretaries/Directors/Deputy Secretaries, 
CBEC 

7. All Under SecretarieslSTOsITOs, CBeC 

8. Guard file. 

Sd/-
(D.S. Garbyal) 

Under Secretary to the Government of India 
Phone No. 23094182 

Foreign Exchange Re_rvel 

630. SHRI GURUDAS DASGUPTA: 
SHRI KIRIP CHAUHA: 
SHRI ALOK KUMAR MEHTA: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government proposes to utilize the 
foreign exchange reserve for the Infrastructure 
Development projects in the country with a view to 
adequately use of fl')reign exchange reserve as suggested 
by the Planning Commission; 

(b) if so, the details thereof; and 

(c) the sectors where the foreign exchange reserves 
are likely to be utU:zed sector-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
India's total foreign exchange reserves are now more 
than US$ 125 billion. Any decision to utilize a part of 
foreign exchange reserve for funding domestic projects 
requires careful assessment inter e/ill, of the impact of 
such a measure on 1t\e fiscal situation, money supply, 
exchange rate, domestic interest rates and inflation. 

/Trens/etionj 

Import of Gambler 

631. SHRI SURESH CHANDEL: 
SHRI SURENDRA PRAKASH GOYAL: 

wm the Minister of COMMERCE ANDtNDUSTRY 
be pleased to state: 

(a) whether a hazardous chemical i.e. gambier is 
being imported openly for use as catechu for mixing It in 
pan gutkha which is causing dreaded disease like 
cancer; 
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(b) if so, the reasons for which the import of said 
chemical is not being stopped; 

(c) whether the Govemment Is considering banning 
import of gambier; and 

(d) if so, when and if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) to (d) Gambier is a vegetable based 
tanning material and is used for dyeing purpoaes by the 
leather industry. Since the basic objective of the Foreign 
Trade Policy is to provide raw materials at international 
prices it may not be possible to restrict import of Gambier 
as it may have an adverse impact on export of leather 
goods from India. 

(English) 

Special Package to Boo.. Exports 

632. SHRI KHIREN RIJIJU: Will the Minister of 
COMMERCE AND INDUSTRY be pleased to state: 

(a) increase in export registered during last three 
years, year-wise and item-wise details; 

(b) impact of increase in export on employment 
generation; 

(c) whether any attention has been paid to the 
suggestion made by CII that the export percentage can 
be increased from 11 percent to 17 percent; and 

(d) measures taken to enhance the exports In the 
various sectors particularly textiles, tea and coffee 
consequent of new foreign trade policy? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S.: 
ELANGOVAN): (a) and (b) The value of exports in million 
US dollars, year-wise and item-wise including the 
employment intensive items like agro & allied products. 
sports goods, gems & jewellery, textiles and leather & 
manufacturers is placed at Statement-I enclosed. 

(c) The suggestions of Trade and Industry including 
CII are taken while fixing the export targets. Taking into 
account the favourable global economic environment and 
the performance In the past, an export target of 16% 
corresponding to a level of US$ 73.4 billion has been 
fixed for the year 2004-05 which is higher than the target 
of 12% fixed for the last two years. 

(d) Foreign Trade Policy has been announced with 
the twin objective of doubling India's share of global 
merchandise trade within the next five years and also 
giving a thrust to employment generation. Some of the 
key strategies include: Simplification of procedures and 
reduction in transaction cost; Neutralizing incidence of all 
levies and duties on inputs used in export production; 
linking commercial missions abroad through an electronic 
platform for trade intelligence and enquiry dissemination, 
etc. A price Stabilisation fund was announced In 2003 
with a corpus of Rs. 500 crore to provide relief to planters 
when the price of tea, coffee, etc. feel below a specific 
level. Foreign Trade Policy has always accorded priority 
status to the textile sector. This Is evident from the fact 
that there is a separate chapter in the Handbook of 
Procedures Volume-II defining Input/Output Norms for 362 
categories of textiles and garment products. Similarly 
DEPB rates have been fixed for almost all textile products 
exported from the country. Handloom sector has al80 
been identified as one of the Special Initiative Focus 
sector in the Foreign Trade Policy. 

SIIIItIINnt I 

I. 
II. 

CommOdities 

Plantation 
Agri & Allied Prdts. 

Mlni8lly of Coml718rce & Industty 

~~/oIComme~e 

Economic Division 

SscIor-wise Expotts.· 1992-2004 

Values in US $ Million 

2001-2002 2002-2003 

2 

500 

4065 

3 

547 
4721 

2003-04 

4 

583 
5326 

Percentage Growth 

2001·2002 2002-2003 2003-04 

5 6 7 

-9.35 -7.30 6.58 
4.78 16.13 12.82 

. -------_ ... - .-_._--------------------
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2 3 

III. Marine Products 1237 1432 

IV. Ores & Minerals 1262 1996 

V. Leather & Mfrs. 1910 1848 

VI. Gems & Jewellery 7306 9030 

VII. Sports Goods 69 73 

VIII. Chemicals & Related Products 6371 7858 

IX. Engineering Goods 5747 7689 

X. Electronic Goods 1193 1295 

XI. Project Goods 18 49 

XII. Textiles 9689 11081 

XIII. Handicrafts 549 785 

XIV. Carpets 510 533 

XV. Cotton Raw Incl. Waste 9 10 

XVI. Petroleum Prdts 2119 2577 

Source: DGCI&S, Kolkata 

GOP PrOjection 

633. SHRI K.S. RAO: 
SHRI RAM KRIPAL YADAV: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the RBI has recently scale down Its 
GOP projection to 6-6.5 per cent for 2004-05 from its 
earlier estimate of 6.5-7 percent; 

(b) if so, the reasons therefor; and 

(c) the corrective steps taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Reserve Bank of India in ns Mid-Term Review of 
Annual Policy Statement for 2004-05 (October 26, 2004) 
has placed the overall Gross Domestic Product (GOP) 
growth for 2004-05 in the range of 6.0 to 6.5 percent 
compared with its May 2004 projection of 6.5 to 7.0 

4 5 6 7 

1320 -11.26 15.79 -7.82 

2341 9.49 58.11 17.28 

2025 -1.76 -3.25 9.58 

10510 -1.05 23.59 16.39 

93 6.31 6.26 27.40 

9791 3.15 23.33 24.60 

10414 1.30 33.80 35.44 

1739 6.49 8.59 34.29 

60 -27.87 165.49 22.45 

11970 -9.40 14.37 8.02 

442 -17.02 43.00 -43.69 

570 -12.29 4.46 6.94 

177 -81.60 8.80 1717.25 

3519 11.98 21.61 36.55 

percent. The revision is on account of deficient rainfall in 
some parts of the country and Its Ii~ely adverse impact 
on kharlf crop output and the adverse impact of higher 
oil prices on GOP growth. 

(c) The Government has taken a number of 
measures to Improve the growth prospects of the 
economy. These, inter alia, include a comprehensive policy 
on credit aimed at doubling the flow of agricultural credit 
in three years, higher allocations under Accelerated 
Irrigation Benefit Programme, revival of rural Infrastructure 
Development Fund, launching a scheme for repair, 
renovation and restoration of all water bodies, promotion 
of public private partnership for infrastructure development, 
decision to set up an Investment Commission and 
additional provision of Rs. 10,000 crore of gross budgetary 
support to the 2004-05 Annual Plan. 

Import of Metal Scrap 

634. SHRI IQBAL AHMED SARADGI: Will the 
Minister of COMMERCE AND INDUSTRY /je pleased to 
state: 
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(a) whether Bombay metal Exchange has requested 
for reconsidering ban on importing non-ferrous metals 
scrap; 

(b) if so, whether Commerce Minister has examined 
the suggestions made by the Bombay Metal Exchange; 

(c) if so, what extent Government has been able to 
consider suggestions; 

(d) whether Finance Minister and the Director General 
of Foreign Trade has settled the differences over the 
import policy on metallic scrap; 

(e) if so, to what extent these differences have been 
settled; 

(f) whether new proposal Is being considered for 
import of metallic scrap in future; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): (a) A suggestion has been received from 
Bombay Metal Exchange for exempting import of non-
ferrous waste and scrap from the present procedures 
laid down. in this regard. 

(b) and (c) The Directorate General of Foreign Trade 
has examined this suggestion. The import of a" kinds of 
metallic scrap and waste are required to adhere to the 
present procedures in order to ensure that they do not 
contain any explosive or radio-active material. This 
procedure has been put in place after wide consultations 
with concerned MinistersIDepartments. It has not been 
found feasible to accede to the request of Bombay Metal 
Exchange. 

(d) and (e) There is no difference of opinion between 
the Finance Minister and the DGFT with regard to the 
import Policy on metallic scrap. In fact, the present 
procedures for import of metallic scrap and waste has 
been laid down in consultation with Finance and other 
Ministries. 

(1) and (g) Any future policy change will be made in 
public interest and keeping in view the Security 
considerations and the needs of the Trade and Industry. 

Gramln Bank. 

635. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of FINANCE be pleased to state: 

(a) the amount of loan provided by the Gramin Banks 
in various States particularly in Gujarat during the last 
two years; 

(b) whether it is • fact that the farmers 81'8 not 
getting any special benefit following the increasing 
corruption in these banks; 

(c) if so, the reasons therefor; and 

(d) the steps being taken/proposed to be taken by 
the Union Government to provide sufficient loans to 
farmers through these banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) Loan 
issued by Regional Rural Banks (RRBs) in various states 
and in Gujarat during the last two years are as under. 

(Rs. Crores) 

2002-03 2003·04 

Total Loans issued 12641.00 15475.86 

Loans issued in Gujarat 355.08 391.77 

(b) to (d) The loans iuued by RRBs Increased from 
Rs. 12641.00 crore during 2002-2003 to Rs. 15475.86 
crore during 2003-2004. The steady growth in loans and 
advances during the previous years reveal that farmers 
are getting the benefit of the RRBs consistently. There 
are systems and procedures in place to look into the 
complaints/charges of corruption etc. levelled by the publici 
farmers against the staff of RRBs for sanction of loans. 
etc. and to take corrective measures. Further the follOWing 
steps have been taken for improving the performance of 
the RRBs. 

(i) Introduction of Development Action Plan and 
Memoranda of Understanding on an annual basis 
for bringing improvement in the performance of 
the RRBs in a planned way and introduction of 
prudential norms ~vering Income recognition, 
asset classification and provisioning nonns; 

(ii) divers·ification of business portfolios and 
activities; 

(iii) rationalization of branch network including 
relocation and merger of loss making branches; 

(Iv) deregulation of Interest rate structure; 
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(v) Increasing the role of the sponsor banks in 
management of affairs of RRBs; and 

(vi) skill upgradation of RRB employees. 

Winding up of Commlsslona of Mlnletrlee 

636. SHRI MADHUSUDAN MISTRY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Govemment is contemplating winding 
up of several commission constituted under various Central 
Ministries to curtail the infractuous expenditure; 

(b) if so, the Ministry-wise details of all such 
commissions, showing their composition and term of 
reference and the number of reports submitted by them 
so far; 

(c) the expenditure incurred on these commissions; 

(d) whether any review on the working and necessity 
of these commissions has been conducted; and 

(e) if so, the decision taken by the Govemment, 
Commission-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (e) The 
information is being collected and will be laid on the 
Table of the House. 

Posts of Commissioners of Central EKe'" 

637. SHRI AVINASH RAI KHANNA: Will the Minister 
of FINANCE be pleased to state: 

(a) details of posts of Commissioner of Central Excise 
in India alongwith those lying vacant, State-wise; 

(b) whether there is any proposal for filling up these 
posts; and 

(c) if so, the by when? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The details 
of the posta of Commissioner of Central Exdse and those 
lying vacant state-wise are given in the statement 
attached. 

(b) and (c) These posts are prl?P08ed to be filled up 
as and when officers become available for posting. 

De/ails of Posts of Commissioner of Cen/ml Excise in 
India (S1a/(J/l/nion Terri/oty-wise) 

SI.No. State No. of Posts Vacancy, 
Sanctioned if any 

1. Gujarat 20 

2. Daman (UT) 2 o 
3. Kamataka 9 o 

4. Madhya Pradesh 6 o 

5. Chhattisgarh 3 

6. Orissa 3 o 
7. Chandigarh (UT) 2 o 

8. Punjab 4 o 

9. Jammu and Kashmir o 
10. Tamil Nadu 14 o 
11. Pondicherry (UT) o 
12. Kerala o 
13. Delhi 4 o 
14. Haryana 5 o 

16. Andhra Pradesh 13 o 
16. Rajasthan 4 o 
17. West Bengal 13 

18. Uttar Pradesh 14 

19. Maharashtra 24 

20. Goa 2 o 
21. Bihar 2 o 

22. Jharkhand 3 o 

23. Assam 2 o 
24. Meghalaya 2 o 
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Beneficiarle. ofPMRY 

638. SHRI HARIKEWAL PRASAD: 
SHRI A. SAl PRATHAP: 
SHRI DHARMENDRA PRADHAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(8) the number of people targeted under 'Pradhan 
Mantri Rozgar YojBna' and those benefited, State-wise; 

(b) the obstacles in the way of the Implementation 
alongwith the steps to remove the same; 

(c) whether any irregularities have been found out in 
the Pradhan Mantri Gramodaya Yojana; and 

«d) if so, the steps taken/proposed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The state-wise 

details of Plan-targets and number of persons benefited 
(disborsed loans) during the last three years I.e. 2001-
02, 2002-03 and 2003-04 under the Pradhan Mantri 
Rozgar YO/ana (PMRY) are at Statement-I. 

(b) The obstacles in the way of its implementation 
are gap between number of applicants sanctioned and 
disbursed loans, delay in sanction/disbursement of loans, 
under-financing of proposals & insistence of collateral 
security by banks, delay in completing pre-disbursement 
fonnallties by the beneficiaries etc. Several meaSUres have 
been taken to remove the obstacles in the implementation 
of PMRY e.g. instructions to the implementing agencies 
to complete the activities of sponsoring, sanctioning and 
disbursement as per the prescribed quarterly schedule, 
convening District Industries Centers (DIC) Task Force 
Committee Meetings atleast once in a month, instructions 
to fix area-wise minimum unit cost of the activity, non-
insistence of collateral security as per the ptescribed 
guidelines, extending the cut off date for completion of 
disbursement beyond the financial year etc. 

(c) and (d) No irregularity has been found in the 
implementation of the PMRY. 

S/ate/UT-wise Targets lind Achievement (number of petSons disbulSed loans) during the 
/sst three yeatS i.e. 2001-02, 2002-03 & 2003-04 under the PMRY 

SI.No. States/UTs Plan No. of cases Plan No. of cases Plan No. of cases 
Target Disbursed Target Disbursed Target Disbursed 
(No.) by banks (No.) by banks (No.) by banksl 

(for 2001-02) (for 2002-03) (for 2003-(4) 

2 3 4 5 6 7 8 

Northern Region 

1. Haryana 4400 6600 4600 7008 4050 6662 

2. Himachal Pradesh 2600 2431 2700 2209 3200 2587 

3. Jammu and Kashmir 1300 894 1400 605 1150 641 

4. Punjab 4200 8147 4000 7771 4100 6715 

5. Rajasthan 8200 12476 7300 12267 8100 9772 

6. Chandigarh 100 128 300 47 300 60 

7. Delhi 4800 632 4600 632 4400 740 
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2 3 4 5 6 7 8 

North Eastern Region 

8. Assam 6600 3605 6900 4149 6600 2313 

9. Manipur 1100 252 1300 549 1200 435 

10. Meghalaya 350 546 300 256 350 326 

11. Nagaland 250 37 250 107 300 39 

12. Tripura 800 981 700 1085 800 1968 

13. Arunachal Pradesh 150 507 150 294 200 319 

14. Mizoram 250 52 250 155 200 772 

15. Sikkim 50 38 50 26 100 29 

Eastern Region 

16. Bihar 18000 8851 18100 7939 14400 8357 

17. Jharkhand 3000 3882 2900 4354 5350 3894 

18. Orissa 7050 5791 6850 6725 6600 3143 

19. West Bengal 22000 2403 21100 2528 20000 2040 

20. Andaman & Nicobar 100 143 75 142 100 140 

Central Region 

21. Madhya Pradesh 14100 17314 14300 16710 11750 13675 

22. Chhattisgarh 2500 2549 2250 3006 4600 2295 

23. Uttar Pradesh 25100 37802 25450 38016 22950 35229 

24. Uttaranchal 1000 3626 925 4683 1800 5038 

Western Region 

25. Gujarat· 12150 8104 7950 7184 8650 5805 

26. Maharashtra 22300 18904 22150 17631 22800 15859 

27. Daman and Diu 50 8 50 2 50 3 

28. Goa 500 164 500 274 400 117 

29. Dadra & Nagar HaveH 50 10 50 10 50 0 

Southern Region 

30. Andhra Pradesh 16600 10799 17900 13632 18400 14463 

31. Karnataka 10700 11428 10500 10026 10800 10729 
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2 3 4 5 6 7 8 

32. Kerala 14700 9510 15250 9853 16250 11824 

33. Tamilnadu 18550 10051 17400 9595 19350 10033 

34. Lakshadweep 50 25 50 10 50 17 

35. Pondicherry 450 216 450 213 600 253 

Not Specified 954 828 808 

All India 223900 189860 220000 190521 220000 1n100 

Source: RBI data 
"Additional target of 4000 for Gujarat during 2001-2002 for earttlquake affected districts. 
#The lasl date for disbursement had been extended to 15.11.2004. The figures given in the table are upto October' 2004. 

Public Depo81ts 

639. SHRI S.P.Y. REDDY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the non-banking company has since 
rectified the irregularities/deficiencies; 

(b) if so, the details thereof; and 

(c) if not, the time by which steps proposed to be 
taken to rectify the deficiencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Reserve Bank of India (RBI) have reported that the 
company has initiated steps to rectify all the deficlencies/ 
irregularities. Some of the deficiencies observed during 
the inspection of the books of accounts and other records 
of the company carried out between November 03, 2003 
and January 09, 2004 have been rectified by the 
company. The position of compliance is being closely 
monitored by RBI. 

Swajaldhara Yojana 

640. SHRI D.V. SADANANDA GOWDA: 
SHRI S.K. KHARVENTHAN: 
SHRIMATI JAYABEN B. THAKKAR: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI RANEN BARMAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the amount released under Swajaldhara Scheme, 
State-wise; 

". 

(b) whether the Govemment is planning to bring all 
drinking water Schemes under. the umbrella of Rajiv 
Gandhi National Drinking Water Mission (RGNDWM); 

(c) if so, the details thereof; 

(d) whether the Govemment proposes to discontinue 
some of the water supply schemes; 

(e) if so, the details thereof alongwith the reasons 
therefor: 

(f) whether the capital intensive, large scale ARWSP 
will be continued; 

(g) if not, the reasons therefor, and 

(h) the policy of the Government regarding 
continuation of Swajaldhara Scheme which was started 
by the previous Govemment in 2002? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) The 
State/Union Territory-wise details of funds released under 
Swajaldhara so far are enclosed as Statement. 

(b) and (c) Since water is a State subject, the 
responsibility for planning, implementation, operation and 
maintenance and management of all rural drinking water 
supply schemes is of the State Govemments. However, 
Govemment of India supplements the efforts of the State 
Govemments in this regard and the Rajiv Gandhi National 
Drinking Water Mission (RGNDWM) has since Its inception 
been entrusted the responsibility for administering all 
centrally sponsored rural drinking water supply schemes 
and continues to do so. 
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(d) to (h) There is no proposal to discontinue However, nonns of the centrally sponsored schemes are 
Swajaldhara, which is one of the components of the periodically reviewed and modified keeping in view the 
Accelerated Aural Water Supply Programme (AAWSP). need and demands voiced by the State Governments. 

St./tHntInt 
Sta/sIUT-wise status of relB8S8 of funds undsr Swajaldhsra Scheme (as on 25. 11.2004) 

(As. in lakhs) 

# State/Union Territory Amount Amount Amount 
released under released under released under 

Swajaldhara Swajaldhara Swajaldhara 
2002-03 2003-04 2004-05 

2 3 4 5 

1. Andhra Pradesh 5670.53 808.00 1224.49 

2. Arunachal Pradesh 223.71 

3. Assam 370.12 3n.30 

4. Chhattisgarh 131.5 232.58 

5. Gujara! 162.54 765.56 619.81 

6. Haryana 10.98 117.12 

7. Himachal Pradesh 335.79 340.11 

8. Jammu & Kashmir 748.95 1170.02 

9. Jharkhand 178.01 

10. Karnataka 118.31 753.77 940.15 

11. Kerala 272.84 252.02 

12. Madhya Pradesh 264.49 420.27 

13. Maharashtra 3843.86 1086.07 

14. Meghalaya 139.59 

15. Mizoram 34.67 

16. Nagaland 65.11 

17. Orissa 335.84 373.03 648.92 

18. Punjab 156.89 263.33 

19. Rajasthan 374.52 1095.50 1902.91 
\ 

20. Tamilnadu 1394.63 673.20 666.84 

21. Tripura 104.36 92.80 
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22. 

23. 

24. 

25. 

2 

Uttar Pradesh 

UttaranchaJ 

West Bengal 

Dadra & Nagar Haveli 

Total 

[TflIns/sfion} 

MRTP Comm' •• 'on 

3 

569.42 

23.88 

4.74 

13883.99 

641. SHRI SUNIL KUMAR MAHATO: Will the Minister 
of COMPANY AFFAIRS be pleased 

(a) the status of cases pending with Monopoly and 
Restrictive Trade Practices Commission till date; 

(b) whether the pending cases with Monopoly and 
Restrictive Trade Practices Commission have been 
reviewed with regard to their registration and disposal 
during the last three years. metropolitan-wise and State-
wise; 

(c) the steps being taken or likely to be taken for 
strengthening and reconstituting of Monopoly and 
Restrictive Trade Practices Commission during current 
year; and 

(d) the extent to which the steps talton by the 
Government proved successful? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
Cases are pending with the Monopolies and Restrictive 
Trade Practices Commission (MRTPC) at various stages 
i.e. reply, rejoinder, farming of issues, hearing of 
preliminary issue on maintainability, applicant' evidence, 
respondent's evidence and final arguments. As on 30th 
November, 2004, 2086 cases were under consideration 
in the MRTPC. 

(b) Registration and disposal of cases is maintained 
and reviewed in the MRTPC. Being a national quasi-
judicial body, MRTPC as such, does not maintained 
metropolitan-wise and State-wise data. 

4 

766.46 

182.00 

471.50 

4.00 

9962.94 

5 

1215.80 

9151.91 

(c) and (d) The Government makes arrangements as 
required from time to time to enable the Commission to 
function as envisaged in the Monopolies and Restrictive 
Trade Practices Act, 1969. 

[English} 

Handover of DRDA functions to District Panchayets 

642. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the amount released by the Centre to 
District Rural Development Agencies has not been utilized 
property for undertaking development works in villages; 

(b) if so, the total number of agencies working under 
District Rural Development Programme and getting funds 
from the centre; 

(c) whether the Govemment proposes to link the said 
agencies through computer network for the purpose of 
monitoring; 

(d) if so, the details thereon; 

(e) whether the Government has directed handing 
over the functions of DRDA to district Panchayats; and 

(f) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The funds are 
released by the Ministry of Rural Development to the 
State Governments and District Rural Development 
Agencies (DRDA) for Implementation of various rural 
development programmes. According to the guidelines in 
force, UtIlization CertIfIcates are required to be fumished 
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by the ORDAs/Implementing Agencios for obtaining the 
full allocation of funds. This is to ensure that funds are 
properly utilized. 

(b) The Ministry of Rural Development release funds 
only to the State GovemmentslUT Administrations and 
District Rural Development Agencies as per the guidelines 
of the respective Schemes. 

(c) and (d) The ORDAs have been provided with 
Computer Connectivity, which enables them to transmit 
information on-line for monitoring the progress of 
implementation of the programmes. 

(e) No, Sir. 

(f) Question does not arise. 

IT Arrears 

643. SHRI HITEN BARMAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the total income tax arrears as on 31 October 
2004; 

(b) whether the Government had made a task force 
for recovery of income tax arrears; 

(c) if so, the details thereof; 

(d) the total amount recovered by this task force as 
on 31 October 2004; and 

(e) by when the Government will be able to recover 
the full arrears? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The total 
income tax dues outstanding as on 31st October 2004 
were Rs. 81,892 Crore. 

(b) Yes Sir. 

(c) The Task Force on Recovery is constituted of 
Member (Revenue), CBDT, Director General (Admn.), 
Director of Recovery and other and has the responsibility 
of evolving and implementing a multi-pronged strategy, 
specially a case-by-case strategy for oollection of tax 
arrears Including: 

• Identification of worthwhile cases where recovery 
of arrears can be made during the course of 
the financial year through apecial efforts. 

• Identification of high-demand cases pending at 
various states of litigation and taking of steps 
for their early disposal. 

• Monitoring the progress of hearings in large 
cases before the IT AT and regulating the 
adjournments taken by the Departmental 
Representatives. 

• Liaising with the Settlement Commission for ear1y 
disposal of cases involving high demand and 
monitoring collection of resultant demand during 
the financial year itself. 

• Associating Investigation Wings at the important 
centers to aid the recovery process by way of 
conducting surveys andlor secret enquiries to 
identify the assets for recovery in difficult cases. 

(d) The Task Force on Recovery of tax Arrears is a 
monitoring and co-ordinating body and is not directly 
involved in recovery of tax dues. 

The Task Force has examined more than 5,500 cases 
where areas in each case exceed Rs. 1 Crore involving 
total tax arrears of Rs. 85,000 crore. Out of this, 2,420 
live cases involving totat arrears of Rs. 21,800 Crore 
have been identified for intensive efforts for recovery of 
arrears. 

(e) Recovery from tax arrears is a continuous process 
under which fresh tax demands are added and 
outstanding dues are liquidated on a continuous basis. 
Quite a large amount of arrears is in different stages of 
multifarious litigation. Therefore, it is not feasible to set 8 

time-frame within which the arrears outstanding at present 
would be fUlly recovered. 

Overdraft Facllltle. to State. 

644. 5HRI SURESH ANGADI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether overdraft facilities has been extended to 
different States during the last three years; 

(b) if so, whether the facility has been utilized fully 
by all States; 

(c) If not, the reasons therefore alongwith the steps 
taken by the Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No Sir. 
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However, Reserve Bank of India currently provides a 
specific overdraft facility over and above Ways & Means 
Advance in terms of their Scheme effective from 1 st April, 
2003. 

(b) States have used Reserve Bank of India facility 
as and when they have liquidity requirement over and 
above Ways & Means Advance limite. 

(c) Does not arise. 

/Translation} 

Clothe. at Conce •• lonal Rate to Famllle. Living 
Below Poverty LIne 

645. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the Govemment propose to provide cloth 
at concesslonal rates to the families living below poverty 
line; 

(b) whether any scheme has been formulated in this 
regard; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) No, Sir. 

(b) The Government has not formulated any such 
scheme in this regard. 

(c) and (d) Does not arise. 

{English} 

Fluoride Mitigation Centre 

646. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of RURAL DEVELOPMENT be pleased to kindly 
refer to reply given to usa No. 267 on 22.7.2003 
regarding Fluoride Mitigation Centre and state the outcome 
of the Intemal Meeting held on 7th August 2003 to assess 
the feasibility of Fluoride Mitigation Centre in Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AURAL DEVElOPMEN r (SHRI A. NARENDRA): No 
internal meeting to assess the feasibility of Fluoride 
Mitigation Centre in Gujarat was held in the Department 

on 7th August 2003 but was reacheduJed on 29th August 
2003. The outcome of the Intemal meeting on the subject 
was already indicated in reply to Lok Sabha Unstarred 
Question No. 1093 on 9.12.2003 that It was decided te' 
examine the technO-economic viability of various options 
for setting up the Fluoride Mitigation Centre. 

/Translation} 

Irregularltl.. In L1C, Gorakhpur 

647. SHAI PANKAJ CHOWDHARY: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of persons given loan by Life 
Insurance Corporation of India, Gorakhpur division und&r 
M-1 scheme during 1992-94 and the purposes for which 
loan was given to them; 

(b) the details of reconciliation account in this regard; 

(c) whether gross Irregularities have been detected 
in reconciliation of outstanding amount; 

(d) if so, the details thereof; 

(e) whether any enquiry has been conducted In this 
regard; and 

(f) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) to (f) The 
information is being collected and would be laid on the 
Table of the House. 

{English} 

• 
Foreign Direct Inve.tment 

648. SHAIMATI KIRAN MAHESHWARI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the annual Foreign Direct Investment 
Climate Survey was recently carried out by Confederation 
of Indian Industry and the World Bank; 

(b) if so, the details of States which were gradually 
loosing their attractiveness for foreign Investment as per 
survey; 

(c) the reasons given in survey for the same; 
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(d) the corrective measures suggested in survey for 
the same; and 

(e) the response of the Union Government on the 
survey with the action if any taken by the Govemment 
on the basis of survey? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes Sir. 

(b) and (c) The World Bank report on "India 
Investment Climate Assessment 2004" in comparing 
12 States, has identified Madhya Pradesh, West Bengal, 
Uttar Pradesh and Kerala as having a lower investment 
climate rating. According to the survey, functioning "Of the 
product and factor markets (including markets for labour, 
land and capital); sources of non-pecuniary intra-and inter-
industry externalities (i.e, spillovers); the quality of public 
goods (such as law and order, government regulation) 
and physical and social infrastructure are the key 
determinants of investment climate. 

(d) The report has suggested two interrelated sets of 
regulatory and institutional reforms in order to improve 
investment climate. The first comprises a set of regulatory 
reforms, including reducing entry and exit barriers to 
manufcturing industries, addressing impediments to the 
smooth functioning of labour, land, and product markets, 
and streamlining the regulation of business startups, 
bankruptcy procedures, and industrial and trade routines. 
The second reform set would address phYSical 
infrastructure bottlenecks and weaknesses in financial and 
other business services. 

(e) The Government is making continuous efforts to 
make India an attractive destination for investments in 
the region by'" providing an internationally competitive 
investment climate in terms of policy, procedures and 
institutions. Government has set up a National 
Manufacturing Competitiveness Council (NMCC) which. 
inter-alia. will provide a forum for policy dialogue and 
evolve strategies for manufacturing seclor as a whole as 
welt as individual industries for enhancing competitiveness. 

(Translation! 

Production of Cotton 

640. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister 01 TEXTILES be pleased to state: 

(a) whether the Indian industry is losing its credibility 
in the world market in respect of cotton; 

(bl if so, the reasons therefor; 

(c) whether the Government has decided to take 
positive steps for promoting the production of high quality 
cotton and its export at an intemational competitive price; 

(d) if so. the details thereof; 

(e) whether the restrictions imposed on the fund 
meant for the development of industry under the 
upgradation fund for textiles has been removed; and 

(f) if so, the details thereof and If not, the reasons 
therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) and (b) No. The Indian Industry is not 
losing its credibility in the world markel in respect of raw 
cotton. During the previous cotton season 2003-04, India 
has exported 13.25 lakh bales of raw cottnn. For the 
current cotton year 2004-05, export of raw cotton is 
projected at 12 lakh bales. Further, India is a leading 
exporter of cotton yam. 

(c) and (d) The Government of India had already 
launched Technology Mission on Cotton (TMC) in 
February 2000 in the course of 9th Five Year Plan, with 
the objective of improvement in the production, productivity 
and quality of cotton and reduction in cost of cunivation, 
in order to provide abundant supply of good quality cotton 
at competitive prices to the textile industry and a 
remunerative retum to the farmer. The TMC scheme has 
been continued during the 10th Five Year Plan i.e. upto 
2006-07. 

(e) and (f) Technology Upgradatlon Fund Scheme 
(TUFs) is a dynamic scheme and relaxation of norms 
are made in the scheme on a continuing basis based on 
the feedback from the Industry. Some of the major 
relaxations made during the recent past by the 
Government having special bearing on cotton textile 
industry are as under: 

(i) The Minimum Economic Size (MES) for existing 
spinning units under cotton ring spinning system 
has been reduced to 8000 spindles from 12000 
spindles. MES for new spinning units has been 
reduced to 12000 spindles from 25000 spindles. 
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(ii) Existing knitting, garmenting and power loom 
units are also permitted to set up new spinning 
units with minimum 8000 spindles for captive 
yarn requirement as backward integration yams. 

(iii) Minimum width stipulation for all type of looms 
under TUFs has been waived off. 

(iv) Downstream Value Addition Stipulation for new 
spinning mills as well as expansion of existing 
spinning mills under the scheme has been done 
away with. 

(v) Small scale powerloom units have been provided 
with an additional option of credit linked capital 
subsidy of 20% of the cost of maChinery 
admissible under the scheme upto a cost of 
Rs. 60 lakh in eligible machinery. 

(vi) The stipulation that prior approval of Ministry of 
Textiles should be obtained before release of 
interest reimbursement on wind energy plants 
installed under the scheme has been clone away 
with. 

(vii) The TUF scheme has been extended upto 
31st March, 2007. 

Black Money 

650. SHRI SITARAM SINGH: 
SHRi RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the totai amount of black money in the country; 

(b) whether Central Bureau of Investigation have 
recently made an assessment in this regard; 

(c) if so, the details of the estimate made by the 
Central Bureau of Investigation regarding black money, 
counterfeit currency, evasion of excise duty and bank 
fraud; 

(d) the reaction of the Union Government thereto; 
and 

(e) the action taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE MINIStRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There Is 
no eXilct estimate 0' the amount of black money in the 

country. However, at the instance of the Government, 
the National Institute of Public Finance and Policy (NIPFP) 
had attempted an estimate of the black money in 
circulation in the country In the year 1983·84 and had 
estimated the black money generated in the year 1983-
84 between Rs. 31,5841- crore to Rs. 36,786/- crore. 

(b) and (c) CSI has not made any assessment! 
estimate regarding the amount of Black Money in the 
country. 

(d) and (e) Not applicable in view of (b) and (c) 
above. 

[English} 

FI8Cal Offences 

651. SHRI UDAY SINGH: Will the Minister of 
FINANCE be pleased to state: 

<a) whether the Union Govemment has been actively 
considering to set up intelligence agencies for gathering 
information relating to improprieties, money laundering 
hawsla and other filcal offences; 

(b) if so, the details thereof; 

(c) whether the Government have failed to check 
fiscal offences in the country; and 

(d) if so, to what extent the setting up of Intelligence 
agencies is going to check such crimes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
With a view to strengthen collection and sharing of 
financial intelligence through an effective national, regional 
and global network to combat money laundering and 
related crimes, the Government of India has accorded 
sanction for setting up of a Financial Intelligence Unit, 
India (FIU·IND), as a multi·disciplinary unit headed by an 
officer of the rank of Joint Secretary designated as 
Director, FIU·IND, and assisted by a trained technical 
group of financial sector experts. analysts and I. T. 
Specialists. 

(c) and (d) Checking of economiC offences is an on-
going exercise. In this process, the FIU-IND would be 
the central national agency responsible for receiving 
processing, analyzing and disseminating information 
relating to suspect financial transactions and it is expected 
that it will be an effective aqcnt;y to ,;lJrb money 
laundering and rdla'~d crimes. 
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Economic Growth 

652. SHRI PRAKASHBAPU V. PATIL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government is aware that the pace of 
economic growth in the country is far below the 
satisfactory level; 

(b) if so, the details thereof together with the reasons 
for low economic growth; and 

(c) the steps taken by the Government to accelerate 
the economic growth during the last six months? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
India has registered real Gross Domestic Product (GOP) 
growth of 8.2 percent in 2003-04 and 7.4 percent in the 
first quarter of 2004-05. The Reserve Bank of India (RBI) 
in its Mid-Term Review of Annual Policy Statement for 
the year 2004-05 (October 26, 2004) has placed the 
growth in 2004-05 in the range of 6.0 to 6.5 percent. 
The expectation of lower growth in 2004-05 compared to 
the previous year is mainly on account of deficient rainfall 
and higher oil prices. Even then, India is likely to continue 
as one of the fastest growing economies of the world. 
However, Government is conscious of the need lor 
realising higher growth rates to address the problems of 
poverty and unemployment. 

(c) In June 2004, the Government announced a 
comprehensive policy aimed at increasing the flow of 
agricultural credit by 30 percent in 2004-05 and doubling 
the flow of credit in three years. The Fiscal Responsibility 
and Budget Management Act has been operatlonaleed 
from July 5, 2004. The Budget for 2004-05 presented to 
the Parliament on July 8, 2004 proposed a number of 
measures to promote growth. These measures, intsr slis, 
include higher allocations for the Accelerated Irrigation 
Benefit Programme, revival of Rural Infrastructure 
Development Fund, additional provision of Rs. 10,000 
crore of gross budgetary support to the Annual Plan and 
proposal to launch a scheme for repair, renovation and 
restoration of all water bodies linked to agricijlture. Other 
proposals relate to setting up of an Investment 
Commission, National Manufacturing Competitiveness 
Council, raising of foreign direct investment (FDI) limits 
incertain sectors and removing the inadequacies in 
infrastructural facilities through a mix of policy and fiscal 
measures. 

Sixth PlY Commlulon 

653. SHRI S.K. KHARVENTHAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Government propose to 
constitute Sixth Pay Commission for the benefit of Central 
Govemment employees considering that the revision of 
pay Is long due; 

(b) if so, the detailS thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) With 100 per cent neutralization of the 
increase in the cost of living through two additional 
instalments of deamess aliowance every year and merger 
of dearness allowance equal to 50 per cent of pay with 
basic pay, the real income of Central Government 
employees is protected. 

Expert Group on Subeldl •• 

654. SHRI K.C. PALANISAMY: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has appointed an expert 
group to prepare a road map for better targettlng of 
subsidies; 

(b) if so, the details thereof and the recommendations 
received on subsidies from this expert group; 

(c) whether this expert group has recommend for 
scrapping subsidies on kerosene; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) In 
pursuance of the announcement made in the Budget for 
2004-05 presented to Parliament on July 8, 2004, the 
Government has asked the National Institute of Public 
Finance and POlicy (NIPFP) to prepare a blueprint for 
targeting the subsidies at the poor and tHe needy. The 
NIPFP is expected to submit Its full report shortly. 
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655. SHRI GIRIDHARI YADAV: InlBg,..1tK/ WMltlMnds lMvtIIopmtInl Prog,.""". 
SHRI KASHIRAM RANA: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government has Implemented the 
wasteland development programme in the country; 

(b) if so, the details thereof, State-wise; 

(c) the district-wise number of farmers covered and 
benefited under this Scheme as on date, State-wise; 

(d) whether the Government has reviewed the 
wasteland development scheme during the last two years; 
and 

(e) if so, the details therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) and 
(b) Yes, Sir. The Department of Land Resources in the 
Ministry of Rural Development is implementing the 
Integrated Wastelands Development Programme (IWDP) 
for treatment of wasteland/degraded lands. The States 
covered under this programme are Andhra Pradesh, 
Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Goa, 
Gujarat, Haryana. Himachal Pradesh, Jammu and 
Kashmir, Jharkhand, Karnataka, Kerala, Maharashtra, 
Madhya Pradesh, Manipur, Meghalaya, Mlzoram, 
Nagaland. Orissa. Punjab. Rajasthan. Slkkim, Tamil Nadu, 
Tripura. Uttar Pradesh. Uttaranchal & West Bengal. Details 
of projects sanctioned State-wise are shown in the 
Statement enclosed. 

(c) The people including farmers living in and around 
the project area in the district of the State are benefited 
under this Programme by way of getting employment 
opportunities. soil & moisture conservation, increa8e in 
food production/fodderlwater table and per unit production. 

(d) and (e) Yes. Sir. The Govemment has reviewed 
the wasteland development programme during the last 
two years. WIth the result. the new Hariyall GuideHnes 
has corne into effect from 1.4.2003. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

1. 

2. 

3. 

4. 

5. 

State 

2 

Andhra Pradesh 

Bihar 

Chhattlagarh 

Goa 

Gujerat 

Harvana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kam.taka 

Kerala 

Maharashtra 

Madhya Pradesh 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

North-Eaatem 

Arunachal Pradesh 

Assam 

Manipur 

Meghaleya 

Mlzoram 

Total Projectl 

3 

68 

20 

28 

2 

47 

15 

34 

12 

14 

42 

6 

39 

69 

46 

8 

47 

45 

67 

24 

7 

630 

20 

74 

19 

14 

22 
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2 3 

6. Nagaland 34 

7. Sikklm 12 

8. Tripura 4 

Total 199 

Grand Total 829 

Initial Public Offerings 

656. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Initial Public Offers by companies through 
book buitding process are discriminatory to reta" investors 
who have to bid 100 per cent amount at the time of 
applying as against qualified Institutional buyers who do 
not put any money; 

(b) whether OIBs significantly revise their bids 
downwards of sometimes cancel them altogether as the 
IPO approaches closure; 

(c) whether the Govemment propose to bring them 
on par by fixing some margin money and proportionate 
allotment; and 

(d) if so, the decision in this regard and if not, the 
roasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The SEBI 
(Disclosure and Investor Protection) Guidelines do not 
mandate collection of margin from investors. The 
guidetlnes provide that the margin, if any, coHected from 
categories other than Oualified Institutional Buyers (OIBs) 
shall be uniform for each such category. As per the 
guidelines, OIBs are not permitted to withdraw the bids 
after closure of bidding period, whereas other non OIB 
investors can withdraw their bids any time before 
allotment. 

(b) to (d) The matter has received the attention of 
SEBI for taking necessary action. 

Sha,.. of Companlea 

657. SHRI MILIND DEORA: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of listed companies whose shares 
are still in physical form with the share holders and are 
not being traded; 

(b) the reasons for not getting the shares of these 
companies in electronic form; 

(c) action taken against such defaulting companies; 

(d) by what time the share of these companies would 
be dematerialised; 

(e) whether addresses of regarding of offices and 
share transfer offices are not given immediately and 
correctly; and 

(f) if so, the action proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
National Securities Depository Ltd. (NSDL) has informed 
that so far, 4029 listed companies (as per the information 
provided by the companies at the time of joining the 
depository) have jOined NSDL for providing facility to their 
shareMlders for dematerialisatlon of shares. 

Securities and Exchange Board of India (SEBI) has 
informed that as per provisions of Section 8 of the 
Depositories Act, 1996 every person bas been option to 
receive security certificate or hold securities with 
depository. Therefore, share holders have the option to 
hold the securities in physical or demat form. 

Further, SEBI vide circular dated August 03, 2001 
advised all the stock exchanges to ensure that the 
companies listed on their exchanges establish connectivity 
with both the depositories by September 30, 2001, to 
facilitate compulsory trading in rOiling segment mode from 
December 31, 2001. Companies which established 
connectivity with both the depositories before September 
30, 2001 were shifted to normal rolling segment with 
effect from December 31, 2001. The trading in the 
companies which had not established connectivity before 
September 30, 2001 was put In trade for trade segment 
and setttement has been taking place in these securities 
in physical mode. 

SEBI has been notifying the names of the companies 
on quarterly basis which have established, connectivity 
with both the depositories and thEtrefore eligible for trading 
in normal rolling segment. Apart from the above, for the 
benefit of small investors, stock exchanges also provide 
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a window for physical trading In the securities which are 
in normal rolling segment. Past experience shows that 
99% of trading takes place in demat form only. 

(b) Apart from the reasons cited in the answer to 
part (e), the company has to fulfill the eligibility criteria 
for admission into depository. The oommon criteria to 
admit the securities into the depository for companies 
were decided. jointly, by NSDL and Central Depository 
Services Ltd. As per this common criteria, the companies 
which are fulfilling the following requirements are. eligible 
to admit into the depository: 

• Companies should have Rs. 1 crore as net worth 
and 

• The net worth erosion, if any, if not more than 
50%. 

Further, the companies, which do not meet the 
aforesaid criteria can also be admitted provided there 
is trading in the shares of these companies for at 
least 50 days during the preceding twelve months. 

(c) The trading in the securities which have not 
established connectivity with both the depositories is in 
trade for trade segment instead of normal rolling segment. 

(d) The shares of those companies will be 
dematerialized once they fulfill the eligibility criteria laid 
down by the depositories. 

(e) and (f) The details of addresses of companies 
and/or their Registrar and Transfer Agents (a5 per the 
information provided by the companies), where the 
documents relating to dematerialisation requeats are to 
be sent by the Depository Participants (DP) in respect of 
the companies who have joined NSDL, are provided to 
the DPs by way of circulars. This information is also 
available on the website of NSDL. Any changes in these 
addresses as communicated by the companies are also 
updated. 

/Trans/shan] 

Corruption In Tax Collection Machinery 

658. SHRI SUNIL KUMAR MAHATO: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of FINANCE be pleased to state: 

(8) whether tax collection has not been in 
commensurate with expectation due to corruption rampant 
In the tax collection machinery; 

(b) the reaction of the Govemment thereto; 

(c) the steps taken by the Government for 
Improvement in the system; and 

(d) the extent of success achieved by the Government 
therefrom? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The _direct 
and indirect taxes collections have been commensurate 
with the expectations of the Govemment. 

(b) Does not arise. 

(c) A number of legislative and administrative steps 
have been taken to augment collection of both direct and 
indirect taxes, including strategy for recovery of arrears, 
strengthening of the Vigilance Directorates to deal with 
corruption more effectively, appropriate action such as 
suspension. initiation of diSCiplinary proceedings against 
officials involved in corruption, identification of seneitive 
posts so as to avoid posting of officers of doubtful ...... 
to such posts, etc. 

(d) The buoyancy in direct and indirect tax coli ...... 
Is attributable to the steps taken by the GovetMWl1t .. 
augment coHections. 

Rate of Recovery of To 

659. SHRI RAJIV RANJAN SINGH 'LALAN': 
SHRI NITISH KUMAR: 

Will the Minister of FINANCE be pleaaed to state: 

(a) whether the tax recovery rate in India is more 
than that of other Asian countries; 

(b) If so, the facts in this regard; 

(c) the names of those asian countries having leu 
tax rate than that of India and of those having more tax 
rate; 

(d) whether the difference in tax rate adversely affects 
the foreign trade of India; 
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(e) If so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
No, Sir. The direct tax rates in other Asian countries are 
almost comparable to the tax rates In India. 

(c) The Asian country having more corporate tax rate 
than India is Pakistan and Asian countries having more 
individual Income tax rates than India are Japan, China, 
Indonesia, Korea, Pakistan, Phlllippines, Taiwan, Thailand, 
and Sri Land. The Asian countries having less corporate 
tax rate than India are Japan, China, Indonesia, Korea, 
Malaysia, Myanmar, Philippines, Taiwan, Thailand, 
Singapore and Sri Lanka while the Asian countries having 
less individual Income tax rate than India are Malaysia 
and Singapore. 

(d) The difference in direct tax rates between India 
and most other Asian countries is not so substantial as 
to adversely affect the foreign trade of India. Also India 
has entered into Double Taxation Avoidance Agreements 
with most of the Asian countries with a view to prevent 
double taxation of income and promote bilateral trade 
and investment. 

(e) So far as direct taxes are concemed, In view of 
reply to part (d) above, the question does not arise. 

So far as Indirect taxes are concemed, with regard 
to part (a) to (e), India has different tax rates for different 
commodities and the data of commodity-wise tax rate of 
other countries are not maintained by this Ministry. The 
effort involved in collection of information in this regard 
will not be commensurate with the objective sought to be 
achieved. 

(Eng/ish] 

Tax Conces.lons and Incentlv.. to Rayalaeema 

660. SHRI S.P.Y. REDDY: Will the Minister of 
FINANCE be pleased to *late: 

(a) whether the Government has any proposal to 
extend tax concession and incentives to promote rapid 
development and industrialization of backward regions of 
Rayalseema and Telengana on lines similar to what is 
given to the North·Eastern Region in the country; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (a) No, Sir. 

(b) In view of the reply to (a) above, does not arise. 

(c) As regards Indirect taxes, this Ministry Is against 
proliferation of area bases exemptions, as they lead to 
shrinkage of tax base which adversely affect buoyancy In 
revenue collection. 

So far as direct taxes are concemed, no proposal 
has been received for extending the Income~tax 

concessions and incentives to promote industrialization of 
Rayalseema and Telengana regions. 

/Trans/a/ion] 

Monitoring of Officer. with Innumel'llble A ... t. 

881. SHRI HARIKEWAL PRASAD: 
SHRI GIRIDHARI YADAV: 
SHRI MAHESH KANODIA: 
SHRI RAOSAHEB DANVE PATIL: 
SHRI PRABHUNATH SINGH: 

wm the Minister of FINANCE be pleased to state: 

(a) whether the number of senior officers working in 
the departments under his Ministry have been nabbed by 
the Policelvlgllance for taking britie and possessing 
disproportionate assets during the last three years; 

(b) if so, the details thereof and the present status 
of the cases standing against them; and 

(c) the steps taken to tone up the vigilance units in 
this ministry and departments to keep vigilant eye on the 
corrupt officials in their departments including their 
attached and subordinate offices? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
information is being collected and will be laid on the 
Table of the House. 

[English] 

Incr.... In Budgetary Demand 

662. SHRI ASADUDDIN OWAISI: Will the Minister of 
FINANCE be pleased to state: 
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(a) whether Planning Commi88ion has exceeded the 
limit of Rs. 10,000 croras by extending the budgetary 
demands to Rs. 12,000 crore; 

(b) if so, the details thereof; 

(c) the areas from which the Union Govemment is 
likely to meet this additional Ra. 2000 crore. budgetary 
allocation; 

(d) whether this step of the Government is likely to 
increase fiscal deficit; 

(e) if so, the details thereof; and 

(f) if not, the steps taken or being taken' by the 
Government to minimize the fiscal deficit? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) 
Changes in allocations in the Budget Estimates are 
presented to Parliament in the Revised Estimates for the 
financial year. Impact of additional expenditure, If any, on 
the fiscal deficit is also known in the Revised Estimates 
taking into account the changes in receipt. Government 
stands committed to containing the fiscal deficit. 

[Translatlon/ 

Prof.sslonal Tax 

663. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of FINANCE be pleased to state: 

(a) whether some of the State Govemments propose 
to levy Professional Tax in their respective States; 

(b) if so. whether the needs of taxpayers shall be 
taken into after leaving tax; 

(c) if so, whether the Union Government propoaea to 
direct State Governments to tackle problems of 
professional tax payers; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) As States 
do not require approval of Government of India, no such 
proposal has been received. 

(b) to (d) Do not arise. 

[English! 

Loophol.. In Revenue Collection 

864. SHRI SURESH KALMADI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment is taking any steps to 
plug loopholes in revenue collection through stamps duty; 
and 

(b) if so, broad features thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Vide Finance Act, 2004, Section 2(26) has been inserted 
in the Indian Stamp Act, 1899. Through this amendment, 
definition of stamp hu been inserted In the Indian Stamp 
Act, 1899 in such a way that the State Govemmentl 
have been empowered to collect stamp duty through 
altemative modes of payment other than stamp/stamp 
paper. 

[Translation/ 

Constitution of National Tax Tribunal 

§65. SHRI PANKAJ CHOWDHARY: 
SHRI NITISH KUMAR: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of FINANCE be pleased to state: 

(a) the total amount of taxes both direct and Indirect 
outstanding as also the tax collected till date; 

(b) the target date fixed by the Union Government to 
recover outstanding amount; 

(c) whether the Government have decided to 
constitute 'National Tax Tribunal' to tackle the situation 
arising due to saveral long pending tax disputes in the 
courts; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The total 
amount of taxes, both direct and indirect outstanding as 
on 30th September, 2004 and the amount realized upto 
30th September, 2004 is given below: 
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Rs. In crores 

Amount Outstanding Amount realized 

Direct Taxes 

Indirect Taxes 

81,399.00 

15,970.35 

3462.00 

560.01 

(b) As the outstanding amount is pending for decision 
before the various statutory authorities, no specific target 
date can be 'ixed for the recovery of arrears. Moreover, 
fresh tax demands are constantly being added to the 
outstanding arrears and a part of the arrears is being 
liquidated ()f'I a continuous basis. However, every effort 
is .. taeing made to recover the arrears expeditiously. 

(c) and (d) The Government have decided to 
cORlltiaute the National Tax Tribunal and accordingly a 
notkIe for introduction of the National Tax Tribunal Bill in 
tNtcwmM'lt Winter Session of the Parliament has been 
.. by Ministry of Law. 

Revenue Loss 

666. SHRI MUNSHI RAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the percentage of revenue loss has 
increased during first ha" of the Financial Year 2004-05; 

(b) if so, the reasons therefor; 

(c) the figures of actual revenue loss during first ha" 
of the said financial year; 

(d) the main reason for increase In the said revenue 
loss; and 

(e) the measures being taken by the Govemment of 
India to compensate said revenue loss and the amount 
01 increase in revenue loss of entire year as compared 
to .. two years? 

THE MINISTER OF'STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMAN1CKAM): (a) N('I, Sir. 

(b) to (e) In view of reply to part (a) above, do not 
arise. 

{English} 

Lott.,le. functioning In Stett. 

667. SHRI P. KARUNAKARAN: Will the Minister of 
FINANCE be pleased to state: 

(8) the details of lotteries functioning In various States 
including that of Private Agencies; 

(b) whether the Government has received any 
complaint about these lotteries with regard to the 
registration tax, etc.; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a> to (c) The 
information Is being collected and will be laid on the 
Table of the House. 

Income Tax Target 

668. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the State-wise number of income tax payee in 
the country at present; 

(b) whether the Union Govemment proposes to 
amend the present criteria fixed for Identification of Income 
tax payers; 

(c) if so, the details thereof; 

(d) whether all the retired CentraVState Govemment 
employees getting a minimum pension of Rs. 500 per 
month, car owners, etc. who are coming under 1/6 
category have submitted their retums; 

(e) if not, what action are being taken against those 
persons who have not submitted their returns; 

(f) the measures taken by the Govemment to bring 
the peopte of the above mentioned areas under the ambit 
of Income tax; 

(g) whether it is also one of the reasons for the 
shortfaH in the tax recovered from the Income tax payees 
In comparison to the target fixed; and 

(h) the total number of such cases alongwith the 
action taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Based on 
the data available from 108 Chief· Comml,sIoner Regions 
(or equivalent officers), the total number of Income Tax 
assesses in the entire country as on 31.3.2004 was 3.02 
crores. State-wise details are not maintained. 
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(b) No such proposal is presently under consideration 
of the Government. 

(c) Does not arise. 

(d) Details in respect of separate categories of 
assessees prescribed under the one-by-six Scheme, as 
also retired Central and State Government employees or 
car owners are not maintained. 

(e) Penalty of a sum of Rs. 5000/- is leviable under 
Section 271-F of the Income Tax Act, 1961 on account 
of failure to furnish Return of Income as required to be 
filed in terms of the provisions of Section 139( 1) and 
proviso thereto. 

(f) It is the constant endeavour of the Government 
to bring more and more people under the tax net. Several 
measures initiated for this purpose include: 

(i) Implementation of one-by-six Scheme. 

(ii) Compulsory quoting of Permanent Account 
Number (PAN) in certain high value transactions. 

(iii) Filing of Annual Information Return (AIR) under 
Section 285BA of Income Tax Act, in respect of 
certain financial transactions, as prescribed. 

(iv) Carrying out surveys and searches on a 88IectIve 
basis. 

(v) Extending the applicability of TDS provisions to 
cover various financial activities. 

(vi) Efforts to educate the taxpayers by holding 
camps in different areas. 

(vii) Publicity and awareness campaigns through print 
and electronic media. 

Apart from the above, a comprehensive 
computerization programme has been undertaken to bring 
all the 516 Income Tax offices throughout the country 
under an All India Computerized Network. A Tax 
Information Network (TIN) has also been set up in order 
to act as a tax-related information base. 

(g) Such a study has not been undertaken. However, 
there can be several reasons for shortfall In taxes 
recovered in comparison to the targets fixtKI. Some of 
the reasons may be that the asse88eea are not traceable 
or demand Is covered by stay granted by either an 
Income Tax authority or the jurisdictional ITATlHigh Court 
or Supreme Court. In case of Notified Assesaees, recovery 

is possible only with the approval of the Special Courts. 
Some cases could be pending before the Board for 
Industrial and Financial Reconstruction where recovery is 
not possible In view of the provisions of Section 22 of 
Sick Industrial Companies (Special Provisions) Act. 1985. 

(h) Such details are not centrally maintained. 
However, recovery is being monitored at the highest levels 
by setting up Tax Recovery Cells in various Chief 
Commissioner Regions. 

Capital Support to RRB 

669. SHRI BASUDEB ACHARIA: Will the Minister 01 
FINANCE be pleased to state: 

(a) whether Govemment has assurecfthat capital 
support wiH be provided to the Regional Awal Banks; 

(b) whether NABARD has submlt1ed a proposal to 
the Government to provide capital support to the extent 
of accumulated loss and share capital to each RRB; 

(c) if so, whether Government have examined the 
proposal and sanctioned and released fund for revamping 
RRBs; 

(d) whether the Government has requeated RBI to 
submit an "approach paper" for revamping of RRBs for 
facing the ohallenge of revised agriculture credit; 

(e) if so, the facts in detail; 

(f) the details of recommendations of Prof. Vyaa 
Commlt1ee Report on the restructuring of RRBe; 

(g) the steps taken by GOI for consoHdation of RRBs 
after delinking from sponsor banks or any National 
Umbrella; and 

(h) whether there is any PIubIc Sector Bank having 
no scope for cross-subsidization? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Government has decided and informed aponaor banks 
that sponsor banks will be held squarely accountable 'or 
the performance of RRBs under ita control. It has also 
been informed that RRBs that adopt a new governance 
standard and that abide by the prudential regulations will 
qualify for receiving funds from· the Government for 
restructuring. 
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(b) to (e) National Bank for Agriculture and Rural 
Development (NABARD) has submitted details of RRBs 
having accumulated losses and has proposed for re-
capitalisation support. Government has asked RBI to 
ovolve suitable criteria in consultation with NABARD for 
financial assistance 10 RRBs, assess ils quantum and 
the manner in which the financial assistance should be 
provided for revilalisation of RRBs on a sustainable basis. 

(f) to (h) Prof. Vyas Committee appointed by Reserve 
Bank of India (RBI) has suggested consolidation of all 
Regional Rural Banks (RRBs) of North East into one 
company and the consolidation of the remaining RRBs at 
state level. Proposed structure of RRBs will be different 
from that envisaged in the RRBs Act 1976. As this calls 
for several amendments, the Committee recommended 
that RRBs Act 1976 may be repealed and replaced by 
a new Act, with suitable provisions for functional autonomy 
to the restructured RRBs and professionalisation of 
management and Board of Directors. However, 
discussions on restructuring RRBs are inconclusive at this 
stage. 

/Tf'lIns/Slion} 

Retirement Age 

670. SHRI BALESHWAR YADAV: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government are considering the 
proposal of lowering the retirement age of Governrnent 
employees; 

(b) if so, the stage at which the said proposal is 
being considered at presenl; 

(c) the tirne by which the Government will announce 
its decision in this regard; and 

(d) if not, the steps being taken by the Government 
10 generate more Central Government jobs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No such 
proposal is under consideration in Ministry of Finance. 

(b) Does not arise. 

(c) Does not arise. 

(d) No such steps are neceasary as jobs in Central 
Governrnent are created on functional considerations and 
administrative exigencies. 

{English} 

Vanished Com pan Ie. 

671. SHRI K.S. RAO: 
SHRI KAMLA PRASAD RAWAT: 

Will the Minister of COMPANY AFFAIRS be pleased 

(a) whether the Government is going to take various 
steps to ensure adequate accountability of auditors, 
solicitors to a pubic Issue of a vanishing company; 

(b) if so, the details In this regard; and 

(c) the time by which a final decision Is likely to be 
taken by the Government in this regard? 

THE MI~ISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
to (c) Govemment is committed to ensuring accountability, 
under law, of ali persons responsible for public issue of 
companies in pursuance of the above, the Government 
has also taken a comprehensive review of the Companies 
Act, 1956 with a view to revise It. Besides, Bills for 
amendment of the Chartered Accountants Act, 1949, the 
Cost and Works Accountants Act, 1959 and the Company 
Secretaries Act, 1960 have also been Introduced in the 
Parliament. These measures are expected to provide a 
more effective framework for accollntability and 
responsibility of the corporates and their advisers, etc. 
towards investors. 

Value Added Tax 

672. SHRI P.S. GADHAVI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Value Added Tax is being implemented 
from 1st April, 2005 by various StateS/UTs; 

(b) whether the Government have decided to place 
tea and coffee in the highest bracket for proposed VAT 
rates to be Introduced from 1st April, 2004; 

(c) if 80, what are the reasons for higher rate of 
VAT on Tea/Coffee as this will effect common man; and 

(d) whether the Government would r~onsider the 
decision for keeping tea/coffee at the minimum rate of 4 
percent and if not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) A meeting 
of the Empowered Committee of State Finance Ministers 
was held on 18.6.2004, in which there was a broad 
consensus among the States to introduce the State level 
VAT w.e.f. 1st April, 2005. 

(b) to (d) As per Entry 54, List II of the Seventh 
Schedule to. the Constitution, tax on sale or purchase of 
goods is a State Subject. On the recommendations of 
the Chief Ministers' Conference held on 22nd June, 2000, 
an Empowered Committee of State Finance Ministers was 
constituted to deliberate on matters relating to 

• implementation of VAT by the StateslUTs, including rate 
of VAT on various commodities. This Committee, after 
detailed deliberations, has decided to place tea and coffee 
in the 12.5% VAT rate category. 

Private Comptlnl.. under Companlea Act 

673. SHRI MAHENDRA PRASAD NISHAD: 
SHRI RAJA RAM PAL: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the private companies are registered 
under the Companies Act, 1956; 

(b) if so, whether the Government have received 
complaints against private companies for not following 
the provisions of Companies Act In their vested Interest; 

(c) if so, the number of private companies penalised 
so far during the last three years; 

(d) the number of such cases pending with the 
Government as on date which are being enquired or 
against which enquiry is to be held; and 

<e) whether the Government proposes to amend the 
Companies Act for taking stringent action against fake 
private companies registered under the Companies Act? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
Yes, Sir. 

(b) to (d) Complaints are received from time to time 
against companies, including those defined as private 
under the Companies Act. Prosecutions are launched if 
violations of the Companies Act, 1956 are detected. No 
distinction is maintained in pursuing prosecutions in 
respect of different categories of companies. The number 

of prosecutions launched during 2000-2001, 2001-2002 
and 2002-2003 are 9187, 8334 and 9154 respectively. 

(e) The Government has decided to review and 
revamp the Companies Act, 1956 Including the framework 
of penalties for defaulting companies. 

Aural Development Prog ... mme 

674. SHRI ANANTA NAYAK: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government has any proposal to fix 
responsibility of DIstrict Projects Officers and Collectors 
for the effective Implementation of Rural Development 
Programmes; 

(b) whether vigilance officers are proposed to be 
posted in each district exclusively to monitor such work; 
and 

(c) the steps taken to make the programme 
successful? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE iN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATlL): (a) to (c) As per 
guidelines in force for various Schemes, the Project 
Directors of District Rural Development Agencies (ORDAs) 
and District Collectors are responsible for the effective 
Implementation of Rural Development Programmes. The 
Ministry of Rural Development has also put in place a 
comprehensive system of Monitoring the programmes 
through various mechanism such as reviews by Hon'ble 
Union Ministers, Area Officers Scheme of the Ministry, 
Performance Review Committee, District Level Monitoring, 
National Level Monitors, Concurrent Evaluation and Impact 
Assessment Studies to make the programmes successful. 
The District Vigilance & Monitoring Committees under the 
Chairmanship of Members of Parliament have also been 
reconstituted for effective implementation of the 
programmes. Besides, the Gram Sabhas are also 
authorized to conduct Social Audit for ensuring 
transparency and effective implementation of Rural 
Development Programmes. 

Aesource Crunch In Mah .... 8htra 

675. SHAI PRAKASHBAPU V. PATIL: 
SHRI DANVE RAOSAHEB PATIL: 

Will the Minister of FINANCE be pleased to state: 
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(a) whether Maharashtra Government is facing a 
resource crunch and if so, the details thereof; 

(b) whether the Government of Maharashtra have 
sought assistance from the Union Government to 
overcome the financial stress; and 

(c) if so, whether the Government have considered 
the proposal favourably? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) It is true 
that Maharashtra Government is running large revenue 
and fiscal deficit. Revenue Deficit and Fiscal Deficit in 
2003-04 (RE) were Rs. 9037 crores and Rs. 19477 crores 
respectively. Despite such borrowings, plan outlay for 
2003·04 (LE) was only Rs. 12415.19 crores. 

(b) Yes, Government of Maharashtra has sought to 
borrow more. 

(c) Government of India has not agreed to allow 
borrowing over and above debt ceiling fixed for the State 
under Medium Term Fiscal Reform Programme (MTFRP). 

(Trans/ation} 

Special Economic Package 

676. SHRI HARIKEWAL PRASAD: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have received any 
proposal from Uttar Pradesh Government with regard to 
provide them special economic package; 

(b) if so, the action being taken in this regard; 

(c) the basis on which States are provided special 
economic package; and 

(d) the details of the fund allocated to various States 
during last five years as special economic package? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) and (c) States with special problems/circumstances 
are provided additional central assistance for their priority 
schemes, special central a8818tanC8, special plan 
assistance over and above the normal central assistance 
for state plan on exceptional basis on merits of each 
case. 

(d) Statewise ACA for State's special priority schemes, 
special central assistance and special plan assistance 
during last five years is enclosed as statement. 

ACA for Stste's spscisl pnomy schemtlS, specis/ ~ntra/ sssistSf7Ce snd spt1C181plsn 
assistance providtld to States during I8sf Rve yeatS. 

(As. in crores) 

51.No. Slales 1999-2000 2000-01 2oo1.Q2 2002~ 2003-04 

ACA for SCA SPA ACA for seA SPA ACA lor seA SPA ACA lor SCA SPA ACAIor seA SPA 
prioII1y priority priority priority priority 

Schemes Schemes Schemes Schemes Scharnta 

3 4 5 8 7 9 10 11 12 13 14 15 16 17 

1. Andhra Pradesh 2g1.96 518.80 482.31 478.58 - 1248.99 0.00 0.00 

2. Arunachal Pradesh 131.74 153.14 .- \67.82 , 19.84 170.78 0.00 0.00 

3. Assam 379.22 388.44 432.05 523.88 418.54 0.00 0.00 

4. Bihar 637.76 511.10 244.74 581.01 997.52 0.00 0.00 

5. ChhaIIisgarh 0.00 165.56 113.30 203.33 247.41 0.00 0.00 

6. Goa 11.50 70.72 81.92 41.89 24.18 0.00 0.00 

7. Gujarat 476.24 701.88 730.98 - 1512.54 - 1122.68 0.00 0.00 
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2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 

8. Haryana 38.01 118.04 43.92 158.05 328.68 0.00 0.00 

9. HimachII Pradesh 324.16 69.00 225.28 150.00 222.03 38.00 200.00 234.84 200.00 233.00 350.57 0.00 433.00 

10. JhaItdland 0.00 194.12 53.73 145.12 254,41 0.00 0.00 

11. Jammu and Kashmir 745.60 850.00 300.00 233.40 400.00 297.51 200.00 500.00 448.44 421.00 300.00 603.54 750.00 400.00 

12. Kamataka 309.73 473.62 625.89 949.64 727.05 0.00 0.00 

13. Keraia 189.20 1~.76 156.40 231.31 333.21 0.00 0.00 

• 14 . Madhya Pradesh 379.47 30.0 00.00 520.14 326.29 480.81 882.28 0.00 0.00 

15. Maharashtra 282.54 472.28 191.88 699.91 57121 0.00 0.00 

16. Manipur 221.22 89.26 130.64 125.00 106.43 100.00 124.60 70.00 0.00 

17. Meghalaya 118.65 130.87 102.68 110.19 149.69 0.00 0.00 

18. Mizoram 100.02 85.65 144.17 94.59 48.42 140.71 99.66 0.00 

19. NagaIand 130.59 112.36 133.36 - 92.09 128.28 0.00 0.00 

20. Orissa 361.57 438.28 - 378.86 644.22 679.25 0.00 0.00 

21. ~ 109.46 229.87 205.76 202.93 211.62 0.00 0.00 

22. Rajasthan 390.33 412.65 290.75 517.59 - 1122.82 0.00 0.00 

23. Sikkim 99.67 67.19 - 96.81 65.02 112.01 0.00 0.00 

24. Tamilnadu 200.35 314.12 - 217.56 385.95 564.89 0.00 0.00 

25. r~ 214.74 249.14 238.05 141.67 - 150.18 0.00 0.00 

26. Utlaranchal 0.00 439.98 293.14 - 300.00 572.31 250.00 492.56 0.00 250.00 

27. Uttar Pradesh 1405.88 - 1351.75 992.02 - 1246.42 - 1190.41 0.00 0.00 

28. West Bengal 367.20 - 419.65 343.96 - 450.40 - 478.65 0.00 0.00 

Total 7916.81 880.00 389.00 9217.05 0.00 550.00 n17.33 363.00 1000.0011438.80 789.42 783.0013827.32 919.66 1083.00 

ACA for AddI. Central Assistance. 
SCA tor Special Central Assistance. 

SA for Special Plan ."slstance. 

Restriction on FDI In Insurance (b) If 80, the remedial steps being taken by the 
Government in this regard? 

677. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister ot FINANCE be pleased to state: THE MINISTER OF STATE IN THE MINISTRY OF 

FINANCE (SHRI 8.S. PALANIMANICKAM): (8) and (b) 
(8) whether the development of insurance sector Is An lnaurance company continuously requires additional 

being affected on account of imposing restriction on the capital for growth of business. However, Indian promoters, 
limit of foreign direct investment In insurance sector to at times, are not in a position to contribute addHlonal 
26 per cent; capital proportionate to their share-holding in the insurance 



395 Wrilttln AnsWi9m DECEMBER 3, 2004 to OutIstions 396 

companies. There is, therefore, demand for increase in 
Foreign Direct Investment (FDI) in the insurance sector. 
In view of this, the Hon'ble Finance Minister has ma~e 
an announcement in the Budget Speech 2004-05 for hike 
in the FOI from 26% to 49% in the insurance sector. 

Corporatlaatlon of Stock Exchange 

678. SHRi MUNSHi RAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment propose to corporatlse 
Stock Exchanges; 

(b) whether the Government propose to amend 
Securities Contract (Regulation) Act for thia purpose; 

(c) if so, the reasons therefor alongwlth the details 
thereof; 

(d) whether it is likely to affect the share market; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. To facilitate corporatisation and demutualisation 
of stock exchanges, Government has promulgated the 
Securities Laws (Amendment) Ordinance, 2004 on October 
12, 2004, thereby amending the Securities Contracts 
(Regulation) Act, 1956. 

(c) An imminent need for a structural reform of the 
stock exchanges in the country has arisen from the 
concerns that the present mutual organisational structure 
of stock exchanges has failed to address the conflict of 
interests inherent in such stock exchanges and is not 
conducive to good governance of stock exchanges. 

The Joint Parliamentary Committee on the stock 
market scam and matters relating thereto, 2001 (JPC) 
had commented adversely on this situation and strongly 
recommended that the process of corporatisation and 
demutualisation of stock axchanges should be expedited 
to safeguard tha interest of investors and to bring about 
greater transparency and efficiency of stock exchanges. 
The Government had assured both the Houses in the 
Action Taken Report that the required legislative changes 
to give effect to the said recommendation would be 
proposed. 

Other reasons for proceeding with the corporatisatlon 
and demutualisation of stock exchanges In the country 
are: 

(I) To cope with competition, stock exchanges 
require funds. While member-owned stock 
exchanges have limitations in raising funds, 
publicly owned corporatised and demutualised 
exchanges can tap capitai markets. 

(Ii) Corporatised and demutualised exchanges can 
be more professional when compared to 
member-owned organisations. 

The salient amendments made in Securities Contracts 
(Regulation) Act, 1956, intsr sh's, include: 

(a) defining corporatisation and demutualisatlon; 

(b) limiting the organisational form of a stock 
exchange to a corporate entity; 

(c) specifying tha procedure for corporatlsation and 
demutualisation (Including approval of scheme 
for corporatisation and demutuallsatlon by the 
Securities and Exchange Board of India); 

(d) specifying the time limit within which the shares 
shall be disinvested by stock brokers under the 
schema of corporatisation and demutualisation; 

(a) restricting the voting rights of brokers as 
shareholders, and brokers' participation on 
goveming boards of stock exchanges so as to 
plug the loopholes inherent in govemance of 
stock exchangas whose organisational form is 
mutual. 

(d) and (e) Movements in the share markets are 
govemed by various market forces, market sentiments 
and other factors. The impact of corporatisatlon and 
demutualisation of stock axchanges on the share markets 
cannot be isolated at this stage and it may not be possible 
to comment on the effect of the same. 

(English! 

Tax Reforms 

679. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of FINANCE be pleased to s\ate: 

(a) whether the Govemment proposes to start tax 
refonns from 2005-2006; 
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(b) if 10, whether the Government have made any 
study In this regard; 

(c) If so, the details thereof; 

(d) whether such reforms ere also part of the 
commitments made before the World Trade Organisation; 

(e) if so, the details of the other commitments the 
Govemment has made before the WTO; and 

(f) the time by which all WTO commitments will be 
fulfilled by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (c) Tax 
reforms are an ongoing process. During the Budgetary 
Exercise for 2005·06, the Govemment shall consult all 
the Interested segments such as industry, trade, 
administrative ministries, field formations, etc. before 
finalizing the budget proposals. The recommendations of 
the Task Force on implementation of Fiscal ResponsiblUty 
and Budget Management (FRBM) Act, 2003 and also the 
recommendations contained in the Report of the Advisory 
Group on Tax Policy and Tax administration for the Tenth 
Plan wilt be considered as a part of the budget exercise. 

(d) to (f) The commitments of India under the 
Uruguay Round of Multilateral Trade Negotiations 
embodied in the Marrakesh Agreement establishing the 
World Trade Organisation and the Information Technology 
Agreement, inter alia, cover bindings on imports of 
agricultural and non agricultural goods and the requirement 
to provide national treatment to imported goods under 
the tax regime. Beyond the implementation periods set 
out in these Agreements, there are no new commitments 
relating to the tax regime for India starting from 2005·06. 

Revamping of RRBs 

680. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment has any proposal 
for revitaUzing/revamping the structure of Regional Rural 
Banks to enable them to play a critical role in the 
achievement of the development targets in rural credit In 
order to meet the pressures arising in the agricultural 
sector; 

(b) if so, whether the Union Govemment is also 
having a proposal to amalgamate the Regional Rural 
Banks to form National Rural Banks like NABARD having 
minimum 51% share of the Govemment of \India; 

(c) if so, the details thereof; 

(d) the steps the Union Government has taken In 
this regard; and 

(e) the time by which the National Rural Bank is 
likely to be formed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. E'ALANIMANICKAM): (a) to (e) 
Several options for restructuring of Regional Rural Banks 
(RRBs) have been suggested. These Include, Inter-alia, 
de-linking of RRBs from Sponsor Banks, amalgamation 
of RRBs at regional or state level, merger with Sponsor 
Banks, making RRBs subsidiaries of the Sponsor Banks, 
their consolidation into a National Rural Bank etc. Creation 
of the National Rural Bank of India has not been favoured 
as It requires huge capalisation and may lead to a 
monolithic Institution with a vast area of operations and 
an unmanageable number of branches. Discussions in 
this regard have so far remained Inconclusive. In the 
meantime, Govemment has decided that each sponsor 
bank will be held squarely accountable for the 
performance of RRBs under its control. RRBs that adopt 
a new governance standard and that abide by the 
prudential regulations will qualify for receiving funds from 
the Govemment for restructuring. 

Conltructlon of Cold Stonlg .. 

681. SHRI DALPAT SINGH PARSTE: Will the 
Minister of FINANCE be pleased to state: 

(a) whether any scheme has been launched to 
provide subsidy for construction and expansion of cold· 
storage and other developmental activities by NABARD; 

(b) if so, the details thereof; 

(c) the amount of subsidy provided to each State 
especially to Madhya Pradesh under this scheme for the 
said purpose during the last three years; 

(d) the amount utilized by each State provided to 
them under the said scheme and the amount left 
unutllized with the State; and 

(e) the steps being taken to ensure proper utilization 
of fund by the State Govemments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The capital investment subsidy scheme for 
construction/expansion of cold storages and storages for 
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h?rticulture produce is being implemented by NABARD (c) to (e) The details of 8ubsidy released in each 
and National Co-operative Development Corporation State including Madhya Pradesh during the last three 
(NCOC). Under the scheme creation of additional cold years is given as Statement. The above mentioned 
storage capacity of 12 lakh tonne and rehabllitationl schemes are sanctioned to individuals/corporatesl 
renovation of 8 lakh tonne of sick cold storages for corporations through NABARD. Hence, State Govemments 
horticulture produce and new onion storages of the are not Involved in these schemes. 
capacity of 4.5 lakh tonne have been targeted. 

Sllttsm.nt 

Subsidy I'8lessed undtlr Cold StOl'8ge subsidy schemtl during /sst thl'88 yesrs 

(fie. in lakh) 

SI.No. State Subsidy sanctioned Subsidy released during 
upto 31st March 2001-02 2002-03 2003-04 Total 

2004 

1. Punjab 839.53 264.51 230.18 198.43 693.13 

2. Haryana 674.36 279.36 161.54 92.30 533.20 

3. Tamil Nadu 633.97 297.04 200.00 7.50 504.54 

4. Himachal Pradesh 12.02 0.00 12.02 0.00 12.02 

5. Uttar Pradesh 9636.28 1332.02 1531.82 3244.28 6108.12 

6. Uttaranchal 49.30 24.64 24.65 0.00 49.29 

7. Maharashtra 1093.42 173.65 595.00 214.50 983.15 

8. Goa 36.33 0.00 0.00 18.17 18.17 

9. Rajasthan 1000.44 353.90 233.02 33.65 620.57 

10. Kamataka 590.09 182.13 107.07 10.00 299.20 

11. Gujarat 1674.52 303.55 609.07 291.21 1203.83 

12. Orissa 214.04 59.22 41.50 25.00 125.72 

13. Madhya Pradesh 833.80 107.88 233.78 136.52 478.18 

14. Chhatti.garh 612.72 252.49 166.23 91.19 SOi.91 

15. West Bengal 330.04 0.00 58.50 131.70 190.20 

16. Andhf'8 Pradesh 1210.69 631.70 171.99 35.17 838.86 

17. Assam 315.73 124.11 102.66 32.39 259.76 

18. Bihar 625.96 85.71 14.40 210.30 310.40 

19. Jhal1chand 276.10 0.00 94.29 103.46 197.74 

20. Arunachal Pradelh 53.33 0.00 0.00 26.66 26.66 

Total 20712.67 4472.52 4587.70 4902.43 13962.64 
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Vacant Post In ARSa 

682. SHRI JUAL ORAM: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of Regional Rural Banks (RRBs) in 
every State; 

(b) whether a number of posts are lying vacant in 
each RRB; 

(c) if. so, the vacancy position as on date, RRB-wise; 

(d) the backlog of vacancies in respect of SC/ST 
posts in RRBs on March 31, 2004; and 

(e) the steps taken to fill up the vacancies and clear 
the backlog? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The State-
wise number of RRBs is as under 

Name of State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

No. of RRBs 

2 

16 

5 

16 

5 

9 

4 

2 

3 

6 

13 

2 

19 

10 

1 

1 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

2 

1 

9 

5 

14 

3 

36 

4 

9 

196 

(b) to (e) The Information is being collected and will 
be laid on the Table of the House to the extent available. 

{Trsns/SliDnj 

Foreign Partner In Inaunlnce Sector 

683. SHRI AOHALRAO PATIL SHIVAJIRAO: Win the 
Minister of FINANCE be pleased to state: 

(a) whether it is a fact that in terms of Section 6 of 
the Insurance Act, 1938, the foreign partner in the Indian 
Insurance Company Is prevented from holding more than 
26% of the paid up equity capital at any point of time; 

(b) if so, whether the Government now proposed hike 
In the FDI from 26% to 49% by amending the Insurance 
Act. 1938; 

(c) if so, whether this i. being done on the pressure 
of external agencies like IMF, World Bank and MNCs; 

(d) if not, the reasons for opening the Insurance 
sector for private concerns; 

<e> wllether the Govemment have received 
representations from InteUectual experts Insurance field, 
knowledgeable persona in the economic activitiel and 
employ ... ' union and Agents of L1C from every comer 
of the country; and 

(1) if so, the reaction of the Government thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The Hon'ble Finance Minister has made an 
announcement in the Budget Speech 2004-05 for hike in 
the Foreign Direct Investment (FDI) from 26% to 49% in 
the insurance sector. 

(c) and (d) No, Sir. The insurance companies 
continuously require additional capital for growth of 
business. However, Indian promoters, at times, due to 
financial constraints are not in a position to contribute 
additional capital proportionate to their share-holding. 
There is, therefore, demand for increase in foreign equity 
in an insurance company. 

(e) and (f) Yes, Sir. Views expressed in these 
representations would be taken into consideration while 
amending legislation for increase in the FDI limit in 
insurance companies. 

Financial Aid to the Subsidiaries of Indian Carpet 
Technological Instltut., Bhadohl 

684. SHRI NARENDRA KUMAR KUSHAWAHA: Will 
the Minister of TEXTILES be pleased to state: 

(a) whether any financial aid has been provided by 
the Government to the subsidiaries of Indian Carpet 
Technological Institute, Bhadohi which is a distinct institute 
in itself throughout Asia; 

(b) if so, the details thereof; 

(c) whether the Government proposes to provide an 
economic package to the carpet industries in the country 
including, Bhadohi, UP; 

(d) if so, the details of the amount given by the 
Govemment for economic development of this industry 
during the last three years? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) and (b) There is no subsidiary of Indian 
Institute of Carpet Technology (IICT), Bhadohi. However, 
two Design Development-cum-Common Facility Centers 
have been set up, one at Srinagar under the management 
of an autonomous society functioning under Administrative 
Control of State Govemment and another at Jaipur under 
the management of Rajasthan Carpet and Woollen 
Products Development Society, Jaipur with a view to 
develOp and promote the carpet industry in these areas. 
The role of IICT is to provide technical guidance and 
support to these centres. The details of finanCial 

assistance provided to these centers as grant-In-aid is as 
under: 

(Rs. In lakhs) 

SI.No. Years Funds released to Funds released 
Satell~e Center, to Satell~e Center, 

Srinagar Jaipur 

1. 2003-04 239.00 30.00 

2. 2004-05 75.00 

(c) No, Sir. 

(d) Does not arise. 

{English! 

Investment In Capital Markets 

685. SHRI P.S. GADHAVI: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Prime Minister has recently directed to 
revive the capital market and wanted the people to invest 
in stock market rather than depositing In Banks; 

(b) if so, whether National Securities Depository 
Limited and SEBI are following this policy for expanding 
the activities in stock market by reducing the unwarranted 
and unnecessary expense of the investor for holding of 
their portfolios; and 

(c) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VEGHELA): (a) to (c) The National Common Minimum 
Programme highlights the commitment of the Government 
to the orderty development and tunctioning of the capital 
markets that reflect the true fundamentals ot the economy. 

The Securities and Exchange Board of India and 
National Securities Depository Ltd. (NSDL) continuously 
try and minimize the cost to investors ot holding their 
portfolio. Although tariff charges ot the Depositories Is a 
commercial issue, SEBI had advised NSDL to review the 
fee and the charges' structure. 

NSDL has been following the policy qt reducing its 
charges with growth in volumes. The settlement feee of 
Rs. 15 per debit instruction announced in February 2002 
was reduced to Rs. 10 per debit instruction w.e.f. 
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May 1, 2002 and to Rs. B per debit instruction w.e.f. 
January 1, 2004 thel'eby effecting a reduction of over 45 
percent. 

Similarly, the custody fee of Re. 0.75 per month 
(Rs.. 9 per annum) for securities held under each 
International Securities Identification Number (ISIN) 
announced in February 2002 was reduced to Re. 0.50 
per month (Rs. 6 per annum) per ISIN w.e.1. October 1, 
2002 and further reduced to Re. 0.33 per month (As. 4 
per annum) per ISIN w.e.f. April 1, 2004, thereby effecting 
a reduction of over 55 percent. 

{Translation} 

Growth Rate In Agriculture 

686. SHRI MUNSHI RAM: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Reserve Bank of India in Its annual 
report has stated that at least 4 percent growth rate In 
agriculture sector is required to be maintained; 

(b) if so, the measures being taken by the 
Government for maintaining this growth rate in agriculture 
sector; and 

(c) whether the Government are contemplating to 
inc,ease the present limit of loans being provided to 
farmers by the banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
Reserve Bank of India (RBI) in its Annual Report for the 
year 2003-2004 has stated that in the context of achieving 
an overall growth rate of the economy of 7% and more, 
it is Imperative that the agricultural growth rate is 
enhanced to around 4% per annum as the critical 
minimum. 

(b) Some of the measures taken to increase 
institutional finance to agriculture Include: 

(i) Public sector banks under Special Agriculture 
Credit Plan (SACP) are required to fix self-set 
targets for achievement during the financial year 
showing an increase of about 2()"25% over the 
disbursements In the previous year. 

(ii) Since the inception of Kissan Credit C8rd (KCC) 
Scheme in 1998, 4.14 crores KCCs have been 
i8sued by banks up to Maroh 31, 2004. 

(iii) Several recommendations of the Advisory 
Committee on Flow of Credit to Agriculture and 
Related Activities set up by the RBI (Vyas 
Committee) are being implemented by banks 
including: waiver of margin/security nonns for 
loans up to Rs. 50,000/- and In case of agri-
clinics, up to Rs. 5.00 lakhs; inclusion of 
investment in securities agricultural loans under 
priority .ector; review of NPA norms in 
agriculture lending etc. 

(iv) The Government have also announced in June 
2004 a package of measures to improve the 
flow of credit to agriculture with a view to 
doubling the agriculture credit in three years. 
The package Includes relief meatUres for farmers 
affected by natural calamities; one time 
settlement scheme for smail and marginal 
farmers etc. 

(c) No limit has been stipulated for providing loans 
to farmers. 

/English} 

Employment Guarant.. Act 

687. SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI PARAS NATH YADAV: 
SHRI RAMAKANT YADAV: 
SHRIMATI C.S. SUJATHA: 
SHRI RAM CHANDRA PASWAN: 
SHRI MAHBOOB ZAHEDI: 

Will the Minister of RURAL DEVELO~MENT be 
pleased to state: 

(a) whether the Government proposes to enact 
Employment Guarantee Act and constitute "National 
Employment Guarantee Fund" to activate Employment 
Guarantee Scheme; 

(b) If so, the details thereof; 

(c) the amount proposed to be raised each year by 
the Government to eHect the said scheme; 

(d) the State-wise and year-wise amount likely to be 
spent by the Go¥emment; and 

(e) the names of the States in which the said scheme 
is likety to be started in the first phase'? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (e) The proposal 
to enact a Central Legislation for the National Rural 
Employment Guarantee Act, which aims to enhance 
livelihood security to poor households in rural areas by 
provoiding at least 100 days of guaranteed wage 
employment to every poor household whose adult 
members volunteer to do unskilled manual labour, is under 
consideration of the Government. 

Curb on AdminIstrative Expenses 

688. SHRI JUAL ORAM: 
SHRI KAILASH BAITHA: 
SHRI A. SAl PRATHAP: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government have a proposal to curb 
administrative expenditure; 

(b) if so, the economy measures proposed to be 
adopted for this purpose; 

(c) the directives issued to the State Government 
thereon; and 

(d) the response of the State Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) It 
is a Government's constant endeavour to contain non-
plan, non-developmental expenditure. It is in this context 
that, along with other measures, instructions to avoid 
wasteful expenditure are issued from time to time to all 
the Ministries/Department. These measures, inter-alia, 
include ban on the creation of posts, reduction In the 
number of sanctioned posts, restrictions on the filling up 
of vacant posts, reduction in office expenses, restrictions 
on purchase of vehicles, restrictions on foreign travel and 
on entertainmentlhospita'lity expenses, restriction on STDI 
ISO facility, restriction on number of free calls on official 
residential telephones, electricity etc. 

(c) No, Sir. 

(d) Does not arise. 

Twelfth FInance CommIeaioJn 

689. SHRI RAYAPATI SAMSASIVA RAO: Will the 
Minister of FINANCE be pleased to .t,te: 

(a) whether the Twelfth Finance Commission is of 
the view that States should get a higher share from the 
pool of divisible taxes; 

(b) If so, whether the commission has recommended 
a marginal hike in the share of States from the levies 
imposed by the Union Govemment; 

(c) If so, other recommendations made by the twelfth 
finance commission; and 

(d) to what extent these are helpful to the States? 

THE MINISTER OF STATE IN THE MINISTRY OF • 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) Do 
not arise. Twelfth Finanoe Commission has not submitted 
its recommendations as yet. 

12.00 hrs. 

PAPERS LAID ON THE TABLE 

{English/ 

THE MINISTER OF TEXTILES (SHRI SHANKAR 
SINH VAGHELA): Sir, I beg to lay on the Table a copy 
each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619 A of the Companies 
Act, 1956: 

(1) Review by the Government of the working of 
the National Handloom I Development Corporation 
Limited, Lucknow, for the year 2003-2004. 

(2) Annual Report of the National Handloom 
Development Corporation Limited, Lucknow, for 
the year 2003-2004, a10ngwlth Audited Accounts 
and comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT-74212004) • 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): Sir, I beg to lay on 
the Table a copy each of the following statements (Hindi 
and English versions) showing action taken by the 
Government on the assur.ances, 'promises and 
undertakings given by the Ministers during various 
sessions of Tenth, Eleventh. Twelfth. Thirteenth and 
Fourteenth Lok Sabha: 
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Tenth Loll Sebha 

(1) Statement No. XXXVII Fifth Session, 1992 

[Placed in Library, See No. l T-74312004] 

(2) Statement No. XLV Sixth Session, 1993 

[Placed in library, See No. IT-744/2004] 

(3) Statement No. XXXV Ninth Session, 1994 

[Placed in library, See No. IT-74512004] 

(4) Statement No. XXXI Eleventh Session, 1994 

[Placed in library, See No. IT-746/2004] 

Eleventh Lok Sabha 

(5) Statement No. XXX Third Session, 1996 

[Placed in library, See No. l T-747/2004] 

(6) Statement No. XXXII Fourth Session, 1997 

[Placed in library, See No. l T-748/2004] 

Twelfth Lok Sabha 

(7) Statement No. XXXIII Second Session, 1998 

[Placed in library, See No. IT-749/2004] 

(8) Statement No. XXIX Fourth Ses810n, 1999 

[Placed in library, See No. l T -750/2004] 

ThIrteenth Lok Sabha 

(9) Statement No. XXVIII Second Session, 1999 

[Placed in library, See No. IT-751/2004] 

(10) Statement No. XXVIII Third Session, 2000 

[Placed in Library, StJe No. LT-75212OO4) 

(11) Statement No. XX+II Fourth Seesion, 2000 

[Placed in library, Se6 No. LT-75312004] 

(12) Statement No. XXII Fifth 8,..lon, 2000 

[Placed in library, StJe No. LT-75412004] 

(13) Statement No. XXI Sixth Session, 2001 

[Placed in library, See No. LT-75512004] 

(14) Statement No. XIX Seventh Session, 2001 

[Placed in Library, See No. LT-75612004] 

(15) Statement No. XVI Eighth SeSSion, 2001 

[Placed in library, See No. l T-757/2004] 

(16) Statement No. XIV Ninth 8e".sion, 2002 

[Placed in library, SIHJ No. LT-75812004J 

(17) Statement No. XI Tenth Session, 2002 

[Placed In library, See No. L T-75912004) 

(18) Statement No. IX Eleventh Session, 2002 

[Placed in library, SH No. LT-760/2004) 

(19) Statement No. VII Twelfth SeSSion, 2003 

[Placed in Library, See No. LT-761/2004) 

(20) Statement No. IV Thirteenth Session, 2003 

[Placed In Library, SINI No. LT-76212004] 

(21) Statement No. 11\ Fourteenth Sees~n, 2003 

[Placed In LIbrary, SH No. LT-76312004) 

Fourteenth Lok Sabha 

(22) Statement No. I Second Session, 2004 

[Placed In Library, SIHJ No. LT-764/2004) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): Sir, I beg to 
lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Pratichl (India) Trust, 
New Delhi, for the year 2003·2004, alongwlth 
Audited Accounts. 

(Ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Pratichi (India) Trust, New 
Deihl, for the year 2003-2004. 

[Placed in Library, SH No. LT-76512004] 
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(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Institute for Studies 
in Industrial Devel9pment, New Delhi, for the 
year 2003-2004, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Institute for Studies in Industrial 
Development, New Delhi, for the year 2003-
2004. 

[Placed in Library, See No. L T -766/2004) 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Institute for Social 
and Economic Change, Bangalore, for the 
year 2003-2004, alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Institute for Social and 
Economic Change, Bangalore, for the year 
2003-2004. 

[Placed in Library, See No. L T-767/2004) 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council for 
Research on International Economic Relations, 
New Delhi, for the year 2003-2004, alongwith 
Audited Accounts. 

(ii) Stateme(lt regarding Review (Hindi and 
English versions) by the Government of the 
working of the Indian Council for Research 
on International Economic Relations, New 
Delhi, for the year 2003-2004. 

[Placed in Library, See No. LT-76812004) 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Policy 
Research, New Delhi, for the year 2003-2004, 
alongwith Audited Accounts. 

(ii) A copy of the Review (HIndi and English 
versions) by the Government of the working 
of the Centre for Policy Research, New Delhi, 
for the year 2003-2004. 

(Placed in library, Stili No. LT-769f2004) 

(6) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for 
Development Economics, Delhi School of 
Economics, Delhi, for the year 2003-2004, 
alongwith Audited Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the Centre for Development 
Economics, Delhi School of Economics, Delhi, 
for the year 2003-2004 

[Placed in Library, See No. LT-nO/2004) 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Council of 
Applied Economic Research, New Delhi, for 
the year 2003-2004, alongwith Audited 
Accc:unts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Council of Applied 
Economic Research, New Delhi, for the year 
2003-2004. 

[Placed in Library, See No. LT-n112004) 

(8) A copy of the Export-Import Bank of India (Issue 
and Management of Bonds) (Amendment) 
Regulations, 2004 (Hindi and English versions) 
published in Notification No. LcG-59/46 in Gazette 
of India dated the 22nd July, 2004 under sub-
section (3) of section 39 of the Export-Import Bank 
of India Act, 1981. 

(9) Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (8) above. 

(Placed in Library, See No. L T -77212004) 

(10) A copy each of the following Annual Reports and 
Accounts (Hindi and English versions) of the 
Regional Rural Banks for the year ended the 31st 
March, 2004, together with Auditor's Report thereon: 

(I) Ballia Kshetriya Gremin Bank, BatUa 

[Placed in Library, SH No. LT-77312004) 

(Ii) Bhagalpur Banka Kshetrlya G~amin &lnk, 
Bhagaipur 

[Placed in Library. See No. LT-n4l2OO4] 
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(iii) 801angir Anchalik Gramya Bank, Solangif' 

(Placed in library, SB6 No. l T-77512004) 

(iv) Chhatrasal Gramin Bank. Ora; 

[Placed in library, Ses No. LT-776/2004) 

(v) Chikmagalur-Kodagu Grameena Bank, 
Chikmagalur 

[Placed in library, See No. LT-77712004) 

(vi) Devi Patan Kshetriya Gramin Bank, Gonda 

[Placed in Library, See No. L T -77812004) 

(vii) Dhenkanal Gramya Bank, Dhenkanal 

[Placed in Library, SH No. LT-77912004) 

(viii) Golconda Grameena Bank, Hyderabad 

[Placed in library, See No. L T-78012004] 

(ix) Gomti Gramin Bank. Jaunpur 

[Placed in library, StJIJ No. LT-781 12004) 

(x) Gl:Irgaon GramMn Bank. Gurgaon 

[Placed in library, See No. LT-78212004] 

(xi) Himachal Gramin Bank. Mandi 

[placed in Library, See No. LT-78312OO4] 

(xii) Jaipur Nagur Aanchalik Gramin Bank, Jaipur 

[Placed in Library, StJIJ No. L T-78412004] 

(xiii) Jammu Rural Bank, Jammu 

[Placed in Library, Sse No. LT-78512OO4) 

(xiv) Kanpur Kshetriya Gramin Bank, Kanpur 

[Placed in library, Ses No. IT-78612004] 

(xv) Kolar Gramin Bank, Kolar 

[Placed in library, See No. LT-787/2004) 

(xv~ Koraput Panchabati Gramya Bank, Koraput 

[Placed in Library, see No. LT-78812004] 

(xvi;) Malwa Gramin Bank, Sangnit. 

[Placed in Library. See No. LT-789/2004] 

(xviii) Nadia Gramln Bank, Nadla 

[Placed in Library, See No. LT-790I2OO4] 

(xix) Pravatiya Gramin Sank. Chamba 

(Placed in library. See No. LT-791/2004j 

(xx) Prathama Bank, Muradabad 

[Placed in Library, See No. L T -79212004) 

(xxi) Rajgarh Sehore Kshetriya Gramin Bank. 
Sehore 

[Placed in Libra!y. SIM No. LT-79312004) . 

(xxii) Sabarkantha-Gandhinagar Clamin Bank, 
Himatnagar 

[Placed in Library. Sse No. LT-79412004] 

(xxiii) Sagar Gramin Bank, Kolkata 

[Placed in Library, Ses No. L T-79512004] 

(xxiv) Samyut Kshetriya Gramin Bank, Azamgarh 

[Placed in library, StJIJ No. LT-796/2004) 

(xxv) Shri Venkateswara Grameena Bank, Chittoor 

[Placed in Library. See No. LT-797/2004) 

(xxvi) Siwan Kshetriya Gramin Bank, Siwan 

[Placed in library. See No. LT-79812004j 

(xxvii) Thane Gramin Bank, Thane 

[Placed in library. SH No. LT-799/2004) 

(xxviii) Tripura Gramin Bank, AgartaJa 

[Placed in library, SH No. LT-800/2004j 

(xxix) Begusarai Kshetriya Gramm .Bank, Begusarai 

[Placed in Ubrary. SH No. LT-801/2004) 

(xxx) Bhagirath Grarmn Bank, Sltapur 

[Placed in library, StHI No. LT·S02l2004j 

(xxxi) Cauvery Grarneena Bank, Mysore 

[Placed in Library, S8tI No. LT-803l2004) 

(xxxII) Cuttak Gramya Bank, Cuttak 

(Placed in Library, 5H No. LT-804I2004) 

(xxxiii) Nlrnar Kshetriya Gramin Bank. Khargone 

[Placed in Library, SIM No. LT-80512004) 
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(xxxiv) Pandyan Grama Bank, Virudhunagar 

[Placed in Library, StHI No. L T-806/2004) 

(xxxv) Aligarh Gramin Bank, Aligarh 

[Placed in Library, StHI No. LT-807/2004) 

(xxxvi) Bhandara Gramin Bank, Bhandara 

[Placed in Library, See No. L T -808/2004] 

(xxxvii) Dungarpur Banswara Kshetrlya Gramin Bank, 
Dungarpur 

[Placed in Library, StHI No. LT-809/2004] 

(xxxviii) Faizabad Kshetriya Gramin Bank, Faizabad 

[Placed in Library, Setl No. L T-81 012004] 

(xxxix) Farrukhabad Gramin Bank, Farrukhabad 

(Placed in Library, StHI No. L T-811/2oo4] 

(xl) Kaiahandi Anchalika Gramya Bank, 
Bhawanipatna 

[Placed in Library, StHI No. LT-81212004) 

(xli) Malaprabha Gramin Bank, Dharwad 

[Placed in Library, StHI No. LT-813/20041 

(xlii) Patliputra Gramin Bank, Patna 

(Placed in Library, See No. L T-814/2004) 

(xliii) Raebareli. Keshtriya Gramin Bank, Raebareli 

[Placed in Library, See No. L T -81512004] 

(xliv) Pit~ragarh Keshtrlya Gramin Bank, 
Pithoragarh 

[Placed in Library, StHI No. LT-816/2004] 

(xlv) Rushikulya Gramin Bank, Berhampur 

[Placed in Library, StHI No. LT-817I2OO4] 

(xlvi) Slrayu Gramln Bank, Lakhimpur Kherl 

[Placed in Library, StHI No. L T-818/2004] 

(xlvii) Shahjahanpur Ks.htriya Gramin Bank. 
Shahjahanpur 

[Placed in Library. StHI No. LT-81912004) 

(xlviii) Singhbhum Kshetrlya Gramin Bank, Chaibasa 

[Placed in Library, StHI No. LT-82012004) 

(xlix) Sri Sathavahana Grameena Bank, Karlmnagar 

[Placed in Library, StHI No. LT-821 12004] 

(I) Sri Rama Grameena Bank, Nizamabad 

[Placed in Library, StHI No. L T -822120041 

(Ii) Surat Bharuch Gramin Bank, Bharuch 

[Placed in Library. StHI No. LT-823/2004j 

(Iii) Akola Gramin Bank, Akola 

[Placed in Library, See No. LT-824/2004) 

(Iiii) Arunachal Pradesh Rural Bank, Pasighat 

[Placed in Library, See No. LT-825/2004) 

(liv) Cachar Gramin Bank, Siichar 

[Placed in Library, See No. LT-826/2004) 

(Iv) Champaran Kshetrlya Bank, Motlhari 

[Placed in Library, StHI No. L T-827/2004) 

(Ivi) Durg Rajnandgaon Gramin Bank. 
Rajnandgaon 

[Placed in Library, SH No. L T-828/2004) 

(Ivii) Etawah Kshetrlya Gramin Bank, Etawah 

[Placed in Library, StHI No. LT-829/2004j 

(Iviii) Etah Gramin Bank. Etah 

[Placed in Library, Sf!JB No. LT-830/2004) 

(lIx) Ganga Yamuna Gramin Bank, Dehradun 

[Placed in Library. See No. LT-831 12004) 

(Ix) Gurdaspur Amritsar Kshetriya Gramin Vikas 
Bank. Gurdaspur. 

[Placed in Library. See No. LT-83212004) 

(Ixi) Hindon Gramin Bank, Ghaziabad. 

[Placed in Library, StHI No. LT-83312004j 

(Ixii) Kakathiya Gramsena Bank, Hanamkonda. 

[Placed in Library, See No. L T -83412004) 

(Ixiii) Kanakadurga Grameena Bank, Gudivada. 

[Placed in Library, SH No. LT-835/2004] 
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(Ixiv) Kosi Kshetriya Gramin Bank, Pumia. 

[Placed in Library, Sse No. LT-B3612004] 

(Ixv) Kutch Gramin Bank, Kutch 

[Placed in Library, Ses No. LT-837/2004] 

(Ixvi) Lakshmi Gaonlia Bank, Golaghat. 

[Placed in Library, See No. LT-83B12004] 

(Ixvii) Magadh Gramin Bank, Gaya 

[Placed in Library, Sse No. L T-83912004) 

(Ixviii) Mithila Kshetriya Gramin Bank, Darbhanga 

[Placed in Library, StHI No. LT-84012004] 

(Ixix) Mizoram Rural Bank, Mizoram 

[Placed in Library. See No. LT-84112004] 

(Ixx) Netravati Grameena Bank, Mangalore 

[Placed in Library. See No. L T -84212004] 

(Ixxi) Palamau Kshetriya Gramin Bank, Palamau 

(Placed in Library, StHI No. LT-843/2004] 

(Ixxii) Ranchi Kshetriya Gramin Bank, Ranchi. 

[Placed in Library, StHI No. L T -844/2004] 

(Ixxiii) Saran Kshetriya Gramin Bank, Chapra. 

[Placed in Library, See No. L T -845/2004] 

(Ixxiv) Sree Anantha Grameena Bank, Anentapur. 

[Placed in Library, See No. L T -846120041 

(Ixxv) Subansiri Goanlia Bank, North Lakhimpur. 

[Placed in Library, See No. LT-84712004j 

(Ixxvi) SurenderanBgar Bhavnagar GraminB Bank, 
Surenderanagar. 

(Placed in Library, See No. L T -84812004) 

(Ixxvii) Vaishali Kshetriya Gramin Bank, Muzaffarpur. 

(Placed in Library, Sse No. L T -84912004] 

(Ixxviii) Vanalar Grama Sank, Cuddatore 

(Placed in Library, StHI No. L T -85012004] 

(Ixxix) VaJda Grameena Bank, Kumta 

[Placed in Library, StIe No. LT-851 12004) 

(Ixxx) AUahabad Kshetriya Gramin Bank, Allahabad. 

(Placed In Library, SH No. LT-85212004] 

(Ixxxi) Ambala Kurishetra Gramin Bank, Ambala. 

[Placed in Library, See No. LT-85312004) 

(Ixxxii) Baitarani Gramya Bank Mayurbhanj 

[Placed in Library, See No. LT-854/2004j 

(Ixxxiii) Balasore Gramya Bank, Balasore. 

[Placed in Library. See Nu. L T -855/2004] 

(Ixxxiv) Bilaspur Raipur Kshetriya Gramin Bank, 
Bilaspur. 

[Placed in Library, StHI No. LT-85612004) 

(Ixxxv) Chambal Kshetriya Gramin Bank, Morena. 

[Placed in Library, StHI No. LT-857/2004) 

(Ixxxvi) Chandrapur Gadchiroli Gramin Bank, 
Chandrapur. 

[Placed in Library, StHI No. LT-858/2004) 

(Ixxxvii) Chltradurga Gramin Bank. Chltradurga. 

[Placed in Library, Sse No. LT-85912004) 

(Ixxxvili) Godavari Grameena Bank, Rajahmundry. 

[Placed in Library, StHI No. LT-860/2004) 

(Ixxxix) Indore-Uliain Kshetriya Gramin Bank, Ujjain. 

[Placed in Library, Sse No. LT-861 12004) 

(xc) Jamnagar Rajkot Gramin Bank, Jamnagar 

[Placed in Library, Sse No. L T -86212004) 

(xci) Jhabua-Dhar Kshetriya Gramin Bank. Jhabua 

[Placed in Library, See No. L T-863/2004] 

(xcii) Kalpatharu Grameena Bank, Tumkur 

[Placed in Library, StIe No. LT-864/2004) 

(xcIII) Kashl Gramln Bank, Varanul. 

(Placed in library, StIe No. L T-86512004) 

(xciv) Langpl Dehangi Rural Bank, Diphu 

[Placed In Llblllry, S. No. LT-886/2004) 



4'9 Papers laid DECEMBER 3, 2004 P8p8fS Isid 420 

(xcv) Nainitaj Almora Kshetriya Gramin Bank, 
Nainital 

[Placed in Library. See No. LT-867/2oo4] 

(XCVi) North Malabar Gramin Bank. Kannur. 

[Placed in Library. See No. L T -868/2004] 

(xcvii) Pinakini Grameena Bank. Nellore 

[Placed in Library. S8t1 No. L T-869/2004] 

(xcviii) Aani Lakshmi Bai Kshetriya Gramin Bank. 
Bhopal. 

[Placed in Library. See No. L T -87012004] 

(xCix) Aatnagiri Sindhudurg Gramin Bank. Aatnagiri 

[Placed in Library. See No. LT-871 12004] 

(c) Sahyadri Gramin Bank. Shimoga 

[Placed in Library. See No. LT-87212004] 

(ci) South Malabar Gramin Bank. Malappuram. 

[Placed in Library. See No. LT-873/2oo4] 

(cii) Sravasthi Gramin Bank. Bahraich. 

[Placed in Library. S8t1 No. LT-874/2004] 

(ciii) Sri Saraswathi Grameena Bank. Adi/abad. 

[Placed in Library. See No. L T-87512004] 

(civ) Sriganganagar Kshetriya Gramln Bank. 
Sriganganagar. 

[Placed In Library. S8t1 No. LT-87G/2oo4j 

(cv) Surguja Kshetriya Gramin Bank. Ambikapur 

[Placed in Library. See No. LT-87712004j 

(cvi) Tungabhadra Gramin Bank. Bellary 

(Placed in Library. See No. LT-878120C4] 

(evil) Yavatmal Gramln Bank. Yavatmal. 

[Placed in Library. StHJ No. LT-879/2004] 

(cviii) Aurangabad Jalna Gramln Bank. Aurangabad 

[Placed in Library. StIS No. LT-880/2004] 

(cix) Banaakantha Mehsana Gramln Bank. Paten 

[Placed in Library. S. No. LT-88112004j 

(ex) Bardhaman Gramin Bank. Bardhaman 

[Placed in Library. See No. LT-88212oo4] 

(cxi) Basti Gramin Bank. Basti 

[Placed in Library. See No. L T -883/2004] 

(cxii) Bljapur Grameena Bank. Bijapur 

[Placed in Library. See No. L T-884/2004] 

(cxiii) Gopalganj Kshetriya Gramin Bank. Gopalganj. 

(Placed in Library. S8t1 No. L T -88512004] 

(cxiv) Haryana Kshetriya Gramin Bank. Bhiwani 

[Placed in Library. See No. L T-886/2004] 

(cxv) Hissar-Sirsa Kshetriya Gramin Bank. Hissar 

[Placed in Library. See No. LT-887/2004] 

(cxvi) Howrah Gramin Bank. Howrah 

[Placed in Library. S8t1 No. LT-888/2004] 

(cxvii) Ka Bank Nongkyndong Ai Khasi Jaintia. 
Shillong. 

[Placed in Library. See No. LT-889/2004) 

(cxviii) Kisan Gramin Bank. Budaun 

[Placed in Library. See No. L T-890/2004] 

(cxix) Krishna Grameena Bank. Gulbarga 

[Placed in Library. S8t1 No. L T -891/2004) 

(cxx) Kshetriya Kisan Gramin Bank. Mainpuri 

[Placed in Library. See No. L T -892120041 

(cxxi) Mahakaushal Kshetriya Gramin Bank. 
Narsinghpur 

[Placed in Library. S8t1 No. L T-89312oo41 

(cxxii) Manjira Gramin Bank. Sangareddy 

[Placed in Library. See No. LT-89412OO4] 

(cxxiii) Mayurakshi Gramin Bank, Birbhum 

[Placed In Library, SH ,No. L T-89512004) 

(cxxiv) Monghyr Kshetriya Gramin Ba~, Mungur. 

[PJaoecl In UbtaIY. SHNo. L T -89612004) 
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(CXX'f) Murshidabad Gramin Bank, Murshidabad 

[Placed in Library, See No. l T -89712004) 

(cxxvi) Nagaland Rural Bank, Kohima 

[Placed in library, See No. l T -89812004) 

(cxxvii) Pragiyotsh Ganolia Bank, Nalbari 

[Placed in library, Se6 No. l T -899/2004] 

(cxxviii) Puri Gramya Bank, Pipili 

[Placed in library, See No. LT-900/2004) 

(cxxix) Raigarh Kshetriya Gramin Bank, Ralgarh 

[Placed in library, &Ie No. l T-901 12004] 

(cxxx) Ratlam Mandsaur Kshetrlya Gramin Bank, 
Mandsaur 

[Placed in Library, See No. L T-902I2004) 

(cxxxi) Rayalseema Grameena Bank, Cuddapah. 

[Placed in Library, See No. l T -90312004] 

(cxxxii) Sangameshwara Grameena Bank, 
Mahabubnagar. 

[Placed in Library, See No. L T -90412004) 

(cxxxiii) Santhal Parganas Gramin Bank, Dumka 

[Placed in library, See No. LT-905I2004] 

(cxxxiv) Sharda Gramin Bank, Satna 

[Placed in library, See No. LT-906/2004) 

(cxxxv) Sri Vlsakha Grameena Bank, Srlkakulam 

[Placed In library, See No. l T -90712004] 

(cxxxvi) Tulsi Gramin Bank, Banda. 

[Placed in library, See No. L T -90812004) 

(cxxxvii) Vidur Gramin Bank, Bijnore 

[Placed in library, See No. l T-909I2004) 

(cxxxviii) Vindhyavasini Gramin Bank, Mirzapur 

[Placed in Library, See No. l T-910f20041 

(cxxxix) Visveshvaraya Grameena Bank, Mandya. 

[Placed in Ubrary, Sse No. L T-91112OO4] 

(ext) Kapurthala-Firozpur Kshetriya Gramln Bank, 
Kapurthala 

[Placed in Ubrary, See No. IT-91212004] 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): Sir, I beg to lay on the Table-

(1) A copy of the Notification No. S.O. 1169 (E) (Hindi 
and English versions) published in Gazette of India 
dated the 20th October, 2004 making certain 
amendments in the Notification No. S.O. 4n (E) 
dated the 25th July, 1991 under sub-section (2H) 
of section 29B of the industries (Development and 
Regulation) Act, 1951. 

[Placed in library, See No. LT-913/2004] 

(2) A copy of the Gas Cylinders Rules, 2004 (Hindi 
and English versions) published in Notification No. 
G.S.A. 627 (E) in Gazette of India dated the 21st 
September, 2004 under sub-section (8) of section 
18 of the Explosives Act, 1884. 

[Placed in Library, See No. l T -91412004] 

(3) A copy each of the following pap.,rs (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Act, 1956:-

(i) Review by the Govem"1ent of the working of 
the National Centre for Trade Information, 
New Delhi, for the year 2003-2004. 

(ii) Annual Report of the National Centre for 
Trade Jnformation, New Deihl, for the year 
2003-2004, aIongwith Audited Accounts and 
Comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. L T -915/2004] 

12.01 hr. 

MESSAGE FROM RAJYA SABHA 
AND 

BILL AS PASSED BY AAJYA SABHA 

{English} 

SECRETARY·GENERAl: Sir, I have to report the 
fonowing message received from the Secretary-General 
of RaJva Sabha: 
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"In accordance with the provision of rule 111 of the 
Rules of Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to enclose a copy of the 
Payment of Wages (Amendment) Bill, 2004 which 
has been passed by the Rajya Sabha at its sitting 
held on the 2nd December, 2004." 

2. Sir. I lay on the Table the Payment of Wages 
(Amendment) Bill, 2004, as passed by Rajya Sabha on 
the 2nd December, 2004. 

FINANCIAL COMMITTEES-A REVIEW 
(2001-02), (2002-03) AND (2003--04) 

(Eng/ish} 

SECRETARY-GENERAL: Sir, I beg to lay on the 
Table (Hindi and English versions) of the "Financial 
Committees-A Review (2001-02), (2002-03) and (2003-
04). 

PARLIAMENTARY COMMITTEES-
Summary of Work 

/English} 

SECRETARY-GENERAL: Sir, I beg to lay on the 
Table a copy of the 'Parliamentary Committees (other 
than Financial and Departmentally related Standing 
Committees)-Summary of Work' (Hindi and English 
versions) pertaining to the period from 1 June, 2002 to 
31 May, 2003, 

12.02 hrs. 

AMENDMENT TO THE DIRECTIONS BY THE 
SPEAKER (FIFTH EDITION) UNDER THE 
RULES OF PROCEDURE AND CONDUCT 

OF BUSINESS IN LOK SABHA 

/Eng/ish} 

SECRETARY-GENERAL: Sir, I beg to lay on the 
Table a copy of new Direction 73 A (Hindi' and English 

versions) issued by the Speaker under the Rutea of 
Procedure and Conduct of Business in Lok Sabha. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

Second Report 

[Trans/ation} 

SHRI N.N. KRISHNADAS (Palghat): Mr. Speaker, Sir, 
I beg to present the Second Report (Hindi and English 
versions) of the Committee on Subordinate Legislation 
on the Table. 

RULES COMMITTEE 

Second Report 

[Eng/ish} 

SHRI KHARABELA SWAIN (Balasore): Sir, I beg to 
lay on the Table, under sub-rule 1 of rule 331-- of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, the Second Report (Hindi and English versions) 
of the Rules Committee. 

12.2314 hra. 

COMMITTEE ON PAPERS LAID ON THE TABLE 

Second Report and Mlnut •• 

SHRI HANNAN MOLLAH (Uluberia): Sir, I beg to 
present the Second Report (Hindi and English versions) 
of the Committee on Papers Laid on the Table (2004-
2005) and Minutes relating thereto. 
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12.03 hr •. 

STANDING COMMITIEE ON TRANSPORT, 
TOURISM AND CULTURE 

Eighty-third Report 

[English} 

SHRI ALOK KUMAR MEHTA (Samastipur): Sir. I beg 
• to lay on the Table a copy of the Eighty-third Report 

(Hindi and English versions) of the Standing Committee 
on Transport. Tourism and Culture on the 'Functioning of 
the Commission of Railway Safety'. 

ELECTION TO COMMITIEE 

National Cadet Corps 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Sir, on behalf of my senior oolleague, Shri 
Pranab Mukherjee, I beg to move: 

"That in pursuance of section 12 (1) (i) of the National 
Cadet Corps Act, 1948, the members of this House 
do proceed to elect, in such manner as the Speaker 
may direct, two members from amongst themselves 
to serve as members of the Central Advisory 
Committee for the National Cadet Corps, for a term 
of one year from the date of election, subject to 
other provisions of the said Act.' 

MR. SPEAKER: The question is: 

"That in pursuance of section 12 (1) (I) of the National 
Cadet Corps Act, 1948, the members of this House 
do proceed to elect, in such manner as the Speaker 
may direct, two members from amongst themselves 
to serve as members of the Central Advisory 
Committee for the National Cadet Corps, for a term 
of one year from the date of election, subject to 
other provisions of the said Act.' 

BUSINESS OF THE HOUSE 

12.04 hr •• 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): With your permisSion, Sir, I rise 
to announce that Government Business during the week 
commencing Monday, the 6th December, 2004, will consist 
of: 

1. Consideration of any item of Government 
Business carried over from today's Order Paper; 

2. Discussion on the Statutory Resolution seeking 
disapproval of the following Ordinances and 
consideration and passing of the Bills seeking 
to replace these Ordinances: 

(a) The Securities Laws (Amendment) 
Ordinance, 2004; and 

(b) The Enforcement of Security Interest and 
Recovery of Debts Laws Ordinance, 2004; 

3. Discussion and voting on the Supplementary 
Demands for Grants (Railways) for 2004-05 and 
introduction, consideration and passing of the 
related Appropriation Bill; 

4. Consideration and passing of the Payment of 
Wages (Amendment) Bill, 2004, as passed by 
Rajya Sabha; 

5. Consideration and pasaing of the Displaced 
Persons Claims and Other Laws (Repeal) Bill, 
2004, after it has been passed by Rajya Sabha. 

/Trsns/stion} 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, 
Sir, the Railways Department may approve and provide 
financial assistance for the construction of flyover over 
railway line passing through Rohi Road on main railway 
line for the development of newly created ~!'.itrict 

Kaushambi, Uttar Pradesh under the National Uniform 
Development Scheme. 

{English} 

SHRI ABDULLAKUTTY (Cannanore): The foRowing 
items may be Included in the next week's agenda: 
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IShrri AbdulJakutty) 

(1) Matter relating to a legislation regulating 
professional colleges run by private management, 
with particular reference to admission and 
transparent fees structure. 

(2) Increasing incidents of violent attacks and 
intimidation of joumalists In Kerala and measures 
required to protect the dignity and institution in 
the Southern State. 

(Trans/ation] 

DR. SATYANARAYAN JATIYA (Ujjaln): Mr. Speaker, 
Sir, the following items may be included in the next week's 
agenda: 

1. Top priority should be given to the construction 
of roads in the rural areas of the country. 
Pradhanmantri Gramin Sadak Yojana should be 
implemented, sufficient funds should be 
sanctioned to Madhya Pradesh from Central 
Road Fund and proposed roads should be 
constructed. 

2. Special provisions should be made for the 
extension of telecom facilities to rural areas of 
the country, present rules should be amended 
and telephone facilities should be made available 
to all the persons enlisted in the waiting list. 
Madhya Pradesh is lagging behind all other 
regions as far as BSNL facilities are concerned. 
So essentil\1 arrangements should be made for 
the extension of telecom facilities. 

(English] 

SHRI HANNAN MOLLAH (Uluberia): The following 
items may be included in the next week's agenda: 

(1) The largest section of working people in our 
country are engaged in unorganised sectors. 
They do not get proper wage, they have no 
proper houses to work, and they have no social 
security measures. Proper schemes should be 
formulated and implemented immediately for their 
welfare. 

(2) The largest section of the rural working people 
is agricultural workers. They are in grut diatreae 
due to continuous fall in their working days. A 
comprehensive Central legislation is being 
demanded for the last tour decades. This is 

included in the National Common Minimum 
Programme and it should be brought, discussed 
and passed In this Session 80 as to have a 
comprehensive Central legislation for the 
agricultural workers. 

(Trans/ation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): Mr. 
Speaker, Sir, the following Items may be included in the 
next week's agenda: 

1. Jaipur Airport should be given the status of 
intemational airport as a declaration to this effect 
was made by the hon. Finance Minister during 
the last Budget Session and it should be named 
after Maharaja Sawai Manslngh. 

2. The railway line of the capital of Rajasthan, 
Jalpur should be electrified like Kota, Bharatpur 
and Sawai Madhopur so that the speed of the 
trains could be inoreased. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almore): 
Mr. Speaker, Sir, the following items may be included in 
the next week's agenda: 

1. Need to take an early decision on the 
longstanding demand of ex-service men for same 
rank, same passion and implement It. 

2. Need to do away with the requirement of 45 
percent in high school for recruitment In General 
duty service in Indian army. 

SHRI VIRENDRA KUMAR (Sagar): Mr. Speaker, Sir, 
the following items should be included in the next week's 
agenda: 

1. Dr. Sir Hari Singh Gaur University should be 
made a Central University. 

2. Rahatgarh to Vldisha road of· national highway 
No. 86 should be constructed on priority basis. 

SHRI TEK LAL MAHTO (Giridih):. Mr. Speaker, Sir, 
the following items may be included in the next week's 
agenda: 

1. 105 labourers worked as stone cutter in 
Bhurangia project of Munldlh In West Jharia 
under Bharat Cooking Coal Limited in Jharichand 
from 1976 to 1983. The labourers who have 
worked for 80 long should be given job as soon 
as possible and they should be regularised. 
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2. Indo-Asian Glass factory of Patratu division in 
Hazaribagh district of Jharkhand was cloeed 
down by the management on 6th September, 
2004 without intimating the Ministry of labour. 
As a result of it, thousand of labourers and 
employees are on the verge of starvation. It 
should be revived immediately. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, the following items may be included in the next week's 
agenda: 

1. The need to supply gas cylinders to gas 
agencies on the basis of total number of 
consumers and ensure easy availability of gas 
cylinders to general public and to reduce the 
price of gas cylinders. 

2. The need to check the prices of diesel arid petrol 
to arrest inflation and price hike In the country. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, the following items may be included in the 
next week's agenda: 

1. Need to increase transmission capacity of 
Akashvani Kendra, Solapur in Maharashtra. 

2. Need to implement an action plan for developing 
Vithal Rakumai Temple situated near 
Chandrabhaga river In Pandharpur in Solapur 
district of Maharashtra as a religious place and 
make all the facilities available to the pilgrims 
coming to that place from different parts of the 
country. 

(English! 

MR. SPEAKER: Mr. Minister, would you like to 
respond? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): Sir, we have noted down the 
issues raised and we will see what can be done. 

12.12 hr •• 

(English! 

MOTION RE : FOURTH REPORT OF 
BUSINESS ADVISORY COMMITIEE 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): Sir, I beg to move: 

"That this House do agree with the Fourth Report 01 
the Business Advisory Committee presented to the 
House on the 2nd December, 2004: 

MR. SPEAKER: The question is: 

"That this House do agree with the Fourth Report 01 
the Busir.ess Advisory Committee presented to the 
House on the 2nd December, 2004." 

TI1tJ mot/on w.u 8dopIsd. 

{Tmnsilltionj 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Speaker, Sir, the skirmish and encounter is going on as 
far as the recent attack on CRPF camp In Sopor, Jammu 
and Kashmir Is concerned. Several persons have been 
killed there. I would like that either the Minister of Home 
AffaIrs or any other Minister should give Information about 
it in the House. A very serious incident has taken place 
there and several jawans have been killed. It would have 
been better if you ask the Home Minister to give a suo-
moto statement about the encounter that is still going on 
there. Now such incidents are very frequently taking place 
there. 

[English} 

We would like the Home Minister to respond. 

MR. SPEAKER: You have referred to an important 
issue and I am sure the Government has heard it. 

{Tmnshltlon! 

SHRI BRAJA KISHORE TRIPATHY (Purl): I have also 
given notice in this regard that the terrorist activities have 
increased during 1he last 2-3 months. 

(English! 

MR. SPEAKER: This is not the way. Is this the way? 
He has referred to It. It appears that some incident has 
taken place today. 

... (Interruptions) 

SHAI HARIN PATHAK (Ahmedabad): Sir, the Minister 
of Parliamentary Affairs is here. He can reply to it. 
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MR. SPEAKER: Mr. Pathak, has the Speaker no role? 

... (Intenuptions) 

[Translation} 

SHRI BRAJA KISHORE TRIPATHY: I have also given 
notice, I am drawing your attention. 

(English} 

Sir, I am not speaking anything. I am just drawing 
your attention. ... (Interruptions) 

MR. SPEAKER: All right. He has raised an Issue 
because it is an important matter and suddenly it has 
risen today. The Ministers are here and they have heard 
it. 

SHRI BRAJA KISHOAE TRIPATHY: I have also given 
notice on the same subject. ... (Intsnuptions) 

MR. SPEAKER: Everybody is helping others but 
nobody is helping the Chair. 

[Translation] 

SHAI SHAILENDRA KUMAR (Chail): Mr. Speaker, 
Sir, through you I would like to state to the Govemment 
that a company of Dawoo Motors have closed down in 
Noida which is likely to render ten thousand person 
directly and 50 thousand persons indirectly jobless due 
to which the problem of unemployment has increased 
and the means of employment have been compressed. 

Mr. Speaker, Sir, through you I would like to demand 
from the Government to restart the Dawoo Motors 
company immediately so that the problem of 
unemployment could be removed through creation of 
employment besides resulting in the development of the 
State and the country. 

'SHRI P. MOHAN (Madurai): Hon. Speaker Sir, 
Department of Employment and Training that come under 
Union Labour Ministry has put to great hardship about 
16 thousand students in Tamil Nadu for a decade and 
more now without handing over to them National Trade 
Certificate even after their successful completion of such 
training programmes pursued in private industrial training 
institutes. 

The very same Department of Employment and 
Training is sending question ~ra to various institutes 

'English translation of the speech originally deHvered in Tamil. 

to hold exams to the stUdents who have undergone 
training. All such candidates who have successfully 
completed such training programmes from Tamil Nadu 
and different States of India have not been provided with 
National Trade Certificates. Such private ITls have got 
the question papers from the same Department. 

When the Department of Employment and Training, 
Ministry of Labour, is sending question papers to those 
private ITls, I fail to understand why the very same 
department claims that they have not recognised those 
private institutes. The students who have studied there 
are put to great hardship as they could not get National 
Trade Certificate. This is totally unjustifiable. 

These candidates are poor people hailing from rural 
areas who have completed either SSLC or Higher 
Secondary. Though State Govemment has provided them 
with provisional certificate, they are in a pitiable condition 
now without a National' Trade Certificate. Without this 
they cannot get any jog also. At a time when even lAS, 
IPS exams are conducted in regional languages like Tamil, 
these ITI students are still getting their question papers 
only in English or Hindi. Hence, I urge upon the Union 
Govemment to conduct such exams in regional languages, 
it should be in Tamil in Tamil Nadu and let Tamil find 
place in National Trade Certificate exam. 

MR. SPEAKER: There are 49 notices. All are hon. 
Members here. These are all important matters. If 
everyone wants to speak first, then how can I manage 
it? It is an important issue and I have allowed it to be 
raised. 

... (Intenup/ions) 

(Translation] 

SHRIMATI KARUNA SHUKLA (Janjglr): Mr. ~peaker, 
sir, a reduction of 300 MW power has been made from 
the allotted 498 MW power to Chhattisgarh from Central 
pool after the coming into power of UPA Govemment. 
Through you, I would like to say that the UPA Govemment 
has only shown its narrow mindedness and myopic 
approach by doing so, Chhattisgarh is facing this crisis 
of power due to the negligence and lack of farsighted 
approach of the Congress Govemment that was in power 
In Chhattisgarh previously. There is a, lot of resentment 
In the rural areas. Through you, I am drawing the attention 
of the House towards it. 
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{English} 

MR. SPEAKER: Shri Pradip Gandhi, please do not 
make a speech. You please associate yourself with what 
she has said. 

... (Inf8nuptions) 

(Translation} 

SHRI PRADIP GANDHI (Rajnandgaon): Mr. Speaker, 
Sir, I also associate myself with It. 

{English} 

MR. SPEAKER: Thank you for your co-operation. 

... (Interruptions) 

MR. SPEAKER: Anybody saying 'Sir' will not get 
chance. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, in Callcut 
airport a huge gathering was mobilised by a political party. 
Some of them climbed over the tenninsl building and 
brought down the National Flag. They threw away the 
National Flag and showed disrespect to it. Instead of the 
National Flag, they had put their own party ftag there. 
... (Interruptions) This had happened when a controvdrsial 
Minister was to arrive at the airport. This gathering was 
organised by the Muslim League. it is very surprising 
that the airport authorities did not initiate any serious 
action against them so that the culprits could be booked 
under a Central legislation. 

Sir, i wouid like to requejit the Ministry of Civil 
Aviation to look into this matter and take necessary action 
so that this kind of an incident does not take place again 
and the culprits are punished . ... (Inttmuplions) 

MR. SPEAKER: I have allowed it to be raised and 
the hon. Ministers are here and they have also heard it. 

... (Interruptions) 

SHRI P.C. THOMAS (Muvattupuzha): Sir, I also have 
given a notice on this subject . ... (lnhlrruptiOf18) 

MR. SPEAKER: Since this was a serious incident, I 
had allowed it to be raised. The hon. Member has ralaed 
it very appropriately. Nobody can minimiSe the importance 
of this matter. I take it that the Government wIU take 
appropriate notice of this matter and see thai appropriate 
redress is done. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, the Cabinet 
Minister Is here. He can say so . ... (Inklrruptlons) 

MR. SPEAKER: He has nodded his head. 

. .. (Inf8nuplions) 

MR. SPEAKER: From the Chair, I have given the 
direction. 

... (/ntenuptlons) 

PROF. VIJAY KUMAR MALHOTRA: The Govemment 
should say it. ... (Inf8rruplions) 

MR. SPEAKER: The Chair has given the direction . 
What more should be done? 

... (Inf8nuptlons) 

SHRI KHARABELA SWAIN (Baluore): Sir, nodding 
the head 1$ not proper . ... (lnhinnJptions) 

MR. SPEAKER: I have given the direction. It Is a 
direction from me. 

... (InfMtJptions) 

SHRI P.C. THOMAS: Sir, the Government should 
respond properly. ... (InMmlplions) 

MR. SPEAKER: Mr. Thomas, you may associate with 
him. Only names of Members who associate should be 
recorded. 

... (Interruptions) 

MR. SPEAKER: Shri Chandra Shekhar Dubey. 

... (Intenuplions) 

MR. SPEAKER: Mr. Thomas, you have not given 
notice. You can only associate with the Membar. 

... (Inhlnuplions) 

MR. SPEAKER: It Is a very serious matter. You are 
dHuting the importance of it by only taking the time of 
the House. All your names will be recorded to show your 
usociation In this Important matter. What more do you • 
want? 

... (Interruptions) 
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SHRI P.C. THOMAS: Sir, we want the Govemment 
to respond to this serious matter . ... (Intsrruptions) 

MR. SPEAKER: I have already directed appropriate 
action to be taken according to law. 

(Translation) 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 
Speaker, Sir, the nationalisatlon of all the Coal Companies 
took place on 1st May 1972 and 1st May, 1973. Coal 
Mines Nationalisation Act, 1972; Coal Mines 
Nationalisation (Amendment) Act; 'Contract labour 
Regulation and Abolition Act, 1973 sought to compel 
Contractors to ease off the burden and imposed a ban 
on the sale of the produced Coal. However, Bharat Coking 
coal, a unit of Coal India Limited had engaged the 
contractors tor producing Coal at its 13 plots. The said 
act of the management is against all the rules and the 
orders passed by the hon'ble Supreme Court. The 
management of Bharat Coking Coal Limited wants to start 
the production of coal with the help of armed forces at 
the plots that have been taken from the contractors with 
the nexus of the district administration. The situation 
prevailing in Kuiyan, Bagdogi, Basudevpur Colliery Is so 
explosive that firing may take place there. There is acute 
resentment among the workers. On the one hand 
management is claiming that labour is surplus, on the 
other hand the mining of Coal is being done by the 
private owners through the contractors. Management 
intend to dash the dreams and vision of late Shrimatl 
Indira Gandhi rendering 95 thousand workers of BCCl 
jobless due to whict;. the workers and the people and not 
supporting it. 

I would like to submit that order be immediately 
issued to cancel the allotment of plots made to those 
contractors who· want to undertake the mining through 
force so that the Coal Mines Nationalisation Act and the 
order of the Supreme Court can be honoured and the 
workers could be saved from becoming victims of violence 
and the dreams of late Shrimati Indira Gandhi could be 
cherished. 

SHRI TUFANI SAROJ (Saidpur): Mr. Speaker, Sir, 
there is an urgent need to construct a manned railway 
crossing between Trilochan-Baragaon and Kusawaon Pitch 
Marg (between Trilochan Mahadev Railway Station and 
Jalalpur Railway Station of Northem Railway along the 
canal bank). There Is a frequent movement of trains 
between Trllochan Mahadev and Jalalpur Railway Station 
due to the double line here. Due 'to pitch road of the 

said metal road, movement of traffic is very heavy and 
accidents take place frequently at the said unmanned 
railway crossing. local people have drawn the attention 
of the hon. Minister number of times but nothing has 
been done in this regard. Hence, I humbly request the 
hon. Minister to issue order for converting this unmanned 
railway crossing into a manned railway crossing so that 
the accidents taking place there could be avoided 
... (Interruptions) 

SHRI SUSHIL KUMAR MODI (Bhagalpur): Mr. 
Speaker, Sir, my name was at eighth place. 
... (Interruptions) 

MR. SPEAKER: Your name Is not at eighth but at 
ninth place. Now only the eight members have been 
called. I will just call you. 

.. , (Interruptions) 

{English} 

MR SPEAKER: Why did you waste two minutes of 
the House? Now you may get upto speak. This is a 
clear example of unnecessary interruptions. Mr. Sushil 
Kumar Modi, you may speak now. 

/Tlllnsmtion} 

SHRI SUSHll KUMAR MODI: Hon'ble Speaker, Sir, 
National Hydro Electric Power Corporation had taken up 
the task of road construction in Bihar. Their two engineers 
were kidnapped 15 days ago. Besides, Shri T. Mandai, 
General Manager has also not been traced yet and a 
ransom of 5 crore is being demanded for his release. 
The construction of road has come to standstill there. All 
the engineers have stopped working. All the engineers 
there are living under terror and fear and a fight Is going 
on between Shri Ram Vilas Paswanji and Laluji. laluji's 
government has conducted the raids on the residences 
of M.L.A.s· supporting Shrl Ram Vilas Paswanji. They did 
not find anything there. This kind of situation is prevailing 
there for 15 days. In Bihar Doctors and Engineers are 
seared of these kldnappings, they are terrified . 
... (Interruptions) 

{EfI{#/sh} 

MR. SPEAKER: You are going beyond your notice. 
I wID look into It. 

... (Interruptions), 
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(Translation} 

SHRI SUSHIL KUMAR MODI: The entire work of 
development has come to a halt there and because of 
the fight between the two Ministers Shrl T. Mandai has 
not been traced so far and it is feared that he may be 
murdered. They were told on phone that Shri T. Mandai 
will be murdered if Rs. 5 crores are not paid. I demand 
through you that the condition of law and order hu 
worsened in Bihar. Doctors, Engineers, Businessmen and 
Contractors everybody is being kidnapped over there . 
. . . (Interruptions) 

(English} 

MR. SPEAKER: Shri Modi, do not go beyond this. 

... (Inttmuptions) 

(Translation} 

SHRI SUSHIL KUMAR MODI: Village Development 
work has come to standstill over there. ... (InMrrupti0n8) 

MR. SPEAKER: Mr. Modi, it Is over now, you have 
made your point. 

SHRI RAGHUNATH JHA (Bettiah): You please 
oppose this. You are the people responsible for this. 
... (Interruptiolls) 

MR. SPEAKER: Shrl Raghunath Jha ji, You please 
sit down. 

. .. (IntBrrupfions) 

(English) 

MR. SPEAKER: Nothing should be recorded. 

... (Interruptions)' 

(Translation) 

SHRI SUSHIL KUMAR MODI: Hon'ble Speaker, Sir, 
kiclnappings are taking place over there. The residences 
of Shri Ram Vilas Paswanji's MLAs are being raided. 
... (Interruptions) 

(Eng/ish} 

MR. SPEAKER: Nothing further will be recorded. 

'" (Interruptions)' 

'Not recorded. 

MA. SPEAKER: Nothing is being recorded. 

... (1m.rrupti0n8j' 

MR. SPEAKER: Shrl Modi, you are going beyond 
what you have stated in your notice. Please sit down. 
You are a senior Member. 

... (InMrruptiDn$) 

MR. SPEAKER: I have called a lady Member. 

.. , (Interruptions) 

(Tnlnslstion) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr • 
Speaker, Sir, this Is such an Important iSlue . 
... (Interruptions) 

(English} 

MR. SPEAKER: Nothing is being recorded. 

... (Inmrrupfionsj' 

MA. SPEAKER: You are talking unnece888rUy. 

... (Interrupfions) 

MA. SPEAKER: Nobody else's except Shrimati 
Ranjeet Ranjan's speech will be recorded. 

... (Interruptions)' 

[TrsnS/Stion) 

SHRIMATI RANJEET RANJAN (Saharaa): Hon'ble 
Speaker, Sir, our country is predominantly agricultural, 
85% of our population is dependent on agriculture, 
particularly in Bihar from where I come. This Is a thickly 
populated State. Maximum population Is dependent on 
agriculture. The farmers are not getting fertilizers and 
their condition without fertilizers Is very pitiable. On one 
hand the farmers are not getting fertilisers but on the 
other, fertilizers are being blackmarketed openly. Due to 
which In Pumea and Kaushlka division, from where I 
come, the farmers are on the verge of committing euicida. 
Through you, I would like to draw the attention of hon'tlie 
Minister that strict action should be taken againat people 
involved in blackmarketing of fertilizer.. Immediate 

'Not recorded. 
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[Shrimati Aanleet Aanjan) 
attention should be paid to this situation as our country 
is agriculture based and the condition of farmers all over 
the country is very poor. 

[English! 

SHAI KHAAABELA SWAIN: I have given a notice. I 
could have raised it as a matter of privilege. 
... (Interruptions) 

MR. SPEAKER: Which one? 

... (Interruptions) 

SHRI KHARABELA SWAIN: I have given a notice. I 
could have raised It as a mailer of privilege. 
... (InfBrruptlons) 

MR. SPEAKER: I will come to you. I have not 
rejected your notice. Let me find out. 

... (Interruptklns) 

SHRI KHARABELA SWAIN: It is a question of 
privilege of a Member of Parliament. That is why I gave 
the notice. I do not rise quite often. ... (Interruptions) 

MR. SPEAKER: You have risen without waiting for 
it. In only one place I have broken the queue. It is for 
Shrimati Shukla because she made a particular request 
to me. I have not denied It. 

... (Interruptions) 

SHRI KHARABELA SWAIN: You are the protector of 
my right. ... (Inftlrruptions) I would just like to have my 
right· through you. I am just drawing your attention to a 
questlbl'l of right. ... (Interruptions) 

MR. SPEAKER: You have more than drawn my 
notice. 

{Translation} 

SHRI RAMDAS ATHAWALE (Pandharpur): Hon'ble 
Speaker, Sir, UPA· Govemment has given an aesurance 
topt'Oltide 't8servatlons to acheduled CMte8 and aoheduIed 
tr:tbes in the pl1Vlte sector. I demand Itat SCI and STs 
people . should be provided 25% reservation In private 
sector. The Government should hold meeII1ng with all the 
Industrialists and political parties.to evolve consensus on 
this count and 25% reservation should be provided to 

those people. The Govemment should make efforts In 
this direction and a decision should be taken in this matter 
within next six months. 

SHAI MUNSHI AAM (Silnor): Hon'ble. Speaker, Sir, 
many villages In my parliamentary constituency have lost 
their existence due to continuous change in the course 
of rivers Ganga, Malan and Kho etc. Besides, thousands 
of acre of agricultural land has been destroyed because 
of which crores of farmers have become landless and 
homeless. Affected people have not been provided any 
compensation till now. 

Through you, I demand from Hon'ble Minister of 
Water Resources that any permanent arrangements should 
be made Immediately to check the soil erosion by the 
above rivers so that the people of this region could be 
saved from the extensive damage caused by these rivers. 
Many Schemes to stop the damage caused by these 
rivers have been submitted to Uttar Pradesh Drought 
Control and Aelief Fund but these Schemes have not 
been implemented so far . 

Therefore, hon'ble Minister is requested to provide 
compensation to the farmers affected by these rivers and 
to take effective measures In this regard so that local 
people could be saved from such damage. 

[Eng/ish} 

MR. SPEAKER: Shrl Prabhunath Singh. You have to 
raise the matter only in which notice has been given. All 
the hon. members may kindly cooperate with me. 

[Tmnslation} 

SHRI PRABHUNATH SINGH: Hon'ble Speaker, Sir, 
Hindustan Times Grol.lP is a very important and respected 
publication group of India. It is a reliable group. Nobody 
has doubt about its reliability. In the recent past 362 
regular and permanent employees have been . removed 
from their services by this group which has led the famBIes 
of these employees on the verge of starvation. Some of 
those employees are forced to commit suicide because 
of unemployment and poor condition. Their children have 
been expelled from the schools and they are living on 
the atreete. Gross in~ i8 being done to those f8gUlar 
and permanent employees. Through Y04, I would like to 
request the Government to Intervene in this matter 
immediately and take some meaaures to reinstate those 
362 expelled employees of Hindustsn Times Group. 
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SHRI CHANDRA MANI TRIPATHI (Rewa): Mr. 
Speaker, Sir, the Revised Catering Scheme letter No. 
203ITG·III'80015·2004 Is threatening to render lakhs of 
those stall owners and vendors unemployed who have 
been providing catering services to the railway paaaengers 
tor the last several decades because these catering 
licenses can work as long as they are in contract with 
the Railways. These small licenses include aged, 
displaced, persons belonging to the minorities and 
scheduled castes and scheduled tribes, widows, . freedom 
fighters and the educated unemployed youth. Hence the 
fammes of these persons have reached on the verge of 
starvation. It is also possible that these small licensees 
may also be forced to commit suicide on the lines of the 
farmers committing suicide due to starvation and loans 
because all the opportunities of finding employment have 
dried. The small licensees would be removed from all 
categories of stations without giving an opportunity to 
them and all the preparations to provide licenses to the 
big contractors and companies have been completed for 
smali lioensees cannot compete with these big contractors 
and companies in anyway. Ministry of Railways has made 

. it mandatory to have In possession crores of rupees for 
sale and distribution and lakhs of rupees as tender money 
which would ,jet the monopoly of selected companies 
and capitalists in Railways as is being done by IRCTC. 
Thereby companies make grand fortune by charging high 
rate from passengers and through advertisements and 
lease. These have been allotted things at the rate of one 
or two percent by IRTCC even though the allotment can 
not be made below the rate of 12 percent as per the 
norms of catering policy. 

These small licensees are being rendered 
unemployed for the sake of establishing these big 
companies and capitalists while constitution provides that 
right to employment is our fundamental right. Hence. the 
said catering policy is against the policies and 
announcements of the United Progressive Alliance 
Government. 

Through this august House. I would like to request 
the Government to withdraw the Revised Catering Policy 
2004 with immediate effect and restore the old catering 
policy in order to save lakhs of small catering licensees 
from the starvation and being rendered unemployed. 

SHRI HARIKEWAL PRASAD (Salempur): Mr. 
Speaker, Sir, I want to speak on the same subject. 

/Engli$hJ 

MR. SPEAKER: Shri Hartkewal Prasad and Shri 
Rajeah Kumar Manjhi have given identical notices. Their 
names will be recorded as aesoclating with this matter. 

SHRI SUKHDEV SINGH DHINDSA (Sangrur): Mr. 
Speaker, Sir, there is a long pending demand for the 
redr8lsal of the grievances of the defence force. 
personnels. A Parliamentary Committee was set up under 
the Chairmanship of Shrl Madan Lal Khurana during the 
regime of NDA Government. The Committee had also 
submitted Its report but it Is not being implemented. 
Through you, I would like to know as to why it Is not 
being implemented. I would like to request you to give 
instructions to the Government to complement the 
recommendations of the report of the Madan Lal Khurana 
Committee and also explain the reasons for not 
implementing It so far. 

SHRI SHIVRAJ SINGH CHOUHAN (Vidisha): Mr. 
Speaker, Sir, the condition of the farmers is becoming 
worse In our agriculture dominated country. Agriculture 
has now become a loss making venture instead of a 
profitable profession. The farmers are forced to commit 
suicide after falling in trap of loans. Approximately 1800 
farmers have committed SUicide in Andhra Pradesh alone 
during the last six months. Until the farmers get the 
appropriate price for their produce their condition Is not 
goving to improve. The Government has made a prOVision 
of providing MSP to provide them proper remunerative 
prices. The cost of various agricuhure Inputs like seeds, 
fertilizers, pesticides and diesel have risen by almost 40 
percent in the last one year but the Government have 
increased the Minimum Support price in wheat by R,. 10 
and the gram by Rs. 25 only. It is like a drop in the 
ocean. The increase in the MSP is not justified in view 
of the 40 percent increase in the cost of agriculture inputs. 
Through you, I demand from the Government to incr .... 
the MSP of wheat by at least Rs. 40 and that of gram 
by at least As. 50 per qulntle. This hike is very necessary 
for the farmers. The Agriculture crop insurance scheme 
Implemented by NDA Government In the 20 districts, be 
extended throughout the country. The farmers can not 
get compensation a8 tehsil Is taken 8S the unit of 
Insurance. 

Through you, I request the Government that Instead 
of tehsll village or farmers be taken as a unit. 
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MR. SPEAKER: Shrl N.N. Krishnadas-Absent. Shrl 
Kharabela Swain. 

[English} 

SHRI KHARABELA SWAIN: Mr. Speaker, Sir, I, hon. 
Member Shri Mohan Singh and hon. Member from Ladakh 
Shri Thupstan Chhewang, had gathered near Teen Murti 
Bhawan. We wanted to proceed on foot to the Chinese 
Embassy just to hand over a memorandum because the 
Chinese Government has given death sentence to one 
of the Buddhist monks. So, just to absolve him of this 
death sentence, we wanted to hand over a memorandum, 
but the police had stopped us and one police official" 
told us that he would arrest all of us. We, could see that 
all the people and vehicles were passing through that 
way. But we, Members of Parliament, have been stopped 
by the police. We said that we would only go and hand 
over this memorandum to the Chinese Ambassador. We 
said that we will come back jf they do not accept it and 
we are not going to make a forcible entry into the Chinese 
Embassy. But the police behaved with us as if we are 
in China. 

Sir, I agree that they may not agree with our 
contention. But India is a democratic country. In a 
democratic country, do we not have the right just to go 
and" submit a memorandum? I was so startled yesterday 
that I could not believe my eyes to see that it is my own 
Government, my own police which is behaving In this 
manner with Members of Parliament. 

So, I seek your protection. I wanted to move a 
Privilege Motion on this matter because the police 
prevented Members of Parliament from doing their duty. 

One" DCP also came. 

MR. SPEAKER: Names to be deleted. 

SHRI KHARABElA SWAIN: She said you go through 
the procedure, and the protocol says you will go to the 
Ministry of External Affairs to give a memorandum. Sir, I 
am not the Government. I am the people's representative. 
should I go to the Ministry of External Affairs just to 
submit a memorandum? Ultimately they asked us to come. 
We went. We submitted the memorandum and we came 
back. Nothing happened. The heavens did not fall. But I 
wa..i very surprised. Sir, through you, I am drawing the 
attention of the Government that we want a good 
relationship with China, but not in this way. Why is the 
Govemment so panic:ky about China? So, let the Members 

"Not recorded. 

of Parliament have the right to go. So I appeal to you 
to kindly instruct the Government that the police should 
not behave with us, the Members of Parliament, in this 
way because we do not want to break the law. Thank 
you very much, Sir. 

MR. SPEAKER: This is the first time, just now you 
have brought it to my notice. 

SHRI KHARABELA SWAIN: Sir, I told you. 

MR. SPEAKER: While I was passing the corridor, 
you said you wanted to mention one thing. Certainly I 
shall look Into It. 

SHRI KHARABELA SWAIN: Thank you, Sir. 

MR. SPEAKER: You could have brought it to my 
notice earlier. 

... (Interruptions) 

MR. SPEAKER: We are all working every minute. 

SHRI P. KARUNAKARAN (Kasargod): Sir, today a 
number of journalists and non-journalists have come to 
the capital of India because their main aim, their main 
objective Is to have the Wage Board. The Wage Board 
was constituted seven years backed. We know that all 
our speeches and deliberations go through these 
correspondents. At the same time, hundreds of 
correspondents are working in many newspaper 
establishments, the reality is that many of them are not 
fully employed. They are not permanent. They are not 
getting any wages. But the sympathetic thing is that It is 
after seven years that we are thinking about the Wage 
Board. Even if we start to constitute a Wage Board now, 
It will again take two or three years because they have 
to contact with the employers, employees and also their 
associations. So, I request that the hon. Minister has to 
take stem action to constitute the Wage Board now itseH. 
Even after this, they have to walt for two or three years. 
... (Inttlrruptions) 

SHRI VARKALA RADHAKRISHNAN (Chlrayinkil): Sir, 
this matter has been raised several times. ... (InM"uplions) 

MR. SPEAKER: Do you expect? Was it your 
experience as a Speaker that as soon as a matter is 
raised, immediately decision will be taken?' 

... (Inltlrruplions) 
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MR. SPEAKER: No other hon. Member will disrupt 
please. 

SHRI P.C. THOMAS: Sir, my notice is also on the 
same issue. I had given 8 notice. 

MEt SPEAKER: You associate. Your name is 
recorded as having associated. 

SHRI P.C. THOMAS: I have just one point. 

MR. SPEAKER: There is no more point. Otherwise 
you wait for your tum In the list. 

SHRI P.C. THOMAS: Sir, they have sought an Interim 
relief. 

MR. SPEAKER: It is very appropriate. Shrl P.C. 
Thomas assooiates and mentions about interim relief. 

... (Intenvptions) 

MR. SPEAKER: Nothing else is recorded except what 
have said. 

... (Interruptions) • 

MR. SPEAKER: Nothing else will be recorded. 

... (Interruptions) 

MR. SPEAKER: I am trying to help. Mr. Tathagata 
Satpathy, I know you may have your problem. DISCuSS It 
outside the House. 

(Translation} 

SHRI SURESH CHANDEL (Hamirpur, H.P.): Mr 
Speaker, Sir, through you, I would like to draw the 
attention of the Govemment towards Himachal Pradesh 
that is a State which has sufferad gross neglect as far 
the expansion of the Railway Network Ie concemad during 
the last 57 years. A total of only 32 km. of broad gauge 
line has been laid down in these 57 years since 
independence there. A survey of railway line between 
Bhanupalli to Rampur in district Bllaspur was cond:Jcted 
several years ago. A corporation was constituted with a 
contribution of 50 percent by the Union Ministry of 
Railways and 25 percent each by the State Govemment 
of Himachal Pradesh and by some cement companies 
but later on the Ministry of Railways and Govemment of 
H.P. had decided to lay this railway line. Now the new 
Government have ordered for updating it by ,,'Oflducting 

·Not recorded. 

a fresh survey of this line. I request that the funds for 
laying new railway lines In Himachal Pradesh be released 
at one go as has been done in C888 of the expansion 
of railway network In Jammu and Kashmir 10 that 1he 
work on BhanupaDl-Rampur railway Hne could be started. 
Similariy the work on Un"9-Talwana broadgauge railway 
Rne wu started In 1980 and only 32 k.m. line has been 
completed 80 far. I request that this work be accelerated 
to promote tourism in Himachal Pradesh further. Therela 
huge tourism potential there that can be exploited properly . 
... (Interruptions) 

/Eng/ish} 

MR. SPEAKER: Your notice Is under consideration. 

... (Inf6nupt;ons) 

{Tmnslation} 

SHRI GANESH SINGH (Setna): Mr. Speaker, Sir, 
the entire country is in turmoil over the rising crude oil 
prices. The supply of oil has been stopped in my 
constituency Satna, Madhya Pradesh tor the last one 
month. An oil depot was set up there with a cost of 
crores of rupees there but now that has been cloaed 
down. I had talked to the hon. Minister in this regard but 
he was of the view that the depot set up with a cost of 
crores of rupees has been closed owing to the demand 
tor providing employment to the people on whose land 
that depot has been constructed. When the High Court 
Jabalpur stated in its order that they do not have nay 
right to seek employment, I passed on this information to 
the hon. Minister. Still the depot Is lying clo.ed. 

I urge upon you to start the working of depot again 
and ensure the supply of oil from Indian 011. Presently 
the consumers are paying 80 paise per litre more for oil 
and 011 Is suppliad from as far as 260 kms after causing 
delay in supplies. 

SHRI JASWANT SINGH BISHNOI (Jodhpur): Mr. 
Speaker, Sir, through you I would like to draw the 
attention of the hen. Minister of Petroleum. For the last 
few days, westem Rajasthan especially Jodhpur which It. 
my constituency has been facln~ grave shortage of gas 
cylinders. The consumers have to buy gas cylinders in 
black in this peak wedding season causing a lot of 
inconvenience. 

Through you, I would like to request the hen. Minister 
to do away with this shortage of LPG cylinders 80 88 to 
provide relief to the consumers. 
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PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker, 
Sir, Rajasthan comprise 10 percent of the entire area of 
the country while it has only 1.6 percent of the water 
resources of the country. Rajasthan has very limited water 
resources. Rajasthan has been facing droughts in the 
last 4-5 years. Rajasthan get the water of Ravl·Beas 
rivers through Indira Gandhi Canal. One crore population 
of Rajasthan resides in desert areas comprising of 
Ganganagar, Hanumangarh, Jodhpur, Jaisalmer and 
Barrner districts. Water is the only lifeline for economic 
development of these districts which is received from 
canals. Canal is the only means of irrigation and drinking 
water. The Govemment of Rajasthan has spent Rs. 2600 
crores on construction of Indira Gandhi canal but no water 
is being received from Punjab due to which the agricultural 
production in the desert areas of Rajasthan is going to 
be adversely affected. The farmers are agitated and are 
congregating in the form of 'Maha Panchayat' and are 
staging dharnas. Through you, I would like to request 
the Government that the Rajasthan be supplied water 
from Ravl·Beas immediately so that the crops may survive 
on which the lives of lakhs of people are dependent. 

Mr. Speaker, Sir, through you, I would like to say 
one more thing. Water is a natlonai asset. I will conclude 
within 2·3 minutes, therefore, I need your protection. 

MR. SPEAKER: Do you need my protection? 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, it's 
a human recessity. Water is a national asset. The water 
of large rivers is to be shared among riparian States but 
by paaaing the Punjab Termination of Agreement Bill, 
2004, the Government of Punjab has denied the share 
of water to Rajasthan. Rajasthan should get 8.6 MAF 
water immediately, but it is not getting Its full share. Today 
Rajasthan Is getting only 8.00 MAF water instead of its 
share of 8.6 MAF water. I would like to request the 
Government that the share of Rajasthan should be fixed 
by Ravi·Bias management and Rajasthan should get Its 
full share of water. Rajasthan should get Its full share of 
water as per the Agreement signed In 1964 and 1981. 

MR. SPEAKER: It is good that you have raised this 
issue strongly. 

/English} 

SHRIMATI C.S. SUJATHA (Mavelikara): The financial 
assistance provided to the widows through the 'National 
Family Benefit Scheme' is helpful. to an extent to these 
women, particularly those belonging to the financially 

backward sections. Though the amount of As. 10,000/· 
could not do much to mitigate their financial conatralma, 
it definitely Is a gesture of the society of its sympathy 
and concern for these hapless women. 

But, unfortunately, the disbursement of this amount 
has not belln done since 1998 In the State of Kerala. 
The State stands to get about Rs. 46 crore from the 
Centre on this account. Thousands of applications are 
pending with the authorities. 

So, I urge upon the Government to release the " 
amount due to Kerala since 1998 80 that the money is 
disbursed to the poor widows at the earliest. 

SHRIMATI MINATI SEN (Jalpaiguri): Sir, probably you 
know that 20th Deaf Olympics are scheduled to be held 
at Melboume, Australia from 5th to 18th January, 2005. 
Twelve athletes from West Bengal among many others 
from other States have been selected by the All India 
Sports Council of the Deaf, New Delhi to participate In 
the above meet. 

But I am sorry to say that they have to bear to and 
fro air fare, boarding and lodging including the expenditure 
for attending the training camp whereas in Olympic Games 
all facilities and financial assistance are borne by the 
Govemment. 

So, I urge upon the hon. Minister of Youth Affairs 
and Sports through you, Sir, that such facilities should 
be extended to these young people especially as they 
are handicapped physically as well as financially. 

MR. SPEAKER: I hope the matter will be looked 
Into. Shrl B.K. Handlque, please look Into it and request 
the hon. Minister of Youth Affalr& and Sporta to look Into 
It. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): Sir, I will look into it and get back to her. 

MR. SPEAKER: Please help these sportaperaons. 

". (Inhlnuptions) 

/Tmnm.lifJnj 

SHRI JOACHIM BAXLA (Alipurduara): Mr. Speaker, 
Sir, the All India PSUs, Student Organieation and other 
leftist organisations are very much concemed about the 
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Education Policy and feel that studenta are not getting 
equal opportunities. Therefore, through you, I would Uke 
to request the Union Government that arrangement should 
be made to ensure that students of aU Hotlona mUlt be 
given equal opportunities. 

(English} 

SHRI PRABODH PANDA (Mldnapore): The 
Government has announced the Minimum Support Price 
for various agricultural commodities taking into account 
the recommendations of the Agricultural Costa and Pricee 
Commisaion. But so far as paddy's Minimum Support Price 
Is concerned, It has already been increaaed only by RI. 
1OJ-. Earlier the price was RI. 5501-and now it ha been 
increased to As. 5601-. When the prlcea of all the eaaential 
commodities are being raiHCI and when the Inflation Ie 
also above seven per cent, the Minimum Support Price 
is Increased by only 1.2 per cent. So, it Is neither 
remunerative nor supportive. Moreover, the Fel Is 
supposed to procure in bulk, but In West Bengal it Is 
quite inadequate. They are supposed to procure 10 to 
12 lakh metric tonne paddy from the farmers. 

Presently, the Minimum Support Price of the paddy 
is lower than the Minimum Support Price, So, I urge 
upon the Government that the FCI can go and procure 
the paddy direct from the farmers of West Bengal and 
other States also. 

MR. SPEAKER: SM Hansraj G. Ahir has also given 
a similar notice. He can asoclate with it. 

... (InttltTUptiona) 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): 
Thank you, Sir. The hon. Minister of Anance Is here. 

Sir, till yesterday. 900 farmers and 200 weavera have 
committed suicide in Andhra Pradesh after the Congress 
Government came to power in the State on 14th May, 
2004. This is a fact. The Government of Andhra Pradesh 
has announced a relief of Rs. 1,50,000 In each case. In 
addition to that, when the hon. Prime Minister went to 
Andhra Pradesh. the hon. Prime Minister has promised 
to give a sum of Rs. 50,000. So far, not a single pie has 
reached the affected families. Even the farmers are not 
getting remunerative price and they are not even getting 
the credit. The Chief Minister has recently written a letter 
to the Government of India regarding farmers growing 
cotton and paddy. But the Government's response is not 
there. It Is high time that the attitude of the Government 
of India and the State Government should change. 

The farmers are still committing luicldel. On an 
average, ten farme,. are committing suicide everyday. It 
is a Ihamatul thing for all of us. The Government of 
India has not lent any team. to know as to why they are 
committing suicides, why hundreds of people are doing 
this and what is the ground reality and what Is the 
problem. There Is no study done. In Independent India 
farmers are commlttlng suicides and the Government is 
not reacting. Even after announcing moratorium also, the 
private moneylenders are not giving loans. The farmers 
are not getting any credit from the cooperative banks or 
from the nationalised banks. This Ie the factual situation 
prevailing In Anethr. Pradesh. 

Through you, I am urging upon the Government of 
India. with my folded hands to interact and react In the 
matter and safeguard the interests of the farmers and 
prevent them from committing suicides. Thank you. 

SHRI L. RAJAGOPAL (ViJayawada): What have you 
done In your Government? ... (In_f1IIPIIOI78) You have not 
done anything. 

SHRI KINJARAPU YERRANNAIDU: Sir, they are 
blaming the TOP Govemment. ... (lnftlffllptlOl78) 

MR. SPEAKER: You ignore It. 

SHRI KINJARAPU YERRANNAIDU: We lost the 
power. You have to now prevent the suicides. The 
mandate II given to you. You should prevent the farmerl 
from committing lulcides. . .. (InlfNnlplion$) 

MR. SPEAKER: SM Adhir Chowdhary to speak now . 
Nothing else will be recorded. 

... (Inftlffllp/ions)' 

SHRI ADHIR CHOWDHARY (Berhampore, West 
Bengal): Sir, we are all familiar with the naxaHte and 
insurgency problem in India. Till the other day West 
Bengal was alien to those violences. But now the naxalite 
violence has been increasing alarmingly in West Bengal 
State, in the border districts of Midnapore. Bankura and 
Purutia. A mine explosion has also taken place which 
took a toli of a number of jIIwlln5. What I would like to 
suggest to the Government and where I would like to 
draw the attention of the Government Is that the State 
Govemment of West Bengal seems to be awfully 
inadequate to deal with the naxalite insurgency in West 
Bengal and, therefore, my req~est to the Govemment is 

"Not recorded. 
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IShri Adhir Chowdhary] 

to provide adequate financial and technological and 
logistical support to the State Govemment of West Bengal 
so that they can deal with this situation effectively. Thank 
you. 

SHRI BASU DEB ACHARIA (Bankura): Sir, there is 
a serious situation In five districts of West Bengal where 
potato is grown. Not a single tonne of NPA fertiliser has 
reached West Bengal. As a result of this, there are 
agitations and I am afraid there may be law and order 
problems in the State of West Bengal. West Bengal is 
the largest Potato-growing State. Unless fertiliser is 
supplied immediately and the State gets the NPK fertiliser 
from IFFCO it will be difficult; IFFCO has not started 
production of NPK and I was told that they were to start 
it from yesterday. If, within a day or two, NPK fertiliser 
is not supplied to the farmers of these five districts of 
West Bengal there will be a great crisis. 

I urge upon the government to take urgent steps 80 
that within a day or two IFFCO starts supplying NPK 
fertiliser to the State of West Bengal. Thank you. 

SHRI G. KARUNAKARA REDDY (Bellary): Thank you, 
Sir. I request. through you, the Union Government to 
sanction a bypass road in Bellary city. The National 
Highway No. 63 passes through Bellary. In the year 1998, 
there were 9,997 passenger car units passing through 
the city per day and today it has reached to a figure of 
~2,037-more than three hundred per cent. Also 16,000 
MT of iron ore is transported everyday to Guntakal 
railhead. There is hectic iron ore activity going on in 
Bellary district. Many accidents are also taking place in 
the absence of a bypass road. 

I request the Union Government, especially the 
Ministry of Surface Transport and Highways to survey 
and start taking up this bypass road very immediately. 
Thank you. 

13.00 hr •. 

MR. SPEAKER: If you succeed, then I will put .my 
constituency's claim. 

... (Inltlnuplions) 

MR. SPEAKER: Do you also want a by-pass there? 
I have already allowed 37 Members. How many more do 
you want me to allow? 

SHRI HANNAN MOLLAH (Ulwberla): Sir, I would like 
to draw the attention of the Ministry of Social Justice and 

Empowerment to the problem of wakf estates all over 
the country. Now the Central Wakf CounCil, which looks 
after the wakf affairs all over the country, is defunct, 
non-functioning and dead. It is not yet reconstituted. After 
the implementation of the Wakf Act, 1996, many lacunae 
have been identified. So, that Act should also be amended 
according to the new experience. 

I will urge upon the Ministry of Social Justice and 
Empowerment to dissolve the defunct Central Wakf 
Council and reconstitute it immediately, and all the 
demands before the Council, which have been pending 
for the last six years, should be reconsidered. Then, the 
Wakf Division of this Ministry has been Involved in lot of 
corrupt practices. So, its activities during the last six years 
should be inquired Into. I would request that the pending 
appeals and demands should be reconsidered and the 
Act should also be amended according to the new 
situation. 

SHRI SAMIK LAHIRI (Diamond Harbour): Sir, through 
you, I want to draw the attention of the Govemment to 
the rampant commercialisation of colleges, which Is going 
on in our country. Many private engineering, medicai and 
other professional colleges are coming up in a big way 
and there is no proper fee structure. So, rampant 
commercialisation is on. So, I think, the Central 
Govemment should Initiate aelion to bring a legislation, 
which will empower the State Govemments In tl.:m so 
that they can curb this growing arid disturbing trend of 
commercialisation. This Is a very Important matter. I hope, 
the Govemment will initiate some action. 

SHRI B. MAHTAB (Cuttack): We support this issue 
and object to the commercialisation of education. 

MR. SPEAKER: Shrl Mahtab's name should be 
recorded, though without notice. I am allowing this for 
your co-operation. 

SHAI B. MAHTAB: Thank you. 

{TrsnsI8lionJ 

SHAI SANTOSH GANGWAR (Barellly): Mr. Speaker, 
Sir, though It Ie being said that the present Govemment 
Is concerned about the '.rmera and common people but 
it is acting against those two classes. To prove that what 
I am saying Is true, I would like to give an Important 
example. 

Sir, the Ministry of Petroleum and the previous NDA 
Govemment took an Important decision under which It 
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wal decided to start blending ethanol with petrol, .. it is 
being done In some countries. It was decided that· during 
the first phase the percentage of blending should be 5% 
which was to be Increased to 10% gradually In the second 
phase. Thus on one hand foreign exchange was being 
saved but on the other hand the sugarcane farmers and 
the common man were being benefited but the present 
UPA Govemment has made It optional due to which 
people of all sections are facing problem. 

Sir, it seems to me that the present Government is 
favouring alcohol lobby, that is why it has made the 
blending of ethanol In petrol optional. This Govemment 
do not want that the condition of farmers should improve. 
If the blending of Ethanol is made optional then the work 
of blending will come to a standstlH. In Brazil, the blending 
Is done upto 20% whereas our Govemment had decided 
to have blending of Ethanol only upto 10% and that too 
in two phases. In the first phase the percentage of 
blending was to be done upto 5% which was to be 
increased to 10% in the second phase but the Minister 
of present Govemment is not paying any attention towards 
it. 

Sir, I myself and my colleague Shrimatl Sumltra 
Mahajan is aware of it and we both request the 
Govemment to give statement in this regard as to why 
blending of Ethanol has been made optional where as a 
result of it one hand the conditions of farmers would 
improve and on the other the sugarcane farmers will 
also be benefited. 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Speaker, Sir, the Govemment should give statement in 
this regard. 

[English! 

MR. SPE<\KER: The name of Shrimati Sumltra 
Mahajan will be associated with this matter. 

The House stands adjoumed to meet again at 2.00 
P.M. 

13.04 hrs, 

The Lok Sabha then adjoumtJd for Lunch till FourtHn 
01 the Clock. 

14.08 hra. 

TM to/( SIIbha ~ .tIrIr Lunch .t sight 
minulrlS pal FotHttNm of III. CbtX 

[MR, DePUTY-SPEAKER in fils Ch8i~ 

CENTRAL EXCISE TARIFF (AMENDMENT) 
BILL, 2004 

[English} 

MR. DEPUTY·SPEAKER: Now, the House will take 
up Item No. 17. Shri P. Chldambaram, the Minister of 
Finance, to move that the Bill further to amend the Central 
Excise Tariff Act, 1985, be taken Into consideration. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to "move: 

"That the Bill further to amend the Central Exelse 
Tariff Act, 1985, be taken into consideration" 

MR. DEPUTY-SPEAKER: Motion moved: 

"That the Bill further to amend the Central Excise 
Tariff Act, 1985, be taken Into consideration." 

SHRI P.S. GADHAVI (Kutch): Sir, I rise to support 
this Central Excise Tariff (Amendment) Bill, 2004. I 
congratulate the hon. Finance Minister for bringing this 
Bill for amending the Central Excise Tariff Act, 1985. 
This Bill was moved during the regime of the NDA 
Govemment, but due to the dissolution of Lok Sabha, It 
lapsed. 

Sir, the Central Excise Tariff Act, 1986, contains two 
Schedule8, namely, the First Schedule and the Second 
Schedule. The Schedules are, at preaent, baaed on 'six 
digit ciaealflcation code' In line with the Harmonl8ed 
SY8tem of Nomenclature. 

Sir, this Bill seeks to put in place an eight-digit 
Harmonised System of Nomenclature (HSN) for Central 
Excise. It is a welcome thing. At present, the Revenue 
Department has alao developed an elght-dlgit clas8lf1cation 
code baaed on HSN for the purposes of excisable goods 
in India since February, 2003. On the same IIne8, by 
p888ing of this Bill, Excise Department would .I1Jopt the 
eight-digit HSN. 

-Moved with the reoommendatlon of the Prelident. 
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(Tf1Jnslstionj 

PROF. RASA SINGH RAWAT: Mr. Oeputy-Speaker, 
Sir, the Minister of Home Affairs had to give infonnation 
to Lok Sabha about incident of Srinagar. When this Issue 
was raised during Zero Hour It was said that the hon'ble 
Minister of Home Affairs will give information about this. 

[English} 

MR. DEPUTY-SPEAKER: It Is scheduled to be taken 
up at 1430 hours, not now. 

SHRI P.S. GADHAVI: As a different system of eight-
digit HSN followed by the Customs Department will be a 
cause for dispute particularly in the cue of goods 
appearing In 'other category', it might be disadvantageous 
to a particular Industry. Therefore, this will be definitely 
helpful to those. For instance, In the case of a good that 
Is produced locally and is also being imported, the Import 
of such goods should attract a countervailing duty 
equivalent to the Excise Duty paid by the manufacture of· 
the same good in India. However, the two duties could 
be different, if Excise and Customs Departments classify 
the same good differently. The automobile industry had 
such a problem with the classification of station wagon. 

A common system of classification, therefore, would 
take care of such problems and It will also be essential 
for duty drawback under VAT. It would also facilitate 
collection of very specific data and the electronic 
processing of the same. 

As rightly stated by the Finance Minister, about 
80,000 assessees contribute over Rs. 1 lakh crore to our 
exchequer. This is a manageable number. If we can sell 
tickets to over 80,000 people for a cricket match, why 
cannot we have a virtual stadium where 80,000 assess888 
can have sit slots? This is going to be posalble by pusing 
of this Bill. 

This Bill Is a welcome step. I congratulate the Finance 
Minister for bringing this Bill and I support this Bill. 

SHRI K.S. RAO (Eluru): Sir, I am happy to note that 
a colleague sitting on the other side of the House also 
is fair enough to compliment our Finance Minister for 
bringing this Bill. 

SHRI BIKRAM KESHARI DEO (Kalahandi): It was 
originally our Bill. 

SHRI K.S. RAO: I am expressing happiness over 
the gesture. 

Basically, this Bill is mainly to bring some unifonnity 
in the nomenclature of the Items so that there would not 
any confusion or there would not be any increase In the 
work of asseSSing the duties and getting revenue both 
from Customs and Excise. 

. That the Finance Minister should get to these things 
immediately and repeal the Acts which are obsolete and 
irrelevant Is very nice of him. But I only wanted to bring 
to the notice of the House the . fact that there are so 
many of such Bills which are obsolete In various other 
Ministries alao. I wish the other Ministers also take the 
clue from this and se8 that all those Bills which are 
obsolete and irrelevant in today's conditions are repealed 
and Billa are brought to meet the requirements of the 
present society. 

In this context, I just want to bring to the notice of 
the Finance Minister the issue of agreements like GATT, 
WTO, atc. With a view to llberallse and globallse the 
economy, It Is true that most of the developed countries 
want all the developing countries and the underdeveloped 
countries to accept the imports and to reduce the duties. 

Primarily, every nation will be interested In their own 
interest. They cannot sacrifice the Interests of their own 
nation. They do not have love for other nations. They 
88e that free trade is accepted or Import duty on their 
commodities Is reduced and all those things, which are 
not in the intereat of our nation. They think only in the 
interest of their nation. They wanted to market their own 
commodities which are surplus and which are 
manufactured in their country. In the name of glClbalisation 
and free trade, they wanted all these things rubbed on 
in our country. It is the duty of the Finance Minister to 
protect the nation's interest wherever it goes against our 
Interest. 

Under the GATI, developed countries wanted our 
country or the developing countries to reduce the import 
duty so that they can bring all their commodities into our 
country and to market them. They have their own 
advanced technology; they have their machinery. Their 
manufacturing cost is very high because their inputs are 
very high. What are the inputs? The inputs are only 
manpower. If with our advanced technology, the cost is 
about Rs. 20,000 per month, with the saine technology 
there, the cost is about Rs. 4 lakh per month. That 
means, the manpower input that is put into the 
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manufacture of the machinery In America is 20 times 
more to the extent of manpower component compared to 
the manpower expenditure here. That means by Importing 
a machinery, a thousand people are employed there, 
whereas 20,000 people are getting unemployed in our 
country. Developed countries are talking about free trade. 
When their own interest is affected, they coin a phrase 
called 'anti-dumping duty'. When the America found that 
the indiscriminate Import of cars from Japan was going 
to affect their automobile industry, they brought the anti-
dumping duty . 

Today, in our country, till the other day, we have 
been exporting a lot of shrlmpa. Thle Industry is flourishing 
in a big way in our country. Most of the coutal areas, 
partlcularlv thousands of kilometres which are lying on 
the East side and on the West side, used to export 
thousands of crores worth of -shrimps. Today, they have 
brought 'anti-dumping duty' on some pretext or the other. 
They are not taking our commodity as freely as we are 
taking their commodity. This also have to be taken Into 
account. The Finance Minister need not be so considerate 
in accepting ail those imports from such countries when 
they are curbing our exports. 

They are discussing about import and export of 
commodities or raw material. The biggest strength of this 
country is human resources. Our wealth Is human 
resources. We have very competent, very intelligent, well-
trained and very skilled manpower in the world. Why 
should they restrict our people going to America? Why 
should they say that oniy one lakh people or only 60,000 
people could come to America? When they want their 
commodities to come here freely with no duty, why should 
they not permit our manpower, our strength, our wealth 
and our commodity to go there freely? Why should there 
by restriction? Nobody is touching this aspect. While 
accepting free trade, Uberalisatlon and globallsatlan, this 
must be applied to the manpower also. There should not 
be any restriction on giving Visa. I wish the Govemment, 
along with the Finance Minister, would take this point 
also into account in subsequent discussions. They may 
say that our strength is this, your strength is this; my 
source is this, your source is this; my wealth is this, and 
your wealth is this. When you want free trade, why do 
you restrict my people from going there? Let them also 
go there liberally. If they create any problem, you send 
them back. When our people are also helping to improve 
their economy, when they are taking the cream from our 
country. still why should there by any restriction? I want 
the Govemment to give a thought to this. 

Our oountry il ballcally an agro-baud country. 
Seventy-five per cent of our people live In rural areas. At 
IHat 60 percent of the people depend on agro economy, 
while only two or three per cent people of America are 
In the field of agriculture. They are giving lot of subsidy 
for producing agricultural commodities. they wanted to 
dump ail their agricultural commodities here. Suppose, 
they dump indiscriminately all those agricultural products 
in this country, what will happen to our agriculturists? 
What happens to his product? In the meanwhile, If the 
Govemment permits import of grains or Import of pulses 
or import of oilseeds, immediately, the rates of those 
products of our agriculturists will come down. He will 
then be put to a 1088. This type of situation II leading to 
suicide cases. Why is the agriculturist committing aulcide? 
It is because he is not getting the right price for his 
product. If he gets a right price for his product, he is 
contented with that. He is not enamoured that he should 
get cror.. of rupees or big buildings and so on. He 
never imagines about all thole things. He only wants a 
right price for his product. This also mUit be taken Into 
account while permitting import of all thOle products, which 
are being manufactured in the rural areas and small-
scale industries. 

The moment you accept the import of pulses, Import 
of manufactured goods, they are all crippled. They will 
get unemployed. The mone, will go waste. It will become 
a non-performing asset In the banks. What Is the wealth 
of a nation? The wealth of a nation is the sweat of the 
human beings transformed into commodities. Why are 
we calling a particular nation a rich nation? It is because 
of the buildings, science and technology, machinery, roads 
and so on. All these are considered 88 wealth. I can 
also manufacture. Our countrymen can also do all these 
things. We do not need to depend on those countries for 
Import of all thoae commodities. What we need ia the 
technology. We are ready to take the technology. If the 
R&D were to be In short supply here in this country, If 
my country and my Govemment were to give prominence 
to research and development and If that were to be given 
patronage very well, then development is very high In 
this country. I am prepared to take the technology. Why 
should my people be made idle? So, the Govemment 
must think in terms of discriminating between the import 
of technology and import of equipment or import of 
commodities. So, they must be very careful In deciding 
about the rate of customs duties on items that are going 
to affect our country. There is no level playing field. Take 
the example of China. If we were to permit the 
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[Shri K.S. Rao] 
commodities to be imported Indiscriminately from China, 
the entire economy of this country will come to a standstill. 
They are manufacturing certain Items at cheap rates and 
even publicity is given at a cheap cost. 

The other day, I had gone to Dubai. They wanted 
me to come and see one of their heavy machinery items. 
The driver of that heavy machinery was a post-graduate. 
He was not uneducated. He was not an ordinary graduate; 
he was not an engineering graduate. He was a post-
graduate. So, my appeal to the hon. Minister is that we 
must concentrate on Improving the skills of the people of 
this country. If we were to Improve the skills of this 
country, automatically the cost of the goods that are 
manufactured, will come down. Then we can face the 
competition from the international market. But that is not 
being emphasized. So, I want the hon. Finance Minister 
to see that more allocation Is made to the Ministry of 
Human Resource Development. We should change the 
type of education and bring the type of education, which 
caters to the present day needs of the country. So, It is 
not necessary that one must be a degree holder or a 
post-graduate engineer, doctor and all that. The moment 
a student comes out of tenth standard, he must have 
the confidence that he can live on his own. He need not 
be a parasite to the Government; he need not be a 
parasite to his parents. He need not have to beg from 
anybody. He should have the confidence that he will not 
be a drain to the Government resources. That confidence 
is not there in the students who are coming out of our 
technological institutes. So, I appreCiate and admire the 
Government for bringing in this Bill and repealing all those 
Acts which are irrelevant and obsolete. I want the hon. 
Minister to concernate on those items, which are going 
to affect this country and the people, by reducing this 
customs duty on various products particularly the products 
which are being manufactured by agriculturists and small-
scale industries. 

SHRI B. MAHTAB (CuHack): Sir, I stand here to 
support the Central Excise tariff (Amendment) Bill, 2004 
which has been moved by the hon. Finance Minister. 

As has been rightly said, the Central Excise Tariff 
Act, 1985 contains two Schedules, and the Schedules 
are, at present, based on 6-digit classification code in 
line with the Harmonlsed System of Nomenclature. The 
Department of Revenue has now developed a-digit 
classification code based on HSN for the purposes of 
classification of excisable goo~s In India. The DGFT 
(Directorate General of Foreign Trade) and the DGCIS 
(Directorate-General of Commercial Intelligence and 

Statistics) have already adopted a-digit clanlflcation COde 
for the purpose of Import trade control policy and collection 
of statistics. 

The Bill once enacted, will reduce the transaction 
costs and classification disputes and, In general, facilitate 
the trade. The Amendment Bill had been moved by the 
NDA Government earlier but it lad lapsed with the 
dissolution of the 13th Lok Sabha. In effect, the Central 
Excise would adopt the clusificatlon system being used 
by the Customs Department which had moved to an 8 
digit commodity classification system in February, 2003. 
As of now, the Central Excise Tariff Act follows a a-digit 
classification. That Is based on the HSN system of 
classification of goods. But that is different. The difference 
is well acknowledged. CEGAT had ruled In a case that 
classification und&r customs tariff could not be applied 
under the Central Excise Tariff Act. 

Therefore, in practice, the manufacturers have to 
follow codes for Central excise dltterent from one being 
followed by importers for countervailing duty, and exporters 
for duty drawbacks. This creates disputes, particularly, in 
the case of goods appearing In 'other' category. That 
might even disadvantage a particular Industry. 

For instance, take the case of a good that is 
produced locally and Is also being imported. The import 
of such a good should attract countervailing duty 
equivalent to the excise duty paid on the manufacturer 
for manufacture of the same good In India. But the two 
duties could be ditterent-excise and customs-classitying 
the same good differently. The automobile industry had 
such a problem with the classification of station wagons. 

A common system of claaalfication takes care of such 
problems and is essential for duty drawbacks under VAT. 
It would facilitate coUectlon of very specific data and the 
electronic processing of the same. But before that, we 
would have to put in place a practical classification that 
does not blindly follow the HSN but addresses our 
peculiarities. This code in line with the existing 8-digit 
classification code for customs and Exim policy would go 
a long way in eliminating problems due to divergence of 
different classification and will facilitate the electronic data 
processing. 

MR. DEPUTY-SPEAKER: Mr. Mahtab, one minute 
please. It is 2.30 pm. Now, let the Minister of Home 
Affairs make a statement. You may contin~e your speech 
after his statement Is over. 
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14.30 hrs. 

STATEMENT BY MINtSTER 

FJdaYHn Attack on CRPF camp at Sopore, Dletrlct 
Bal'llmulla, Jammu and Kashmir 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI S. REGUPATHY): Hon. Deputy· 
Speaker, Sir, today, that Is on 3.12.2004 at 06.30 hours, 
two armed Kashmlri militant Fidayeens stormed Into the 
Company Headquarters of 16 Battalion at Spore, District 
Baramulla (J&K). The Fidayeens hurled grenades and 
!ired at the Sentry who was killed Instantaneously. The 
Fidayeen also captured LMG of the killed Sentry and 
entered into the building. It Is a three-story pucea building 
in which Special Operations Group of Jammu and Kashmir 
Police is also housed. 

In the continuous firing by the Fldayeen, five CRPF 
personnel inclu$ling one Head Constable and three 
Constables, and one Barber were killed and one 
Constable was injured. 

As per the available reports, both the Fidayeens are 
still alive and the operation to neutralise them Is on. 
CRPF alongwith Rashtrlya Rifles is conducting operations 
to eliminate the Fidayeens. The building has been 
cordoned off and senior officers are on the spot. 

Further reports are awaited. 

14.31 hr •. 

CENTRAL EXCISE TARIFF (AMENDMENT) 
BILL-contd. 

[English] 

MR. DEPUTY·SPEAKER: Shri Mahtab, you can 
continue now. 

SHRI B. MAHT AB (Cuttack): The basic idea behind 
enactment of this Bill is that besides aligning the excise 
code with the code followed by the customs, it would 
also enable to collect more specific data on commodities 
of special significance. 

The Bill proposes to Incorporate standard unltaof 
measurement which were Internationally accepted standard 
units. What J understand here is that a lot of cases. as 
has been said. are pending and from the report which 
we gathered relating to the Central excise cases in 
Supreme Court. is around 1m cases have been pending, 
and in different High Courts 4879 cases are pending. 
These Involve more than Rs. 4,000 crore. Similarly, 
arr..,. in Central exci8e, as on 31st March, 2004, were 
Rs. 12,583 crore, which Is provlelonal of COUr88, and 
when you compare it with last year's arrears, it was 
around Rs. 11,500 crore. 

This enactment, of course, has a specific purpose 
only but we would like to know from the hon. Finance 
Minister, will it help in minimising the caeea in different 
courts and also in expediting In recovery of the arrears 
that are due on the parties. 

At the end I should express that I support this Bill. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
it appears to be a very voluminous Bill and the main 
purpose Ie for a transition from six digits to eight digits 
to suit the convenienoe of intematlonal Import rite. Thle 
Bill has been brought here for this purpose. 

It was a long·pending demand of the Revenue 
Department for a change over to eight digits aystem. I 
fully agree with it but at the same time we wHI have to 
think aloud in matters of taxation. especially when we 
are on the verge of Inh:oduction of Value Added Tax 
system in the States. When it comes into force, the 
resources of the States will be very much reduced. So 
far as States are concerned, their main income Is based 
on Sales Tax. For the State of Ker.i., nearly more than 
40 per cent of the revenue Ie from the Sales Tax. Even 
that Is abolished and when It Is shifted to VAT, definitely 
the States will be the losers in many ways. The exchequer 
will be more or less reduced and we may not be able 
even to pay the wages of the employees In the State. 

That is the position. Of course, the Centre may come 
to the rescue of the States with certain new proposals or 
with some compensation. But compensation could not be 
8 process for long. The Centre cannot finance the States 
in perpetuity. So, the main question 18 of change over In 
the tax system. Regarding certain Items of excise duty 
which is now collected by the Centra, must be transferred 
to the States and the States also will definitely bring to 
the notice of the Government the Items which can be left 
to the States for the change over from sales tax to VA~. 



463 Csnfr61 Exciss Tariff (Amdt.) 8/1/ DECEMBER 3, 2004 Central Emsil Tariff (AmdI.) 8/1/ 

[Shri Varkala Radhakrishnan] 
Now the Central Govemment Is collecting service tax 

even for conducting tutorial colleges. Such items can be 
given to the States. There are many Items which are 
coming under the purview of this Act but they could be 
shifted to the States. Otherwise, the financial condition of 
the States will be in peril, if I may say so. Therefore, this 
is high time for the Central Govemment to have a re-
thinking for changing the entire tax structure, eapeclally 
the Central Excise. Without a change, the States may 
not be able to pull on. I think our hon. Finance Minister 
is quite aware of this fact and he had several discussions 
with the Finance Ministers of respective States. I hope 
that they have also put In proposals before the Union 
Govemment for Its consideration which of the items can 
be transferred to the States for tax co"ectlon. I am not 
arguing for an economically weak Centre. But at the same 
time, there are items on which, tax can be collected 
effectively by the States. Now those sources are not fully 
utilised by the Union Govemment. If it Is transferred to 
State Govemments, they wi" be able to collect tax much 
mere effectively. 

Moreover, certain poNcies are also detrimental to the 
States. For example, I wi" cite one instance of excise 
duty which is levied on palm oil in Kerala. Palm oil is 
imported from Malaysia and other countries and every 
time we impose import duty. The policy of the Central 
Govemment, now-a-days, is to reduce tariff or import duty 
on palm 0". The net result Is that the coconut farmers In 
Kerala are put to hardship. The coconut producel'S of 
copra and coconut oil are facing crisis In the market 
because of this il)discrlmlnate import of palm oil and also 
because import duty is reduced year by year. The net 
result is that lakhs of coconut growers in Kerala are put 
to hardship and some of them are even forced to commit 
suicide. The incidents of suicide by farmers is the order 
of the day because of this policy. So, it is high time that 
the Union Government re-conslder the question of levying 
excise duty on certain Items. I would like to mention that 
there are so many items which may be equally shared 
by the Union Govemment as well as by the State 
Government. 

Now taxes on prepared food stuffs like beverages, 
vinegar, tobacco, tobacco substitutes are being collected 
by the Union Govemment. Some of theee items can be 
transferred to State Governments for their existence in 
the event of sales tax being withdrawn. 

Then, I wi" talk about articles of stone like plaster, 
cement, asbestos sheets, mica and similar materials. Now 
on cement, excise duty is levied. You will be surprised to 

see that a sack of cement purchased from the rnar1wt 
for a particular price would coat more by 10 per cent or 
15 per cent the next day. 

It WOUld, thereby, reduce concessions. Even the 
schemes under MPLAD could not be Implemented 
because of this policy of reduction In the cost of cement. 
This is the position In the State of Kerala. 

I would like to request the hon. Finance Miniater-
because he is the most competent peraon to take a 
decision in this matter-to look into this aspect of sharing 
of taxea between the States and the Union Govemment. 
The Govemment, I am sure, will come before this House 
with a proposal for overhauling the present tariff and 
Excise Duty structure. All these aspects should be taken 
into consideration and a federal approach should be 
adopted in collection of taxes so that the very federal 
nature of our polity could be strengthened. 

Sir, with tt,ese few words, I support the Bill. 

.HE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I am grateful to hon. Members 
from all sections of the House for offering their support 
to this Bill. 

The purpose of this Bill is very limited. On the custom 
side we already have an eight-digit classification. It is, 
therefore, necessary that on the eXCise side also we have 
the same eight-digit classification. What we have found 
is that eight-digit classification helps both Trade and 
Revenue Department to identify a particular product and 
the heading under which it falls. Immediately the number 
of disputes comes down very sharply. There is 
transparency and there is reduction in the number of 
disputes. All these will facilitate trade. Sir, I am grateful 
to hon. Members for the support they have offered to 
this Bill and I am sure that this kind of support will be 
extended in the future also. 

Sir, some comments were made about some other 
taxes. Although they do not directly concern this Bill, let 
me asaure hon. Members that VAT is a law to replace 
sales tax. VAT has nothing to do with either Excise Duty 
or Customs Duty. All States have agreed that VAT will 
be Introduced. Hon. Member, Shri Radhakrishnan would 
be happy to note that VAT movement is spearheaded by 
none less than the Finance Minister of West Bengal. 
Therefore, It is a matter 00 which 'there is broad 
consensus. I do not think we should say anything In this 
House which will break that consensus. All States have 
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agreed that VAT will be introduced. I have held several 
round of meetings with the Finance Ministers of Statea 
and we are confident that working together WI can 
introduce VAT on the 1st of April, 2005. Ple .. e have no 
fears that Introduction of VAT will bring about a revenue 
loss. The State of Haryana, one of our smaller States 
but obviously very progressive in taxation, introduced VAT 
two years ago. What is their experience? Their experienoe 
is that income through VAT has increased by twenty per 
cent over the previous year. If there Is a loss, I have 
sp.ld, the Central Government will compensate that 
according to a formula. So, I do not think, we should 
make any statement which will come in the way. There 
is a broad consensus amongst aU the States, including 

. the State of Kerala, that VAT should be introduced on 
the 1 st of April, 2005. I am glad that the hon. Member 
mentioned about it because It gave me an opportunity to 
appeal to all sides of the House to please co-operate on 
this issue. A major tax reform is being attempted. It had 
been attempted by the previous Govemment. They took 
the process a little forward and by that time the 
Govemment changed. I want to take it further and see 
the culmination 0' this process on the 1 st of April, 2005. 
This Bill will help in improving our trade. Our exports are 
growing by 25 per cent. Shri Rao mentioned that other 
countries are not taking our products. But that is not 
correct. 

Our exports are growing this year so far at 25 per 
cent in dollar terms. Therefore, this Bill will help trade 
and revenue and will also help In dispute resolution. I 
think it will also help in augmenting revenue. 

Sir, I have some amendments to make which I will 
move later. 

MR. DEPUTY·SPEAKER: The question is: 

"That the Bill further to amend the Central Excise 
Tariff Act, 1985, be taken into consideration." 

The mohan was sdoptBd. 

MR. DEPUTY·SPEAKER: The House will now take 
up clause·by·clause consideration of the Bill. 

Insertion of new Section. 

Clause 2 

MR. DEPUTY·SPEAKER: The question is: 

"That clause 2 stand part of the BUI." 

The motion was adoptBd. 

Clause 2 was added to ths Bill. 

8ubatltutlon of new 8chedul .. for tI.... Schedule 
end HCond Schedul. 

Cleu .. 3 

Amsndmsnts ~: 

Page 265,-

(i) line 3, hi' "16%" 8Ub8fIIuM "8%" 

(Ii) line 10, lor "Nil" suiJsfituM "8%" 

(iii) line 11, lor "Nlr subslltuls "8%" 

(iv) line 20, lor "18%" substltuts "8%" 

(v) lin. 21, lor "16%" substituts "8%" 

(vI) line 24, lor "Nlr subst1tut6 "8%" 

(vii) line 25, lor "Nlr 8Ub8tItuM "8%-

(viii) line 32, hi' "16%" substitultl "8%" 

(Ix) line 34, lor "Nil" substhuM "8%" 

(x) line 38, lor "Nlr 8Ub811tu1s "8%" 

(xl) line 39, lor "NU" suIJstltuts "8%" 

(xII) line 40, lor "Nil" subsfIIuM "8%" (1 ) 

Page 369,-

afttJr line 39, Instltt-

"10. In relation to the products of this Section, the 
proceas of drawing or redrawing a rod, wire or any 
other similar article, into wire shall amount to 
'manufacture'." (2) 

Page 514,-

(i) line 11, for "Nir subslituftl "8%" 

(ii) line 13, for "Nil" subsfIIuM "8%" 

(iii) line 14, lor "Nil" sub8tituItI -so"'" 
(iv) line 15, lor "Nir substituts "8%· (3) 

Page 536, line 9,-

lor "Nil" 

Substituttl "8%" (4) 

(Shri P. Chldambaram) 
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Unlawful ActivititlS (Pf'8vt1ntlon) AmtmdmtJnt 
OrriinanCtl III1d Unlawful Acb'viliH (PtrlV6ntion) MR. DEPUTY-SPEAKER: The question Is: 

That clause 3, as amended, stand part of the Bill. 

Ths motion was adoptsd. 

Clauss 3, as amsnded, was added to ths 8il/. 

Clause t, the Enacting Formula and ths long TlUs 
wera add6d to ths Bil/' 

SHRI P. CHIDAMBARAM: I beg to move: 

"That the bill, as amended, be passed," 

MR. DEPUTY-SPEAKER: The question is: 

"That the Bill, as amended, be passed," 

The motion was adop/tld. 

14.49 hr •. 

STATUTORY RESOLUTION RE: DISAPPROVAL OF 
PREVENTION OF TERRORISM (REPEAL) ORDINANCE 

AND 
PREVENTION OF TERRORISM (REPEAL) BILL, 2004 

AND 
STATUTORY RESOLUTION RE: DISAPPROVAL OF 

UNLAWFUL ACTIVITIES (PREVENTION) 
AMENDMENT ORDINANCE 

AND 
UNLAWFUL ACTIVmeS (PREVENTION) 

AMENOMENT BILL, 2004 

(English] 

MR. DEPUTY SPEAKER: The House will now take 
up item N.Js. 18 to 21 together. Just move it. 

/Translation] 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, I am not 
moving. I would conclude in 2 minutes. 

MR. DEPUTY SPEAKER: You have to speak later 
on also. That Is why I am saying so. 

SHRI RAMJI LAL SUMAN: t' would conclude in two 
minutes. Mr. Deputy Speaker, Sir, I would not oppose 

Amandmant Bill, 2004 

the Bill rather I would support it and on this occasion I 
would like to say that Samajwadl Party welcomes the 
ordinance brought by the Government to repeal POTA. 
Samajwadl Party has been openly opposing POT A. Even 
when people from this side were eager to bring In POT A, 
our opinion was ... (Inl8nupt/ons) 

SHRI SANTOSH GANGWAR (Bareilly): He can say 
this later on. 

SHAI RAMJI LAL SUMAN: Why afterwards? I am 
not going to follow what he says. 

MR. DEPUTY SPEAKER: Exceptions can be found 
everywhare. 

SHAI RAMJI LAL SUMAN: I am saying it in brief 
that SamaJwadi Party opposed POTA even when Shri 
Santosh Gangwar and his friends were eager to bring It 
in as we had an experience of T ADA. T ADA was grouiy 
misU8dd. Therefore this possibility could not be ruled out 
that when enforced POT A could be misused against 
minorities or pOiitical opponents. 

Mr. Deputy Speaker, Sir, our apprehension has 
proved right. The aim of POT A was to check terrorist 
activities going on in the country but It was used against 
tribal children and women in Jharkhand, in Gularat it was 
used against minorities and In Uttar Pradesh it was used 
against political opponents. I would like to say that I 
approve the Bill and it is an informal proposal. We are 
wfth the Govemment In this regard. I move this motion. 

(English] 

MR. DEPUTY SPEAKER: Now, the hon. Minister will 
move the motion for consideration of the Bill. 

/Translation] 

SHAI PAABHUNATH SINGH (Maharaiganj, Bihar): Mr. 
Deputy Speaker, Sir, hon. Member has not read the 
motion then how can the han. Minister respond. Please 
ask him to read out the resolution first. 

SHAI MOHAN SINGH (D8Oria): Mr. Deputy Speaker, 
Sir, since we tend to approve the biN, reading out the 
resolution Is a formality, hon. Member might read it out. 

/English] 

MR. DEPUTY SPEAKER: Shri Aamji Lal Suman, you 
have to move the Aesolution. 
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SHRI RAMJI LAL SUMAN: Mr. Deputy Speaker, 
Sir, I beg to move: 

"That this House disapproves of the Prevention of 
TelTorism (Repeal) Ordinance 2004 (No. 1 of 2004) 
promulgated by the President on 21 September, 
2004." 

{English} 

MR. DEPUTY SPEAKER: Now, the Minister has to 
• . move that the Bill be taken into consideration. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): Sir, I beg to move': 

"That the Bill to repeal the Prevention of Terrorism 
Act, 2002, be taken into cOlllideration." 

{Translation} 

SHRI RAJ IV RANJAN SINGH "LALAN- (Begusarai): 
Mr. Deputy Speaker, Sir, I beg to move: 

"That this House disapproves of the Unlawful Activities 
(Prevention) Amendment Ordinance, 2004 (No. 2 of 
20(4) promulgated by the President on 21 September, 
2004." 

/EngNshj 

MR. DEPUTV SPEAKER: Now, the Minister has to 
move that the Bill be taken into consideration. 

SHRI SHIVRAJ V. PATIL: Sir, I beg to move": 

"That the Bill further to amend the Unlawful Activities 
(Prevention) Act, 1967, be taken into colllideration." 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Deputy 
• Speaker, Sir, the Unlawful Activities (Prevention) 

Amendment Bill, 2004 has been brought in the House 
for consideration. Earlier, National Democratic Alliance 
Govemment brought Prevention of Terrorism Ordinance 
in 2002 and it got the approval of both the Houaes and 
the law was enacted. When the NDA Govemment decided 
to withhold the enforcement of this law the country wee 
completely in the grip of terrorism, so much 80 that even 
ParHament was attacked. 

'Moved with the recommendation of the PI'8Iident. 

[SHRI V AAKAJ..A RAOHAKRISHNAN in the elulil) 

However, when the NDA Government enforced It, 
the Congress Party which was then in Opposition and is 
now heading UPA Government opposed it vehemently. 
Today, when the Congress Party has come in power, 
they perhaps felt that the country still need this law but 
since they had opposed it then so to justify therneelves 
they are making efforts to repeal the POTA and have 
brought Unlawful Activities Prevention Bill 2004. 

Mr. Chairman, Sir, though this law was essential as 
UNO in its proposal had also requested various countries 
to formulate such laws to tackle terrorist activities in their 
respective countries, however, the then Government of 
the country opposed it. Today the proposed Bill has been 
introduced in justification to that. This Bill has been 
brought through Ordinance for the partial modification in 
Unlawful Activities (Prevention) Act 1967. 

Sir, the clause that the confe .. ion at statement befo ... 
the police officer will not be treated as the basis is being 
added through amendment in the Original Act of 1987. 
Some amendments have also been made in the cue of 
phone taping. Similarly, some amendments have allo 
been Introduced with regard to the power to keep under 
house arrest for one year and they have been given 
right to seeking bail. 

Sir, the present concUtion of the country Is not good. 
The entire nation is In the grip of terrorism whether It is 
the part of Jammu-Kashmir or the parts of North-Eastem 
States. Today, the tt"rrorism Is raising its head in the 
entire country, along the border of our neighbouring 
country. In this condition it is not pertinent to enact a 
new law after repealing the existing one. This act will 
encourage the terrorists and there will be rise in terrorist 
activities and it will be difficult to check terrorist activlti ... 

Sir, today there is a need to fight terrorism. It Is the 
question of national interest. There should be unanimity 
in the country on this issue. There should have been 
amendment in the existing law in the light of our previous 
experiences and the mistakes but It is not being repealed 
like that. Rather a new law is being formulated. It is not 
good. It means that the efforts of the previous govemment 
being made towards checking the terrorist activities wIH 
be failed. Now the terrorist organisations witl again raise 
their head and will gradually increase their actlvltiea. 
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Sir, today, there is a need of an effective law to 
tackle terrorism in the country. There is a need to have 
a flawless law that can overcome the terror, however, 
there are many loopholes In our existing legislation and 
as a result of this people take benefit of it and are 
acquitted. No action can be taken against them. There 
are loopholes in our administrative system. Corruption 
and partiality is prevalent in our existing system. Taking 
benefit of such loopholes the terrorists are acquitted. So, 
I would like to request that stringent laws are req.uired to 
tackle terrorists. The National Democratic Alliance 
Government had formulated a legislation like POT A which 
is going to be scrapped by the present Govemment. The 
proposed amendment that has been moved In the House 
by the hon'ble Minister of Home Affairs will lead to a 
situation where terrorist organisations will start raising their 
head. 

Sir, through you, I would like to submit that the 
present Government was in the opposition at that time 
so they had opposed this Act and it was their duty to 
oppose it. However, this law was brought in the interest 
of the nation. So the present Government should not 
make it their prestige issue. The government should 
withdraw the present Bill and allow POTA to continue. 
There Is a need to take some precautions while restortlng 
tn. old fonn of POT A. It should not be misused for 
political gain. As was mentioned during discussion by 
Shri Ramii Lal Suman that there are certain shortcomings 
in the old law which are required to be removed for 
tackling the problem of terrorism in the country. So, I 
would like to request that with certain partial amendments 
the government should once again move old POT A in 
the House without making It their prestige issue and 
considering the national interest as the supreme. 

[English} 

MR. CHAIRMAN: Motions moved: 

"That this House disapproves of the Prevention of 
Terrorism (Repeal) Ordinance, 2004 (No. 1 of 2004) 
promulgated by the President on 21st September, 
2004." 

"That the Bill to repeal the Prevention of Terrorism 
Act, 2002, be taken into consideration." 

"That this House disapproves of the Unlawful Activities 
(Prevention) Amendment Ordinance, 2004 (No, 2 of 
2004) promulgated by t~e PreSident on 21st 
September, 2004." 

"That the Bill further to amend the Unlawful Activities 
(Prevention) Act, 1967, be taken into consideration." 

15.00 hr •. 

[Transllltion/ 

SHRI LAKSHMAN SINGH (Rajgarh): Mr. Chairman, 
Sir, I oppose the Bill because it was the Congress which 
had enacted T ADA. It is not proper for the Congress 
Party to repeal POT A who itself had enacted T ADA. Not 
one but two leaders of the Congresa Party who became 
the Prime Minister were victim to terrorism. I respect Smt. 
Sonia Gandhi, however, she is known as the daughter-
in-law of Gandhi family. Today atleast she should ponder 
over it that it is not proper to make haste In such matter. 
I do Mt understand what is compulSion that the POT A 
is required to be repealed. With your pennisslon I would 
like to quote from Jagsran newspaper. It is reported in 
the newspaper that five members of Parliament advised 
her to repeal POTA. I respoct the hon'ble Minister of 
Home Affairs. I have always regarded him as my elder 
brotlier and will continue to do so, however, I was sorry 
to read that news. It is mentioned there that the bilateral 
relationship between India and Pakistan is not so cordial 
that they may advise India on its internal matters. 
However, on Wednesday something like that happened. 
A delegation of Members of Parliament of Pakistan 
expressed its objections regarding POT A. It was surprising 
that the Minister of Home Affairs, Shri Patll ji did not 
object to the such interference. I was sorry to read this 
news. There is no objection if the relation with Pakistan 
is improved. Atalji himself had gone to Pakistan by bus 
along with the Members of Parliament however, it is wrong 
if the Members of Parliament of Pakistan come here and 
give instructions to our Government and they follow it. 

Mr. Chainnan, Sir, POTA was enacted because the 
security council of United Nations passed revolution 1373 
and had advised all nations that they should enact laws 
to fight terrorism. Shrl Gulam Nab! Azad ji is sitting here. 
We should not forget that it is the same security council 
of the United Nations because of which today Kashmir Is 
the part of India. If the proposal regarding this had not 
been passed in United Nations, Kashmir would not have 
been the part of India hence I have objection to this that 
the proposal of the same· security council of United 
Nations have not been taken seriously. It is being 
propagated that the purpose behind enacting POT A was 
political but it is not true. Elections were not going to be 
held when POTA wa. brought. An elected NDA 
Government under the leadership of Atal]i was already in 
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place and in order to maintain law and order situation in 
the country the govemment wae destroying terrorist 
camps. It was quite natural that the terrorist organisation 
would also react. Our Parliament was attacked and so 
the POTA was enacted. However, today POTA Is being 
replaced that shows that that there is certainly 80me 
vested political Interest. Before election they had 
announced that if they come in power they would replace 
the Act. So instead of NDA Govemment they have vested 
political interest. It Is propagated that POT A was against 
Muslims only, but it was not true. Was Valko Muslim, 
who was arrested under POTA . ... (Interruptlons) 

(English! 

SHRI RAVICHANDRAN SIPPIPARAI (Slvakaal): It wu 
because of their relations with the Tamil Naclu State 
Government, Shri Vaiko was arrested . ... (lntelTUptions) 

SHRI LAKSHMAN SINGH: Shrl Vaiko was supporting 
the NDA Government. ... (lnltJrruplions) 

SHRI RAVICHANDRAN SIPPIPARAI: Why was he 
arrested? He was arrested because he was supporting 
NDA and they did not give him any support. 

SHRI LAKSHMAN SINGH: Let me complete my 
speech. Shri Atal Biharl Vajpayee did not Interfere. 

{Trans/alion! 

They had not supported Vaiko at that time as NDA 
Government had no political interest. We should not be 
misguided by the false information that is being spread. 
Today POT A legislation. . .. (IntelTUptions) 

{Eng/ishj 

SHRI RAVICHANDRAN SIPPIPARAI: Why did people 
of Tamil Nadu punish NDA? 

SHRI LAKSHMAN SINGH: I will talk about Tamil 
Nadu also. I have got enough details with me. Let me 
complete my speech. 

MR. CHAIRMAN: Nothing will go on record except 
Shri Lakshman Singh's speech. 

... (InltJrruptlons)' 

{Transla/ion/ 

SHRI LAKSHMAN SINGH: POT A has helped State 
govemments a lot Today state govemmen1& have arrested 

"Not recorded. 

AIT1tJf'ldmtln1 BIll, 2O(N 
many criminals under POT A. It is being falsely propagated 
that POT A is a 'draconian law'. When I wee child I used 
to listen the story of Dracula which wee a very big 
monater. POTA has been deacrlbed as draconian law, 
however, in reply to a queatlon Raghupatl jl has stated 
that during the last two years only 573 persons have 
been arreeted under the POT A. Out of the 100 crore 
population only 573 were detained and out of these 120 
were In Jammu & Kaahmlr. If we look at the figures 
given by Raghupatl ji In Rajya Sabha, we lee that 71 In 
Maharashtra, 64 In Jharkhand, 48 In Deihl, 36 In Anclhr. 
Pradesh, 29 in U.P., 27 in Tamil Nadu, 4 In Slkklm, 2 in 
Himachal Pradesh and in this way only 573 people have 
been booked under POTA. . .. (IntsmJpt/ons) Some people 
have been booked In Gujarat allo. How can we say that 
It is a draconian law. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NABI AZAD): You did not mention Gujarat. 

SHRI LAKSHMAN SINGH: People were booked In 
Gujarat also. 

SHRI GHULAM NABI AZAD: How many? 

SHRI LAKSHMAN SINGH: It Is written In thIs. It was 
172 In Gujarat. It is all right, what is there in this. These 
are just figures, your Minister has given these. The 
misconception doing round all over the country that a lot 
of injustice is taking place in the name of POT A which 
was not true. POT A was enacted to deal with the people 
who talked of dividing the country, who have flared up 
terrorism, and have given financial help to those who 
have brought Illegal arms in the country and have created 
terror and those who killed many people In bomb blasts 
in Mumbai. 

In the Bill presented today, you have given a sunset 
period of one year. What is that sunset period. We will 
know what is a sunset period only after your reply. 

Review Committees would review Into POTA cases. 
Who are the people on the review Committee, there is 
one person. On the review Committee who will raview 
the POT A cases and only on his recommendation a 
person wiD be punished or will be let off. No case wUI be 
registered against that person and all the cases against 
that particular person will be dropped. I am not naming 
him, but he is an ex-5ecretary of eMI Aviation Mlniatry, 
which means hat It is sn ex-Secretary of Civil Aviation 
Ministry who is there on the POT A Review Committee 
and only he will decide whether POT A should be impoud 
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in the country or not. 60 thousand people in our country 
have died because of terrorism. Two Prime Ministers have 
been killed and ex-General also. People are dying even 
today, our soldiers, our men are being killed. It has been 
mentioned just now that today some soldiers have been 
killed in Sopore. Many were Muslims amongst those who 
died in Kashmir. It would be good if some educated 
members from the families of those 60 thousand people 
who died, and soldiers who are dying are kept In the 
Review Committee. He knows the pains of terrorism. They 
should be .on the Review Committee. It makes sense if 
only somebody from the families of those who died In 
Mumbai blasts is kept on the Review Committee or 
otherwise It doesn't make any sense. 

Some of our friends from DMK were saying 
something just now. . .. (Interruptions) Now, either they 
belong to Shri Vaiko's party or to the DMK Party. 
... (IntelTllplions) 

{English! 

SHRI RAVICHANDRAN SIPPIPARAI: Why do you 
unnecessarily change the Party's name? 

fT ranslation! 

SHRI LAKSHMAN SINGH: It is all right, they must 
be from Vaiko's party. Shri Rajlv Gandhi was brutally 
assassinated. After assassination of Shri Rajlv Gandhi, 
Jain Commission was appointed. Even before the Jain 
Commission could give its report the elections were held 
and the Government was pulled down.· It hurts me today. 
... (Interruptions) 

{English} 

SHRI A. KRISHNASWAMY (Sriperumbudur): You are 
wrong. 

SHRI LAKSHMAN SINGH: The Government was 
pulled down because of this Jain Commission. 
... (Interruptions) All right, I have got some facts. I am 
going to quote form the Jain Commission's Report. Sir, 
can I have your permission please? ... (Interruptions) 

SHRI BIKRAM KESHARI DEO (Kalahandi): Sir, we 
went your protection. 

SHRI A. KRISHNASWAMY: That word may be 
expunged. . .. (Interroplions) This may be expunged. 

SHRI LAKSHMAN SINGH: I am JUBt trying to 
establish my point. ... (InlerruplionS) 

'Expunged as ordered by Itte Chair. 

MR. CHAIRMAN: Nothing will go on record except 
the speech of Shri Lakshman Singh. 

... (Interruptions) •• 

SHRI LAKSHMAN SINGH: But I am quoting from 
paragraph 19 of page 86 of the Jain Commission's Report. 
... (Interroptions) 

MR. CHAIRMAN: You can have your say afterwards. 
Let him complete. 

· .. (Interroptions) 

SHRI LAKSHMAN SINGH: "Allegations were raised 
by Shri K. Ramamurthy and Shrl Mani Shankar Aiyar 
that the DMK party had, on 21st May, 1991, fixed a 
meeting at Srlperumbudur to be addressed by Shri M. 
Karunanidhi and this meeting was cancelled under 
suspicious circumstances. . .. (Interruptions) 

MR. CHAIRMAN: You can have your say only when 
he finished. Please resume your se&l.. 

... (Interruptions) 

MR. CHAIRMAN: If there is any objectionable 
statement, it will be removed. 

SHRI LAKSHMAN SINGH: I am quoting from the 
Jain Commission's Report . ... (Interruptions) 

MR. CHAIRMAN: Please sit down . 

· .. (Interruptions) 

MR. CHAIRMAN: I wHi look Into it. 

. .. (Interrupb'ons) 

15.12 hra. 

(At this stage. Shri Ravichllndnln Slpplparai came 
lind stood on the floor near the Table.) 

MR. CHAIRMAN: You please go to your seat. 

· .. (Interruptions) 

MR. CHAIRMAN: If there is any 'objectionable 
statement. that wHI not be recorded. 

·Not recorded. 
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15.12 hr.. stated that at a meeting on 21.5.1991 near the Apollo 

(At this stage, Shri Ravlchllndran Sippipsrai 
want back /0 his StJ8t) 

MR. CHAIRMAN: I assure you that if there is any 
objectionable statement, that will not be recorded. Please 
go to your seal 

... (Interruptions) 

SHRI LAKSHMAN SINGH: It is a recorded statement. 
... (Intern.Jptions) 

MR. CHAIRMAN: Please go to your seats. 

... (Interruptions) 

SHRI LAKSHMAN SINGH: I am reading from 
paragraph 19 of page 86 of Jain Commission's Report. 
It was alleged in an article written by Shri Mani Shankar 
Aiyar. . .. (Inttmuptions) 

MR. CHAIRMAN: What for are you replying? If 
there is any objectionable statement, that can be removed. 

... (Interruptions) 

SHRI A. KRISHNASWAMY: It is irrelevent. 
... (Interruptions) 

[TranslatIon} 

SHRI LAKSHMAN SINGH: Hon'ble Chairman, Sir, I 
was saying that today the Congress party has taken the 
support of DAAK. What did the Congress party say about 
the same DMK in the Rajiv Gandhi murder case? 

(English} 

This is what I said. This statement is made by no 
less a person than Shri Mani Shankar Aiyer who is a 
Minister in the Government. This is a deposition given by 
Shri Mani Shankar Aiyar. He says, MI know the meeting 
ground at Sriperumbudur. That is near the bus stand. I 
have read reports in the Press, and It has been pel1lOfla/ly 
confirmed to me by the then TNCC PreSident, that thie 
ground had been booked by the DMK for a meeting on 
21.5.1991 which was inexplicably cancel/ed at the last 
moment ... • 

"The meeting was to be held in the evening. The 
then TNCC President, Shri K. Ramamurthy publicly 

Hospital, Chennai, the son of the DMK leader ... • 

... (lntemJplions) 

SHRI A. KRISHNASWAMY: Sir, In what way is it 
connected to POTA? This is irrelevant. ... (lnltJrruptlons) 
This is in no way connected. He is misleading the House 
by speaking irrelevant things . ... (lntemJplions) 

SHRI LAKSHMAN SINGH: Further he has said: 

"The son of the DMK leader, Thiru M.K. Stalin, made 
a speech in which he urged the DMK cadres to 
remain behind doors that evening as some incident 
was likely to take place.· ~ 

... (Interruptions) 

Sir, what was that incident? It was that Shri Rajiv 
Gandhi was assassinated and today these people are 
sitting here with the support of the DMK. . .. (In1tllTUptions) 
Now, they want to withdraw POTA . ... (lnltJnupdons) 

SHRI A. KR1SHNASWAMY: You belong to the party 
which supports the Jayalalithaa Government . 
... (Interruptions) She has arrested Shankaracharya, a 
Hindu leader. Why are you sitting here? ... (Intenuplions) 
You go to Tamil Nadu and talk to her . ... (Interruptions) 
She has arrested a Hindu leader. 

SHRI RAVICHANDRAN SIPPIPARAI: You were in 
Congress. At that time, you voted against POT A. 
... (Inltlrruptions) 

SHRI A. KRISHNASWAMY: This is all Irrelevant. 
... (Interruptions) 

SHRI LAKSHMAN SINGH: All right, will not talk 
about It. Please sit down .. .. (lnfBrrupllons) 

MR. CHAIRMAN: If it is found objectionable, it would 
be removed from the record. If there Is any objectionable 
matter, It would not find a place in the record. It would 
be expunged. Why do you worry? 

... (InltJrruplions) 

MR. CHAIRMAN: Hon. Member, pI~ do address 
the Chair. Please do not get disturbed. 

... (Interruptions) 
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SHRI LAKSHMAN SINGH: Sir, I am talking about Thirdly, he says: 
something else. . .. (Interruptions) 

MR. CHAIRMAN: Hon. Member, I have said that If 
there is something objectionable, I will remove it from 
the record. Now, that issue is over. You may please 
resume your speech. 

... (Interruptions) 

SHRI A. KRISHNASWAMY: Sir, whatever he has 
spoken is irrelevant. ... (Interruptions) 

SHRI LAKSHMAN SINGH: I am not talking about 
the DMK now. 

MR. CHAIRMAN: There can be no discussion on 
this any more. The matter is over. 

... (Interruptions) 

{Translation} 

SHRI LAKSHMAN SINGH: Hon'ble Chairman, Sir, 
with your permission, I would like to tell what Shri Prakash 
Singh ji, who held three important posts, he was DGP of 
Assam, DGP of Uttar Pradesh, DGP of Border Security 
Force, has written about POTA-

[English} 

·One reason for removing POT A is, India has a 
tradition of foreign invasions from time to time. From 
the time of AIe~ander to the Pak intruSion in Kargil, 
the tradition must be kept up. The foreign mercenaries 
who are causing mayhem in J&K should not feel 
any let or hindrance in their marauding campaign. 
So, POT A should be removed." 

Secondly, he says: 

·Political considerations have always been more 
important tha., national. So, POTA should be 
removed." 

I am not saying this. He is the Director-General of BSF. 

MD. SALIM (Calcutta-North East): He is a former 
Director-General, just as you are a former Congress 
Member. 

SHRI LAKSHMAN SINGH: All right, I star)d corrected. 
He is a former Director-General of the ElSF. He has 
served in Assam and In U.P. 

"What does It matter if the Aksai Chin is lost or 
even if the Valley slips out of our hands? So, remove 
POTA." 

Then, he says: 

"Terrorists killed one of our ex-Prime Ministers and a 
former Army Chief. No less than 60,000 lives have 
been lost. How does it matter to the Government? 
Remove POT A.· 

... (Interruptions) 

SHRI RAVICHANDRAN SIPPIPARAI: • • So, why 
do you talk about terrorism? ... (Interruptions) 

Then, he says: 

"The human rights of terrorist must be safeguarded . 
The armed forces personnel serve to die only.· 

That is why, POTA should be removed. 

Then he says: 

"Sin Laden sharanam gachchamll Masood Azhar 
sharanam gachchamil Salah uddin sharanam 
gachchami'" 

MR. CHAIRMAN: Shri Lakshman Singh, please 
conclude. 

... (Interrupb'ons) 

SHRI LAKSHMAN SINGH: Lastly, TADA was used 
in Gujarat by Shri Chimanbhai Patel. Against whom? He 
arrested 19,000 people who were connected with Amul 
Dairy movement. 

{Translation} 

The movement started by Sardar Patel has created 
an invaluable institution. Sardar Patel has been forgotten 
completely by the Congress Party. That Great man started 
the co-operative movement and when Shri Chaman Bhai 
Patel was Chief Minister of Congress, he detained him 
along with his 19,000 members untier TADA . 
... (lnltJrruptions) In the end, I would like to request Shri 
Shivraj Patll Ii to withdraw it. Implementation of this will 
lead to escalation in terrorism in the country. Shri Shivraj 
Patit II, please keep this in mind that the one year sunset 
period given by you may not become the ~unrise period 
of terrorism in the country. 

"Expunged as ordered by the Chair. 
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SHRI MADHUSUDAN MISTRY (Sabarkantha): Hon'ble /Tflln$l8/ionj 

Chairman, Sir, first of all I would like to congratulate the 
Government for bringing this Bill, because it is a day of 
immense happiness for me and for all the civil liberties 
group who believe in basic human rights. Today I am 
surprised to listen to my friend. . .. (Interruptions) 

SHRI LAKSHMAN SINGH: You are surprised but I 
am proud of it . ... (Interrupbons) 

SHRI MADHUSUDAN MISTRY: I am surprised 
because these very own friends of ours, when we use to 
sit there, were supporting us against POTA . 
. . . (Interruptions) 

SHRI LAKSHMAN SINGH: Hon'ble Chairman, Sir, I 
never spoke against POT A. The records can be seen. 
Patil ji Is. . .. (Interruptions) 

SHRI MADHUSUDAN MISTRY: I see a very different 
face of yours. Your seat has not changed. You stiU remain 
where you were, please tell us which is your true face. 
You supported us earlier in this House when we were 
opposing 'POTA'. You may refuse it. It will not affect 
anything. . .. (Interruptions) 

(English} 

MR. CHAIRMAN: Shrl Madhusudan Mistry, please 
address the Chair. 

SHRI MADHUSUDAN MISTRY: Yes, Sir. I am coming 
to him. I am just trying to highlight the two faces of the 
hon. Member. When they were on the other side what 
they were saying and what they are saying now . 
... (Interruptions) 

MR. CHAIRMAN: Shri Ramdas Athawale, please 
resume your seat. 

... (Interruptions) 

MR. CHAIRMAN: Shri Madhusudan Mistry, please 
address the Chair. 

. .. (Interruptions) 

SHRI MADHUSUDAN MISTRY: I think, these people 
are guilty . ... (Interruptlons) The Members who has spoken 
on POT A for more than two house here-I am referring 
to Shri Vaiko has been arrested under the same Act. 

He was arrested under the Act brought by them and 
the same situation is prevailing even today. These people 
could not do it even under their government. 
... (lnlstn.q:1fions) I am very happy that this Govemment 
has brought this. What happened in Gujarst? 

SHRI LAKSHMAN SINGH: What happened? 

SHRI MADHUSUDAN MISTRY: You would find it 
harsh. Not even one member from their Government. 
... (Interruptions) 

(English} 

Who had led the mobs in killing the minority people has 
he ever been arrested in POT A? Not only that the DSP 
has deposed before the Commission saying. 

/Tr8ns/lllionj 

that a Minister called up then DSP of Bhawnagar and 
said that though five members of majority community had 
been killed but why not even a single one from minority 
community had been kUled. Please give clarification. Not 
only that. I would tell you . ... (Interruptlons) 

SHRI P.S. GADHAVI (Kutch): He Is telling a lie. 
... (Interruptions) 

(English} 

SHRI MADHUSUDAN MISTRY; It is so difficult to 
listen. 

/T1'III16I8tion} 

Who was the victim, the people belonging to minority 
community were the first victims . ... (Intsrruptions) 

(English! 

Sir, I am not yielding. They have to listen. They should 
have the patience to listen. 

MR. CHAIRMAN: You address the Chair. 

SHRI MADHUSUDAN MISTRY; Sir, I am addreasing 
you. I am not telling them. The unfortunate part is that 
they do not have the patience to listen. That is 
unfortunate. 
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[Translation} 

Such young innocent people have been arrested under 
POT A who have never participated in such activities, who 
were never a part of the violence and who have never 
killed anyone. People belonging to one party and its allied 
parties who led the mob, participated in arson and killed 
people have not been arrested under POT A . 
.. . (Interruptions) I know you would not like to listen all 
this but you can see all the examples. You would know 
that POT A has been grossly misused in Gujarat. It is 
quite prevalent to make a case of links with lSI against 
anyone to arrest him. Many people were arrested in this 
way in the constituency of the then Deputy Prime Minister 
and present opposition leader Shri L.K. Advani and the 
constituencies of other members of the same party but 
persons from the same party who perpetrated violence 
were not arrested. People are not being spared even 
today. They are living in fear even today. These people 
can not seek help when released because if they consult 
a lawyer of Human Rights Commission then they would 
be harassed more. This is the situation in that state and 
minorities are being ill·treated over there whose future is 
not secure. . .. (Interruptions) I am not yielding. All the 
facts are coming, one by one, before the Commission. 
Nobouy can say from that side no one would be looked 
under POT A. The situation in Gujarat is that anyone might 
be arrested under POT A. That person is not released on 
bail, family members can neither meet him nor give him 
food. No one is allowed to talk to him for 4·5 dayS. The 
family members of the person who is arrested run from 
pilar to post in distress. This is the situation in the State 
under their regime. 

[English! 

Let me just tell them. I am just telling you. No person 
who is in the minOrity group feels safe even now, In their 
regime. 

[Translation! 

The officers who have deposed before the commission 
have said so. 

{English} 

They took over possession of the control room during 
those days. I want to know why can they not be arrested 
under POT A by this govemment. 

{Translation! 

His ministers took over the control room and said that 
they would decide where to send the police and where 
not. This kind of things happened over there under this 
law. This law has been grossly misused in Gujarat. 

, want to congratulate the Union Govemment that it 
has brought a second bill to repeal this law. Persons 
from Human Rights would visit Gujarat and they would 
support this new law. There would be a big meeting 
over there regarding this issue. 

[English} 

MR. CHAIRMAN: Shri Madhusudan Mistry, you may 
continue your speech later. It Is now time of Private 
Members' Business. 

SHRt MADHUSUDAN MISTRY: Yes, Sir. 

(English} 

MR. CHAIRMAN: We will now take up Private 
Members' Business-introduction of Bills. 

15.30 hr •. 

[English} 

(I) Regional Rural Banks (Amendment) BIII*, 2004 
(Amllndmtlnl 01 s.tJtlon 2, MC.) 

SHRt BASU DEB ACHARtA (Bankura): Sir, I beg to 
move for leave to introduce a Bill further to amend the 
Regional Rural Banks Act, 1976. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Regional Rural Banks Act, 1976.' 

The motion was adopted. 

SHRI BASUDEB ACHARIA: Sir, I introduce" the Bill. 

Foreat (Conservation) Amendment BIII*, 2004 
(,nMNt/on 01 IWW uctlon 2A) 

[Englishj 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I bog to 
move for leave to introduce a Bill further to amend the 
Forest (Conservation) Act, 1980. 

"Published In the Gazette of India, Extraordinary, Part II, 
Section 2. dated 3.12.2004. 
""Introduced with the recommendation of the President. 
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MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a B~I further to 
amend the Forest (Conservation) Act, 1980". 

The motion was adopted. 

SHRI C.K. CHANDRAPPAN: Sir, I introduce the Bill. 

15.301/ 2 hrs. 

(III) National Commission for Senior 
Citizens BIII-, 2004 

(Trans/ation} 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Sir, I 
beg to more for leave to introduce a Bill to provide for 
the constitution of a National Commission for Senior 
Citizens and for matters connected therewith or incidental 
thereto. 

(English} 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduced a Bill to provide 
for the constitution of a National Commission for 
Senior Citizens and for matters connected therewith 
or incidential thereto." 

The motion was adopted. 

(Trans/ation} 

SHRI ANANT GANGARAM GEETE: Sir. I introduce" 
the Bill. 

15.303/ 4 hr •. 

(Iv) Constitution (Amendment) BIII-, 2004 
(AmMdmlln' DI Artlt:/tl 298, tlte.) 

(Translation} 

SHRI ANANT GANGARAM GEETE (Ratnagiri): Sir, I 
beg to more for leave to introduce a BMI further to amend 
the Constitution of India. 

(English! 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of Indla-. 

The motion was adopted. 

'Published in the Gazette of India. Extraordinary, Part II, 
Sectlon 2. dated 3.12.2004. 
"Introduced with the recommendation of the President. 

{Tf'MSI8tionJ 

SHRI ANANT GANGAAAM GEETE: Sir, I introduce-' 
the Bill. 

15.31 hra. 

(v) Conatltutlon (Amendment) 8111-, 2004 
(AltlMdmtlnt DI Artlcltl 1fJ3, •• ) 

{Trsns/8tion! 

SHRI ANANT GANGARAM GEETE (Ratnaglri): Sir, 
I beg to move for leave to introduce a Bill further to 
amend the Constitution of India. 

{English! 

MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce 8 Bill further to 
amend the Constitution of India". 

The motion was adopMd. 

{Trsns/ation} 

SHRI ANANT GANGA RAM GEETE: Sir, I Introduce" 
the Bill. 

15.31 1/ 2 hr •. 

(vi) Cotton Grower. (Welfare) Bill·, 2004 

/English} 

SHRi RAYAPATI SAMBASIVA RAO (Guntur); Sir, I 
beg to move for leave to introduce a Bill to pro.jide for 
the protection and welfare of cotton growers. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the protection and welfare of cotton growera." 

The mot/ion was adopted. 

SHRI RAYAPTI SAMBASIVA RAO: Sir, I introduce'· 
the Bill. 

15.32 hr •. 

(vII) Unemployment AUowenoe 8HI·, 2004 

{English! 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): Sir, 
beg to move for leave to Introduce a Bill tto provide for 

'Publlahed in the Gazette of India, ElCtrlOldinary, Part II, 
Section 2, dated 3.12.2004. 
•• Introduc;ed with the recommendation of the PI1UIIdent. 
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unemployment allowance to all educated unemployed 
persons and for matters connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for unemployment allowance to all educated 
unemployed persons and for matters connected 
therewith." 

The motion was adopted. 

SHRI RAYAPATI SAMBAS IVA RAO: Sir, I introduce·· 
the Bill. 

15.32' /2 hr •• 

(vIII) Chilli Grower. (WeHare) BIII*, 2004 

{English} 

SHRI RAYAPTI SAMBASIVA RAO (Guntur): Sir, I 
beg to move for leave to introduce a Bill to provide for 
the protection and welfare of chilli growers. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the protection and welfare of chilli growers." 

Th8 motion was 8dcpted. 

SHRI RAYAPATI SAMBASIVA RAO: Sir, I introduce·· 
the Bill. 

MR. CHAIRMAN: Shri Chandrakant Khalre-not 
present. 

Shri Yogi Aditya Nath-not present. 

15.33 hr •. 

(Ix) Indian Penal Code (Amendment) BIW, 2004 
(Am."dnHInt til s.t;tIon 56, att:.) 

[Eng/ish} 

SHRI MOHAN SINGH (Oeoria): Sir, I beg to move 
for \eave to Introduce a Bill further to amend the Indian 
Penal Code. 1860. 

'Publlshed In the Gazett. of India. Extraordinary, Part II, 
Section 2. dated 3.12.2004. 
"Introduced with the recommendation of the PreSident. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Indian Penal Code, 1860.· 

The motion was adopted. 

SHRI MOHAN SINGH: Sir, I introduce·· the Bill. 

15.34 hrt. 

(x) Rural Labour Welfare Fund BIII*, 2004 

{Translation} 

SHRI SURESH CHANDEL (Hamirpur, H.P.) Sir, I beg 
to move for leave to Introduce a Bill to provide for 
establishment of a rural labour welfare fund for the welfare 
of the rural labour employed in the agriculture and other 
rural occupations and for matters connected therewith. 

{English} 

MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce a Bill to provide 
for the establiShment of a rural labour welfare fund 
for the welfare of the rural labour employed in the 
agriculture and other rural occupations and for matters 
connected therewith." 

The motion was adopted. 

{Trsnslation} 

SHRI SURESH CHAN DEL: Sir, I introduce·· the Bill. 

15.35 hr •. 

(xl) Drought Prone Are.. Development 
AuthOrity BIII*, 2004 

{Translation} 

SHRI SURESH CHANDEL (Hamirpur, H.P.): Mr. 
Chairman, Sir, I beg to move for \eave to introduce a Bill 
to provide for the formulation of special development plans 
and establishment of an autonomous authority to 
implement such plans in respect Qf the drought prone 
areas of the country and for matters connected therewith. 

·Publlshed In the Gazette 01 India, Extraordinary, Part II, 
Section 2, dated 3.12.2004. 
""Introduced with the recommendation 01 the President. 
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{English} 

MR. CHAtRMAN: The question 18: 

"That leave be granted to introduce a Bill to provide 
for the formulation 0' special devetopment pfans and 
establishment of an autonomous authority to 
implement such plana in respect of the drought prone 
areas of the country and for matters connected 
therewith." 

ThtJ motion was lltiopftld. 

{Transllllion} 

SHRI SURESH CHANDEL: Mr. Chairman, Sir, I 
Introduce·· the Bill. 

MR. CHAIRMAN: Shri W. Wangyuh Konyak-not 
present. 

15.35'/2 hr •• 

(xli) Agricultural Workera (Employment, Condition. 
of Service and Welfare) Bill", 2004 

[English! 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): Sir, I 
beg to move for leave to introduce a Bin to protect the 
interest of agricultural workers and to provide for their 
welfare. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to protect 
the interests of agricultural workers and to provide 
for their welfare." 

The motion was adop/t!Jd 

SHRI RAYAPATI SAMBASIVA RAO: Sir, llntroduce·· 
the Bill. 

o. 15.36 hr •. 

(xiii) Uniform Marriage and Divorce Bill", 2004 

(Translation! 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Mr. Chairman, Sir, I beg to move for leave to Introduce 

'Published in the Gazette of indie, Extraordinary, Part II, 
Sectlon 2, dated 3.12.2004. 
··Introduced with the recommendation of the President. 

a Bill to provide for uniform marriage and divorce law for 
all citizens of the country. 

{EngliSh} 

MR. CHAIRMAN: The question's: 

"That leave be granted to introduce a Bill to provido 
for uniform maniage and divorce law for all citizens 
of the country." 

Thfl mol/on was adopted. 

{Translation! 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, I 
introduce"" the Bill, 

15.36'/2 hra, 

(xlv) Government of Union Territory of And.man 
and Nlcobar 'slanda Bill", 2004 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
move tor leave to introduce a Bill to provide for the 
creation of a Legislative Assembly for the Union territory 
of Andaman and Nlcobar Islands and for matters 
connected therewith or incidental thereto. 

Bill. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill toprovido 
for the creation of a Legislative Assembly for the 
Union territory of Andaman and Nicobar Islands and 
for matters connected therewith or incidental thereto." 

Thfl motion was adopted. 

SHRI BASU DEB ACHARIA: Sir, I introduce·· the 

15.37 hrs. 

(xv) Government of Union Territory at 
Lakahadweep BUI·, 2004 

{English! 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
move for leave to introduce a Bill to provide for the 

·Publlahed in the Gazette ·01 India, Extr8Ofdinary, Part II, 
Section 2, dated 3.12.2004. 
··'ntroduced wilh the recomm4!"dationof the President. 
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creation of a Legislative Assembly for the Union Territory 
of Lakshadweep and for matters connected therewith or 
incidental thereto. 

Bill. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the creation of a Legislative Assembly for the 
Union territory of Lakshadweep and for matters 
connected therewith or incidental thereto." 

Tha motion was adopted. 

SHRI BASU DEB ACHARIA: Sir, I introduce·· the 

(xvi) Electricity (Amendment) Bill·, 2004 
(Amtmdmtlnl 01 6t1C11on ~ .'e.) 

(English) 

SHRI BASU DEB ACHARIA (Bankura): Sir, I beg to 
move for leave to introduce a Bill to amend the Electricity 
Act, 2003. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to amend 
the Electricity Act, 2003". 

The motion was adopted. 

SHRI BASU DEB ACHARIA: Sir, I introduce·· the Bin. 

15.38 hrs. 

(xvII) Prevention of Sodal Olaabllltle. BIn-, 2004 

(English) 

SHRI KASHIRAM RANA (Surat): Sir, I beg to move 
for leave to introduce a Bill to prevent the imposition of 

·Publlshed In the Gazette of Indta. Extraordinary. Part II. 
Section 2. dated 3.12.2004. 
··'ntroduced wtth the recommendation of the President. 

social disabilities by a member or members of a 
community on a member or members of his or their own 
community; to provide for penalties for such an act or 
acts and for matters connected therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to prevent 
the imposition of social disabilities by a member or 
members of a community on a member or members 
of his or their own community; to provide for penalties 
for such an act or acts and for matters connected 
therewith." 

The motion was adopted. 

SHRI KASHIRAM RANA: Sir, I introduce the Bill. 

15.39 hr •• 

(xvIII) High Court of GuJarat (EstabUshment of a 
Permanent Bench at Surat) BIII*, 2004 

[English} 

SHRI KASHIRAM RANA (Surat): Sir, I beg to move 
for leave to introduce a Bill to provide for establishment 
of a permanent Bench of the High Court of Gujarat at 
Surat. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the establishment of a permanent Bench of the 
High Court of Gujarst at Surat." 

The motion was adopted. 

SHRI KASHIRAM RANA: Sir, I introduce the Bill. 

·Publlshed in the Gazette of India, Extraordinary, Part II, 
Section 2. dated 3.12.2004. 
··Introduced wtth the recommendation of the President. 
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15.39'/2 hrs. 

(xix) Punjab Municipal Corporation Law (extension 
to Chandigarh) Amendment Bill·, 2004 

(Amendment of the Schedule) 

IEnglish! 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, I 
beg to move for leave to introduce a Bill further to amend 
the Punjab Municipal Corporation Law (Extension to 
Chandigarh) Act, 1994. 

Bill. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Punjab Municipal Corporation Law 
(Extension to Chandigarh) Act, 1994". 

The motion was adopted. 

SHRI PAWAN KUMAR BANSAL: Sir, I introduce the 

15.40 hr •. 

(xx) Constitution Amendment Bill·, 2004 
(AINndment of Eighth Sch«llM) 

(Translallon! 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I beg to move for leave to introduce a Bill further to 
amend the Constitution of India. 

IEngllsh! 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India.· 

The motion was adoptBd. 

{Trans/atlon} 

PROF. RASA SINGH RAWAT: Mr. Chairman, Sir, I 
introduce the Bill. 

'Publlshed in the Gazette of India, Extraordillary, Part II, 
Suction 2. dated 3.12.2004. 

15.401/2 hrs. 

(xxi) Most Backward Classes (Proportional 
Representation In Services and Educational 
Institutions) BIW, 2004 

{Eng/ish] 

SHRI KASHlRAM RANA (Surat): Sir, I beg to move 
for leave to introduce a Bill to provide for reservation for 
most forward classes in services and educational 
institutions under the State. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for reservation for most backward classes in services 
and educational institutions under the State". 

The motion was adoplBd. 

SHRI KASHIRAM RANA: Sir, I introduce·· the Bill. 

15.41 n. 
(xxII) Technology Bank of India BIII*, 2004 

{English] 

SHRI KASHIRAM RANA (Surat): Sir, I beg to move 
for leave to introduce a Bill to provide for the 
establishment of a Technology Bank to assist 
professionals engaged in research work in various 
disciplines. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for the establishment of a Technology Bank to assist 
professionals engaged in research work in various 
disciplines." 

ThB motion was adopted. 

SHRI KASHIRAM RANA: Sir, I introduce the Bill.·· 

·Published in the Gazette of India, Extraordinary, Part II, 
Sectton 2. dated 3.12.2004. 
··Introduoed with the recommendation of the President. 
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(xxIII) Women (Re •• rvatlon In Service) BIII*, 2004 

/English} 

SHRIMATI KRISHNA TIRATH (Karol Bagh): Sir. I beg 
to move for leave to introduce a Bill to provide for 
reservation in posts and appointments for women In 
services under the Central Govemment and for matters 
connected therewith. 

Bill. 

MR. CHAIRMAN: The question Is: 

"That leave be granted to Introduce a Bill to provide 
for reservation in posts and appointments for women 
in services under the Central Govemment and for 
matters connected therewith." 

The motion was adopted. 

SHRIMATI KRISHNA TIRATH: Sir, I introduce the 

MR. CHAIRMAN: Shri Suravaram Sudhakar Reddy-
Not present. 

Shri K. Manvendra Singh-Not present. 

15.42 hr •• 

(xxiv) .ncome Tax (Amendment) BIII*, 2004 
(In-nlon of MW NCfIon 44) 

/English} 

SHRI S.P.Y. REDDY (Nandyal): Sir. I beg to move 
for leave to introduce a Bill further to amend the Income 
Tax Act, 1961. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Income Tax Act. 1961." 

The moh'on was adopted. 

SHRI S.P.Y. REDDY: Sir. I introduce the Bill .. • 

'Published In the Gazette of India, Extraordinary. Part II. 
Section 2, dated 3.12.2004. 
"Introduced wlth the racotnmendatlon of the President. 

15.42112 hra. 

(xxv) Fl8hennen (tn.urenoe) Bill·, 2004 

/Eng/ish} 

SHRI ABDULLAKUTTY (Cannanore): Sir, I beg to 
move for leave to introduce a Bill to provide for 
comprehensive and compulsory Insurance of fishermen 
and boats against any mishap and for matters connected 
therewith. 

MR. CHAIRMAN: The question 18: 

"That leave be granted to introduce a Bill to provide 
for comprehensive and compulsory insurance of 
fishermen and boats against any mishap and for 
matters connected therewith." 

The motion was adopMd. 

SHRI ABDULLAKUTTY: Sir. I introduce"" the Bill. 

15.43 hr •• 

(xxvi) aar on Witchcraft BIII*, 2004 

[Translation} 

SHRIMATI KARUNA SHUKLA (Janjglr): Mr. Chairman, 
Sir, I beg to move for leave to pro~lde for ban on 
witchcraft In any form in the country. 

/Eng/ish} 

MR. CHAIRMAN: The question Is: 

"That leave be granted to introduce a Bill to provide 
for ban on witchcraft in any fonn in the country.· 

[Translation} 

SHRIMATI KARUNA SHUKLA: Mr. Chairman. Sir. I 
introduce the Bill. 

'Published In the Gazette of India. Extraordinary. Part II. 
Section 2. dated 3.12.2004. 
'·Introduced with the recommendation of the President. 



497 Private Membe/'$' BiHs AGRAHAYANA 12, 1928 (Sak.9) 498 

15.44 hrs. 

(xxvII) Salary, Allowances and Pension of Members 
of Parliament (Amendment) BIII*, 2004 
(Amendment of StICtion 3) 

(English! 

SHRI PAWAN KUMAR BANSAL (Chandlgarh): Sir, I 
beg to move for leave to introduce a Bill further to amend 
the Salary, Allowances and Pension of Membereof 
Parliament Act, 1954. 

MR. CHAIRMAN: The question is: 

"That leave be granted to Introduce a Bill further to 
amend the Salary, Allowances and Pension of 
Members of Parliament Act, 1954. 

The motion was adopted. 

SHRI PAWAN KUMAR BANSAL: Sir, I Introduce the 
Bill. 

15.45 hrs. 

(xxvIII) Representation of the People 
(Amendment) BIII*, 2004 
(Amendment of IHICtl"". 12 end 154) 

(English! 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, I 
beg to move for leave to introduce a Bill further to amend 
the Representation of the People Act, 1951. 

Bill. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the representation of the People Act, 1951.· 

The motion was adopted. 

SHRI PAWAN KUMAR BANSAL: Sir. I introduce the 

MR. CHAIRMAN: Item No. 58-Shri K.C. Singh 
Baba-not present. 

Item No. 59-Shri Sunil Khan-not present. 

'Published In the Gazette 01 India, Extraordinary, Part II, 
Section 2, dated 3.12.2004. 

Item Nos. 60 to 63-Shri Iqbal Ahmed Saradgi-not 
present. 

Item No. 64-Shri W. Wangyuh Konyak-not present. 

15.451J2 hr.. 

(xxix) Provlalon of FI'H Medical and Engln .. rlng 
Education to Merttorlous Student8 BIII*, 2004 

(English} 

SHRI RAMO AS ATHAWALE (Pandharpur): Sir, I beg 
to move for leave to introduce a Bill to provide for free 
medical and engineering education to meritorious students 
who are economically weak and for matters connected 
therewith. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for free medical and engineering education to 
meritorious students who are economically weak and 
for matters connected therewith,· 

The motion W8S sdoptsd. 

SHRI RAMOAS ATHAWALE: I Introduce·· the Bill. 

15.46 hrs. 

(xxx) Soheduled Ca.t.. and Soheduled Tribe. 
(R ••• rvatlon of Vacancl.. In POlt. and 
Servle .. ) Bill, 2004-

[English} 

SHRI RAMOAS ATHAWALE (Pandharpur): Sir, I beg 
to move for leave to introduce 8 Bill to provide for 
reservation of vacancies for the members of scheduled 
castes and scheduled tribes in posts and services under 
the control of the Govemment of India or of a State 
Government and in all statutory authorities and 
autonomous bodies receiving ~fn:Im the Govemment 
of India or of a State Government and for providing 
punishment for violation of reservation policy and for 
matters connected therewith or incidental thereto. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill to provide 
for reservation of vacancies for the members of 

'Publlshed In the Gazette of India, Extraordinary, Part II, 
Sec1Ion 2, dated 3.12.2004. 
··lntroduced wI1tI the recommendation of the President. 



499 Private Members' BiNs DECEMBER 3, 2004 Privet" Members' Bills 500 

scheduled castes and scheduled tribes in posts and 
services under the control of the Government of India 
or of a State Government and in all statutory 
authorities and autonomous bodies receiving money 
from the Government of India or of a State 
Government and for providing punishment for violation 
of reservation policy and for matters connected 
therewith or incidental thereto." 

The motion was adopted 

SHRI RAMDAS ATHAWALE: I introduce" the Bill. 

15.47 hrs. 

(xxxi) Forest (Conservation) Amendment B8'·, 2004 
(lnstlrtlon of MW Hdlon 3C) 

(Englishj 

SHRI S.P.V. REDDY (Nandyal): Sir, I beg to move 
for leave to introduce a Bill further to amend the Forest 
(Conservation) Act, 1980. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Forest (Conservation) Act, 1980." 

The motion was 1KIoptsd. 

SHRI S.P.V. REDDY: I Introduce the Bill. 

(xxxII) Reprnentatlon of the People (Amendment) 
Bill·, 2004· 

(Substitution of nllw • .cHon lor 6ICUon 4 1111:.) 

(Translationj 

SHRI SURESH CHANDEL (Hamirpur, H.P.): Mr. 
Chairman, Sir, I beg to move for leave to introduce a Bill 
further to amend the Representation of the People Act, 
1951. 

'Published in the Gazette of India, Extraordinary, Part I~, 

Section 2, dated 3.12.2004. 

(English! 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Representation of the People Act, 1951." 

(Translation} 

SHRI SURESH CHANDEL: Mr. Chairman, Sir, I 
introduce the Bill. 

15.48 hr •• 

PREVENTION OF TERRORISM 
(REPEAl) BILL, 2004 

(English} 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, allow me 
to say why I wish to withdraw this Bill. 

MR. CHAIRMAN: You cannot speak at this stage. 
You can only seek the leave of the House to withdraw 
the Bill. 

5HRI C.K. CHANDRAPPAN: Sir, POTA was enacted 
during the regime of the previous Government. In view 
of the promise made in the Common Minimum 
Programme of the present Govemment and In view of 
the Repeal Bin being brought to the House, I wish to 
withdraw this Bill. 

MR. CHAIRMAN: You can speak on this when that 
Bill comes up for discussion. 

SHRI C.K. CHANDRAPPAN: Sir, I beg to move for 
leave to withdraw the Bill to repeal the Prevention of 
Terrorism Act, 2002. 

MR. CHAIRMAN: The question is: 

"That leave be granted to withdraw the Bill to repeal 
the Prevention of Terrorism Act, 2002.-

The motion was adopted. 

SHRI C.K. CHANDRAPPAN: I withdraw the Bill: 
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15.50 hrs. 

CONSTITUTION (AMENDMENT) BILL, 2004 
(Insertion of new article 218, etc.) 

[English} 

MA. CHAIRMAN: Now, we shall take up next item 
No. 70-Bills for consideration and passing. 

Shri Basu Deb Acharia. 

SHRI BASUDEB ACHARIA (Bakurs): Sir, I beg to 
move: 

"That the Bill further to amend the Constitution of 
India, be taken into conslderatlon.-

Sir, social security encompasses a very wider area-
employment, nutrition, health care, Insurance, minimum 
wages, old age pension and social security for the 
disabled persons. Today, is the International Day for 
Disabled. We are today discussing the social security of 
the millions and millions of people of the world. 

15.52 hrs. 

[SHRI PAWAN KUMAR BANSAl in the Ch8/~ 

Sir, even after 58 years of Independence, today we 
are facing starvation deaths, malnutrition and 
unemployment. For more than a decade since economic 
reforms has started and the Govemment of India adopted 
the pvlicy of globalisatlon and liberallsation In 1991, we 
have seen as to how the social security is being assaulted 
and being attacked in our country. One argument is that 
providing social security to the millions and millions of 
people of our country would be a burden on the economy 
of our country. Right to social security should be treated 
as a Fundamental Right. 

Secretary-General of ILO In his Repon to the 
Intemational Labour Conference in Geneva, which was 
held in 1999, observed: 

"These developments call for more and better social 
protection not less in a world of rising social 
exclusion. the argument for social protection remain 
as valid as ever. Certainly, the need to cushion the 
impact of the economic crisis is just as great the 
Asian financial crisis. The only Illustration of the 
economic downsizing leading to the social 
devastation: 

This speaks particularly hard at urbanising societies 
that have lost traditional forms of social protection. The 
process of rural·urban migration and urbanisation having 
eroded informal networks of support base on that. 

Sir, the report further emphasised that everybody, 
regardless of where they Jive, needs a minimum level of 
social protection. Wherever they live, they need a 
minimum level of social protection and income security 
defying according to their society's capacity and level of 
development. 

This will not happen automatically. Experience has 
shown that it is insufficient to realise solely on economic 
and democratic development. Each country must develop 
through social dialogue, a national social protection system 
that addresses the needs of Its people particularly those 
of women and of the excluded groups working in the 
informal economy. In the Report, Pope John Paul-II 
emphasised and I quote: "There is need to establish who 
is responaible for guaranteeing the global comm~. good 
and the exercise of economic and social righ.. Free 
market by itself cannot do it because, in fact, there are 
many human needs that have no place in the market." 

What we have been seeing during these years is 
that there has been gradual reduction in the social 
security, which was prevalent in the past. In our country, 
the total number of labour force is 40 crores. Out of 
40 crores, 85 per cent are In the Informal sector, In 
unorganlsed sector. That means, 37.5 crores of labour 
force Is In the unorganlsed sector. Out of 37.5 croms, 
22 crores are the agricultural labourers. There is no 
legislation for these agricultural labourers whose number 
is 22 crores. They do not get even the minimum wages. 
There is no guarantee for their work. There is no job 
security and there is no other social security for them. 
They are to work at bare minimum wages. 

In the National Cornmon Minimum Programme, It has 
been stated that the UPA Government or the UPA 
Admlnlatratlon will ensure full,st implementation of 
minimum wages Iaw8 of farm labOur and a comprehensive 
protective legislation will be enacted for the agricultural 
workers. It ha. been very clearly stated that a 
comprehensive legislation should be brought. W. have 
been demanding this for years together, that too, for the 
protection of agricultural labourers. Their number is 22 
crorea. They do not get minimum wages. There Is no Job 
guarantee for them. There is deprivation and exploitation 
of agricultural labourers. A comprehensive feglalation 
should be brought for them. 

,. 
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[Shri Basu Deb Acharia] 

A Bill was drafted in 1989 when there was the Janata 
Party Government. In 1996, there was a demand to bring 
a Bill to protect the interests of agrloultural workers. A 
comprehensive legislation was also drafted. But the Bill 
was not brought before the House. We do not know 
what was the reason for that. There is a need for a 
legislation, for the protection of the interests of a sizeable 
percentage of unorganised workers, that is, agricultural 
workers. 

16.00 hrs. 

We have a number of legislations. We have the Minimum 
Wages Act, we have the Payment of Bonus Act. But our 
experience is that various provisions of these Acts are 
violated by the management. 

Today, there are 40 lakh bidi workers. They are the 
unorganised workers. You know, Sir, they have to work 
In unhygienic conditions. They are to roll the bidis 
manually. They smell the tobacco. It is because of that, 
most of the workers suffer from various diseases. A cess 
on bidi is collected and a fund has been created for the 
welfare of bldl workers-Bidi Workers' Welfare Fund. 
Crores of rupees are being collected out of the cess on 
bidis. That Fund is utilised-the purpose of creating that 
Fund is for the welfare of bldi workers, for the construction 
of their houses, for providing scholarships to the children 
of bidi workers and for the construction of hospitals for 
providing medical assistance to the bidi workers and their 
families. 

There are dispensaries and In these dispensaries you 
will not get any medicine. In a number of hospitals, there 
are no sufficient doctors. Only three months back, I visited 
one such hospital in Dhuliyan in the district of 
Murshidabad. The hospital was set up only five years 
back .. It is a big hospital and has· a big building. But 
there are no sufficient doctors in that big hospital. In my 
constituency. one hospital was sanctioned-TB hospital-
for the bidi workers at Jhalda in the district of Purulla, 
where, Sir, there is a small dispensary. They have to go 
to Dhuliyan for bettef treatment. Dhuliyan Is more than 
500 kms. from that place where a new hospital Was 
sanctioned. Land was given to the Ministry of Labour. 
The State Govemment has handed ov8l' 12 acres of 
land for constructton of the hospital for the bid! workers 
of not only the Purulia district but also for Bankura, where 
there aTe more than 70,000 of blcfi wort<ers. $0, for about 
2 lakh workers. a hospital was s,nc:tIoned. The State 
Govemment-the Advisory Board -five· yeara back 
I dcommended a hospital for the welfare of bldi workers. 

Hospital was sanctioned in-principle, but no fund has yet 
been provided. As a result of this, the construction of the 
hospital has not yet started. I urge upon the Labour 
Mlnister-as he has recently taken over the charge-to 
take urgent steps for the construction of the TB hospital 
for bidi workers. The Govemment need not provide money 
because they have that money, the Fund is there. Out of 
that, funds can be provided, and hospital can be 
constructed at the place where tt was sanctioned. 

Most of these bidi workers, almost hundred per cent, 
live below poverty line. Some innovative scheme should 
be evolved for the welfare of the bldi workers. Bldi industry 
is now being attacked. After the enactment of the Act 
and also because of the policy of liberalisation, there is 
a crisis in the bidi Industry. More than 40 lakh workers 
are engaged in bidi industry. 

In spite of the Supreme Court judgement, which was 
given'5 years back, their housing, education of children, 
health, insurance, provident fund, all these should be 
taken caie of by the owners, I can give you a number 
of examples where the employers are not implementing 
this direction of the Supreme Court. In a number of units 
the Provident Fund scheme has not been introduced in 
case of thousands of bidi workers. Provident Fund is the 
only social security which they have got. 

I urge upon the Labour Minister that a new pension 
scheme should be introduced. A pension scheme was 
announced by the NDA Govemment in the month of 
January just before the elections. During four years of 
their regime, they did not get time have a scheme for 
the unorganised workers whose number is 37.5 erore. 

[Translation} 

They did not get time during four years of their tenure. 
It was announced only two months before elections, they 
did not have time in four years. There was no mention 
about where the money wjll come from, where from will 
the fund come. In order to get the votes of the 
unorganlsed labour in elections it was announced that a 
pension scheme has been started, whereas actually no 
home work was done for it. They did notl-,ing during four 
years of their regime. 

[English} 

Unemployment is grOWing. 

1 muSt congratulate the UPA Govemment that they 
have incorporated in their Common Minimum 



505 Constitution (Amdt.) Bill. 2004 AGRAHAYANA 12, 1926 (Ssks) Constitution (Arndt.) Bill, 2004 506 

Programme-an announcement was also made In the 
Budget speech of the Finance Minister-the Employment 
Guarantee Scheme. NDA regime promised to give one 
crore jobs each year. The then Prime Minister himself 
assured the nation that every year one crore jobs will be 
given. During six years of NDA regime we had seen that 
there was a reduction in labour in the organised sector. 
In Indian Railways itself, within six years of NDA regime 
there has been a reduction in the workforce by 1,52,000. 
From 16,00,000 it has come down to 14.5 lakh. There 
has been a reduction, downsizing, closing down of a 
number of units. Thousands of industries have been 
closed down, resulting in more than 40 Iakh workers 
jobless. 

Sir, what is the social security for the workers if an 
industry is closed? There is no social security. 
Unemployment is growing and in order to address this 
problem, the UPA Government has promised that an 
Employment Guarantee Scheme would be started. I think 
this is a step for meeting the demand of the people of 
our country and the youths of our country that right to 
work should be treated as a fundamental right. 

The UPA Government has stated in its Common 
Minimum Programme that this Government is firm and 
committed to ensure the well being of all the workers, 
particularly in the unorganised sector, which constitute 
93 per cent of our workforce. The social security 
schemes, such as health insurance and other schemes 
are being started for weavers, handloom workers, 
fishermen, fisher-women, toddy tapers, leather workers, 
etc. What is the condition of weavers today? We have 
seen during the six years of NDA regime that looms 
were closed down and hey were burnt down by the 
weavers. We have seen hundreds of starvation deaths. 
The UPA Government is committed for the social security, 
health insurance and other schemes for weavers, 
handloom workers, etc. 

Unemployment is growing among the handloom 
workers. Thousands of small and cottage industries are 
now closed. The small and cottage industries provide the 
largest employment in our country. There Is a need to 
revive, modernise and technologically upgrade those units 
so that the units which are today facing crisis and on the 
verge of closure, may be saved. Lakhs of workers are 
employed in thousands of small and cottage units. 

What have we seen in the National Textile 
Corporation? Out of 126 mills, the Government had 
decided to run only56 mills and rest of them were closed 
down. What social security has been provided to the 

workers who were engaged in those NTC mills which 
were closed down? They are now facing starvation. We 
had to ask for providing statutory dues to them. The 
Government is the owner of Central public sector 
undertakings. We have the Payment of Wages Act. Now 
there is a proposal to amend this Act. I raised this 
question on the floor of this House that if the workers of 
Central PSUs do not get their wages, who should be 
held responsible? 

It is because the shares of the public sector 
undertakings are lying in the name of the Rashfrapatiji-
the President of India. Government of India Is the owner 
of the Central public sector undertakings and if the 
provisions of the Payment of Wages Act are violated, 
then who is to be held responsible? The Government of 
India should be held responsible. 

Sir, I know a number of cases where people after 
their retirement are not getting their statutory dues like 
the Provident Fund, gratuity etc. There are starvation 
deaths on account of this. I placed on the Table of the 
House a list of 15 workers of a public sector undertaking 
who, after the closure of the unit, did not get their 
statutory dues for months together and had to commit 
suicide. It is not only the . farmers who are committing 
suicide but even workers of public sector undertakings 
also are committing suicide owing to. non-receipt of 
statutory dues after their retirement. If in Independent 
India workers were to convnit suicide, then what should 
our comment be on that? 

Sir, what Is the condition of the female workers? I 
would like to request the hon. Labour Minister to get the 
information from Coal India. Coal India has a number of 
subsidiaries. Coal India has underground as well as 
opencast mlnea. In one of the subsidiaries of Coal India, 
namely aCCl, some 15 years back there were about 
26,000 female workers. What is the number of female 
workers today in that subsidiary? The number was now 
come down to only 6,000. The female workers are now 
being given VRS. There has not been any recruitment 01 
female workers in the subsidiaries of Coal India. Why 
should there be any di&erimlnation against· the female 
workers? Why are the female workers being forced to 
take retirement? Why has there not been any recruitment 
of female workers in the coal mines? I am talking aboOl 
their recruitment In the underground mines. I know, that 
Is prohibited. But there are offices of Coal India where 
female worlcerscould be engaged. But they are not being 
engaged in such oHices. 
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[Shrri Basu Deb Achariaj 
Sir, owing to liberalisation and globalisation, we have 

opened our doors to the multinational companies. Are 
these MNCs following our labour laws? Let us take the 
case of the Export Processing Zones. The Export 
Piocessing Zones are in .our country. If any industry Is 
set up In our country by an MNC, then that industry 
would have to follow the labour laws of our country. 
They should not be allowed to violate the labour laws of 
our country. Even the provisions of the Minimum Wages 
Act are being violated. The provisions of the Payment of 
Bonus Act and the Workmen's Compensation Act are 
also being violated. In the Workmen's' Compensation Act 
it is stipulated that if any worker is injured or meets with 
a fatal accident, then he has to be paid compensation. 
But I can cite a number of examples to show that various 
provisions of the Workmen's Compensation Act have been 
violated. Compensation has not been given, only a 
lumpsum amount of money has been paid to them. 

In the case of multinational companies, even minimum 
wages are not given. Eighth hours of duty is also not 
maintained. Workers have to work for more than ten 
tlours. You will be surprised to know that drivers in Indian 
companies have to work for 15 to 20 hours a day. It 
was agreed upon in the written agreement of 1973 and 
it was announced in this House that I,dnceforth the duty 
hours of running staff, from Signing In to signing off, 
should be ten hours. Even after 30 years, that has not 
been followed even by the Indian Aailways. Thousands 
of contract workers are there in the country who are 
engaged in civil work, in the maintenance of track and 
track renewal. Thousands of such workers are there. 
These workers are not getting their minimum wages. Even 
the ILO Convention which the Government of India has 
ratified is not being followed. That Is also being violated. 
Where will these workers go? This is the result or the 
offshoot of the policies of liberallsatlon and gIobalisatlon. 
it has adversely affected the working class of our country 
and the social security. 

Social security is not a charity. It is an ina"enable 
right of human beings. What are we spending for social 
security in our country? We are spending 1.8 per cent of 
our GOP. Public expenditure by the Government on social 
security measures is merely 1.81 per cent of GOP in 
India. Other countries are spending muoh more. 
Expenditure on social security should be increased to 
two per cent of GOP. Small countries like ~exlco and 
Sri Lanka are spending more on social security than our 
country. Even China is spending rAOre than three per 
cent of GDP on social security. 

{Translation} 

SHRI THAWAA CHAND GEHLOT (Shajapur): Acharia 
Sahib, if you allow me I would like to make one 
submiSSion to you. .. .(Inlsnuptions) 

SHRI BASU DEB ACHARJA (Bankura): All right. 

SHRI THAWAR CHAND GEHLOT: If some 
information is given about Bihar and West Bengal like 
poor states regarding these Issues it will increase the 
knowledge of house. 

SHRI BASU DEB ACHARIA: West Bengal is not a .' 
poor State. . .. (Interruptions) 

[English} 

West Bengal is the only such State. This is admitted in 
the Aeport of the Second National Commission on Labour 
and that Commission was constituted during your 
Government. 

{Translation} 

SHRI THAWAR CHAND GEHLOT: I only want to 
know something about issue being discussed. 
... (InttlmJptIons) 

SHRI BASU DEB ACHARIA: I am referring to the 
report prepared during the tenure of their own 
Government. This report does riot belong to our 
Government's time. It has been mentioned in this report 
that West Bengal is the only State to introduce Provident 
Fund for Unorganised Labour. West Bengal is the only 
State where the units have been closed and locked out. 
Allowances are being given to the labouren; every month. 
It is not there in any other report. The National Labour 
Commission formed during the tenure of their Government. 
... (Inlsrruptlons) 

SHRI THAWAA CHAND GEHLOT: It is through out 
India except West Bengal. 

SHAI BASU DEB ACHARIA: There is a reference to 
it in their report. It is there in the report. 

MR. CHAIRMAN: Please do not cross-talk. Gehlot ji, 
your name is the next to him. 

[Eng/ish} 
, 

I am talking of our country and he is referring to a 
particular State. When he has referred to a particular 
State, I have to clarify the position. 
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MR. CHAIRMAN: I would request Shri Gehlot to make 
note of all the points that Shri Acharia is making. Th&n, 
he can reply to his points when his turn comes. 

SHRI BASU DEB ACHARIA: In West Bengal, 
Provident Fund Scheme has been introduced for 
agriculture labourers. Unemployment allowance has been 
introduced. With regard to closed industrial units, West 
Bengal is the only State which has been mentioned in 
the Report. 

What more do you want to hear, please tell. 

MR. CHAIRMAN: Please do not say anything more 
to him, make your own submission. 

/Eng/ish} 

SHRI BASU DEB ACHARIA: What have they done 
for employment? They have produced two Reports. One 
is Gupta Committee Report and the other Is Ahluwalia 
Committee Report. They have made some 
recommendations. They have implemented none of the 
recommendations during their regime. 

SHRI LAKSHMAN SINGH (Rajgarh): Why do you not 
implement them now? 

/Translation} 

SHRI BASU DEB ACHARIA: Law to this effect is 
coming. 

SHRI LAKSHMAN SINGH: Six months have already 
passed. 

SHRI BASU DEB ACHARIA: They have ruined the 
country in six years. Earlier they were there, now they 
have joined BJP, but still they remain there. Which Is 
why this is happening. Their Government kept sleeping 
for six years, the country was ruined, industries were 
closed, disinvestment has blocked the way to employment, 
and we are being asked as to what we have been doing 
during the last six months. We must think about what is 
happening in Bengal. Please do not ask me to speak 
more. 

/Engllsh} 

Sir, according to United Nations Development 
Programme, for most people a feeling of insecurity arises 
more from worries about daily life than from the dread of 
cataclysmic world events. 

MR. CHAIRMAN: Shrl Acharia, you have introduced 
this Bill on a very important subject. I have seven names 
with me. You would also like that all of them participate 
in the discussion. Please keep that in mind when you 
formulate your arguments. 

SHRI BASU DEB ACHARIA: It can be extended for 
the next week. 

MR. CHAIRMAN: It is true. But we should try to give 
time to other Members also. 

SHRI BASU· DEB ACHARIA: It is a 'lory important 
subject. Many Members are interested in participating in 
the discussion. 

MR. CHAIRMAN: Divide the time among yourselves. 
I am not restricting your time as such. But the time that 
was allotted by the Committee for this purpose was two 
hours. We should endeavour to complete the discussion 
within that time. 

SHRI BASU DEB ACHARIA: It is always done. A 
particular time limit is given and subsequently it is 
extended. 

MR. CHAIRMAN: I do not want to be strict on that, 
but please keep that in mind. Formulate your arguments 
in that way. 

SHRI BASU DEB ACHARIA: TIme can be extended. 
It Is a very important subject. Many Members will be 
interested to participate in the discussion. . .. (Intel7lJptions) 

Their worries are: Will they and their families have 
enough to eat; will they lose their jobs; will their streets 
and neighbourhoods be safe from crime; will they be 
tortured by epecific States, like Gujarat; will they become 
subject to violence because of their gender. 

Human security can be said to have two main 
aspects. It means safety from chronic threats like hunger. 
That is why 'food for work' programme has been started. 

/Trsns/stionj 

SHRI THAWAR CHAND GEHLOT: It was already 
there. 

SHRI BASU DEB ACHARIA: It was not there earlier. 
They did not do anything in six years. Which is why they 
have to sit in opposition now. They thought they w~1 

remain in power but they had to go. Now they should 
remain there for some time. 
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DR. LAXMINARAYAN PANDEY (Mandsaur): Say 
something new. The same things were said six months 
back and the same things are being repeated now. 

MR. CHAIRMAN: Pandey ji, please do not do this. 
Acharia ji, please confine yourself to your subject. 

(English) 

SHRI BASU DEB ACHARIA: wm they be subject to 
violence because of their gender? It means safety from 
chronic threats such as hunger, diseases and depression. 
It means protection from sudden hurtful disruption of 
pattern of life. Disruption in the pattern of life, may be in 
jobs or in communities. 

The World Bank has defined this term as 'human-
oriented, capital-oriented intervention'. The definition 
iniegrates labour market intervention, social assurance and 
social safetY. Social security needs to be viewed as a 
basic right rather than charity-oriented intervention. 

Sir, I was talking about the GOP. Sir, in India, the 
public expenditure on social security is 1.8 per cent of 
GOP as against 4.7 per cent in Sri Lanka, and 3.6 per 
cent in China. In the light of inadequate expenditure on 
social security in India, it is necessary that the plans and 
programmes be devised to address the needs of diverse 
vulnerable sections of the people comprising the total 
population. Sir, these are unemployment disability, 
unemployment injury, employment injury, retirement from 
occupation, maternity emergency expenses, old-age 
physical disease pnd incapability. The Government of 
West Bengal had, five years back, introduced a Scheme 
regarding financial assistance to the workers in Iocked-
out industrial units. The basic objective of this Scheme is 
to reopen closed units. It 1$ also envisaged that some 
kind of financial relief may be given to the workers who 
are out of employment due to the closure by the State. 
The Minister of Labour should evolve such Innovative 
scheme 'for the workers' who are facing starvation due to 
the closure of their units. -I would like that such innovative 
scheme should be evolved by the Ministry of Labour. 

Sir, there are lakhs of construction workers. A 
·tegi~lation was enacted in this very House and only four 
States have provided benefits under Building and 
Construction Wot1<ers Welfare Cess Act, 1996. This Act 
was passed in the' Parliament. Only two States, namely, 
Madhya Pradesh and West Bengal, have framed the rules. 
The Building and' Other Construction Workers Welfare 
Board was constituted only In two 'States, namely, KeraJa 
and Assam. 

Sir, the Ninth Five Year Plan, while defining this 
social security. emphasized on making social security as 
a right. They recommended that social security should 
be included in the list of Fundamental Rights. But that 
recommendation has not been implemented so far. That 
is why. I have brought this Bill because article 41 of the 
Constitution states that: 

"The States shall, within the limits of its economic 
capacity and development, make effective provision 
for securing the right to work ... " 

Once an attempt was made in the Eighth Five Year Plan. 
There was an attempt but that was not done. The State 
shall, within the limits of its economic capacity and 
development, make effective provision for securing the 
right to work, to education and to public assistance in 
cases of unemployment, old-age, sickness and 
disablement, and in other cases of undeserved want. This 
Is contained in the Directive Principles of State Policy. 
This has also not been implemented. There is a need 
for implementing it in order to ensure social security. 

The First Labour Commission defined unorganised 
labour as those who have not been able to organise 
themselves in pursuit of common objectives on account 
of constraints like the casual nature of employment, 
ignorance, illiteracy, small and scattered size of 
estabHshment, position of power enjoyed by the employers 
because of the nature of industry. The main workers are 
those workers who work for the major part of the year-
296 days per year. The marginal workers are those 
workers who work for less than six months. Out of the 
total workforce of 314 million in India, about 286 million 
workers-about 91 per cent-are the main workers and 
28 million-about 9 per cent-workers are marginal 
workers. About 60 per cent of the labour in the organised 
sector is engaged in agriculture and allied activities. Those 
workers are the most exploited workers among the 
unorganised workers. There are also the migrant workers. 

Another problem is under-employment. That problem 
Is also growing. The wages are being reduced. 
Outsourcing is being done. In place of permanent labour, 
the contract labour is engaged. We have a law in our 
country called the Contract Labour (Regulation and 
Abolition) Act, 1970 which their Govem""ent wanted to 
repeal. Is it not a fact that they wanted to repeal that 
Act'? They wanted to amend the Industrial Disputes Act. 
... (Interruptions) 

.. 
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/Translation} 

They did not do it because they copuld not. Their7Trade 
Union also opposed this. They .could not work because 
OMS opposed them and all the Central Trade Unions 
ooposed it. 

(EnglIsh} 

I was telling that they wanted to repeal this Act. 
Whatever right the contract workers today have, it flows 
from the Act that was passed in 1970. That Act is also 
being violated in a number of cases. Where the 
engagement of contract labour is prohibited, there also 
contract labourers are engaged. He knows it because I 
hilVe given him three cases only three days back. In the 
Food Corporation of India, for the handling work, the 
engagement of contract workers is prohibited but contract 
workers are engaged. They are being exploited. 

The most important social security is Provident Fund. 
Earlier. the interest rate on Provident Fund was 12 per 
cent. When they came to power, they set up a Committee 
under the Chairmanship of Dr. Reddy who is now the 
Governor of Reserve Bank of India. What was the 
argument of that Committee? What was the 
recommendation of that Committee? The Reddy 
Committee recommended that the interest rate on 
Provident Fund should be reduced to 8.5 per cent. Why? 
It IS because the inflationary rate, at that time, was only 
2.5 per cent. It was true that the inflationary rate was 
2.5 per cent. ... (Intenuptions) Today, why are they asking 
to enhance .the interest rate to 12 per cent? Why are 
you asking? Is it unjustified? It is not unjustified. The 
interest rate was reduced to 9.5 per cent, but they decided 
to reduce it to 8.5 per cent. They did not implement that 
because of election. They decided to reduce H. Why are 
you asking It to enhance the interest rate to 12 per cent 
because the interest rate is 7.5 per cent? When interest 
rate was 12 per cent, then inflationary rate was 7.5 per 
cent? When interest rate was 12 per cent, then inflationary 
rate was 7.5 per cent. So, why should the interest rate 
not be enhanced to 12 per cent? 

SHRI TATHAGATA SATPATHY (Dhenkanal): It is 
because the industries have become sick. 

SHRI BASU DEB ACHARIA: If you do not pay the 
workers, then industries will become sick. 

SHRI TATHAGATA SATPATHY: Only if the industries 
survwe, then onty can the workers survive. 

SHRI BASU DEB ACHARIA: Why have you become 
so anti-worker? Some time you think about the workers 
also-the working class also. Why are you having this 
mentality? Only the workers. who have built this nation, 
are responsible. We have that asset because the Soviet 
Union were with us. If the Soviet Union were not with 
us, Bokaro and Bhillai-the big Indian industries-would 
not have been with us. 

SHRI TATHAGATA SATPATHY: The Rourkela Steel 
Plant was built by the Germans. 

SHRI BASU DEB ACHARIA: Who built Bokaro and 
Bhlliai Steel Plants? Who gave us the money? Who gave 
us the technology? 

MR. CHAIRMAN: Mr. Basu Deb Acharia, I am 
drawing your attention. Please do not address them and 
please be brief. Please do not be distracted by what 
they are saying. You formulate your points. You mention 
all your points very briefly. 

SHRI BASU DEB ACHARIA: Why should the interest 
rate not be 10 per cent? At least, it should not be reduced 
from 9.5 per cent. Keep It. This Is the only social security. 
The workers are the lifeline of our country. This ie the 
only social security after retirement. Where will they go? 
There is unemployment. Unemployment is growing. More 
than si)( crore youths are unemployed. The employment 
opportunity has sunk both in the public 8S well as in the 
private sectors. They are eulogising the private sector. 
They are sitting to euloglse the private sector. Public 
sector has given employment to our country. That is why, 
we are with public sector. Who was there when we 
achieved Independence? Why did we start to follow the 
path of socialism? The policy of self· reliance was the 
backbone of the Industrial Policy Resolution of 1956. We 
will have to stand on our feet, that is why, the big 
industries, the public sector undertakings came up in our 
country. We cannot compare the social security that we 
have with a public sector undertaking or with a private 
sector undertaking. We opposed the privatisation of 
NALCO. I went to NAlCO three times. I went to 
Dhamanjodi. But they were in favour of privatisation of 
NAlCO. They were sitting there. 

SHRI TATHAGATA SATPATHY: We never supported 
privattsation. 

SHAI BASU DEB ACHAAIA: You did not support 
them. I know they supported privatisation. They were for 
privatisation. 
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SHRI TATHAGATA SATPATHY: We come from the 
social background. 

SHRI BASU DEB ACHARIA: I know you have the 
social background. 

So, Sir, that is why, I want that social security-the 
right to social security should be Included in the list of 
Fundamental Rights. It is an inalienable right to the 
millions and millions of people of our country. The 
agricultural labour, the construction workers, the bidi 
workers, the handloom workers and the weavers are the 
unorganised workers. We should think for them if we 
want to implement the Common Minimum Programme. It 
is because our support to this Government is for this 
only. 

Sir, we .support this Govemment from outside. We 
want this Government to continue in power for five years, 
but this Government should work within the contours of 
the Common Minimum Programme. A heavy burden of 
about Rs. 35,000 crore was put on the people of this 
country in the last five or six years. We urge upon this 
Government to remove that burden and urge them not to 
follow the path of the previous Government. 

The Pf'OPle of India have rejected them. The mandate 
of the people of India in the last Lok Sabha elections is 
not in favour of any particular formation, but their mandate 
is clear, unambigious and it is against the anti-people 
policies that were being pursued by the NDA Govemment. 
The present GovelTllYlent has to change those policies 
and that is why we support the Common Minimum 
Programme where providing social security to the wol1<ers, 
to the poor people, to the disabled and to the agricultural 
workers is a main component. 

So, I urge upon the UPA Government to implement 
the Common Minimum Programme in regard to providing 
social security to the people of our country. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend the Constitution of 
India be taken into consideration." 

Before I call upon the next han. Member to .apeak, 
I have a request from Shrl Wangyuh Konyak to introduce 
his two Bills. I allow him to introduce thoae two Bills 
now. 

16.47 hr •• 

(xxxIII) Constitution (Amendment) Bill, 2004* 
(Amendment ot a"Icie 164) 

{English} 

SHRI W. WANGYUH KONYAK (Nagaland): Sir, I beg 
to move for leave to introduce a Bill further to amend 
the Constitution of India. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Constitution of India." 

The motion was adOpt(1(/. 

SHRI W. WANGYUH KONYAK: I introduce the Bill. 

18.48 hr •. 

(xxxiv) Delimitation (Amendment) Bill. 2004* 
(Amendment of Section 2) 

{English} 

SHRI W. WANGYUH KONYAK (Nagaland): Sir. I beg 
to move for leave to introduce a Bill further to amend 
the Delimitation Act, 2002. 

MR. CHAIRMAN: The question is: 

"That leave be granted to introduce a Bill further to 
amend the Delimitation Act, 2002." 

The mo/ion was adopt(1(/. 

SHRt W. WANGYUH KONYAK: I Introduce the Bill. 

16.48 hr •. 

CONSTITUTION (AMENDMENT) BILL, 2004 
(Insertion of New Article 21 B. Etc.~Confd. 

{Trsnslstionj 

SHRt THAWAR CHAND GEHLOT (Shajapur): Mr. 
Chairman, Sir, I rise to express my views on the 

·Published in the Gazette of India, Extraordinary, Part II, 
Section 2, dated 3.12.2004. 
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Constitution (Amendment) Bill, 2004, introduce by hon'ble 
Member of the House Shri Basudeb Acharlaji. I know 
Shri Basudeb Acharia for a long time. I have been 
listening to his speeches like this for the last 25 years. 
He knows the art of manipulating the figures. Such 
speeches have made me form an impression for him 
and his party that proves the proverb that what is obvious 
is not always the ultimate truth. They used to do the 
same thing earlier too, whenever they supported the 
Government. Today they are supporting from outside, but 
are doing the same. Now they have demanded· for a 
constitution amendment here, Article 21 of the Constitution 
has a provision for giving free and compulsory education 
to children between the age of 6 to 14 years. They want 
that Article 41 which provides tor right to work and :ight 
to education alongwith some other rights shoukt be 
deleted. They also argue that Article 21 covers the 
provisions of 21 B and other points such as 1, 2, ~, 4, 5. 
Though the need was to make a brief speech on the 
issue but he has given a long speech. It is good that he 
did not speak about 1 st May, the Labour Day and what 
happens in foreign countries. He was to some extent, 
brief. He would have spoken more if some more Members 
had left the House. I have heard his speech. He speaks 
101 a longer time if lesser number of Members are there 
and speaks less if the number ot Members is more. 

MR. CHAIRMAN: He restricted himself only alter 
requested him to keep some time tor you. 

SHRI THAWAR CHAND GEHLOT: I would like to 
remind him that the Constitution of India came into force 
on 30tth January, 1950 and there were already provisions 
in Articles 45, 21 and 51 for the right to free and 
compulsory education. Even after elapsing 50 years of 
the enforcement of Constitution nothing has been done 
in this direction by their Government or the Governments 
supported by them. I can proudly say that It was only 
the Government of hon'ble Atal Blhari Vajpayee that has 
taken some measures in this direction. 

The Govemment under the leadership of Ataljl had 
included the right to education in the fundamental rights 
by amending article 21, 51 and 45 of the Constitution. If 
they do not recall, I would like to tell about those three 
Articles. The present Government have proposed about 
the education to the children of six to fourteen years of 
age. In that amendment it was from class one or from 
five years to 14 years of age. In article 45, 21 and 51 
there is a provision of free and compulsory education to 
the children of four to fourteen years of age. The article 
35 assigns the responsibility to the State Govemment 

while articles 21 assigns responsibility to the Central 
Govemment. Similarly article 51 assigns the responsibility 
to the parents in this regard. This has been done by the 
previous Government. It would have been better if he 
had said even a sentence that the steps taken by the 
previous Govemment in this direction, were commendable, 
but he did not do so. 

MR. CHAIRMAN: The l>cope of the present Bill is 
limited to article 21 (b) only. I would like that you should 
concentrate more on that. 

SHRI THAWAR CHAND GEHLOT: I am speaking on 
that. If you minutely . ... (Intenup/ions) 

MR. CHAIRMAN: Though you are speaking on Article 
21, however, the present concern is limited to article 
21(b). You please focus on that. 

SHRI THAWAR CHAND GEHLOT: I have submitted 
about article 21 (b) and on the basis of that there are 
certain provision that provide right to social security to all 
citizens and this provision will not be suspended in any 
situation. Now I am coming on that. It would be better it 
he had spoken about the amendments that have been 
carried out and the nature of laws. That is why I am 
reminding this, Further, he should have spoken how the 
previous Government Implemented by launching education 
drive for all and increasing budget on education from 
Rs. 40,000 crore to Rs. 49,000 crore and how the same 
Govemment had launched the campaign of education for 
all in the entire country and for that purpose they had 
provided funds of Rs. 33,000 crore. If he had spoken 
even one word in that matter, it would not have been 
essential for me to speak. 

As far the question ot Article 21 (b) is concerned, 
when the amendment was made and follow up action 
was initiated for its implementation he could have 
suggested that circular, orders and directives to this effect 
should be issued so that this scheme could be 
implemented properly. It would have been better, had 
such suggestion been given. Now they want to debate 
article 41. Right to work and other things are concerned 
in point 1, 2, 3, 4 and 5 after (b) of the Article 41 which 
is proposed to be deleted. I would like to remind in this 
regard that Labour Act was formulated after the 
independence of the country. He has referred not one 
but several types of rules and regulations. I would not 
like to waste the time of the House in repeating all Its 
names. 
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IShri Thawar Chand Gehlot) 

Mr. Chairman, Sir, every type of Acts has been 
formulated. Certain rules have also been framed for their 
implementation. There are some minor shortcomings in 
the compliance of the said rules. It would have been 
better had he given suggestion for its rectification, 
however, he did not do so. I would like to remind him 
that the Government of Shri Atal Bihari Vajpayee had 
constituted a commission for the detailed study of the 
Constitution of India. The objective behind this was that 
the purpose for which the Constitution was framed and 
implemented could not be fulfilled. The vision of the 
constitution makers in making the Constitution was that 
there would be no unemployment, discrimination, gap 
between rich and poor untouchability and there would be 
peace and tranquility in the country and every body would 
get employment and would have the opportunity to earn 
their bread and butter, however, even after 55 years since 
the Constitution was enforced, we find that there is gap 
between rich and poor and there are several types of 
discrimination in the society. That commission was 
constituted with the objective to ponder over all those 
things and give suggestions for moving relevant 
constitution amendment Bill. 

Sir, the Constitution was adopted in 1950 and 55 
years have elapsed since then but the form of the country 
that should have been reflected is lacking in that. The 
CommisSion was asked to ponder whether there were 
some shortcomings in the provisions of the Constitution 
or whether there were fault in the implementation of those 
provision or whether those provisions are being misused 
and also to submit report in this regard. That Commission 
has submitted its report to the Government. The points 
that have been raised here by Basu Dev Acharya have 
already been included in the report of the Commission. 
Why efforts are not begin made to move a bill after 
incorporating all those points? 

Sir, as regards, Labour Act, second labour 
Commission was constituted at the time of hon'ble 
Satyanarayan Jstiya and all these points were included 
in its Constitution. The Contract Labour Act and 
recruitment Acts were also dealt in that. Besides, the 
issues related to industrial dispute Act, wot1<ers employed 
in unorganised sector, Bidi wot1<ers and migrant labourers 
were also included there. The second Labour Commission 
was constituted to look into the existing disparity despite 
various types of 18·20 laws. The second labour 
Commission was constituted to submit report regarding 
the issues raised by Shri Bas~ Dev Achaty8 ji. The 
Commission has submitted its report after pondering over 
these points. 

Sir, the reports of both the commission are at present 
under the consideration of the present Government. If he 
has guts, he should move comprehensive amendment 
Bill incorporating the issues that he has raised in his 
speech and have discussed in detail to implement those 
suggestions. Then we will support him. It is not proper to 
move incomplete amendment Bill and except our support. 

Sir, the Congress Government was in power in 1991 
and hon'ble Manmohan Singh was the Minister of Finance. 
The policy of liberallsation was implemented during his 
tenure. Then Shri Narsimha Rao was the Prime Minister 
of the country. During his tenure as the Prime Minister 
the policy of liberalisation was implemented. 
... (Interruptions) 

SHRI BASUDEB ACHARIA: Thawar Chand Gehlot ji, 
do you know when the Commission had submitted its 
report? I would like to inform him that the Commission 
had submitted its report in 2002 and thereafter their 
Government remained in power for two years. They had 
two years to implement that report but why did they not 
implement the report? 

MR. CHAIRMAN: Achana ji, please address the Chair. 
Please do not directly address him. 

Shn Thawar Chand Gehlot, please address the Chair. 

SHRI THAWAR CHAND GEHLOT: Mr. Chairman, Sir. 
Acharia ji was submitting that our Government did not 
implement the report of the Commission for two years. If 
we committed mistake and we did not do anything for 
two years and I also accept our mistake but why is he 
repeating that mistake? Here he is displaying his sympathy 
in his speech and shading tears but it will not do anything. 
Rate of interest on G.P.F. and P.F. has been reduced. 
Stringent measures were required to be taken to improve 
the economic condition of the country and out Govemment 
did so. The present Government have further reduced 
han to one percent in the rate of interest that was reduced 
at the time of our Government. What the present 
Government are doing? When the rate of interest on 
GPF and PPF was eight and half percent, the then 
Minister of Labour and the Prime Minister, Shri Atal Bihari 
Vajpayee decided that the Ministry of Labour would 
increase interest on GPF and EPF by one percent. Do 
they have guts, are their Govemment providing it? Their 
Government have withdrawn it. They haye reduced it to 
lright percent from nine arid han percent and he is 
delivering speech here. 
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I would like to talk about the foreign capital 
investment. Since he has referred to so I would also like 
to make submission in this regard. I have already told 
that its scope is very limited and we have to concentrate 
only on article 21 and 21b. They have proposed to delete 
article 41 and some of its points have been added in 
article 21 and we were supposed to confine ourselves to 
that but he is mentioning of foreign capital investment. 
As per the provision made by our Government only 26 
percent foreign Capital investment was allowed in LlC 
but what did the present Government do? If he has figures 
with him, he should tell us. . .. (Interruptions) 

SHRI BASU DEB ACHARIA: We are opposing it . 
... (Interruptions) 

SHRI THAWAR CHAND GEHLOT: When are you 
opposing it? It has been increased to 54 percent but 
they are not opposing it. It seems that they are stunned . 
... (Interruptions) 

SHRI BASU DEB ACHARIA: Nothing had done so 
far. . .. (Interruptions) 

SHRI THAWAR CHAND GEHLOT: Not only this, what 
did the Government do in telecom Bureau? When we 
permitted only 49 percent investment in this sector, the 
oppositio':! interrupted the proceedings of the House tore 
the papers . ... (Interruptions) and raised. What did they 
do, do they have figures? ... (Interruptions) They are going 
to increase percentage of foreign capital investment in 
Telecom Bureau from 49 percent to 74 percent. They 
should clarify as to what is their stand on it? It is a kind 
of back stabbing towards the poor people of the country. 
It is not good. I have also worked in Trade Union for 25 
years and I am well aware about them and they are also 
conversant with me. They have done maximum damage 
to the workers of the country. They have thought only 
about their interest and did not work for the interest of 
the country and the industry. Whenever they wanted they 
resorted to strike and more than half of the industries in 
West Bengal have closed down. They criticise about the 
foreign capital investment. The Chief Minister of his party 
remained on tour to foreign countries. Shri Jyoti Baau 
and Shri Bhattacharya Saheb remained on foreign tour. 
They invited foreign companies to their State for setting 
up industry. It is due to their policy that no any new 
company is setting up Industry there. There is other UnIon 
that supported management on every issue that led harm 
to the workers and the poors. The trade Union to which 
I was associated always think about the Interest oflhe 
country labour as well indU!>1ries. We always take deciaIon 

after intense deliberation so as to implement that policy. 
He knows that hon. Saheb Singh Venna ji had formulated 
assurance scheme and some other schemes in 
unorganised sector and these scheme have been 
implemented. The Government should gather courage in 
this regard. Generally Labour related Acts come under 
the control at State Government and wherever their Govt. 
is in the power the condition of the workers is pathetic 
over there. That is why I would like to submit that he 
should translate his words into action. If he has courage, 
he should deroand from the Government in this respect. 
I demand from the Government that they should consider 
the report of second labour commission that is laying 
pending with them and bring a comprehensive constitution 
amendment Bill. The Govemment should give the shape 
of law to those good steps of the Labour Commission 
that are in the interest of poors and workers. Whatever 
was envisaged in the Constitution of India is not in 
practice and the reasons behind it, have been reflected 
by the Commission in its report. Keeping in view the 
facts, the Government should bring constitution 
amendment Bill, I will support that, I demand of both 
these things and at the same time I request the 
Communist Party and Communist Party Marxist and other 
left parties that they should bring comprehensive 
constitution amendment Bill on the basis of the reports 
of these commission in the interest of the country. If they 
do so I and my party will support. I oppose this 
constitution amendment Bill and he. . .. (Interruptions) 

SHRI BASU DEB ACHARIA: That is other thing to 
extend support. 

SHTI THAWAR CHAND GEHLOT: It is meaningless 
to support this Bill as there is no benefit to the poors 
and the wor1<ers, simply Article 41 has been replaced by 
Article 21. This is nothing but manipulation in the 
Constitution. I submit that the Government shoufd modify 
its policy for the wor1<ers and for the God's sake and 
improve its functioning otherwise they should withdraw 
this support from the Government. There will be no benefit 
in shading crocodile tears. 

I do not feel necessity to speak more at this moment. 
only demand from the government that they shoufd 

coneider the report submitted by Constitution Review 
Commission and second Labour Commission with all 
seriousness and after intense deliberations they should 
take initiative to enact labour laws and to amend the 
Constitution then we will support the Government. 
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{Trans/ation/ 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Chairman, 
Sir, I rise to support the Constitution amendment Bill 
moved by hon'ble Shri Basu Deb Achariaji. 

After the opening speech of Shri Basu Deb Acharia. 
Shri Thawarchand Gehlot made speech on behalf of 
Bharatiya Janata Party. I do not want to go into what 
comment did he make regarding the speech of Shri Basu 
Deb Acharia. The main point and objective of the Bill is 
to provide social security to the neglected; poor, elderly, 
handicapped persons and destitutes. The speech of Shri 
Thawarchand Gehlot remained confined to the problems 
of the workers. As far I have understood the intent of 
this Bill is to make it obligatory for the state to see that 
no one is allowed to sutter from starvation and malnutrition 
and to provide employment to the unemployed and if not 
employment then atleast unemployment allowance. Health 
services be provided to those who are not being covered 
by them and the state should resolve that no person 
suffers from destitution and helplessness. 

Social security provides for the universal human 
needs and as I told earlier through you that the social 
security cannot be confined to the welfare of the workers. 
Right now, Shri Thawarchandji stated that there is a need 
to have a look at the report of the second Labour 
commission. I am talking about the last Lok Sabha in 
which he has spoken in this regard and I was also a 
Member then. Though several Committees e.g. Montek 
Singh Ahluwalia Committee, S.C. Gupta Committee and 
Second Labour Commission were set up on the problem 
of unemployment but the Government failed to provide 
any relief to the common Indian on this front. 

The question is not as to who is doing welfare of 
the poor, workers or people suffering from starvation? 
Whosoever is in Government should do something for 
their welfare but the main thing is that the destitutes and 
the poor should be given assurance by the Government 
that they would not die due to poverty. 

As far workers are concerned, there is already a 
plethora of laws for them e.g. Employee State insurance 
Act, 1948, Employees Provident Fund Provision Act 1952, 
Labourer Compensation Act, Employees Pension Scheme 
etc. However what are the reasons that despite so many 
laws their problems and sufferings could not be solved? 
I think that the Government lacked the win power to 
implement the laws after enacting ~em and we did not 
get desired result. 

Today, what is the situation In our country? Starvation 
deaths take place in the country and more than 55 
percent children suffer from malnutrition. Only 30 percent 
households have electricity connection and a large number 
of people are unemployed. It we talk about the law and 
order problem and internal security then the root cause 
of this problem lies in the problem of unemployment. 
When youth fail to get employment even after acquiring 
higher qualification like B.A., M.A., B.Sc., M.Sc. etc. he 
is forced to adopt wrong path. The fact is that no concrete 
efforts have been taken in this direction. I would certainly 
want the Government to take initiative to address this 
problem. 

When we talk about social justice, it cannot be 
achieved merely by enacting laws. It can be achieved by 
providing equal platfonn for all and by uplifting the 
education level of the people. 

Shri Thawarchand Gehlot talked about the "Education 
for Ali" campaign. I would like to teli him that only one 
fourth of the total budgetary anocation made for 'Education 
for Ali' campaign has been spent. I wo~ld like to teli him 
that UNESCO has made this observation that if the 
'Education for Ali' campaign continue to go on the same 
pace then it would not be possible to achieve the target 
of providing education to ali children till 2015. Vocational 
Education is out of the reach of the common man. 1.5 
crore children dropout of schools after eighth class. It is 
not because the parents are unwilling to send them in 
school but it is not possible for them to continue in school 
due to poverty. 

Dual Education POlicy is in the vogue in our country. 
Today it is difficult for a common man to educate his 
children for it is too costly. Only 2.5 percent of the children 
are getting vocational education in the country. There 
are so many talented children who do not get opportunity 
to neglect it. They can rise to highest echlecons but they 
get deprived of the opportunity to get higher education. 
We do not pay any attention towards it. 

17.14 hr •• 

[SHRI VARKALA RAoHAKRISHNAN in /he Challj 

Onty one percent youth in the country are getting 
educatton in 11 thousand colleges of 230 universities? 
What sort of country do you want to make. out of India? 
What kind of eduoation is supposed to b8 imparted to 
the poor and what kind of justice is sought to be 
dispensed to the poor? 
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The prevailing education system in our country is 
dual in its nature and it is different for rich as well as 
poor. I am of the view that under existing education 
system the conception of providing social justice to 
common man is nothing but a long plpedream. After 
agriculture, small scale and cottage industry is the biggest 
employment generating sector in the country and the small 
scale industries are declining continuously. Last year the 
percentage decline in this sector is 5.2 percent. The 
employment opportunities in India are drying up in this 
blind race of liberalisation? What is he ground reality? 
The truth is that if we invest 5 lakh rupees in a small 
scale industry it generates employment for seven persons. 
While the same investment in 6 large industry generates 
the employment for a single person. When we talk of 
foreign capital investment we tend to forget that with the 
foreign investment arrival of foreign technology is alsQ 
imperative. The arrival of foreign technology will only 
snatch and not create the employment opportunities in 
this country of one billion. We can not yield good results 
by ignoring the peculiar geographical, cultural condition 
and the social set up of our country. Every village in 
India used to produce cloth in 18th century and that was 
enough not only for our domestic needs, but also for 
exporting it to Europe. The 18th Century also marked 
the arrival of industrial revolution in Britain and the 
production of cloth used to take place there and India 
was converted into a market for produced goods. 
Therefore we had lit the fire of foreign clothes as a 
symbol during our independence struggle. 

I would like to say very humbly that unless a country 
has the fervour of allowing self reliance it can not develop. 
I do not think that there can be as worse a thought as 
considering that we are going to achieve self reliance 
with foreign aid and assistance. It is true that road 
development has made very good progress. I do not 
want to criticise anyone but the present condition of roads 
is causing a loss of Rs. One Thousand crore per year in 
the country. 

Lastly. I would like to say that the prime objective of 
this Bill is to ensure that no Indian dies for want of 
mediCines and no child fall a victim of malnutrition. Every 
child get good education and nobody lives a life of 
destitution and helplessness. This is the objective of this 
Constitution Amendment Bill. I would like to say quite 
humbly that the common man has lost his faith in the 
present system under the Prevalent situation In the 
country. If the efforts are made by the Government to 
restore the faith of the common people than I think, the 
Government have succeeded in performing its bounden 
duty. 

/English/ 

SHRI C.K. CHANDRAPPAN (Trlchur); Sir. I support 
this Constitution Amendment Bill because the intention of 
the Bill is the well being of our people. Sir, the 
amendment is proposed to an Article in the Directive 
Principles of the Constitution. We all know that the 
Directive Principles were the direction in which the 
founding fathers of the Constitution thought that India 
should go forward. It was probably a dream about the 
future of the country. but after so many decades of our 
Independence and the formation of the Republic. we have 
not achieved the goal. My feeling is that it is not because 
of the lack of legislations. Probably, we have so many 
legislations which are all well-meaning and well-intentioned, 
but the questions is whether we had sufficient political 
will to implement those legislations, even if we did not 
have a very sound economic ground. 

Here, I would like to cite Prof. Amartya Sen, the 
well-known Indian economist who got Nobel Prize for his 
studies on hunger, poverty, unemployment and all that. 
He studied, Sir, especially your State, and my State also, 
Kera/a and it is he who spoke about the Kerala model 
of development. Probably everybody will know that Kerala 
is not a State that stands economically on a very sound 
footing. If you take the per capita income of that State 
or the economic level the State has achieved, you will 
find that it stands on a lower ladder. There are many 
States like Punjab, Maharashtra, Haryana which are ahead 
of Kerala. But what Prof. Amartya Sen pointed out is 
'with that backward economy, with a highly developed 
social consciousness and with the people mobilised in 
public action, Kerala could achieve what India's other 
States could not achieve-fully literacy.' 

Full literacy is a dream. In the whole of world, there 
are very few countries that could achieve full literacy. 
How could Kerala achieve that? It is not economically a 
forward State that has achieved high development. Its 
per CIlpita income is very low. Because the entire society 
feit, the entire society partiCipated in the movement, that 
brought about a situation that everybody was educating 
the other one. It was declared according to UN norms 
that Kerel. is a State that achieved full literacy. So, it is 
not economic development that brings proeperity to 
everybody. It is the political will that you are determined 
to see that illiteracy is wiped out and illiteracy has been 
wiped out. 

Again, Prof. Amartya Sen pOinted out another thing, 
that is, health care. He said 'that is a S1ate which has 
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[Shri C.K. Chandrappan] 
least infant mortality rate and that is a State where every 
village has a primary health centre with a doctor, nurses 
and other minimum facilities.' We may complain 
sometimes that it is not enough, but the basic 
infrastructure has been provided. Then, what is the result? 
Infant mortality is almost wiped out compared to what it 
is elsewhere in the country. It is much below the All 
India average or the condition in other States. Then, life 
expectancy in Kerala stands even at par with some of 
the European countries. These were achieved not because 
the State of Kerala had a very sound economic ground, 
but because it had the political will to achieve it. I am 
not saying that it is the political will expressed in terms 
of any particular political party. For decades together 
people in Kerala thought that these are some of the 
goals that should be achieved in spite of the political 
affiliations people may have. There was a consensus 
about this issue. 

I feel that, through the constitutional amendment, we 
are further reiterating our will that we want to do it, but 
it is not possible merely by amending the Constitution or 
by merely introducing a Bill. The success lies in the 
pOlitical will, and around that political will a consensus 
has to be built among the people. The people need to 
be mobilised in the direction in which you want to achieve 
the goals, and move forward. If this is done, then there 
is a chance that It can be achieved even in conditions, 
which are not economically so sound. This is the 
experience Prof. Amartya Sen showed to the whole world. 
He showed that it is pOSSible, and that It is not necessary 
that very high economic development should be there, 
then only unemployment will be wiped out. It is not really 
the case. 

Coming to celtain realities of the problem, I would 
like to point out that If you look at ancient India, about 
which Shri Ramji Lal Suman mentioned, we had a tradition 
of handloom industries, and we know how the Brltishers 
tried to finish it. They had cut the fingers of the fine 
weavers of Benaras. 

India never had to face famine. We may have had 
poverty, but India never had the kind of famine that India 
experienced under the British rule, which culminated In 
the Bengal famine. We did not have it, but when the 
Britishera came to India, they created a socio-economlc 
condition, which was their system that they transplanted 
from Britian to India. The whole tr~ditional pattern of our 
lifestyle was questioned as a result of this mOYe. This 
started the crisis In thOle days, and the crisis culminated, 

in the intennitent periods, for India to face horrible 
conditions of famine, in which people died like files. This 
is what had happened during that period. So, It is a 
question of a political approach, a political understanding. 

Let us take the case of our traditional industries, 
which used to give employment to people. I am coming 
from the State of Kerala. Our traditional industries are 
colr, cashew, handloom, fisheries, tiles, etc. AM of them 
are in crises today. Excuse me when I say that it is 
probably the result of liberalisation and globalisation. All 
the protection, which was there for the coIr industry-the 
floor price, the purchase price, the rebate, everything-has 
vanished. What is the result of all this today? It is very 
Interesting to note that the export eaming of the colr 
industry has been enhanced, that is, the export eaming 
is getting much bigger, but the employment opportunity 
is at the bottom level. All the hon. Members might think 
as to why It has happened like this. It an happened like 
this because the organised Industries have been killed, 
and it has been made a kind of cottage industry in order 
to explC'it it galloping. This is the present condition here. 

You can see the same situation in the cashew 
Industry. The cashew industry Is an industry that earns 
more revenue by way of exports. Cashew is a commodity 
that sold well in the intemational market. Mostly women 
used to work in the cashew procesaing industry, and 
now, most of the women are unemployed, though the 
export eamlngs are increasing every ·year. Here, you will 
see the ruthless exploitation brought about by globalisation 
and Ilbreailsation. Whatever protection was there for these 
industries and for the poor workers, it was all gradually 
removed, and the exporters were give" a free hand. The 
exporters are merrily making money. Can that be the 
policy?' It is where the question of social justice comes. 
This Constitution Amendment is for that purpose. I can 
cite many examples like this, but I do not want to take 
the time of the House. 

The title industry-from clay, the tiles are made for 
thatching houses and all that-u:eed to provide 
employment to lakhs of people in Central Kerala and 
northem part of Kentla. Today, if you go to .those places, 
you will see that all those industries have gone and It 
has become graveyard of thoee Industries. The hon. 
Member was talking about the bldl industry~ In the 
northem moat districts of Keral., Kasargod and Kannur, 
an effort was made to save this industry by organising 
workers' cooperatives. For some yeal'l, 'It worked, but 
then came the era of globalleation with Its new attack on 
the workers, and all the cooperative societies are now 
getting finished. 
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Arabian Sea has always been kind to Kerala because 
we get a lot of fish from there and we used to export. 
It though we eat a lot of fish, stili, we catch enough fish 
to export, and the export eamlngs were huge. You must 
be knowing, Madam, that trawlers were allowed, and the 
multinational owners of trawlers do merrily whatever they 
want to. We allowed the trawlers of foreign companies 
and the Indian monopolists to fish in the Indian waters 
and they are trawling round the clock. There is nothing 
let now for the poor fishermen to go and catch. Though 
it is a very large ocean, he is not getting the fish any 
more, and he is starving; they are dying. Here, what is 
required is not ·the enactment of more legislations. Even 
then, I support this Bill because it expresaes a certain 
deoire-a desire that people should be protected. Social 
security should be provided and, therefore, I support this 
Bill. 

What the Govemment is really required to do is to 
bring in policy changes. If these traditional Industries are 
properly run, they will provide a bedrock on which the 
poor Indian people can make both ends meet. The 
policies have killed those poor people because nothing 
new could be created. Now, they are almost in a hellish 
condition. People are unemployed and people are suffering 
from starvation; poverty is everywhere. In this situation I 
would request the Government to act with more 
determination; the Government should have the political 
will and this Government should stand for the well-being 
of the common man, poor, unemployed, illiterate and 
destitute persons. They should intervene now, otherwise 
they will remain in the same condition for years to come. 
If the Government is committed to do certain things, then 
it should come forward and act rather than enact more 
legislations so that we will reach a situation where the 
Indian people will have better social security in their life. 

With these words, I support this BiU. 

[Translation! 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, as a matter of principle I support the Constitution 
Amendment Bill 2004, moved by Shri Baau Deb Achariaji 
because the motive behind this is to provide SOCial 
security to all the citizens, which I appreciate, however, 
we will have to. think before passing it. 

Tenth Five Year Plan is being implemented at present 
in the country. It has been 57 years since we got 
independence. Many Governments came during these 57 
years. Making allegations and counter allegations would 

not serve our purpose. Those who were in power made 
a\l out efforts, why, the expected results were not 
achieved? Why the poor became poorer and the rich 
more wealthy? Why the difference continued to increase? 
We need to think the reasons. I believe that the education 
system introduced by Lord Macaulay during British period 
increased unemployment. After independence overy leader 
advocated for a basic change in education system, 
however, focus remained on theortical education system 
due to which the spirit of self-reliance and self-dependence 
could not be nurtured. Every educated person started 
running after job and when job opportunities became 
limited unemployment increased. 

Ultimately, today unemployment is growing by leaps 
and bounds. The number of Colleges and Universities 
have increased manifolds. People having theoratical 
knowledge, holding a B.A. degree or diploma and also 
willing to work, have been left with minimum job 
opportunities. There is an Urdu Couplet- "Tu idhar-udhar 
ki bbat na kar, Yeh bataa kafila kyun luta, Mujhe rahjani 
sa gurez nahi, Sawal to teri rahbarike hai"-Be it this 
Government or that, a number of policies of adopted, 
schemes formulated of huge amounts spent on various 
projects but in spite of so much scientific and physical 
developments the disparity has kept growing. The poor 
has become poorer and the rich weatthier. On one hand 
the education system introduced by Lord Macauley but 
on the other the increasing population Is responsible for 
increasing unemployment. Although China's population is 
more than ours but they have controlled their population 
but our Government has not been able to do so. Even 
after 57 years of independence' there has been a sharp 
rise in poverty, starvation unemployment, Illiteracy and 
diseases. Nothing could be achieved even after spending 
so much. The rate of increase in population has double 
of i.e. 2, 4, 8, 16, 32, 64, 128 In comparison to the rate 
of increase in production or development i.e. 1, 2, 3, 4, 
6, 6, 7, 8. There is no harmony between them. Therefore 
we should try to sort out the basic cause. "Jo tu seve 
mool ko Phoole Phale Adhaie." We are not able to resolve 
the basic problem. Is there a way to control the increasing 
population. We should make efforts to control the 
increasing population. On one hand the already 
unemployed persons are not getting jobs and on the 
other hand more and more persons are being rendered 
unemployed every year. All educated people are running 
after jobs. A farmer's son doesn't want to work in fields 
after being educated, same is with the laboorer's son, 
Blacksmith's son and the potter's son as nobody wants 
to do the traditional job. Everybody wants a job whereas 
earlier the country's villages were self-reliant. It was 
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[Prof. Rasa Singh Rawat) 
assumed that the profession of farmer, potter, goldsmith 
etc. would be followed from one generation to another. 
The society at that time was self-sufficient and divided 
into specified categories. Cottage industries were there in 
the country during those days. Muslin, the finest quality 
of cloth produced in Dhaka before Britishers came to 
India was very well known, but the craftsmen hands were 
amputed in order to consume the produce of England. In 
a way the cottage as well as the traditional small scale 
and industries were completely destroyed. 

As a result of which, our cottage, small-scale and 
traditional industries have been ruined. Our mentality has 
changed. The educated people want to do only white 
collar jobs. They do not want to do manual work. Because 
of that poverty is increasing continuously In our country. 

Mr. Chairman, Sir, there is an instance In Rama 
Charitra Manas. Leaders have it not, when Hanumanji 
was proceeding towards Lanka to find out the 
whereabouts of Mata Sita, the mother of snakes, Sursa 
came forward to test Hanumanji. As Tulsidasji has written 
"Jas Jas Sursa badan badava, tasu doon kapi roop 
dikhawa". As Sursa opened her mouth upto 100 yojan, 
Hanumanji assumed a smaller form and entered her 
mouth and came back unscathed. Thus Hanumanji passed 
the test. Such is the condition of our population which Is 
increasing like the mouth of Sursa. 

Mr. Chairman, Sir, mention has been made about 
social security. There is a need to make constitutional 
amendment in thi~ regard but I feel that all educated 
people should get employment. In our constitution, 
education is a fundamental right but I feel that education 
should also be provided to ensure primary education, to 
increase human resources, to make people live with 
dignity, to make people ideal citizen and to provide 
technical education. But if we do not provide employment 
to educated people just because they are not dOing 
manual work, in that case we would go astray from our 
goal that we have set out to achieve, consequently the 
situation would worsen. Since there is already a provision 
in the constitution for this, there was no need to include 
this in the Bill. moved by Shri Basu Deb Achariaji. In 
Article 41 of the constitution, it has been stated that-

"That state shall, within the limits of Its economic 
capacity and development, make effective provlslon 
lor securing the right to work, to education and to 
public assistance in cases of unemployment, old age, 
sickness and disablement, and in other cases of 
undeserved want". 

This is the obligation, that has been Imposed on the 
Government. The State Government and the Central 
Government have opened Employment exchanges to 
provide employment with and within the economic 
resources available with them and their limitations. We 
have to enquire from the Employment Exchanges as to 
how many people have been provided with the 
employment during the last one year. The names of 
number of people continue to stand registered for years 
with employment exchanges for want of good jobs. New 
jobs are like "a drop in the ocean". That is why it has 
been provided that the State will make eHorts to provide 
employment and education to the people. The Government 
are also making efforts to provide assistance to old and 
handicapped people in case there is no bread-earners 
for them. Pension is being paid to the widows in the 
villages to provide social security to them. Pension 
amounting to Rs. 200 or Rs. 300 per month is being 
paid to aged persons above 65 years. Every Government 
has made effort to this effect at their level. If a person 
meets untimely-death, while working in a field or while 
doing &Iectrician's jobs, then the compensation is provided 
to his dependents. Even in the c~, a person dies in 
road accident, compensation is provided to his family 
members. The Government is making its all out efforts in 
this direction within the economic resources available with 
it, however the desired efforts are yet to be made. If we 
simply make allegations and counter allegations against 
each other and do not introspect then it would prove to 
be futile. 

Hon. Basudeb Achariaji has left the House. When I 
went to Calcutta for the first time, I saw the cart being 
pulled by the human beings, which is drawn by horses 
in our area. However I saw the human pulling the cart 
there while the other was enjoying the ride on the cart. 
That is not the rickshaw or a taunga rather a man pulls 
it. It has been more than 30 years of Communist rule in 
Bengal but they have failed to change the system. One 
man sits and commits a kind of atrocity by enjoying a 
ride while the other man is pulling it. Thousands of 
homeless people sleep at the pavements at night in 
Calcutta. A poet has written quite apply: 

"Shvano ko milta doodh, bhooke he balak akulate 
haln, 
Maan kI chhati se chipak, sisak-slsak rah jatte hain". 

I saw the same situation I?revamng over -there. Whether 
it is Bengal, Rajasthan, A8sam or elsewhere and 
whichever party is in the power, poverty prevails 
everywhere. It serves no purpose to claim that a particular 

t· 

, 
.. 



533 Constituh'on (Amdt) Bill, 2004 AGRAHAYANA 12, 1926 ($aka) CoMt/tutiDn (Amdt.) BIN. 200tI 534 

state is not in the grip of poverty and rather it is prevelent 
elsewhere and it is also useless to boast of any efforts 
being made in that regard. Why is such a situation 
prevailing despite making so much efforts and the situation 
remains unchanged. It has to be given a thought. Hence, 
I am of the opinion that in principle everybody should 
get social justice and social security. Hon. Basudeb 
Achariaji has widened the ambit of the tenn social 
security. He has himself written that 21(b) would be 
incorporated in the constitution. All the citizens will have 
the right to social security. It also mentions that if this 
becomes an Act, the Government should enact such a 
law which would ensure social security for all the citizens. 

We know that there are unorganised labourers In 
our SOCiety. There are labourers working in fields and 
child labourers working in hotels and other such places. 
All this is happening before us. There are old people 
ailing people widows, destitutas and unemployed youth 
who need to be provided with the basic facilities. The 
unemployed should get unemployment allowance. I had 
visited France to participate in a UNESCO Conference 
representing the Government of India three to four years 
ago. There was a huge ground on the way to the venue 
of the UNESCO Conference where thousand of youth 
were gathered. I tried to inquire the purpose of their 
gathering. France is a very progressive and prosperous 
country. I was told that they were demanding for an 
increase in the unemployment allowance. I asked as to 
how much did they get presently. I was told that each 
youth get 250 franks per month and stili they were 
demanding to increase the amount. Exchange value of 
frank is rupee five. If we multiply it with Rs. 250 it would 
work out to be a huge amount in terms of rupee. Despite 
they are demanding for increasing the allowance money. 
The prosperous or a developed countries can afford to 
pay unemployment aHowance. The NOA Government had 
mulled over this possibility quite sincerely. I hope that 
this successive Government would carry forward this line 
of thought and the unemployed youth would certainly be 
given unemployment allowance. There is a provision for 
providing unemployment allowance under it. The persons 
crOSSing the age of 60 and devoid of any sources of 
income should get penSion and medical facilities. Similarly 
the handicapped persons should get disability allowance 
and they should be covered under health insurance. 
Nobody would refuse this fact. 

[English} 

MR. CHAIRMAN: Hon. Members, the time allotted 
for this subject is over. If the House agrees, we may 
extend the time by haH-an-hour. 

SEVERAL HON. MEMBeRS: Yes. 

MR. CHAIRMAN: So the time Is extended. 

PROF. RASA SINGH RAWAT: Hence I am of the 
view that the real objective of this Constitution Amendment 
Bill is to provide social security. Govemment of day may 
belong to any party or ideology but it would certainly 
give priority to social security. It is our duty in society-
"Bhookha Pyasa Para Parosi, Tune Roti khayi kya, sabse 
pehle puchhkar bhojan ko too khaya kar'. It is the basic 
tanent of our culture and similarly one prayer: 

"Sarve Bhavantu Sukhina, Sarve Santu Niramaya, 

Sarve Bhadranl Pashyanthu, Ma Kaschid Dukh 
Bhagbhavet." 

It means that the Lord Almighty is being prayed to 
do the weHare of all and extend his mercy and bounty 
for all and also to make everyone tree from IIIn888. May 
everyone become happy is implied in it. Similarly it is 
also prayed that the God may strengthen one to help 
the suffering people. It is also said in these lines-

"Kabir Soi peer Hai jo Jane par Peer, 

Jo par peer na Jaanlha so Katir Bepeer." 

Hence a true saint Is one who understands and helps 
to alleviate he suffering of others. Therefore. It has been 
said-

"Parhit saris dharam nahin bhai, par peera sam nahln 
adhami." 

There is no greater benevolence or 'Dharma' than 
the welfare of others and no greater sin than torturing 
others. It is the underlying message ot our culture. Hence 
taking inspiration from our cuHure, we should strive for 
carrying such a system which would ensure that no one 
is hungry, unclothed or unemployed. We should try to 
ensure that every person gets employment and every 
field gets water and every worker gets support and 
assltance. 

WIth these words. I conclude. 

SHRI BACHI SINGH RAWAT 'BACHOA' (Almor.): 
Mr. Chairman, Sir, I think that I am the last pereon to 
speak as the House wi" adjourn at six O'clock. 
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[Shri Bachi Singh Rawat 'Bachda'] 

Mr. Chairman, Sir, Basudeb Achariajl has presented 
this . BUI to amend Article 21 and I understand that 
irrespective of the consent of the state, it is proposed to 
bring the elements of the Directive Principles of State 
Policy mentioned and or article 41 under Fundamental 
Rights. Almost all the speakers do agree with his views. 
In a welfare state it is certainly desirable for the state to 
have concem for the social security of its citizens whether 
it be the help of the elderly, widows or providing 
employment to unemployed youth and other social 
obligations. Hon. Member from Kerala gave some very 
good examples about different regions of Kerala. We may 
have ideological differences and a state may be ruled by 
a particular party and the party at the Centre may be 
another one but the fact would remain a fact. The basic 
theme which he reflected was that the level and 
percentage of these was quite high and given the 
awareness in public consensus and political will and public 
mobilifiBtion, population growth rate was controlled to a 
great extent. Secondly the Issue of healthcare was raised 
and it was a very good issue. Further employment and 
other issues and the related problems were also raised. 
It seems that the globalisation introduced in 1992 has 
both its negative as well as positive impact in this regard. 
As I have been a part 0' the NDA Government in the 
next six and a half years and it is true that unless we 
are capable at the international level and our indigenous 
technology is upgraded to become competitive In this 
age of globalisation .which requires cost competltiven88S 
and quick delivery though there are many difficulties 
before the country that are having old technology, one 
products will not get hold in the market. Hence the 
coconut industry and tiles industry mentioned by him face 
these difficulties. However, one Govemment is replaced 
by another and the batton Is passed on from one to 
another as is done in relay race. This Is the bounden 
duty of the following runner. The forward movement has 
to be maintained for "success. The present UPA 
Government has adopted some of the policies of the 
previous Government in toto. One of them is 
Pradhanmantri Gram Sadak Volana. I am mentioning it 
even though it may sound a bit out of place but under 
this scheme lakhs of persons are getting employment. It 
has two advantages, firstly it would improve the traffic In 
the country and secondly the rural areas would be 
connected to the urban areas. Everybody wants that this 
work gets accelerated. Presently It ts the moral duty of 
this Government that it should completed this scheme 
within prescribed time and expedite it. 

Mr. Chairman, Sir, some very good decisions were 
taken during the NOA Govemment in the fields of social 
security and some of them were mentioned by Shri Rasa 
Singh Rawat. I have information about some of them. 
For instance, there are approximately 7.5 lakh female 
Aanganwadi workers in the country. Their honorarium was 
doubled during the regime of the previous Government. 
They were not covered under insurance. They were 
provided an insurance cover of Rs. 50 thousand. Under 
Health Insurance Schem~ an insurance cover of Rs. 30 
thousand was provided to poors in lieu of payment of 
premium of one and half a lakh rupees so that they may 
get money for their treatment. This provision was made 
during the regime of previous Govemment. 

Sir, a mention was made of farmers. Provision to 
increase was ensured. Crop insurance scheme has also 
been implemented. Farmers have benefitted from it. It is 
true that at some of the places farmers could not get its 
benefits owing to higher cost of agricultural production 
and they were forced to commit suicide. There is a need 
to seriously ponder over as to how its shortcomings can 
be removed. There is no doubt that the farmers have 
benefitted from the crop insurance scheme. 

Sir, a unique Kisan Credit Card scheme to provide 
easy loans to farmers have been given credit cards under 
the scheme. Only few farmers are left to whom these 
cards are yet to be given. I have the information that the 
present Government has taken steps to achieve the target 
in regard to the scheme. Today the farmers having credit 
cards can easily avail loans. 

Sir, right now Basu Deb Achariaji has mentioned 
about the weavers repeatedly. Previous Government 
understood the difficulties of the weavers and it also 
started a weaver Credit Card Scheme. On this occasion, 
I would like to state that I hall from Uttaranchal where 
the construction work is main occupation of the people 
and they are engaged in it locally they are known as 
'artisans'. Most of them are masons. Some are engaged 
as carpenter but their economic condition is very 
deplorable. They don't get the loan easily. Similarly, the 
ironsmiths also don't get the credit easily when they need 
it. I would like to request the Govemme~t to start a 
Shilpkar Credit Card Scheme and Weaver Credit Card 
Scheme so that the artisans of the hilly areas may get 
social security and economic assistance. 

1 
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[English} 

MR. CHAIRMAN: Mr. Rawat, you may conclude your 
speech today or you may have it on the next Private 
Members' day. It is because the House will adjourn now 
and the discussion can be had on the next Private 
Members' day. 

[Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA': Alright, 
will resume my speech on the next working day. 

[English} 

MR. CHAIRMAN: The House stands adjourned to 
meet again at 11 a.m. on Monday, the 6th December, 
2004. 

18.00 hr •. 

Ths Lo/( Sabha thtJn atfoum«! till EItlIIf!If1 oIlhB Clock on 
Ab7day, D6ctHnbsr 6; 2OO.fIA{ll'SMytlM 15, 1926 (Silks) 
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515, 516, 517, 526, 539, 556, 557, 558, 571, 575, 576, 577, 
580, 586, 589, 591, 598, 605, 606, 614, 618, 623, 631, 632, 
634, 

549, 641, 671, 673, 

461, 462, 465, 466, 467, 468, 471, 474, 476, 477, 479, 480, 
483, 487, 495, 497, 500, 502, 504, 507, 512, 518, 519, 521, 
522, 523, 528, 531, 632, 534, 535, 536, 537, 542, 543, 544, 
545, 546, 547, 548, 553, 554, 560, 562, 564, 570, 572, 581, 
582, 584, 590, 592, 593, 594, 697, 599, 600, 601, 607, 608, 
609, 610, 613, 617, 619, 621, 625, 626, 627, 629, 630, 633, 
635, 636, 637, 639, 643, 644, 647, 648, 650, 651, 652, 653, 
654, 656, 657, 658, 659, 660, 661, 662, 663, 664, 665, 666, 
667, 668, 669, 670, 672, 675, 676, 6n, 678, 679, 680, 681, 
682, 683, 685, 686, 688, 689, 

464, 484, 501, 506, 508, 520, 525, 529, 538, 540, 550, 551, 
~,~,~&~~58&~~~&6~62~ 

469, 473, 481, 488, 491, 492, 493, 513, 514, 527, 563, 568, 
569, 578, 612, 615, 638, 640, 642, 646, 655, 674, 687, 

472, 482, 489, 490, 499, 503, 624, 530, 533, .541, 555, 561, 
565, 566, 567, 579, 585, 587, 588,"1695, 596, 604, 611, 616, 
620, 628, 645, 649,684. 
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